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LOK SABHA DEBATES

LOK SABHA

Thursday, July 31, 1969/Sravana, 9,
1891 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. DEPUTY-SPEAKER In the Chair]
ORAL ANSWERS TO QUESTIONS

it aar & et ¥ wTw
o i § wogd w fgemn
+
*241. =Y M\ wwT AT
= AT wE i
=t T e faamd

37 WM qAT qEAIE WA Ag qOm
FY FaT FIX F ¢

(%) Far ag &= § 5 g% gt &
Zifa waar AW ¥ @vg wfawt F1 v
grg g1 ¥ IWIA T IeATd waar
g7 ¥ ofF 98 WA § T FAFA AR
gfaF a ) a1 g F fAg AR amI
it @y §

(@) #a1 a@R a<EQ qar fas
UM § grfv qmr @A wfawt #®
feeaT 37 qT fammr w40

() afz gf, Ot @ wifar &1 @
a1 g ; IR

(w)afe s (@) w1 ST} AFTIHT
Q ar my FAT FRW E ?

oW, e qar gAate wxea &
g qAt (S wUEE W WO ) ¢

(7) s agi

2

(@) " (7). g sHAEAT ATH
gram  wfafaaw, 1966 & wfwfaa
A NIAT A FIET §F a5 TgS &7 T
£ 2 | a3 grnfos sfassAl & w@fsgw
w4 yoeq qfeadi &7 uF ArsEr oA
7 1958 & 99 W §

() &7 agf g&ar

ot Wiw weTw @l o S e T
TG Y Fgr fF 65 F Ywe F wIEIT
Fg aa 1 smaeqr &1 wf § foad
HeIgd #T gwHE q1 ag o 5 9 A9
qaT wATI &r 20 gfama #) fafwe
FAIE 91T AR S 1 Foe W F feaw
sree s FE gl FiE
[T a<h g arg @A g fF Sanefa
ST & IART wqeA AT fF A T &
93 AR A9gA &1 9761 @A & & &
T FETIT AR JNT AR AIGA Iq0Qg
far—szm gwT & 2w ¥ gift QW@
g ... (saEaTa). . A FE¥ F7 qieOd A
EfF O a7 aF IFIC WA ¥ 99 Ak
fooud arta swm s gfgaad =m
MRgfed ds 7 g & FwW R
affT agwra saae § g o HR goafa
F1 99 §F AAF TS 97 W@ § ANfw
fagia: 79 § & +ww @ AR
TeEs N E 1 & widar FTO wwgar g
fF 3o # 39 Sewe A Y TES g
g, gfg ok 5\, ¥ @A) S s §
YRR AFEFT Id0T Q@—giq 811X
A AT H ITFT grEew g1 qifd wE
FIA qTAT T AIGH Ig I & fga &
FW HT | AAG Al TF G9@ fHE



I g faasr faard 51 ggeq fFHar qar
g1 T T FIFR G qAAT Argar g x
& fagrag #1 aFA ¥ sy araAfa § 7

it ATTER W WG : AAAST G0
3 7g 3% wgr fF gt 1 SAwela ag
T 5 sy w9 qaeg Jd AF
A FHT 7z wgd § 5 afes ¥ wfww
& o agt o) @saey wey Adi & dgi
T w g @ & gfF sami &
JTET # grft QN —zm awm ¥
Q0 qw@y @gma g w9 @y
MNAggua g &F o agg @ Tgl
g wR gfefs & & dwe
IYEA [ET ATAT E, 57 HT IIAT F1
AT E | T FIIW  GHG-ANT 9T gAA
¥ sfufma a1z § ) 33 1 71w A7
wg & Aaw sfufaw 3 g9 g
s A &1 9T gwar § wfRT ag @@
wez g fF FHTF I9, ITHT JqE@TE
o w77 gfawg 3§ SEw A feavar
@ fadt sT E—amx SE A
I=fa @t &, SEH SOEA grar g A
wfas g fawar g gar agd faqar &)
A gg W A FEr & gw@ § 3@
gfgfraw &1 g O T § AR Sad
|1l gaTR g FFAT E Ag gw s
afeT dq1 % ges 9§ @t fF
ag77 wawy TSl &1 frwta fear aar
gfomd Su SOWMH FW FE@ AW
g F1 A T, FAHIT HR TFTAS
g d g fearmn g g wod
fagim ®1 w@HT wT fomr § 5 @1gf 92
sfast #1 g9 dFwiee F wWar agl 9<
farma ) afes s AT @@ F
FACTEY HIS I § ATFAE WX qfsAw
YT H §8 AATAe  Fifad Fw FT
@ E

=t S\ g An o JI7 A 95
ag & fx adwm TAg ar @ gL
I E a1 grgAT I AfFA F OF
AET JAWT FT HT GIRCHT  €q1T
featrar a1gaT g1 9T AXFC A AF A
UEEFIW HT fear § AT g a3
F@WR &1 wfgsT g aar @ Far
AYFT §F THIT F IAN Y Tqrfog F
# w0 faad gfed, wfew
ok g FT Hfged, ¥ A T
g warfyd w3, wgf amw AR g &
SAFT HGT gFFFg g1 AT AT FH THL
F 9 O gWeEAT § egred w1 AW
Y Y ST &Y FT qIEIR TW TEILF
AT EATfaT FI HT YT F 7

St AWTAA WT WTAE : g FIA AT
IaT &1 qfefy & argz @ ¥9ife zau a7
A A eqigAT W aig g AA
fagiqa: gg ara &1 @wre ¢ fqar g
fo ool o1 AT E gAR wfawi w10
AT &1 Agza fad  famar g sk
gfigal #1 fagar & AR z@F
g §gFT 9Nl wW FT @Y E,
anaT 88 3@ W H § fomA 34 ofso=w
gFeT § A 54 yr3dT YT H...

=t wATETE e ¢ ¥ 3AT FT Q)

=t wimad WiwWEw : §  fasga
YT FAIT L @IE ... (Wqum). .

MR. DEPUTY-SPEAKER : He has
given a very comprehensive reply. If I allow
other Members to intervepe, then there is
no end. He has put the question, and I am
watching whether the reply is to the point
and is satisfactory or not.

=t 5w sgwTw @wn - A fagid
gau At % w31 fe % smw g
gt § s warfog X W E SEET
T GOHTC T A | ANGY AR gigHA],
LAFT IRTT 64 UL ¥ AR T faw
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AR I FwGA F G --FT T IAT
AIFIT W@IfqT F@ T XFAT FO0 a0
gy ? amEr aamRfer g 93 aFi
Y I HY ereAT HA AT A8 7

SHRI BHAGWAT JHA AZAD : 1 have
nothing to add, Sir.

MR DEPUTY-SPEAKER : After a
comprehensive reply is given, no introd-
uction to the question need be given. Put
the question straight. Otherwise, we will
not be able to finish.

it AT @Eq aut ¢ WA AgEE
& W=l arq aqrs | Afaw 1 F3s
Far arer agg W fRam SR
IFFT @ FLAT A0fgn AT g 1=
¥ oy miw @ g whwt 1 onfwe ¥
AqTEH AT RAAF FIA oY | 39 gEEe
¥y A gHE 2 IEH F AT F wH
T@AT AIEAT §—FAT GIFIT F 4g A9
arr & 5 v @ ww ofas dweat
zeedle ¥ W1 A7 A7 zvg PRy eng
IAHT OF WEA I AN GFA IT FIKY
HFM & a6 #1 AHT FA 91
TR 7 @I a1 7 |AAT AR A w5AT
Feedg & o fau st 4g @3 T far
Ty f @ga qgeew & sfasi #1 9w
wagg fAem =rfzg | 39 IR FAwAE
¥Fm @ ¥ wAqw N FW grm O
giffe 07T ATH H§ FAT & ST
dIgr aga AN 1 FET AR fER
geEEl T A 1 W FT gHN—FAT
7g ATq AXFL F A1 § 7

=} WA 1 WEAWE : AFAIT qIE
¥ qfsws w9 a3 3T § afas @y
& g ey A glaar T S gERA
TETd 48 991 geE< 4WT , IaET
gifas €aFA I E |

st W Tew fagndt: ST
Agiga, AT g FT IAT A7 g AAT
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A A T & faua § O feur 3
o5 grad ag & fr A9l § g oww
fa=itfnr a8t & fod FrTm s aa §
N EgwR Y JHar agar g 5 o
Fg g1 gae w9 & faay gfas
et ¥ qrfzfadz &% 7 A& wR oA
St ¥ET g FEAT AR A IO faw Far
yae 0 fomy ¥ s 9 A
fasiifarr ooy ?

Fq1 AFIR. AT 5 gE 9w S
s grzaz ar afeaw geeefawr §
o aw gu & aragt ? afg go & & A
afemm fagar 2 ?

oI9Y 4F 1 AWAAET FT faaw
a1 o g wfaE F ¥ gu afa-
FIfTAT F1 FE ATH TAWFLF F ;AT
1€ faftma T M ? g ad ar
FaT agh &M ?

= wEe W w93 fafkea g
fF 97 aF afewi 1 S@w § oWk
Je1EA H HqAcT AE AW O A9 qF
I AT & ¥4 A FT AFA | 9 fagia
FT GLHEIT J TR 7 foar & & fas
ag FgT F1gaT ¢ fF it aeEr gawn
e afaw | FT @ 1 g@wo
Ifsas Aax FEAGE § <& AT, |\
fay fzartzrsz gfafy gam a8 =0
it 7 ®g 5 ataeed afgg ax
Had | zafag 37 F1ga S a@ faar
g1 A § wrAdT germ wod g
Haa@&Ia guArgq & 5 qar g
afes zawr faQy Fgr & war § a3z
AT Q€T F1 AR & AW F29 §
fiF S@FT FASAT FTHT A &7 |

O T T q9E A3 & fF AnE A
gz foar & foad waeaeq gy
qf7ad 19 F W' &, 34 qfeas dRT F
73 54 A15¥E AFeT F 1 A7 g7} 0T
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% T ¥ gy gz W W9 faw
e & 9T | 58 97w s
w1 9T fq=1T g1 W § | F87 aF qH
W 3, ag faw g § aar g a1 |

st uw wey fgewi:  Sorswe
agia, I wfafes a3z a1, a@da
HHY S ¥ ITHT I ALY faAT |

MR. DEPUTY-SPEAKER : He has

specifically replied to all the questions except
the last one.

SHRI BAL RAJ MADHOK : He
has asked whether they agree in principle.

MR. DEPUTY-SPEAKER : He has also
said in how many concerns, both in the
private sector and in the public sector,
this is in operation. He has made it very
clear,

ft Tw wreq faot: @ g
frar a1 fF  ATASTRTT F a1€ YA
afrwi & sfaffei 58 fFr & @1
o sAEed & faar s fr A ?
w1 w19 fggraa: T@H FFR G E,
ok T faa wwem & owRh R A9
T 1Ay F we) W ge sfafafa
oy oma ?

=t s W W : 89 aqnn F
T@R F AT & 5 SO & sfaswt &
ufes ¥ wfes @ farsd o w0
fFch afew = gy afwd W <
w g afeeF G A 34 wfqeem §
st 7g @R g @ g, W) wsar
TR

) FFY F1 ILAFW gAT R, T
grefras waeaT § & @ fa=r @
g faa @A ¥ S= Hfqy Ao qgi
Y Tase I faa s )

SHRI R. BARUA : From the answer
of the hon. Minister it appears that workers®

JULY 31, 1960
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participation in the management is being ex-
perimented upon. But, Sir, to our knowledge,
no bold step has yet beentaken for this
attempt. From the experience outside, parti-
cularly in Yugoslavia, we find that workers’
participation has created a peaceful atmos-
phere for the purpose of production and for
employer-employee relationship. May 1 know
from the hon. Minister whether any bold
step is going to be taken for the purpose of
workers’ participation in the management ?
Secondly, may I know whether it is going
to be experimented upon in the public
sector with a definite purpose, aim and
direction ?

SHRI BHAGWAT JHA AZAD : 1 agree
that it is our experience, as also the experi-
ence of other courtries, that the association
of workers or their representatives in the
process of management gives very good
results. It brings about understanding,

_ mutual trust and very smooth relationship

which always leads to higher production. It
is true there are establishments in this country
where it has not been allowed to function.
Though it has been approved by the Indian
Labour Conference, it has not been imple-
mented fully even in the public sector.
Government agree that in the public sector
at least the representatives of workers should
be given a hand in the managing board.
That we have decided.

ot prw W wgAE . A AN A
ST ATRAT £ 5 Sl F wER oE
Tar 99 F19 FI W@ & w9g § fawsr
ey fagra & fr s & aifd @, qie
®IE &I TF qEU 49 & fag 9T awsre
F FT GIAT ], 9¥ T7eF | 9g AfAF a1
NE ¥ qAFL W FWFwr ¢ forag sy
1w AIgA &1 fremr wifgy Tg g
fammr & | W AT § SAwafa wew
ao ®Y = 2 § 3ufag wwgd #1 Ay
agt ag’ T FFAT | & A9 A wg wfew
71T R 7 5 ¥ 9 3w AN Ui
gwqfa §, 29 SEREH SAMErd 9N
Y W fag sw@wR #r oF@ar
e
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GF 1 S AR @ T g, g
QAT FT GATT FHHT I1T | TH ATGL A
20 91 g% FI@N § FTH 7 F q€
fremr giar & @ amy sEwr g A
faaar 1 9= f& o arfas 9aw & awg
¥ oF F@RA F oawrg 10 FREW
Famar & 1 Afeq ag AwgR foww Sftaa
&7 afean gwa, oo FTAY, IT FCEH
¥ fagrt SEsr AN AgAT F0 IS
et frmra<die & gag ad) (ama &t
& #gar wgar gfF @rI@A 20 AT
qEtaT agrwT Fi9 far e &
q1E I I THA F TATF € TH §F
&ar, §g AigF  AdE sgq 9 faw
% S ouTLYT AT AT H AT R & ?

Mm@ W AER: § qgaa
fr du & g AT A F g, =
At 71 Sfaa e famar arfgy | g
sz g afa qar ww A wfaw war
agr g =nfed |

SEiaF guU N & F T=F 9w
@R & G FET§ S g7 w0
aER R goafaat § frear @ 3 e

T4 a9a § 1

it gFW I wEAW : WIGA H WA
AT B FE qTET & § I¥ FATK FH
Ffog qor wwgd § = & sfa
g Wi wa M @9 froag
gast wwfa & AR &y @m oA
freard SF FAT E, T fAg geaz
FIT ¥ FEH IS AT G ?

=t WA W MWW ;48 9 fa%
R F FW B A g ar
T agtTF qIT By N owefa
IaF gu frr 7@ § 1 wfFd ag
wR G H1 g1 A &, afew fafw=
qifeat &1 & foay swifades g
g g W RN ) g AAASA

SRAVANA 9, 1891 (SAKA)
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R2nEm & At fagd go mrdo
o To Tle TFo THo THo R T &
aar Yueerdy WX Yuewrad & wlafafa
¥ =¥ zad fadgw femr fe o
sgfeat w1 g Ft efe & JFAT

arfgd o

=t o ATo faardy : uslt &4 Ay
T 9313 27 gu wgr f afsow daax # 34
T ATEAT G A 54 Wy aRkad §
& qmar T1gat § 5 qar At § #1§
w37 qftwg &, afe gi, a1 agi @ faqt
g wersd Wl A9 Wrg ! qfeaw daex
# 34 wy3q afwd § a1 & sAT 1@
g f& agi =iz% a4 gadt & ? 9w A1
FFTAT AR FW Y I WG § 7
giRF annd sa § foe § f5 #0a
97 F3 T9Y F1 A & FH &1 AW
gl fFaT FAT T FT IFE AT aY
7R agf 9 sgw afeeg W@ g ar
ez v feafy w1 @7 s @ ?

=t WRER W WrEE : gafge &
ggag afteg 78 & fFT agh ov m
St feafa § SwFT FTTW A O Tqew §
HIT 3@ |¥a § 3T 39 § 9 FE q
WRDPAG IFL I WIAG@WE &
ag 917 @ g1 AR 38 fzam § ey
FIER F A FIA I5T A1gE ag Faw
qIETT I3T W & |

=t wgrew fag WTeEt ;- ag e
&t arad § #1% @@ adieT GFeT qmer
gl & o Awg w1 arer ar fgwr 2%
Fggadigrmr F @A Agey ¥ ag
SFAT AT g fF Far axwe w1 Q@
SR AT Agar @ B oag W fAw §
IgH S g S gE g 9w SN ;T 0w
fafaw sawr o wifasi &1 faw o=
R 3¢ g2t fawr o fored g
FsHC aew FX | R ag el wegl
#Y fafafraa ¥ o<t o7 9l 9@ T9@
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# gy faewerd w9g 9T = 9 |
IAH U qATHE FAS 99 TG | TH
a1 F Fd fARTd 39 9T W 9w
AL ATH g A A9 FV qqEATE SATET
fre st AR AT AT & A Awg At
98 g gEeqrg 9w ! vmr gawm
FEF IR TIFR AT FT G L?

Y WUTER W STQIE : SqTEde
AEIRY, g, I@ q19 F W ET Y
FIR 73X 37 Sifge fF wvi gw Sw
A as A8 9g¥ ¥ wgt B oA
geifeqaiic #1 g%< fag mfas) 51 o
gt gad ot gE € SEE @ SAR
[T IAFT R FLE | A gH AW 0F
aifaded afggw qx AT Y FX 9§
% AW WA A FX @F § AfEA
qEAT 3T ¥ o S Fqrar fE 9w
%1 wfus § afus o sagear § w10 F7
F1 g9 fear s | 3a¥ gw fagra:
qEua & A AT FA F IeqIET qGT
TAE g9 THIFIT FIA £ |

Report by the Wage Board for Port

and Dock Workers

+

SHRI RAM GOPAL SHALWALE :
SHRI P. RAMAMURTI :
SHRI MOHAMMAD ISMAIL :
SHRI E. K. NAYANAR :
SHRI UMANATH :
SHRI JAGANNATH RAO

JOSHI :
SHRI ATAL BIHARI YAJPAYEE:
SHRI SURAJ BHAN :
SHRI BRIJ BHUSHAN LAL :
SHRI MOHAN SWARUP :
SHRI K. LAKKAPPA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Wage Board for Port
and Dock Workers has submitted its
report ;

*242.

(b) if so, the recommendations therein ;
and

JULY 31, 1969
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(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) No, Sir.

(b) Does not arise.

(¢) The Board has to deal with complex
issues. Decisions are reported to have been
taken regarding the wage structure of the
bulk of employees but a few categories
still remain to be dealt with, The Board is
holding meetings in quick succession to
complete its work.

=t RN WA o SuTSae
AT, @ AN NS FT TTIAT AT
64 % g€t | sAT gHW A7 TN F A9
At ot S| wuar afadew adf faar &
Famm wwar § fFza wafy § o=
qat M FAACET ¥ fFad a1 ggas
#E?

*t ATTEA W1 AT 2 I 1T 3T §
fr gaFt TgroAT ATFAT 64 F g€ A AR
g9 Wil 7 ¥ fF gar fQ swee &
57eg 1969 # w1 St W ag e ag
o1 ar$ | &1 a1) 39y Hafo fids @
fawife #t & #R ag safo fiedrs @i
ararg R I N T | geA  fRaAr
g 99 § #1 7% § ag gH T quy &)
Fg % € |

+ft TrANAT e : § g A
ag swat =rgar § ot sl mow
JIAX AN JMET § AT IqH G & q
0 F g gaw qar M FH=TRE B
| H1 gEmEAT g9 ! Sy fE A
& w7aT gEAT gd At M FH=rhAl £
A T A F FHN A 7R gaR At
F FHArA Y qHA w9 ¥ I Fowrmadt &
gfiFrt 4 faaad f& fawifa a1
Sy ?

St ST 9 WY ;. 9Bl g
qo1 M T H T L AN N/
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foaeY aTd [ET FY T oY g 99 W9 AT
AR | AT FY ATq AAT AT AR IH
AT & TIegT A A7 AR IAH @AW
WY Y 9 UF AT A9 & araq 97 fowy
s I T F1 areTF AG 9T
St @A W o : e 7
1966 ¥ TF ATAS gL FHEA G2 A9
fearar | oF @l 99 OR dEE s
<Yq wred 1967 & &z wa fpar wan
Ia¥ FAaL 1968 § OF wgeaqy fawrfer
ﬂz:ﬁiﬁ :
“The gains of productivity, if any,
shall be shared on 50:50 basis, the
details to be worked out by employers

and employees through collective
bargaining.”

ag <1 fagra 2 T fog wsit oy
95 & I A G wgeg 7w e
fr gw zg% ara qEIX E @ § A
gzt § & wafs ag gad) ageag
famifeer 2 A 98 39! A@a W E 5
Z@F WAA § 99 qfEaHIS g TN q
g geale Wif @eH g1 T HT a8
ZrF & g1 791 & fF wage gufew gA-
THTT AT AL ANGR G & A AT F
FUm ar- f6T AHIT T gEFT qAMA F
H1T 3 e ¥ Jog AHA H 1A F F4AT
aafa & 7 )

s APET W WWEE : F7 AL
quHE & IUPT FHY GFA A 1 AMA-
o gTeg ¥ ATAS G FHTT T OF
T3 $A F1 feae garg g1 qg mi
oAl § HR SEF HA 9T gH 99 9%
faare 3 |

NPT AT AT AT ) qWGE F
i sy ey § oF A9gd A aTw &
faeT &, oF Yrarad # G § fAwar
gl uF AIWT@T R aw ¥ FAFer §
a1 & w4t W & AT AEan g ag
za @9 Ggel § ¥ fog hay F 9T AR
FLWR?

SRAVANA 9, 1891 (S4KA4)
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Y TR W WA : HHT S®EY
faqre agf s g
Establishment of a Fishing Harbour on
Orissa Coast

+
SHRI MANIBHALI J. PATEL :
SHRI A. SREEDHARAN :
DR. RANEN SEN :
SHRI P. C. ADICHAN :
SHRI K. HALDER :
SHRI DHIRESHWAR KALITA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact thata team of
experts deputed by the Indian Institute of
Foreign Trade to Orissa has recommended
to Government for the establishment of a
fishing harbour on the Orissa coast to boost
the development and export of marine
products and fishery in the State :

(b) if so, whether the recommend-
ations have since been considered by Govern-
mant ; and

*243,

(c) the financial implications thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  SHRI ANNASAHIB
SHINDE) : (a) The Indian Instituie of
Foreign Trade has not yet furnished its
recommendations to Government.

(b) and (c). These do not arise.

=t wfoard Qo q2@ ;. wr HAY
AT FaaEd f5 it @ {AegE
F EFI H oA o }| O
T fFaar gma @@ ? of aw @
IFT F TR oY Feqtd ar g #%
ax g ?

SHRI ANNASAHIB SHINDE : The hon.
Member should know that this was entrus-
ted to this Institute in April, 1969, that is,
it is about 2} months now. They have
actually gone to various States. The
Committee is bound to take sometime to
come to some conclusions.

ot afgatd &0 qdw ;W wEE
F it amarar 5 e W@ ET @
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AT I U F I IEEISGE F1 &fAr
T AT AR Ag F ag & usAI H AT
FQ | & qEar Tgar § Foagt 1
771 feafg § AT 3z 99 W@ F g IR
fea-fem e 1 =gt ov gwmEe™
mw g€ & 7

SHRI ANNASAHIB SHINDE : The
surveys are of different types. A large
number of survey reports about fishery
products and fisheries potential in different
coastal areas are available with us. But as
far as this Institute is concerned, it is
supposed to go into specific problems and
to have survey of marine products and
export potential, etc. This is also with
reference to the promotion of exports.

M fam: AW A A¥ e
W 2 AR ggE § @ sgnr o faufaE
F1 T@T §T FAT G FIE AT JeA
fora® fF T73T 9 W2 AXFILEF 719 AT
ST R 9T §IFTX GIT F1 Jg FAAAN
fFagas g 39 R &1 "9 %
gAY @ A ?

SHRI ANNASAHIB SHINDE : As far
as the development activity is concerned, it
is not dependent on the availability of
this report. Actually the development of
major and minor harbours all over the
country, including Orissa, is going on.
Therefore, it is not dependent on this
report. This report would help us in
identifying certain areas for development and
as and when the report is available, Govern-
ment will have to scrutinise it, examine it.
properly, and if some of the recommend-
ations are found useful, we shall be glad to
use them and undertake deveiopment activity
on that basis.

SHRI CHINTAMANI PANIGRAHI :
Even before this team of the Indian Insti-
tute of Foreign Trade, the Ministry of Food
and Agriculture tock special interest in
having a survey of the coastal areas in
Orissa. Even the Central Fisheries Research
Institute, which was working on Chilka
Lake for a pumber of years to
develop fisheries there, had also worked
into this problem. That report is with the
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Government of India so far as fisheries
research schemes in Chilka Lake are conce-
rned. 1 would like to ask the hon. Minister
whether they have taken any decision so
far as the recommendations of the Central
Fisheries Research Institute, which are
before the Government, are concerned.

SHRI ANNASAHIB SHINDE : This
is altogether a separate question, If proper
notice is given, it should be possible for me
to give the information to the hon.
Member.

SHRI CHINTAMANI PANIGRAHI :
May I draw the attention of the hon.
Minister to the fact that this relates to the
same area which the team of the Institute
of Foreign Trade took the responsibility of
visiting ?

MR. DEPUTY-SPEAKER : Mr. Amin.

SHRI R. K. AMIN : It is a well known
fact that, so far, in our country we have
not made adequate efforts to develop our
marine products, especially fisheries. The
hon. Minister also knows very well that
in the State of Gujarat about 1,000 miles
are sea-coast and efforts in this direction
are also very inadequate. In view of the
fact that there is an urgency to develop
marine products and fisheries, would the
hon. Minister  consider establishing a
fishing harbour in Gujarat ?

SHRI ANNASAHIB SHINDE : The
Government of India are aware of the fact
that there is a considerable potential for the
development of fisheries in our country.
The hon. Member will appreciate that the
development is really getting on very well.
For instance, our exports of fisheries have
gone up to Rs. 24 crores last year. As far
as development of a harbour on the Gujarat
coast is concerned, Government has already
taken up some activities on the Gujarat
coast.

Crop Insurance Scheme

+

*245. SHRI YASHPAL SINGH :
SHRI MANGALATHUMADAM :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether Government have taken any
decision in regard to the introduction of
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the Crop Insurance Scheme in the
country ; ’

(b) if so, the States which have implem-
ented this scheme ; and

(c) the time by whieh this scheme will
be fully introduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (@) No Sir, no final decision
has been taken.

(b: and {c). Do no! arise,

=t g fag ¢ wwRw o faom @
qgA aZ AT TATE TE A KT AR
F | q1-FTee fagdt Mav g ar g @
wg g, AfFr ag a@ A e @ ad
gid damar wgmgfe a@oww
LTI T9 TF GF 31 A HR GER
T AAT F 19T T AT ArEdr g ?

SHRI ANNASAHIR SHINDE : 1
appreciate the anxiety of the hon. Member.
This matter came up before the House a
number of times. We referred this scheme
tc the State Governments for their com-
mvnts. Naturally some of the State Govern-
me ats have expressed reservations. Some of
the State Governments say that they would
be jrepared to undertake the scheme if
the Centre is prepared to finance it. -In
the boginning the Punjab Government was
very cathusiastic about it, and we thought
that it would be a good thing to. seek the
co-operation of the Punjab Government.
But the Punjab Government has now gone
back n their original idea ; now the
Punjab Government has taken the position
that there are hardly any areas which are
insecure from the point of view of crop
and, therefore, they are not interested in
taking up the scheme. The financial
implications and the attitude of the State
Governments are being examined. More-
over, when we sen: the scheme to the
State Governments for their comments,
there were no popular governments in West
Bengal and U.P. The Government of
India have decided that it would be better
to obtain the comments of those popular
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and we have now sent
and U.P.

governments also,
the scheme to West Bengal
Governments.

sit qmare fag: w9 aF g g
M a7 aF fram 1 aww@ #¥ q@
gt ? sy fraw A atesw W
T} 95 F g A A% I uE-an
AT aF w1 A8 AT 1 & woey frmra
AT FT qaarar g1 A fr 3,000 %o
e §F ¥ A9 fFar 911 A 750 %o
forega &1 o faar 1 AT 750 %o aE
&7 ¥ R A% 50,000 F ITHRTE A
arare #3 o, R A 9@ g%
&A1 g frar | avaaTEl g & oF aw
o A A ) g A arE ) agteT
agt waw g@ TE, A% T mwr X
waE, AT TE I A AR T
gt faat | wfe” ag & #9 9% W
g R #9 fFam w1 g fadniy ?
=Y faqfa fasr agt R A § a8 feam
F) feFwal & aT §1

SHRI ANNASAHIB SHINDE : The
hon. Member may have a genuine grievance,
But this has nothing to do with this Ques-
tion.

SHRI P. VENKATASUBBAIAH : The
hon. Minister has said that this matter is
engaging the attention of the Centre and
some State Governments ; some of the
State Governments which were enthusiastic
in the beginning have not been coming
forward and they want the Centre to bear
the entire expenditure. As the hon. Minister
has said, this is a matter which is already
engaging their attention. This is a very
important programme for the farmers
especially in an area which is subject to
frequent famines and droughts and parti-
cularly in rain-fed areas. May I know
from the hon. Minister whether he will try
this scheme on a pilot basis with Central
finance in a parccular area so that if it
is successful there he can commend it to the
State Governments, instead of raising the
expec-ations of the farmers and not coming
forward with the scheme thereafter thus
creating an adverse opinion about the
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sincerity on the part of Government to
come to the rescue of the farmers ?

SHRI ANNASAHIB SHINDE : This
can be considered only after Government
have finally approved of the scheme.

M TRE: F AN WERA
gaaw fr fag 9@ ¥ @ FHaTQ
¥ gka Qar ¢, fafeedw &1 v
g, AR gadr gAT &, 99 q@ ¥ frem
) Fg FT, a0 F AT QT FT A A
gard | Ww g A F WEAFQ
=@ &1 9T Y wFo wfe o FT
waE fear g arfs frama aagd
&7 FTAET g, IGH 17 qFT F1 AWFATE-
S fear 1 o i w1 qE) S
g FEN & fF @ we ¥ wmEaw
S wrf § 3§ ®WE ¥ gAEHAA
ag A g wAT F@ER @ A7 A
AR FET gt g ar § strAar
s g fFsg asag e fram & &

. R 519, |, 49 a7 w1 FIgeFA
TERE T A @IW AFC IR
waifag s foay f& Aga«rnsdas
1 oER & 9% | agf At ag facga o
ok Qfafesa ez § @ JFT )

SHRI ANNASAHIB SHINDE : As far
as cattle insurance is concerned, if any
State Government wants to undertake it,
there is no. difficu'ty in the way of their
doing so ; under the existing law they are
free to undertake cattle insurance ; any body

dealing with insurance can take it up, and
there is no prohibition in law.

In the present scheme which is before
the Government of India, it has been
suggested by experts that an element of
compulsion should be introduced. The Law
Ministry has advised that if the element

of compulsion is to be introduced, then
there must be a Central law. So, this is
being examined from that angle. If

voluntarily the scheme is to be undertaken
by anybody there is no bar.

SHRI NITIRAJ SINGH CHAUDHARY :
Ordinarily insurance applies to motors,
scooters etc, But in spite of the fact that
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the pumber of cultivators in this country is
the largest, their condition is not being
properly looked after. In that context may
1 know whether Government would consider
the fate of the cultivators in the rain-fed
areas and take some steps to get their crops
insured ?

SHRI ANNASHIB SHINDE: The
scheme which has bcen prepared by the
Government of India can be implemented
only after the necessary law is enacted.

SHRI RANGA : Why s it that
Government have not thought of experi-
menting this in one or two of their own
Centrally administered areas ? On an
earlier occasion, Government had stated
that they had instituted a scheme for insu-
rance against natural calamities and they had
invited the State Governments to become
partners in it, so that the State Governments
and the Government of India could share
in it. How is it that Government have
not thought of developing that scheme at
least before they could take up compulsory
crop insurance ? How soon will they be
able 10 bring forward the Bill which the hon.
Minister has said that he is considering ?

SHRI ANNASAHIB SHINDE : This
Scheme was examined by insurance experts,
and some international experience was also
taken into consideration before the scheme
was formulated. The considered view
of the experts is that under Indian condsi-
tions, an element of compulsion is absolutely
necessary and it will not be possible even
to take up some pilot projects before the
Central law is enacted, if an element of
compulsion is to be an inseparable part of
the scheme. That is why unless the scheme
is approved and the law is enacted, it will
not be possible to undertake this.

SHRI RANGA : How soon are
going to-introduce that Bill ?

SHRI ANNASAHIB SHINDE : When
it is under consideration. I cannot say. The
State Governments, comments will have
to be available, and the financial implications
have to be examined, and then only it will
be possible, for Government to take any
action,

SHRI ANANTRAO PATIL: May 1
known whether it is a fact that some .
general insurance companies have already
started crop insurance ? As far as I know.

they
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in Maharashtra, the British India General
Insurance Co. had started insuring sugarcane
and grape crops. Even afier so many years
of Ind:pendence, the British India General
Insurance is functioning as a private concern
and as a pioneer inthe field of crop
insurance, In view of this, may I know
whether the Agriculture Ministry is going
to recommend to the Finance Ministry to
nationalise general insurance companies
which are doing this crop insurance very
well ?

SHRI ANNASAHIB SHINDE : In any
State, any organisation, either Government
or semi-Government, or even co-operatives
can take up voluntary insurance of any crop,
cash crop or horticultural crop, and there
is po bar to that ; anybody is free to
undertake that activity and we would like
to encourage such activity.

ot waTens oA ;WA AT
T B ENF FAWA 5 g ard g@ 7R}
g F @ FEF A FAS TAA F
TFaME giar § AT S gan AE F @@
T frar § SRt aga § gft et
g1 s TR sqA F @A gY A
Y 7ZZT AT FET FER TSo ATdo
#ro FY qg HM, ITF! qg [FAT F4
fer g ared) &1T WO TR F AT
< 91T Yar AT ALY &Y gFar a¥ IgET
FRU AT § 9 37 T 9 ATA-
e =19 ARG F "ara 5@ s
IFIT A MOH gHE R, alc g & @Y
agaar g ?

SHRI ANNASAHIB SHINDE : Itisa
suggestion for action.

Sl FaE@E A A Q) gIw 03
¥ | CF 9919 q@ a8 91 5 U @
¥ ¥ fru-fea 7 sar-Far oo T 7
Tar fFdt ¥ F1 widewAfz A
gag ¢ AR gwd & @ @ dam
foar ? g ag v f& w9 qdo wide
o F1 FAT AL FIA qED AT

% fog ?
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SHRI ANNASAHIB SHINDE : The
Gujarat-and Himachal Pradesh Goveraments
have taken the position that Goverament
should not get involved in this and this
could be entrusted to autonomous or inde-
pendent bodies. Orissa, Uttar Pradesh and
West Bengal would like to await the
cxperience of the other States before taking
vp the scheme ; of course, this was the view
conveyed much earlier by the State Govern«
ments but after the new Ministries have
come into power there, we have referred the
matter to them again.

I do not think that the LIC can take
up this activity, but there are other insurance
corporations which may take this up, and
the suggestion can be examined. '

SHRI KANWAR LAL GUPTA : Why
Id he not rec d this to them ?

SHRI ANNASAHIB SHINDE : We can
examine whether there is any possibility of
that.

=t i fag @ @ T A, &
AFT 8T qET FIIA G A0 A9 ATHA
faftex gz &1 fram & samr ¥
SATIT AT &1, AN F1 T T 77 IF
gd 1 @faw aoft &, #ag gEirav &
£ | 917 Sa% faT 97 T § | ERT IEF
SR A 1T § 1§ WI¥ qgAT T0EW
1% g8fea 1 a@ W fFET ¥ fao
mIas 0 A F}E gE & aifs
feam q7% f5 70 g@ER &, ¥ qf
2 ? ATAAIIS AT FT AT AT AT &y
Hifqa F1 8, H19 AT F1 & 1 aF F|4v
w1 = fafreed F1763F gaTHT TATar
AX qAT FY ATAALSAT FFar, ¥ &
7% fag ¥ 1 g o 53 549
fe 40 7U5 wiefagi &1 gamer &
24 92 frama @1 feFT @) &, F47 qry
¥ & 0 faaot &1 w35 ¥ &, w5 0ot
], 24 9% IqF $F F1 THATT @Y
FAMRATE q wa7g swdwd
R qar & AT 20 AT ¥ I @
g, JEa afgw ax i A § Ot 39 @
§ qAsEt w39 9 N fmfied sretg

'y




GEAFT A GEAT AT FAA AY AT

sigsimA #1 fear, & ag Sasiad oW
St ¥qEAT wgar § WX g A A1 ar
wifet ¥ aftg § X WK g@o Ao
dro ¥ it 1€ v Iqawde s P
FH 9g F9 IRT T AT FT, 7T

gt ag w31 T1g¥ § ? A8 FIAT 4wy

NadEN IBIEI AW S ?

THE MINISTER OF FOOD AND AGRI-
CULEURE (SHRI JAGJIWAN RAM) :1I
shall take up this matter at the next Chief
Ministers’ conference. But the position is
this. If we entrust this to any insurance
companies and if it is voluntary, the
apprehension, on the basis of actuarial
calculations, is that the scheme may not
prave a success. Therefore, the entire
quéstion is whether it should be a compul-
sory insurance, that in any area all the
farmers will have to insure their crops.
That creates difficulties. Unless  State
Governments agree, it will not be possible
for the Centre to undertake this responsi-
bility. Agriculture being entirely a State
subject, it will not be possible for the Centre
to take upon themselves the execution of
any &cheme of crop insurance in any
state. I shall again take up this matter
with the Chief Ministers and see how far
we can go in this regard.

R SHRI RANGA : There was a scheme

for insurance against natural calamities.

SHRIJAGJIWAN RAM : That means
only putting money. Something is put by
Centre and something by the States. There
is a difference between the two.

SHRI P. VENKATASUBBAIAH : Will
a pilot scheme be put into effect ?

SHRI JAGJIWAN RAM : Wherefrom
will the money come? The NDC has
decided the pattern of allocation of Central
surplus to State Governments.

SHRI MANGALATHUMADAM : May
I know (1) whether State co-operative banks
and agricultural institutions have
consulted in this matter, and (2) whether

been

the proposed Agriculture Commission has
also been asked to examine the crop
insurance proposal ?

SHRI ANNASAHIB SHINDE : We
have referred it to State Governments. They
are free to consult whomsoever they like.
who are directly or indirectly concerned
with this. *

Loan to Small Farmers

+
*246. SHRI CHANDRA SHEKHAR
SINGH :
DR. SUSHILA NAYAR:
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether it is a fact that money-
lenders, businessmen and rich farmers have
gained hold over Co-operative Credit
Societies and thus they are reaping unduc
profits ; and

(b) if so, whether Government propose
to prepare any scheme or law so that the
loans to small farmers may be granted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION SHRI M. S. GURU-
PADASWAMY) : (a; and (b). A statement
is placed on thé Table of the Sabha.

STATEMENT

The growth of vested interests in some of
the cooperative credit societies resulting in
undue gain to a limited number of influential
persons in a phenomenon which has been
engaging the attention of the Gentral and
State Governments.

The Crop Loan System has been introd-
uced for providing short term credit to all
sections of cultivators on the basis of their
requirements for growing different crops
and their repaying capacity. The liberalisa-
tion of loaning policies and procedures in
respect of short, medium and long term
loans by the cooperative credit institutions
and the effective implementation of the
Crop Loan System is constantly pursued.
With a view to provide incentive to the
cooperative credit institutions and for
covering the risks involved in financing
weaker sections, a scheme for creating special
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bad debt reserves with subsldy from Govern-
ment is under implementation. The Chief
Ministers’ Conference held in Madras in
June, 1968 made certain specific suggestions
for curbing the growth .of vested interests.
The State Government have been advised to
incorporate legal provisions in their coop-
erative laws for implementing the suggestions
of the Chief Ministers’ Conference, where
such provisions are necessary. This has
been done in some States and the matter is
under active consideration in others.

Govemment of India bave formulated a
1 sch for helping small ‘farmers
whlch is to be implemented on a pilot
basis in selected areas. Details of the scheme
are being worked out.
=t wex e fag ;. w9 S Fam w
Fwe U f qar ¥ & G-ghr feaml
F fag ®w W & fqu FE FA T@WW
ST @ Ear g § 7 o) aw fas @t
2 feadl o amgrfal ol s
gl ¥ fau & =W 3 A REUT @)
21w H 20 sty framl &)
o F@AE G AT W g Few
IAF! TSN IAC, EEF gEIAT
FF) A F Fe FAmE =
A & faw #7 a@R ®U W F A0

#1E gFEaT FRF A § AR

IR 5T AF FTA TG ?

SHRI M. S GURUPADASWAMY : It
is true the number of small farmers is large.
1 share the anxiety of the hon. member
that something more has got to be dome to
this class of small farmers. Sometime back,
at the Chief Ministers’ conference and later
at the Co-operation Ministers’ conference,
certain steps were - decided upon. State
Governments have been apprised of these
recommendations and various State Govern-
ments have been taking steps to see that
the credit facilities, services and various
inputs reach the small farmers more and
more. Already the Kerala and Maharashtra
Governments have amended the laws and
some more Governments are coming for-
ward in this regard. They may be amending
the laws so that the small farmers get larger
benefits in future.
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st ooz T fag: AfFm At Y
ag agt Famar 5 FTE § d@ET w9
AEEA A @] AR AT ¥ wny faar
AT |

SHRI M. S. GURCUPADASWAMY :
We have already circulated iliz recommenda-
tions of the conference and the State
Governments are taking steps. All have
agreed that the small farmers should get
more benefits in future and the agriculture
Ministry is thinking of setting up an agency
on a pilot basis all over India to give facili-
ties for the small farmers and the co-opera-
tives will be used in due course for this
purpose. '

SHRI YOGENDRA SHARMA : By
what time are the various State Govern-
ments expected to make necessary modlﬁca-
tions ?

SHRI M. S. GURUPADASWAMY : As
early as possible. We are anxious that
we should take up this  matter as edrly as
possible. E

SHRI K. NARAYANA RAO : My
experience shows that the small farmers in
the countryside have not been benefited by
the co-operative institutions and they go
to the small money lenders on an annual
crop return basis. It is very assured
repayment, not like other cases. In every
village there is what is called a co-operative
union and somebody rums it ; he will
conduct it on behalf of the entire village and
he gets the signature from various persons.
Sometimes all the sighatures are forged and
he goes to the central bank and he gets the
benefit.

MR. DEPUTY SPEAKER : The mech-
anism is known. What is the question ?

SHRI K. NARAYANA RAO : In the
name of small farmers so much money has
been taken but the repayment was not
done with the resutt .no loan is given and
thus there. is stagnation in the process. Are
they thinking in terms of bringing about
institutional changes in the pattern of
lending operations ?

SHRI M. S. GURUPADASWAMY :
There is the problem of vested interests
and we have recognised it. That is why
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various steps are suggested to the State
Governments. In this regard co-operative
insittutions themselves have been asked to
take some initiative. For instance, we have
asked them in future to give loans on the
basis of crops raised and also on the basis
of capacity for repayment. We are also
setting apart some special fund for risk
taking. Other sieps are also contemplated
in regard to membership of the co-operative
society. As I said earlier, the reality had
been recognised and various steps are taken
to remedy the defects in the existing system.

MR. DEPUTY-SPEAKER : The short
question was : are you contemplating
structural changes in the credit machinery ?

SHRI M. S. GURUPADASWAMY :
S'rcctural changes are under contemplation
but’it is very difficult to bring about radical
changes in the structure of co-operatives.
We have recommended to the State Govern-
ment that the money lenders and all kinds
of middle men should be eliminated from
the co-operative societies.

! gEmER Wet @A Ffw
A A TST g@ER & ggan ¥
HUAT TG T TFR B &% IEFA &Y
3 fr o frgm faolt agsrd & =l
¥ gy @Y @ W EfF 9@ gE-a-
gz ¥ got famelt § i Iaw aFr—
ag e feat€ 2ar € 1 3@ A0 =@
9 F AT ¥ 7y gu § | @ W N
W TR &1 gEEw Fuar g fE
foraml &) g frat § AR T T &
Y ¥ favd s —gad fod Far a2
w1 gy AT W ?

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGIIWAN
RAM) : I do not think there is any separate
survey only for the small farmers but the
survey of rural indebtedness as a whole
was made. There is no doubt that facilities
of credit do not often go to the small
farmer through co-operatives or other
institutions of credit, but intercepted
by and large by the bigger farmers.
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We have two or three schemes, The Planning
Commission is examining one scheme for
the fourth Five Year Plan by which we can
undertake some districts in each State for
taking care of the small farmers so far as
credit and other agricultural inputs are con-
cerned. The-question was considered also
in the conference of Co-operative Ministers
and it was decided that as a first step, the
vested interests in the co-operative societies
should be removed and some amendment to
the Co-operative Act is necessary, so_that
certain set of individuals may not monopolise
the office of the co-operative society for long
years. But as the House may infer, there
is & political resistance from the co-operative
leadership to any change to this effect, but
some of the State Governments are under-
taking the measure. By and large, with the
entry of the commercial banks in the agri-
cultural sector, the bigger farmer may be
taken care of by the commercial banks, and
co-operative credit should be made available
to the small farmer also.

The House will appreciate that the work
of the Central Government is to suggest
these things to the State Governments. The
primary responsibility again is of the State
Governments and we can only suggest to
them, but the actual implementation,
whether it is an amendment of the Co-ope-
rative Act or the implementation of new
schemes for the small farmer, becomes the
responsibility of the State Governments.
But I am very much concerned about what
is happening in the rural side. If this trend
of agricultural development goes on, im-
balance may be created and a situtation
may arise when bitterness will be noticeable
between the big farmers and the small
farmers.

=t fagfar frwtr : Sareag oY, WA
St ¥ 7Y faay frar & & fage g
FIed Fqamar g | Tgt I wre
Fromadfes &M & AT g W § W
¥ gEd A WATafed &1 AT A F
fag AR afi ¥ &1 favd aga v @
g § waw fear fF oo gfesar
afgw 9 # Tar w1gA AR, AfeT 3
FaR S AR G T Wk | gfeem
afew U RE @ AG FTEHT) @
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SRt & 22 AR dfqa § afcai fea
% 9 ga frarg, 1008 ¥ 70
AN fra § o Al § @ E ek
ST A 100X ¥ 60 Wadt FprEe
fram @3 € fA% 9@ | ues, 2 OF,
4UFE, 5 uFs TN A 1 ¥ IR
Frax @iar 718 &, AfFw 9% Avae Ay
g gt amar) & gz A ate ¥
JrqT qATW B Kifgw w1, Afea 7D
frA & AR aff AW, g7
qER G AT ARy Fg, q0g
o) FEqW ¥ FT, ¥ IR A FTIRLG AT

& s AT g 5 o QY qat &
T ag wgx § 5 dfqww § afad
fFmr qrr ok mwa gfear afaw @<
Fomfea ¥ fay N F F97 AT
st g fggmm § A qur "
framl #1 ®Q faw %, ¥ ¥5 &
F FWTAT §5 J faqar §, s @A
gr frgaY #Y agt ¥ faaad, feam
FIAT AT Y q@EHT F IF 1 T4 AR
@it oY, dar f& ag @17 @ & =
aar @ aifs gfqaa & qfads
fFar qr a% ?

SHRI JAGJIWAN RAM : I think 1
have  comprehensively covered  these
questions, We know the ills and advan-
tages of the co-operative movement. So far
as legislation is concerned, as the hon.
Member may be aware, if any person is not
admitted as a member of any co-operative
society, he can approach the Registrar of
Co-operative Societies and he may order the
admission of that member but that is no
solution. If one member comes on the
order of the Registrar and the other mem-
bers are hostile to him, it will not be possi-
ble for him to sit in the meeting itself. So,
it is not the law that is the solution.

As far as amendment of the Consti-
tution is concerned, 1 do not think co-ope-
ratives should become a Central subject. 1
personally am of that view. Therefore,
there is no question of amending the Consti-
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tution. Certainly, we will have to take
action at the non-official level, so that some
of the ill of the co-operative movement can
be rectified and some legislation will also
be necessary so that the vested intereste
may be eliminated. As far as the commer-
cial banks are concerned a beginning has
been made and some of the commercial
banks have started advancing credit even
to the small farmers. As I have said, it is
just a beginning but the beginning has been
rather encouraging.

=t T {a® TR : FAT HA qGEY
Iz@ FE@ AT AE AEAFE AT AR
fF 3 & fafwmr wl & sgi-wgi agard
%1 #t gear AaH ! X 9o frww
¥ dR 9 T fF fagr ¥ e R
F R ¥ fadT S fraEl ®1 sgmEn
T R Gar W § AR SR I FQ@ @
g @ framl &1 = faq @, @®
fAT #a1 @Y T TS GIERA F AG
g Qg am WarwefF A
FgT ¥ @Al FF g AT FT
fF gt Tid@ iy fegEl SR
frgrAt #1 9z v arfe@ @ 6
gaufa &1 uF fafws sfoaa s =
far ; afg agf @ Far g9 Yar FA
9T fa=grT FIT )

SHRI M. S. GURUPADASWAMY :
Sir, for the information of the hon, Member
I may say that we have introduced what is
called “crop loan system’”. Under rhe
“crop loan system” any farmer, any tenant,
any share-cropper can get loans from the
co-operatives.

+ff @it A WAy 2 wiEl § ggerd
I F gFedr AW PN F FW
fegral ®1 I wrawr Ad g Fwar
21 % faudla 2z 95 N grEwm
qar gfw d9% I8 ¥ gw =@ faw
AT 8, ATHT AR AT TAAT IAHY
git fF frura ® q@ sg ¥ swT@ar
am o7y § AR ge-gE § § Sud @,
) § ey foEa A H @ QwR §
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FT g frgml #1 9¢) =W J]XF
fau =@ g F FEH av @R fao
o g fawmm @ ! oI-$ 98-
O gfafaat ¥ fearal 1 @ O
v aF7 6 ¥ foar @ Ty &, 9A
g faw gr ¥ 1 Fav gIER fraEl 1
®W FE & fau o w91 ¥ <@ &7

SHRI M. S. GURUPADASWAMY :
For that we have asked the State Govern-
ments to simplify the procedures. It is true
and it has come to our notice that certain
malpractices are prevalent, We have asked
the State Governments to simplify the proce-
dure so that the farmers may not wait for
long, they may not use the middlemen and
they may not resort to other practices. This
is one of the suggestions made to the State
Governments and some State Governments
have already taken steps in this regard.

WRITTEN ANSWERS TO QUESTIONS

Institate of Catering Technology and
Applied Nutrition, New Delhi.

*244. SHRI TRIDIB KUMAR CHAU-
DHURI : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether his attention has been
drawn to the complaints of the students
and trainees and subordinate staff against
the administration of the Institute of Cat-
ering Technology and Applied Nutrition,
New Delhi ;

(b) whether it is afact that the Cat-
ering Adviser of the Government of India
was sent to conduct an enquiry into the
affairs of the Institute ; and .

(c) if so, his findinges and action taken
by Government theron ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI
SHINDE) : (a) Government is not aware
of any specific complaint against the
administration of Institute of the Hotel
Management, Catering and Nutrition,
New Delhi.

(b) No, Sir.
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{c) Does not arise.

T-wRifEn Gk

*247. ot wgew fag Al o @
qm T gfy 7 gz q@w &1 FaT
I 5 ;

(%) sa-wAifaan w96 A J@©@
T A5y AR gET IJAF Il &
faast sE-wMfaan ®19%e &1 A
g g 9T fhardl §Y Iqwew  wTAT
™ g ER

(@) T a<FR F 7@ AT HL A-
FQ & f5 fFam Argiea @ I9®
F AA-HIT FERIRG F I FY AfGF
Tavg #¥3 § AT afz gf, @1 9w as-
9T I9F F1 AW F4r § fqg¥ w9-
®¥a § qar fqd g @i fFaei a1
ITAST FAAT AT T § 7

ww, gfy  amgafas faww qun
( = se-
wtfgg fe? ) ¢ (%) AR (@). a8 2E
gy A f5 srdumfran e,
FiaEd IIH F gIy G ETI A

o & AR T@F gem w1 afegm @

T wgr EaT & | R W 38 maw
1 AT Y ¥ qvg FT fear @ g,
Fgifs 2w ¥ grifga wri-uEifaaw
RIFHE FT WX T qMEAT § 91 WK
qrg § BE%E qIF IAGH FT IR
FW i | FR@ET ¥ AT ST
®T WIS oFT % faar a1 9 fs g
fFgr T WramE 411 TR F) Q0E-
o@if7aq migke F1 AT AEAFATHT
F gfr & F1§ W Ffeard A gg
Fgife UST G F 919 39 IAE &
qafeq Werk & @ wfafaa 2w § @
wamfaa Srg-gaifAaR wEke WK
fafamr $ifc & uaifraw Sawe foed
fr Ao MR NaNE N §
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ag afmfag @y 2, a1 § faf &
fax Y gosy ¥

e ¥ QA ¥ geg

248. =t Torsita fag
=t /ST AT w/iAT :

Fa1 @ agqr e &5 ag T )
Far 730 fF .

(F) smrag gv 8 fr fogy adm
g9 #AT FT wE g7 FEY 07 q199 § ag
"fT &1 7% & 5 UsearT § ogwa § 5wy
T TIATHT 4T VT HAT F AT WeaT-
TTF IR T &g gIA AT F¥ AT AT

TFET AL &1 WA T Fraf & afeafas.

frar Sy ; WX

(=) afz gf, @ =¥ 9% 79 ¥
¥ Far 1Ay 1 g g ?

T, sfw, agafs fasw qar
FEFR HATEd § TE wA (st s
arfga fRR) : (F) v afd

(|) 797 1 oF wf7 gEF WA,
AFEAT FT AA™T FEATEN &g TS0
7% Y | U GIER F 78 fFAaat a3
wgraar a1 5 3 g gfafzag 7 f&
F & sowifaa @1 § i F1 AT A
VeI AT F  9IIq ¥ qgrgan
Frat § iy qerAT F 999 | fawraai
Y 9= F@ F fAT gT qug g F1g
fFar S@T | AALATA AL ATIFAT
1 AfT F1 fqars qur afes geErag #21
fagiad s faar @ an |

International Exchange of Newspapers

SHRI S. K. TAPURIAH : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be plcased to state :

*249.

(ay whether Government propose to
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have a scheme for the international exchange
of newspapers ; and .

(b) if so, taken in this

direction ?

the steps

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) No, Sir.

(b) Does not arise.

faeett grar AtwT g1t famiw
frd s a1 g
qraTs § guiT
250, =it fwa g mEt oAy
&1 a9 W T g7 TqX A7 F7 7
fr .

(%) a1 ag a9 3 fF faorlt gom
97 AT faeelt F1 g FY AraRAFAr
FI QU FI0 & ygad W g ;

(=w) afz gt a1 feafy & gae 5@
& foi a1 FTIaTE T FT gEAT 2 ;
Erind

() freet 2Y g9 A aHET HATF-
I Fa g% T &1 FEAT ?

g, Ffw, agafas faem awn
TEFIT AFTAT & A A (6w
ariga fR) : (F) sgio v 1964 &
EECEICC AR CCIE G i-C I i
srazrFar gfafam qaan 5 ara fae
g i fawddt g st afafeq 2,67,000
fazz g &1 fagvw @ 3197 &
AZT F' T F! AAWEAT a7 A T
T 2 WX ag WiE R F qaaT 6 MY
fazT F1 agem fFar war &1 5§ 9%1C
faeelt g FIAAT I FEA WG F I
grEazasal &1 anwr 45 afqad g w1
AT FI

() feafs 71 qed ¥ fao free

N
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(7) =ar gww dgamn faar agFrd

t— To-gaRE AT, WgEET
(1) < 3 freelt g oD A (gorera) & wfafar 1,00,000
gg & AW FW & IJAF fazx ax g7 @A F1 gAH
g R FT F T 9 1 far qar 1 oz fegraz &
yag & FR A gE qa N RZEAT AT A g HFAW
AT T qEAW A FW S ge g Tar § R @ e
s gaF e # @ T I AT sEAT 15,000
= & F WO AR 0, fazz ga wfafe sra & w@r

(2) Pl #1 seared 3 ¥ fad, 4
IAH Y AN T FHIAT A (8) feeelt zaw ay@ar # FAw
IR A T #7 faeqre gqay 7g-

(3) faeelt g Arsrar FT Iqafed

(4)

(5)

g faga s fear g
gikamn sy § 39 § 99-
W 20 W &1 g I CF AqT
ggafey g7 gs fFarm@r g
IR T | fFA1T JIFHEIA
AR TeewE § AAEX MY
awage foel F &9 § Mg
#wg ge fFar aa g

feeelt gra AT & &7 & fow,
faar a3 (o o), YA
it waw  (gfamn), qar
TRt (TsEE) # =
aud og faFm F17 0 /R

feg aw g

FA ¥ qu a7 faww F14-

TAGH Y+ AT qF FAT AT
TR 1 ggeT waedT § T
guR@r &1 ga auar G-
fgm 2,55,000 fazT & 3,00,000
faez aF # g wEen §
4,35,000 fazy g% agrs v
W

(9) wawEwa # FAT e ax

T HTT €T AT AT @1
2 faa®) amar wan gaear &
sfafes 50,000 fa=z gniv

(10) @At F waew awfafy qar

et fawm & faeeft gia A
& fair g@dt graaman @y w71
seqg fagra w7 & wFR
T faar 1

=9 F1 ggFErq afafaay 18-
&7 FT, T AT I YE FI
fagr nar &1 g afafedi &

(m) feeelt *Y SAEEAT F 2 AT A
faest gig FAFAT A1 JFT FAT FET 99-
] wsy w & fa¥, faedt gao Qs ) 99-

SN FIRA W GAE IR oo qar ey g T F W
SURA R T RU AN R g at <@t 21 far o, % A1 Tz

iy Fgar fe1 2 fF QT we § 9o 7=

(6) gfearmr 3 qgas X A CF  ax foar o g3
93 faFra arstar qarEr a g
Y & feedt g Fiomr F 9w
Quwed fazg @i widww g 21 SHRID. AMAT:

SHRI RAMACHANDRA
fafs & g 1 Sd VEERAPPA :

State Irading in Foudgrains
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SHRI G. C. NAIK :
SHRI J. K. CHOUDHURY :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ¢

(a) whether the State Trading in food-
grains has resulted in a loss ;

(b) if so, the amount of loss incurred
during the year 1967-68 ;

(c) the reasons for the loss ; and

(d) the steps taken to avoid such losses
in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Rs. 93.69 crores.

(¢) The loss in the State Trading in
foodgrains has been on account of
distribution of foodgrains by the Central
Government at issue prices lower than the
economic costs of these foodgrains. This
loss thus represents the subsidy involved
in the distribution of foodgrains by the
Government.

(d) The Government have been gradually
raising the issue prices of foodgrains to the
levels of their economic costs in order to red
uce the quantum of subsidy. At present the
distribution of imported rice ane imported
milo only is being subsidised. With the imp-
rovement of food situation and lesser imports
from abroad in the future, the quantum of
subsidy is likely to be further reduced and
finally completely abolished.

Demands of Jute Industry Workers
SHRI J. M. BISWAS :

SHR1 RAMAVATAR SHASTRI :
SHRI S. M. BANERJEE :

*252.

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the Indian
Jute Mills’ Association had rejected even
a modest request for an ad hoc increase of
Rs, 24 per worker made by him at the last
meeting of thc Industrial Committee on
Jute ; .

SRAVANA 9, 1891 (SAKA)

Written Answers 38

(b) whether it is also a fact that trip-
ariite conference also took place on the
demands of the Jute Industry Workers ;
and

(c) if so, the outcome of this tripartite
conference ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) Yes, Sir.

(b) and (c). Tripartite talks held at
State level to consider the demands of
the workers have also not been successful so
far.

faeelt ® o= 7= I w1 TN

253. =t Wo F=IWW: T
&1 T4 Fiw F: ag IIE I FAOU F 7
f -

(%) 7ar feesht & oF AR @A
T earfag FXA Y QI9AT G FY a8
2 AR Far @d far era it g7 faar
LCIE AP

(@) afz g, dva@sen F1 AT
¢ ok gax fad fq o &1 w9 fear
g ; AR

() g grar w1 Fraifaa 5@ @
frgar @ @ w1 oy § 7

a, sl agafas fawm &
agwIcar weaTeg ® e wAt (S wen-
wifga (1) : () faeell goa Avomr &1
gaey afufa Wi @ fawg ¥ fooslt &
gq ¥ wnfag &7 § wEfad oF
weqrT Ft ggAIfE # fzar g | @ aw=\m
qT gIFTT I 7AY faar faar st &)
sa% i wl) eqrF gl AT @ )

(@) faeett gwa Q19T 7 39 9&9Q@
FT 41T Y 9F qAR A fFaT 1 @
AT g% SYAT T 9EqSAT HiGIfrs
&% ¥ faee) fagre sfasw@ v aw N
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g 60 TFe fw ¥ geaea § faea ]
avsar g fawr fwan str @ g1

(7) w7 ga<r 340 wafeq g e,
@t feedy gra A feed 1 wfus qaar
F1 Jq0 £ T GH g1 gAY |

Labour-Intensive Projects

*254, SHRI LOBO PRABHU : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether he proposes to advise the
Planning Commission for having more
labour-intensive projects in vicw of the
increase in the registration at the end of
1968 and the decrease in placement from
3.25 lakhs to 3.19 lakhs ;

(b) whether in view of the increase in
unemployment among educated persons
from 10.87 lakhs to 13.00 lakhs during the
same period, his Ministry has sought the
heilp of the Ministry of External Affairs
for employment opportunities in other
countries ;

(c) whether in view of the decrease by
2.4 per cent in comparison to the decreasc of
1.9 per cent during the previous year in the
private scctor, Government propose to
engage the idle capacity in factories by tax
concessions ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHA-
GWAT JHA AZAD) : (a) Planning
Commission have already laid stress on
labour-intensive projects in the Fourth Plan
whnich inciudes, roads minor irrigation, soil
conservation, area development programmes,
cooperation, irrigation, flood control, rural
clectrification, village and small scale indus-
tries housing and urban development. There
will be a step-up of the outlays under
labour intensive schemes in the Fourth Plan
as compared to the average annual level of
investments on such schemes in the three
annual plans 1966-69 and the Third Five
Year Plan 1961-66.

(b) The External Affairs Ministry arc
making efforts through our missions abroad
10 send out technical experts to friendly
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developing countries to assist
lopment programme.

in their deve-

(c) and (d). The industrial programmes
and policies for the Fourth Plan (1969-74)
have been conceived keeping in view the
need to correct imbalances in the industrial
structurc and to bring about conditions
wsthin which the maximum utilisation of
capacity already built up is achieved.

Land Under Cultivation

*255. SHRI P. M. SAYEED : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state ’

(a) the total acreage of land which is
under cultivation for growing food in thc
country ;

(b) the acreage of land out of the above
so far brought under cultivation under the
high yield varietics and the land under
multiple crops ; and

(c) whether any special efforts arc being
made to bring more land under high yield-
ing varietics during the ycar 1969-70, if so,
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The latest land utilisation
data is available for the year 1967-68.
During that year the total area under food-
grain crops in the country was estimated
at about 300 million acres.

(b) Outof the above area, the High-
Yielding Varieties Programme covered an
area of 14,92 million acres and the Multiple
Cropping Programme covered an area of
9.25 million acres during 1967-68.

(¢) Yes. During the year 1969-70, it is
planned to cover a total area of 27 million
acres under the High-Yielding Varieties
Programme, The details are being finalized
by the Central Teams in consultation with
State Governments.

QI &AL FT gHIG fFar qET
*256, it AEEHTET AND ¢

=it g0 Gro TR :
i Yo To HIFAH! :
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= gHo WigqAT :

=it mefana wite :
oY ¥ g aaf :

=it o @lo WHIA :
=) qEUR ALE

=t g FAIT QAT
ot o Fo qufam:

=t FaTAR Teq ¢

1 @@ AN Flg 9757 98 AT /A
a1 FI7 fF :

(F) FaT @@ @7 AT FIW &
F1E gedrg g; Wi

(@) afz g, dt 37 @re § v faga
faar mar g ; #AR

() fi7 ofefeafoat & @ ax
aang f5y AT R T§1 FIAT F9 qH
FFAT g1 ?

ar, Ffw, amafas faem q@
TEER A § e "l (ot -
arfga faed ) ¢ (F) st agh

(@) == &1 agi3zan

(W) wra @xiF afv qw@wR A
oga gamT § arEgfis @ @@
71 FI qUTT FHAT I JET § W
gim foft § sas faftd #gar
AR R AA & qIAr § o

fawra wfaswi 1 w@gar

*#257. =t TEwa &l 4T
T aar $® &= 8 7E, 1969 F qrdifea
95T €1 1573 & IAL & qFag H ug
AT Y FI FA FF

() 7ar ¥y 97 go fo=i § e
fegmat & fagm sfasrwn onfag @
a1 safE A 9% g /9 gfan =
g faar s fam aar g ;
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(@) afz g, a1 ag @i fea fami
# Frgifag 31 T AW ILW F
fag faer 977 F1 AT 74T 5 AR

() afs @ AT gz affqan &4 &
famx adi fFar AT & qrg@ AAA ¥
faeea & Far FTW E ©

T, Ffw, @gafas fasw qan
AEHIT AT § oy wat (= A
atfga fee ) : (%) FiwaT Far At S g
9 it 9% whaw &9 frar arar gy

(®) =@ @A &1 gw ¥ fafwe
aini § gy gfar (20/21) faat ®
Fratfag frar smar g @ gAT AT
AR e g )

(1) & =iz ga%i 71 9at gear
# guafer @t f& ol =@
@ ¥ avg 7gi §, freg faad
fagrg gaar #1 @veIar g
MNT AT ¥ fafqam, quq &fq,
Fi A AISAT F1 qIEqT ¥
HQ AT FAGF & ;

(2) =agr = fg=1g =gan yfa g
S gEalegar &1 faaaaar,
fagsr g fFar g g ;

(3) =u feazw & fag @ %
yfe  fasm a1 1 F4
FEHIT aF1 Y FIEATGAT FY
fagamar 1 faat F1 g9
srfrag ST W F  qU-
g fagr srdm |

(@) @t fag ax affa &
faarusia &

High Power Transmitters for Calcutta
and Rajkot

SHRI N, R. LASKAR :

SHRIMATI ILA
PALCHOUDHARY :

SHRI CHENGALRAYA NAIDU :

*258.
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SHRI M. L. SONDHI :

SHRI MAHANT DIGVIJAI
NATH :

SHRI R. BARUA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that the two
‘Super power’ medium-wave transmitters of
1,000 k.w. each to be installed at Calcutta
and Rajkot are a year behind the schedule ;

(b) if so, the main reasons for the

delay ;

(c) the steps being taken to complete
and instal the high power transmitters in
time ; and

(d) the total loss suffered due to this
delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) The reasons for delay are :
In Respect of Transmitter at Calcutta

1. Late receipt of equipment and

erection tools from the supplier ;

2. Slow progress of construction of
civil works ; and

3. Non-availability of bulk power
supply in time for testing of the
transmitter.

In Respect of Transmitter at Rajkot

1. Delay in supply of principal trans-
mitting equipment by the supplier ;

2. Delay in contractual payment on
account of devaluation of Indian
Rupee and British pound.

(c) The Calcutta transmitter is expected
to be commissioned in August, 1969. In the
case of Rajkot transmitter efforts are being
made to get the delivery of equipment
early so that it may be completed during
the year 1970.

(d) No financial loss has been suffered
on account of this delay.
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Demonstration by Building Workers in Delhi

*259. SHRI BAIDHAR BEHERA :

SHRIMATI SUSEELA
GOPALAN :

SHRI SATYA NARAIN SINGH :

SHRI GANESH GHOSH :

SHRI D. C. SHARMA :

SHRI S. KUNDU :

SHRI R. K. SINHA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that a large
number of building workers in Delhi held

“demonstration at his residence on the 26th

May, 1969 ;

(b) whether it is a also a fact that the
demonstrators demanded that the recommen-
dations of the Minimum Wages Committee
in respect of building workers be imple-
mented iimmediately ; and

(c) if so, the steps taken to meet the
demands of the workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
The building workers did hold a demonstra-
tion at the Labour Minister’s residence, on
26th May when however the Labour Minis-
ter was at Calcutta and could not meet the
workers.

(¢) The wages recommended by the
Committee have been notified. The Inspect-
-ing Staff has been instructed to carry out
the inspections and deal with cases of non-
payment of the notified wage rates.

Distribution of Tractors

*260. SHRI SHRI CHAND GOYAL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the State-wise distribution or allo-
cation of tractors in 1968-69 ;

(b) the State-wise demand for tractors
in 1968-69 ; and

(e) whether it is a fact that Punjab has
not been supplied with tractors according
10 its demand ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) A statement showing the
allocation of tractors made to various States
during 1968-69 is appended.

SRAVANA 9; 1891 (S4K4)

STATEMENT
S. No. Name of the State No. of tractors
allotted during
1968- 69

1. Andhra Pradesh 1230

2. Assam 135

3, Bihar 1365

4, Gujarat 850

5. Haryana 945

6. Jammu & Kashmir 165

7. Kerala 400

8. Madhya Pradesh 775

9. Madras 900
10. Maharashtra 1450
11. Mysore 1050
12. Orissa 400
13. Punjab 1600
14, Rajasthan 900
15, Uttar Pradesh 1955
16. West Bengal 300
17. Nagaland 12
18. U. Ts./Reserve 568

Total 15000 .

(b) The total demand of tractors in the
country by the end of 1968-69 was assessed
at 60,000 nos. after taking into account the
number of orders pending for execution
with the various indigenous manufacturers,
agents for Russian tractors, the State Agro-
Industries Corporations, Ministry of De-
fence, etc. As the orders booked by the
manufacturers of indigenous tractors, the
agents of Russian tractors and the Ministry
of Defence covered a territory of several
States, the' information showing the State-
wise ‘break-up of the total demand is not

available.
7
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(c) Out of imports of 15,000 nos. of
wheeled tractors arranged during 1968-69,
the Punjab State was alloted as many as
1,600 tractors. It would thus be seen that
the State has been alloted more tractors
than it would be entitled to either on a pro-
rata or area basis. The increased allotment
has, however, been made keeping in view of
the advance made by the State in the field
of agriculture and the area under High
Yielding Varieties. Besides, import of trac-
tors as gift from relatives residing abroad
has been allowed. The farmers in the
Punjab are also availing of this scheme. A
large number of applications have been
received from the donees in the Punjab
State. Custom clearance permits already
issued number 498 cases and more will be
issued shortly,

Shortage of Hybrid Seeds of Millets

*261. SHRI R. V. NAIK :
SHRI R. R. SINGH DEO :
SHRI K. P. SINGH DEO :
SHRI J. MOHAMED IMAM :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) the total estimated requirement,
short term and long term, of hybrid seeds
of millets in the country ;

(b) whether there are complaints “of
long-term shortages of the hybrid seeds as
a result of growing a sense of uncertainty
amongst the farmers who have switched
over 1o hybird seeds ; and

(c) the steps, if any, being taken to
make up the reported shortages ?

. THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (c). The total estimated
requirements of hybird seeds of millets in
the country during the current year 1969-70
is 50,805 Quintals for bajra, 1,08,412 Quin-
tals for jowar and 88,985 Quintals of maize.
The estimated requirement at the end of
Fourth Five Year Plan are 2,45,000 Quintals
for Bajra, 9,10,000 Quintals for jowar and
13,97,600 Quintals for maize. No shortage
of hybird seeds of millets anticipated for
achieving the targets for the current year.
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There have been no complaints of shortages
in .relation to long-term requiremenls of
hybird seeds of millets.

Procurement by F.C 1. in Uttar
Pradesh and Madhya Pradesh

*262 SHRI S. S. KOTHARI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether reports have come to the
notice of Government that certain Officers
of Food Corporation of India pressurized
agriculturists in the Districts of Uttar
Pradesh and Madhya Pradesh to tender
excess wheat over the contracted quantity
during procurement :

(b) if so, whether Government investi-
gated into the matter ; and

(c) what are its findings and what action
has been taken against those officials ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) and (c). DO not arise.
. A. I. R. News Bulletin of 35th April, 1969

. ‘26§?/SHRI MADHIU LIMAYE : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the All
India Radio in its 9 P. M. English Bulletin
on the 30th April, 1969 devoted several
minutes to the Finance Minister’s reply to a
Members’s’ criticism ;

(b) whether it is also a fact that the
same bulletin did not devote even one
sentence to the Member’s criticism ;

(c) whether it is also a fact that it is
the general practice of the A. I R. to
-discriminate in favour of Ministers and
“against Opposition Members ; and

- {d) if not, the reasons for the Bulletin’s
failure to mention the criticism and con-
centrate only on the Ministerial reply ?

- THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) Yes, Sir.

(b) Hon’ble Member’s criticism was
referred to in the bulletin. Hon’ble Mem-
ber’s name was also mentioned.

(¢) No, Sir.
(d) Does not arise.

Procurement of Foodgrains

*264. SHRI MUHAMMAD SHERIFF :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the approximate target fixed by the
Food Corporation of India, State-wise, to
procure wheat and rice during this season ;

(b) whether the procurement target
for drought-affected States has been con-
sidered on different grounds ; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY ¥ DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) A statement showing the
quantities of wheat and rice expected to be
purchased by ‘the Food Corporation, of
India during the current season is laid on
the Table of the Sabha.

STATEMENT

(Figures in ‘000 tonnes)

Whear Rice
1 2 3
(1-4-69 to  (1-11-68 to
31-3-70) 31-10-69
Andhra Pradesh — 550.0
Assam 150 70.0
Bihar 50.0 75.0
Delhi 20 j—
Haryana 200.0 100.0
Madras — 2250
Madhya Pradesh 85.0 350.0
Mysore 1.5 35
Punjab 1650.0 200.0 .
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Orissa —_ 300.0
Rajasthan 75.0 —
Uttar Pradesh 730.0 10.0
West Bengal —_ 450.0
2808 5 23335
(b) and (c) . The anticipated purcbases

of the Food Corporation are based on the
procurement prospects indicated in the
Chief Ministers’ Conference keeping in view
the recommendations of the Agricultural
Prices Commission. The Commission
while recommending the targets considers
various factors including estimates of produc-
tion, market arrivals and price levels.
Drought conditions, if any, in the States
are reflected in these estimates.

Employer-Employee Relations

*265. SHRI D. N. PATODIA : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased 10 state :

(a) whether it is a fact that at a seminar
on Employer-Employee relationship held
at Madras, several suggestions were made to
end industrial disputes ;

b) whether Government have considered
these suggestions ; and

(c) if so, the reaction of Government
in the matter ?

THE MINISTER OF STATE iN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION ( SHRI
BHAGWAT JHA AZAD) : (a) to (c¢). It is
understood that such a seminar was; sponso-
red by the Rotary Club, Madras. Govern-
ment have, however, reccived no report
from the sponsors on the deliberations.

W& aftag qeeE qREETT
afalg w1 sfadew

*266. =Y TgAIT fag et @ F@w
FANT qAT TARW WX AR A TG
qAT F1 FIT F 5

(%) #av 9« afeag grawdt aATgHR
afafy 1 sfadga geFR #1919 &
g ;

Written Answers 50

(@) afz gf, @ Su=t geo fawfd
E;

(7) = srg § gETEAREA-IAN
wfe #Y #a1 wfafwar § ; i

(7) a= R 5@ =" & 41
fauis fear & 7

I qGT TERW ARG 6
a7 fawm & wow WAt (5 go o

qere ) 0 (F) S, gf 1 faR & aw
sfq 10 a1d, 1969 #1 T FT AT 9T
wg & g 9y |

(@) gargwic afafy ¥ frsaa? gl
suF! fawifet a1 arem e & 124
seara # faar gan &

(T) WATAT A GATARTT GEATH
F gfafafudi & g fod t faorfot
9T @i g aradia & g W fafew
famifea 9T ga% A9l &) s § @
faar 31

(7 w@rR # fqaz f@ ofog
gfufqaw, 1965 ¥ M T & fmz
g ¥ uF faous g g FWFT )

st faat g feifor qeat o

T T FAETN

267. st wwrEle west o oET
QT qGT W Tl gg a@d w7 AT
= fr .

(es) Farag g9 g 5 < faei &
@Ay qar gwr A QU AT R Ag
e R wgt wE N e ada,

s gwr @i fraffa 20 o
fraTal &1 T & QR TEw 1 AT agl
fwar ;

(@ smag M aa ¢ g w@ml
qe fraTal #1 69 &9 @ FW
fau T 1 @S FEA FI ASTAT G
ar



() afz zt, av 58 Frw fHarEt S
frat gift g ; ok
(o) wigsr § wet feafs S A

g [ ¥ foq Fr awF #7 fawe w1
fadw sEa@ s w1 & 7

am, gfw, smafas feww @
AREWR Fa@W A 7T A=Y (s 5w-
wifgg fR ) @ (F) Y FreEE ag &
T IQITT T F T A AgY
gdZd 1 T HIY FI@A F T F
UL I AT AC AN A G @A
oty w_a, wgq, fagre, gfamn, F3a,
AT, g7, I qo7, afz=w{l i,
I IR AR HF wifed &=
qifesdt & wreg RSt & qar ww@r
fr gaFr SFr faat & Ioqew fFa o
T FT G WA @dE A AN Wi
gifafys =aqw qoq waar so§ afas
gea fear qgrar afeq @H oy
92 uF &1@N T faqar g awAr
FqIERT F AN FT AL AT AT oA HR

qifend & FIEA T FA oy 9T taqr
QSIHT AT IATEH] T 7T foar ar
o7 A & A qF A g A3k
g "
(=) T 1% foivé s g gf 2
() =T (7). vz & A 5T |

Registration of S. C. and S. T. Persons with
Employment Exchanges

268. SHRI RAM CHARAN: Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the number of persons belonging to
the Scheduled Castes and Scheduled Tribes
(Matric and above) who have got themselves
Registered with the Employment Exchanges
in the country during the last one year ; and

(b) the number of such persons provided
with jobs ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR EMPLOYMENT
AND REHABILITATION ( SHRI
BHAGWAT JHA AZAD): (a)and (b). A
statement is placed on the Table of the
House.

Statement
Educational No. of registrations effected No. of placements effected
level during July-December, 1968 in  during July-December, 1968
respect of in respect of
Scheduled Scheduled Scheduled Scheduled
Castes Tribes Castes Tribes
1 2 3 4 5
1. Matriculates 41,367 5,743 3,899 474
2. Higher Secondary 14,852 2,731 1,404 235
passed (including
Intermediates/
Under-graduates),
3. Graduates (including 4,849 702 629 61
Post-graduates)
TOTAL 61,068 9,176 5,932 770

NOTE : The collection of information in respect of educated job-seekers

(Matriculation

and above) belonging to the Scheduled Castes and Scheduled Tribes has been
staricd at half-yearly intervals ending June and December each year w.e f. the half

vear ended 31st December, 1968.
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Frieght Charges for Import of Foodgrains
) Under PL-480

*269. SHRI INDRAJIT GUPTA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether only a small percentage of
the American foodgrains under PL-480
agreement is shipped to India in U. S.
vessels ;

(b) whether U. S. A. has demanded
that 50 per cent of the foodgrains should be
carried in American bottoms ‘as provided
in the PL-480 agreement ;

(c) whether freight rates charged by
the American Shipbing Companies are much
higher than those charged by other foreign
companies ;

(d) whether India will have to incur
additional expenditure by way of freight if
50 per cent of the foodgrains are shipped in
American vessels ;

(¢) if so, what is the additional expendi-
ture c<pected to be incurred in this respect ;
and

(0 whether India has made any effort
to get the American freight rates reduced to
a rcasonable level ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  /SHRI ANNASAHIB
SHINDE) : (a) No, Sir. .

(b) Yes, Sir. Under PL-480 Agrec-
ment, we are required to arrange shipment
fifty percent of foeodgrains purchased in
American flag vessels.

(c) The freight rates of U. S. flag
vessels arc Ligher than thc freight rates
charged L: forcign ceimpahies.

(d) ana (ej. No additional expenditure
is incurred by Governmen: of India if fifty
per cent of the foodgrains ove carried on
U. S. flag vessels as the U. S. Government
reimburses the freight differential between
the U. S und foreign flag rates.

(f) TheU.S. Maritime Administra-
tion fixes ceiling freight rates for U.S.
flag vesscls. The India Supply Mission
provides infcrmation required by U, S.
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Maritime Administration and U. S. Deptt.
of Agriculture whenever the ceiling rates
are revicwed.

Outsiders in P, & T. Ministerial Staff
Unions

*270. SHRIMATI SAVITRI SHYAM :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the Govern-
ment have decided not to permit outsiders
to assume leadership of the Posts and
Telegraphs Ministerial Staff Unions ; and

(b) if so, the reasons thereof ?

THE MINISTER OF INFORMATION
AND BROACASTING, AND COMMUNI-
CATIONS (SHRI SATYA: NARAYAN
SINHA) : (a) and (b). Soon after the
September 1968 strike, the NFPTE and its
federated unions were derecognised due to
their participation in the illegal strike. In
order to give an opportunity to the employees
to voice their grievances and restore a
ch 1 of cc ication between the
staff and the administration, certain unions
were recognised. Some of these had been
agitating for recognition for a long time.

In the absence of any valid rules for
recognition for the new unions, the pattern
of the old *‘Central Civil Services Recogni-
tion of Service Associations Rules” was
broadly followed. These rules contained a
clause that ‘*no person who is not a Govern-
ment servant is connected with the affairs
of the scrvice associations. The recognition
granted to the unions was purely on an ad
hoc and piovisional basis. It was also made
clear tha :his recognition would be subject
to any rulesfordars or other conditions
which will be promulgated by Government,

Film Directed by a Producer of T. V.
Centre

1585. SARI SHEO NARAIN : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government’s attention has
been drawn to the reports relating to the
direc:ing of a film by a Producer in the T.V.
Centre appearing in film magazines ;
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(b) if so, whether the said Producer
obtained Government’s permission to under-
take ‘the assignment and receive the pay-
ments therefor and since when he has
been absenting himself ;

(c) how many staff artistes/producers in
All India Radio have been given permission
to undertake work in films outside the All
India Radio and the remuneration received
by them for the said assignments during the
last three years ; and

(d) Government’s policy with regard to
such long-term assignments in the films ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I K. GUJRAL) : (a) Yes, Sir.

(b). Yes, Sir, permission was obtained.
He was sanctioned leave for this purpose
from 25-3-68 to 25-4-69 and from 4-6-69 to
2-8-69.

(c). The information is being collected
and will be placed on the Table of the
House.

(d) Individual cases are considered on
merits, and permission to accept such
assignments given only if the same are not
in any way prejudicial to the services requi-
red to be rendered by the staff artist.

Elections to Gram Panchayats in Bihar

1586. SHRI BHOGENDRA JHA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleas:d to state :

(a) whether it is a fact that all the
preliminary steps inciuding nominations,
scrutiny, withdrawal of candidatures etc.
for elections to thousands of Gram Pan-
chayats in the dis.ricts of Darbhanga,
Muzaffarpur and some o:her districts of
Bihar had taken place in June, 1969 ;

(b) whether it is proposed to hold these
Panchayat elections as scheduled ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI!CULTURE,
COMMUNITY DEVELOPMINT AND
COCPERATION (SHRI M. S. GURUPADA-
SWAMY) : (a) Yes, Sir.
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(b) No. Sir.

(¢) It has been reported that the Pan-
chayat elections in four districts of Tirhut
Division of North Bihar viz. Muzaffarpur,
Darbhanga, Saran and Champaran were to
start on 7th July, 1963, However, prior to
imposition of President’s rule in Bihar, the
State Cabinet decided that as North Bihar has
floods every year, the Paachayat elections
should be postpened till 15th of October,
1969. This decision has been confirmed
during President’s rule.

Construction of Buildings for Block Head-
quariers in Bihar

1587. SHRI BHOGENDRA JHA : Will
the Minister of FOOD AND AGRICUL-
TURE be plased to state :

(a) in how many Blocks of the District
of Darbhanga in Bihar Block Development
Headquarters buildings have not yet been
constructed ;

(b) the causes of delay and when they
are to be completed ;

(c) whether the Headquarters of Bisfi
Block is at present siiuated at Pahika in
Madhubani Block at a distance of at least
three miles from the ncarest point of Bisfi
Block ; and

(d) if so, whether orders for immediate
shifting of the Headquarters to Bisfi are
being issued ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION SHRI M.3. GURUPADA-
SWAMY) : (a) to (d). ‘the information is
being obtained from the Siate Government
and would be laid on the Table of the
House on receipt.

Implementation of the Coal Wage Board
Award

1588. SHRI K. M. KOUSHIK : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to refer 10 the reply
given to Unstarred Question No. 579 on the
15.h February, 1968 regarding implementa-
tion of the Coal Wage Board Award by the
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Ballarpura, Sherti and Shugus Co!!i:ries and
state : .

(a) whether the collieries have imple-
mented the recommendations of the Coal
Wage Board ;

(b) if not, the steps taken to get them
implemented ;

(c) whether Government propose to
cancel all the agreements for the supply of
coal to the Railways by these collieries in
case they fail to implement the award ; and

(d) how Government propose to make
up the loss done to labour of the collieries
by not implementing the award of the Wage
Board ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
& REHABILITATION (SHRI BHAGWAT
JHA AZAD) : (a) The Collieries have not
yet implemented the recommendations of
the Coal Wage Board in full.

(b) TLfforts continue to be made to
persuade the concerned managements to
implement the recommendations fully.

(¢) Government have already decided
that railways and other principal Govern-
ment purchasers of coal should entertain
tenders for coal supply only: from those
collieries/managements who produce a certi-
ficate from the Regional Labour Commis-
sioner (Central) of the area in which they
are located to the effect that they have
implemented fully the recommendations of
the Wage Board.

(d) As explained in reply to Part (b),
efforts continue to be made to secure full
implementation of the recommendations so
as to protect workers’ interests.

% a AT faAT 6 qeate 6
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Money Missing from Calcutta Office
of F.C. 1.

1590. SHRI BABURAO PATEL : Will’

the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that Rs. 40,00,000
were found to be missing from the Calcutta
Office of the Food Corporation of India ;

(b) the names of persons arrested in
this connection ;

(c) whteher any money has been

rccovered from the suspects ;

(d) whether there have bcen other ins-
tances of misappropriation of cash in other
F. C. I offices and if so, the number of
instances and the amount of cash involved
in each case ; and

(e) the steps
crimes ?

taken to prevent such

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A case of short recovery
of about Rs. 32.61 lakhs has been dis-
covered in Calcutta Office of the Food
Corporation of India.

(b) No person has been arrested so
far. The case is under investigation by the
C.B. L

(¢) Not so far.

(d) There have been three other ins-
tances of misappropriation of Corporation
funds, involving Rs. 8943.53 ; Rs. 11,500 and
Ks, 528.00.

(e) In the procedure laid down by the
Corporation, there are adequate checks and
balances intended to prevent losses due to
short recovery of cost of foodgrains issued.
Review of these procedure has been made
and no lacunae have been found. Instruc-
tions have been issued emphasising the
peed for due observance of the prescribed
procedures. Steps are also being taken to
strengthen the Internal Audit Wing of the
Corporation.

Supply of Maize by F. C. L
1591. SHRI BABURAO PATEL : Will
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the Minister of FOOD AND AGRICUL-
TURE be pleased to state ;

(a) the name of the concern and its
proprietor who were supplied large quantity
of maizz by the Food Corporation of India
and the quantity and the cost of this supply
during the last year ; and

(b) the manner in which the payment
was made ?

THE MINISTEROF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT. AND
COOPERATION  (SHRI' ANNASAHIB
SHINDE) :

(a) Name of the concern :

M/s Bihar Traders, Calcutta.

Name of proprietor :
Shri B. K. Kedia.
Quantity :
98,812.54 Quintals.
Cost :
Rs. 69,16,877.80

(b) The amount that was paid by the
party was by bank demand drafts and by
cheques.

Production Cost of Sugar and Policy
Regarding its Export

1592. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the average cost of production
per ton of indigenous sugar and the average
price per ton of international sugar ;

(b) the quantity and price per ton at
which we exported sugar annually during the
last three years and the average loss suffered
by the sugar industry ;

(c) the salient features of the U. S.
Sugar Act and Commonwealth Sugar Agre-
ement under which we export sugar ;

(d) the manner in which the loss in
export is made good to the industry ;

(e) what percentage and value of sugar
is set aside compulsorily for export, State-
wise ; and

(f) the salient features of the present
sugar policy ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) The fair ex-factory prices
of levy sugar of ISS Grade D-29 for 1968-69
for the 5 zones recommended by the Sugar
Enquiry Commission and worked out in
accordance with the provisions of Sub-
Section (3C) of Section 3 of the Essential
Commodities Act, 1955 with the help of the
Cost Schedules of the Sugar Enquiry
Commission ranges from Rs. 141.30 to
Rs. 175.28 per quintal.

The average of the London Daily Prices
(which is an index of the international
price of sugar) for January to June, 1969
is £ 35.65 (Rs. 641.7) per long ton C. I. F.
U K. 96. basis.

(b) The quantity and the f.0.b.s. realisa-
iion from sugar exported during the last
three years are as under :—
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Year Quantity exported Estimated f.0.b.s.
(lakh ronnes) realisation
(Rs./Tonnes)
1966 441 390
1967 2.17 658
1968 0.99 1,011

The loss on exports in 1966 and 1967
was met by the Government of India and
not by ‘the sugar industry. In 1968, however,
the export loss was met by the industry
under the provisions of the Sugar Exportion
Promotion Act, 1958. Information of the loss
suffered by the industry on these exports will
be available after the accounts have been
finalised by the Indian Sugar Mills Associa-
tion.

(c) Salient features of the U.S. Sugar
Act and the Commonwealth Sugar Agree-
ment are as under :—

U.S. Sugar Act

Under this Act, the U.S. Government
allocates, to specified countries, quotas
upto which they can export sugar to the
United States in a calendar year. These
quotas depend on the consumpiion require-
ment of the United States in the year
concerned.
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Commonwealth Sugar Agreement

The parties to the Commonwealth Sugar
Agreement are the U.K. Government and
the sugar industrics of the sugar exporting
territories of the Commonwealth. Under
this Agreement, the cxpouiting territories
agree to sell and th: U. K. Government
agrees to buy in each year specified quanti-
ties at the negotiated price which is generally
higher than the world price.  Further,
the exporting territories can export specified
additional quantities to preferential markets
at world prices plus preference.

{d) The loss on sugar exports in 1968
and exports so far committed in 1969 has
been borne by the sugar industry under
the provisions of the Sugar Export Promo-
tion Act, 1958. Factories were expected to
recoup the loss from the sale of sugar released
to the factories for sale in the open
market.

(¢) The quantum of exports in 1968
and 1969 has been apportioned amongst
the factories in proportion to their produc-
tion in the preceding sugar secason under
the Sugar Export Promotion Act 1958. The
apportionment is not made on state-wise
basis and is also not related to the value of
sugar. Under the aforesaid Act, the quan-
tum of exports in a particular year should not
exceed 2)9% of the proudction in‘ the relevant
sugar season.

(f) The policy of partial decontrol,
which was first introduced in the last season,
is being continued in the current season
1968-69. Under this policy, a quantity
equal to 7o per cent of the production in
year 1968-69 is being procured from sugar
factories for controlled distribution at fixed
levy prices. The factories have been per-
mitted to sell the balance of the sugar
produced any where in India at the free
market price subject to regulation of releases
by Government, The levy prices of sugar
have been fixed according to the schedules
of the Sugar, Enquiry Commission for . the
5 zones recommended by it having regard
to the minimum price of sugarcane notified
by the Government.

Supply of Tractors to Madhya Pradesh -

1593, SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply given
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to Unstarred Question No. 5282 on the 3rd
April, 1969 and state :

(a) the reasons why an agricultural
State like Madhya Pradesh has hardly one-
fifth of the number of tractors as compared
to Punjab ;

(b) whether any special efforts have
been made in Madhya Pradesh to popularise
tractors by making them available 10 the
agriculturists on instalment basis or by
financing agriculturists of fairly big holdings
to own the tractors ; if not, the reasons
therefor ; and

(c) why Government do not establish
tractor supply stations in various parts of
Madhya Pradesh and hire out tractors to
small farmers charging hire per acre of
tractors service ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) The number of tractors
in Madhya Pradesh is less than that in
Punjab because of different conditions
prevailing in the two States. Availability
of assured irrigation percentage of irrigated
jand, nature of holdings, socio-economic
conditions, multiple cropping etc. are
responsible for difference of number tractors
in use in these two States.

The distribution of tractors manufac-
tured indigenously is done by the dealers
and sub-dealers appointed by these manu-
facturers on the basis of ‘first come, first
served’. Hitherto, the distribution  of
imported tractors was done in the various
States jncluding Madhya Pradesh by the
agents of foreign suppliers also on the
basis of ‘first come, first served’. The regis-
trations made by the farmers in the Madhya
Pradesh State were/are low as compared to the
registrations made by the farmers in the
Punjab and hence increased supply of
tractors to the latter State.

(b) Loans for the purchase of tractors
have been advanced by the State Govern-
ment. Similar loans are being advanced by
the Commercial and Land Development
Banks. With the establishment of Agro-
Industries Corporation recently in the
State, it would be possible to make available
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jarge number of tractors for sale to the
farmers in Madhya Pradesh. Besides, the
Corporation has also in view a scheme for
supply of tractors to farmers on hire-pur-
chase basis.

(c) The State has a fleet of 224 crawler
tractors and 31 units are operating all over
the State for the last 20 years. The work
is taken up by the Government owned
tractors in the ficld of cultivators on fixed
hire charges. It iocludes bull-dozing,
summer cultivation, harrowing, contour
bunding and levelling. Further expansion
of this scheme is under consideration of the
State Government.

F. C. L. Offices

1594. SHRI GADILINGANA GOWD :
SHRI TULSIDAS DASAPPA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

ta) the places where the offices of the
Food Corporation of India are located in
the Siates of Andhra Pradesh, Mysore,
Uttar Pradesh, Bihar, Punjab and Haryana
with the oumber of employees, category-
wise, employed therein and the number of
godowns held by them, with their capacity ;

(b) the quantity of foodgrains procured
during the year 1968-69 by those States :

(c) the quantity of foodgrains expected
to be procured during the year 1969-70 by
them ;

(d) whether  Andhra Pradesh and
Mysore Governments have approached for
opening new offices in their States ; and

(e) if so, the reaction of Goverument
there to ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AND AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement giving the
requisits information is laid on the Table
of the Home, ([Placed in Library. See No.
LT—1449/69].

(b) During the rabi marketing year
1968-69 (April 68 to March ‘69), 2145
thousand tonnes of wheat and rabi coarse
grains were procured in those States. During
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kharif marketing year 1968-69 (November,
‘68 to October, 69) 1169 thousand tonnes
of rice and kharif coarse grains have been
procured so far in these States. It is not

possible to give precise estimates of future-

procurement of kharif grains during the
remaining season.

(c) Targets of procurement during the
kharif marketing year 1969-70 (November,
“69 to October, ‘70) have not yet been fixed.
The Agricultural Prices Commission had
suggested  procurement target of 3370
thousand tonnes of wheat in these States
during the rabi marketing year 1969-70
(April, ‘69 to March, ‘70)°, So far a
quantity of about 2306,1 thousand tonnes
of wheat has teen procured in these States.
It is not possible to give any precise esti-
mates of future procurement of wheat during
the remaining season.

(d) No. Sir.

(e) Does not arise.
Radio Licences

1595. SHRI GADILINGANA GOWD :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to refer to reply given to
Unstarred Question No. 3754 on the 20th
March, 1969 and state :

(a) the number of radio licences issued
between the period 15t January, 1969 to 30th
June, 1969 and the amount realised ; and

(b) the number of licences renewed
during the period 1st January, 1969 and 30th
June, 1969 and the amount realised ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) and (b). Information
is being collected and will be placed on the
table of the Sabha.

Progress in Land Reforms

1596. SHRI K. D. TRIPATHI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to lay a statement on
the Table of the House detailing the extent
of progress in various land reform measures
undertaken by the State and Union Territory
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Governments together with shorfalls  and
steps proposcd to be taken by the States.
and Union Territories and action suggested
by the Government of India to accelerate
the pace of complete land reforms
measures ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : A Statement is laid on the
Table of the House. ([Placed in Library.
See No. LT—1450/69]

Casual A. 1. R. Artistes

1597. SHRI SHIV KUMAR SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of artistes engaged on
casual basis at present at the Delhi Uaits of
All India Radio with the first date of their
appointment ; and

(b) the reasons for continuously book-
ing these artistes on a casual weekly/fort-
nightly basis and not holding the regular
selections ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRL
1. K. GUJRAL) : (a) and (b). A statement.
containing information required with respect
to Delhi Station of All India Radio is laid
on the Table of the House, [Piaced in
Library. Sce No. LT—1451/69] Information
relating to other units of A. L. R. at De’hi;
is being collected and will be laid on the
Tabie of the House. :

Demand of Whole Milk in Delhi

1598. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :
SHRIMATI SUSHILA NAYAR :
Wil the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether there is a great demand df:
whole milk which is supplicd by Delhi Mjlk:
Scheme in Delhi ; and

(b) if so, the steps “taken by the Deihi
Milk Scheme to increase its cupacigy in .
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order to meet the requirements of the
pablic ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ~ ANNASAHIB
SHINDE) : (a) Yes Sir. Delhi Milk Scheme

does not supply whole milk, but (i)
Standard, (ii) toned, (iii) doubled toned
milk.

(b) Delhi Milk Scheme issued fresh milk
tokens to over 70,000 applicants on its wait-
ing list last winter. In spite of this over
70,000 more applications are again pending
with the Scheme. Delhi Milk Scheme has
taken the following steps for increasing
procurement and handling of milk :—

(i) Firm agreements have been entered
into with the contractors who supply milk
to DMS. They are now subject to a
penalty of Rs. 5/-per quintal in case of
failure to supply the agreed quantity of
milk during the year.

(ii) In order to provide an incentive
to the contractors, the rate of commission
payable to them has been increased.

(iii) Procurement area of the D. M. S.
bas been extended. A new procurement
area in the Haryana State about 20 miles
away from Karnal has been taken up. Milk
collection has also been started from areas
in district Muzaffarnagar in U. P. and
districts Alwar and Bharatpur in Rajasthan.

(iv) Four Intensive Cattle Development
Ptogrammes have been sanctioned for the
milk shed of D. M. S. in districts Meerut
(U. P.), Gurgaon and Kranal (Haryana),
and Bikaner (Rajasthan).

(v} The work of organisation of
Cooperative Societies in Karnal I. C. D. P.
area has been taken up on an intensive
basis. Loans for the purchase of milch
animals are being provided to the producer
members of these Societies.

(vi) A scheme for cattle development
in Rohtak district of Haryana has been
prepared for being financed from the World
Food Programme funds available with Delhi
Milk Scheme.

(vii) Arrangements have been made for
purchase of upto 1,00,000 litres of milk per
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day from Mechsana District Cooperative
Milk Producers Union, Mehsana (Gujarat)
in due course, Supplies from the Mehsana
Union have started from December last and
at present daily average of about 15,000
litres of milk is being received from them.

(viii) Action is in hand for expansion of
Central Dairy of the Scheme to its optimum
handling capacity. The Central Dairy is
being expanded from its original capacity
of 2,55,000 litres per day to 3,00,000 litres
in the first stage, and to 4,35,000 litres per
day in the 2nd stage.

(ix) A Balancing Station with a capacity
of 50,000 litres per day in the first stage is
being set up at Bikaner in Rajasthan.

(x) Management Committee and Govern-
ing Body of the Scheme have approved in
principle the proposal for setting up of a

2nd Dairy for the Delhi Milk Scheme. The
details are being worked out.
famiaT floagg & wrAte @EETQ

faqua afafa

1599. =} TrmaarT amf: Far e
aor e At gz s N sA fF
fagtare Q19 agg § wmAkw wgErd
faqma afafa &1 =9 gwy fa<iiw feafa
s E?

ur, gfe, agafasr fasw qar
wgeift warem # T &R (A qwo
qWo TEATEATHY) : 30 A, 1968 F1 F1T
frER # 14 gl @gerd fagaa

afafqat @t 1 = afefeat & =
393 gger ¥ W 1384 & %o
N FEFT IS AL 30 g7, 1968

1 TEN §T 1°82 ATE To & AW
FamaT | g A g7 afafast wr wif
fa<hto agraar a8l Y ) g7 afafaa
F wifgs feafa gt aars Iy 1
Purchase of Land in Bihar, Uttar Pradesh

and Himachal Pradesh for Residential
Buildings of P & T

1600. SHRI NIHAL SINGH : Will the
Mibister of INFORMATION AND BROAD~
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CASTING AND COMMUNICATIONS
be pleased to state :

(a) the names of districts in the State of
Bihar, Uttar Pradesh and Himachal Pradesh
where land has been purchased for the
residential buildings of the P and T staff
and its office building purposes and when
the said land was purchased ; and

(b) by when the construction work of
the buildings is likely to be started on the
purchased land ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) A statement giving
information is placed on the Table of the
Lok Sabha [Placed in Library. See No. LT—
1452/69]. Information relating to date of
purchase wherever available is being collec-
ted and will be placed on the Table of the
Lok Sabha in due course.

(b) The actual construction work is
likely to start after preparation of drawings
sanction of estimates etc. subject to availa-
bility of funds.

I ¥ A_gal aar qfeen & f
arEsaEat

1601, =it TR ITW : FT GTE qqT
sfy #=1 gg Tam F1 a1 7 F ¢

(7) X% 3@ wa7 T fFaT Fagpai/
qfeq §2% &1 maegsai § ; HIT

(@) € @ & fay feaar gq
aifgd qar ag #19 F9 qF QU
g ?

g, Fiw, amgafas fase &
agFIR weATEm  ® g WA (N weAr-
afga ) : (%) o= (@). & ¥f¥-
T 9@ g9TaAl F1 #gfawaw &AEr aF
famfaa $37 & fau s=a: frad qaga
qfeqr §21 &) AraggFAT g, 39 AT N
o §F [ A WA qW@v g ) IJw
&1 = yfa 9@ garaamt 1 s
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fratw &< & a8 § "gaw T w7
satg fear o1 gwar g1 z@ foamw ¥
sfas gaer fod a1 @ &1 S Qe
& fag yfens = fawre giomml &
weqrs agq fea gH § i —

Qi & AW weq (Hear)
(1) =T FoFT 5,000
(2) fasft qmgw 4,00,000
(3) Srga-afeqy gz 6,00,000
(4) faa g-afea § 12,50,000
(5) gz g=t 8,00,000
(6) FC aua 5,00,000
(7) 7T wg? FAT 3,00,000

Promotion of Fishing Industry in Kerala
1602. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Will the Minister or FOOD AND
AGRICULTURE be pleased to state :

(a) whether there is any proposal under
consideration of the Government for pro-
motion of fishing industry in the State of
Kerala ;

{b) if so, the details thereof ; and

(c) whether any scheme for the promo-
tion of fishing industry in Kerala during the
Fourth Plan period has been submitted
by the Government of Kerala and if so, the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No State-wise
earmarking of outlays in the Central and
Centrally sponsored sectors has been made.
An overall outlay of Rs. 34 crores in these
sectors has been tentatively approved for
Fisheries in the Fourth Five Year Plan. The
main programmes envisaged are the intensi-
fication of exploratory and experimental fish-
ing , provision of harbour facilities and deve-
lopment of deep sea fishing. So far as Kerala
is concerned exploratory survey is already
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being done by the Indo-Norwegian Project
and the Deep Sca Fishing Station, Cochin.
The exploratory fleet is being strengthened.
The fishing harbours at Mopla Bay, Balia-
patnam and Beypore will be completed
shortly. Investigations will be taken up for
more harbours for niechanised vesseis,
The fishing harbour at Vijhinjom, estimated
to cost Rs. 173 lakhs will be completed
during the Fourth Plan period. A pre-in-
vestment survey for a fisheries harbour at
Cochin is being undertaken. A survey of
sardine and mackerel resoruces on the West
coast is also proposed to be taken up with
the assistance of the United Nations
Development Programme.

(¢) The Government of Kerala propo-
sed an outlay of Rs. 1726 lakhs in the
State’s Fourth Five Year Plan for the
development of fisheries. (A statement
showing details of schemes proposed by the
State is Laid on the Table of the House.
[Placed in Library. See No. LT—1453/69]).
Having regard to the resources a revised
outlay of Rs. 1100 lakhs has been tentatively
adopted.

srgger gfFaw F arEl Wik
L@l & Afaw f qzw

1603 . i1 TATAATT ATEHT : IF7 (AN
Fav gata @AY 4z F@ AT OFAU FIA
fE :

(%) Far ag g9 § {5 argasr wfaw
&9 7 24 W%, 1969 F1 axfaaw F71 w1
@I aar F1@TA1 & AfA%T 27 GF 955
w1 wraeE fFar ar

S (@) afgel, @ sraz as i fe
IFT 45F UF ¥ TUT GIE T, A FGFR
gy &rs a1 @ qur @fts afafy &
Feeq &, NIW Ar 91

(1) Far ag W @9 § f5 377 955
¥ X ¥ €9 9359 &1 AFA &
o IARRIT F wHo Vo Wio J 24 72
& far Sirga3T ¥ 417 144 Qg FI &
o ;
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(o) afa gf, @Y aE] ¥ gawaa) g
AT AT AT GIHIX F 917 GAFT
"I §T H WIqW 2 ¥ OF §9S qI
F AFT F 74T FRU T ; AT '

(=) swak# | # 7 sfa-
far g 7

=¥, I AT gagiw  w=xreg o
TR (37 AUTEA W AR): (F) 1R
(@) . e

(M I (F) . ¥amT AT FWETH
Farfasie ¥ 7@ &)

gy ITET aT HIS & THX

1604. =t {ma gwwX et FaT
QU ar FE 750 g8 qqM FY FIT FQ
fw :

(%) 7ar ag g= § {5 fafwss g#1¢
F F1T g Ff kAT F Fga A qar
IOAFW & ;

(@) 7ar ag T =g & @ A
F1 17 &I & fay g g F5 ay
qfeg wqata aar aaE | € ;

() 7ar ag s g= @ 5 Freand
zargal fgesy &) AxAl £ aga 47 &,
gix afs 7 as @UE @ I, @
ITHT AURT & fay ] gTW G § ;
R

(w) afe g, @ @ sfaEi s g
F F fay gIFI @ fAr Sy fF5y

qT R E?

@, iy, @gafae f@ww qa
gk AewE W owwasst (s
gaEfea fa ) : (F) agwa g fs
afus SaEAs fFEHi F FEATH &
srgaia & ag-arq wafaarg  faarfar,
AR FE ¥ GHI-GAT qX GHET FGA
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FE FEfgEd A A A F
Ffay Gaw fafudi & #wd &0 &
ggfag oig 3@ ITFt F1 wear fqar
Tt § faed 5 feart w1t <@afs
fagae Iarat & sfusifas o ¥ =fq
JeqIIA A A GIIAAT FT AT GF |

(@) st adf, afus ewrzada frew
FAFA F FAAT TN I FAT A A
E aTd) FReATHl F1 gAY ARG
AR FT FEFAH F afwmw F g
fRar ot @ e | 12 WX AN fFEey
ggfaat area 7gaF F AL 9T GHL-
a9 gAifaT &3 & andt §

() S ¥
() w= & & §art

wiy oo (ST-ww T faswa,
wfafm, 1937 & SFad FIER
F A

1605. »Y WWg TO€ : T WA
war wfe 53 24 wie, 1969 F warwifeg
55T §ear 7488 F SUTF gEAH H AT
@A F B F B

(%) #8€ TEA IR W@ WG
faczen GEIEE, FMAQ &1 wlAF-
gamas 20 & a% fqafiag @ &
qzarg fea @af 93 @ Jar f&ar aan
qr 5 =T

(=) fom Frgt & oy oo (-
g qar fafwan) afafram, 1937 7
gfos garEdl a9 & fqu STt S
T58, 99 FRQIF Seww@ FAl AL
far g ?

w, Ffy, amafas fas@ aur
agwIT #A@a # usy wAt (o we-
aifga f2) : (F) a7 o a3 gasq
gATA T WAA, facesq nAq9Ied,
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FlAqR &1 wfupg-yammer 20 fa7 a5
frafrag w@® & wzw@ 9T Far fear
war

(1) #ra & FZAFATW 1T
(eI CCET AR CC B 114
saiy & fadaw & far ag
FrAT a7 3y wiafafaat &
sfafayfag s

(2) FwadT ag @A FT AT FW
f& e giem g3 & S faq
o9 [ ¥ 59 fear ey ok
ArA F AT T 9T qEER
9t sH 7 % gwr fear
S |
(3) FFadl wadif@iEl w1 T 3
A FO AT TG
(4) ww & M mfasifal «
fadaw & fan dfey & ofgy
FroAr w9y wfafafuat &
TH FT AT W I AT FY
g g ¥ fhaw F@ &
far sfafrgfea s%0
(@) wz7 @&ar 7488 F w10 (@) &
IATH & AE FAFIY qAF A IIA
F HAA F1 Se@aq gafaa faur ) ag

safag wxarg & fFg gF & =g
sfafaam sarE) gamaT @ @ g

TG AAT WY qUAARET || g
WA qETEIs; #Y
fad ng fasm@s

1606. =it Tawsia fag .
Y AT T S
it mwea fagrt qraaay
Y TN AT
= g WA
=t 3§ YEW AR :
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#qT gEAT AAT FATTW W JAR
aft ag FaTy &1 Fr w49 f5 ' oqan
s qreaareY 3wl & wiwd feaq gaanEt
TR S FAIFGAT qAT GEATAAT FT
foaa qe7 % fagas aar @57 garg w14
fear s <gr @ &t wifas ®7 F gyar
g ®T ¥ rEAIE I9 AAAT qGE
Freaardy F19 FaEi & § ?

AT qQT AW AT WY
"1t faam § wsw A=t (s go Fo
AT ) : GIFIT F 37 I F TOAFA
agt g, #hifs  adlm gErEReR a
faz=it gararEl & fasow g7 FW@ 9%
FEQF AgF 2 T AT & YW FW
aqg Ig @R & gfaa F@ F
AEWFAT FA T 0

=W wfgar

1607. =t Tomita fag :

=t FEmE T
=it wzw fagidt aroday
=t W MOT [N
Y g AA :
St R qEw AR
Mo TAA &7 : )

T N9 qA qAEty §A ag Sqn
31 F0 f5:

(F) FaT TFITFT £A1T LT 97
oA F WegAA AT 39 fawrfew Ay
M7 feemr qar § & faad 3w & fag
s ‘om gfgar e Tifge ;

(@) afz g, d1 T 4 7 W
=t g1 Sfafwar §; =@k

(1) == @rasq § agr HEAIE &Y
ag g ?

=W, Aoz A1 gAafe darerg &
e WY (s AvEE WA ) o (F)
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& (7). =7 fagT graeY seqgw q9 9,
faad f& w7 dfgar & wafag 1 gwe
fear g, =odt fiE wedia sw smEw
FIEIT FX A § 1 TR G oW
qTAA 9T faae &% W@ AR
# fawifal g @3 T § @ ax
faare sl

AR o=l & fae sEad
®TE T &IV

1608. it Twsita fag :
st ST e AE
=t s Qg gt
=t TR MO e
= gIA AW
St gR qEw A

FA1 AT TAT FHIN /I {HC AA
3 gge, 1969 ¥ wmarifsa w3 G
5253 % IAT ¥ WY X Ig qqW Y
FqT F fF :

(F) waad & & fafasq guranx
9t &1 @A FAF F1 FRaar-fraar
Frer fear qar ar ; AR

(@) ITHH AT FAMEIT 97 7
frax mRard FF #1977 T ar
AR 39H & ANIIT aFAT FOG FHaar
g waar w12 & gfafeg  fead geard
ST &1 I¢A fFarqar g ?

FEAT qAT AW AT QT
gt fawm § e w@aEt (s 30 Fo
W) - (F) 9K (). oF faaw*
AT 9T G T@T AT 8 | [geawreg &
e mav | f@d gear LT —1454/69]
forad 1967-68 F arzdw ad & A
fafwm aaTare oFi/afAwEl 1 wee
FAE AT IT FU A B qE
FEA FAG F' AT A A

* et IO I w9 W |
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1968-69 F XA THr THFXFT TF
frazar, st 1969-70 & fag mEsTd

FME & F1T F fAg ggER A
AT-97 T g F a1g g "@sfem
fear 9T gFaT &, T4 AT §IT KT AT
a3 t@ fear sar « - qrgarest F g
8173 %1 sifaw fafa 1 faawas, 1969 & 1

Resettlement of Displaced Persons
in Dandakaranya Project

SHRI D. AMAT :

SHRI RAMACHANDRA
VEERAPPA :

SHRI J. K. CHOUDHURY :

SHRI G. C. NAIK :

SHR1 CHINTAMANI
PANIGRAHI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

1609.

(a) whether it is a fact that the Danda-
karanya Project needs additional land to
absorb the current influx of displaced persons
there ;

(b) if so, the approximate land required
and how Government are going to arrange
for it ;

(c) the totol number of refugees settled
so far and the total amount spent thereon ;

Government have asked
land from the respective

(d) whether
for additional
States ; and

(e) if so, their reaction ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
Dandakaranya Development Authority has
been resettling about 2,000 families every
year. Annual requirement of land for this
programme varies between 15,000 to 20,000
acres. To meet this requirement, State
Government of Orissa and Madhya Pradesh
are approached for release of suitable land
from time to time.

(¢) Upto 31-51969, 13,274 families of
displaced persons have been resettled. On
their resettlement approximately Rs. 16.92
grores have been spent upto 31-3-1969.
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(d) Yes, Sir.
(¢) The matter is under examination
of the two State Governments.

Report of the Study Group of National
Labour Commission on Fertilizer Industry

1610. SHRI YASHPAL SINGH :

SHRI A. SREEDHARAN :
SHRI SRADHAKAR SUPAKAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to Starred Question No.
1567 on the 8th May, 1969 regarding the
report of the Study Group on Fertilizer
Industry and State :

(a) whether Government have since
received the recommendations of the
National Labour Commission on the report
of the Study Group on Fertilizer Industry ;

(b) if so, the details thereof ; and
(c) the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMELOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD: : /a} No, Sir.

/b) and (c). Do not arise.
game aat & &
1611, =t Wo gAY T :
= qETH A
s "IN THTA QA
w’} Qo go Rf? M
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A€ ¢ ; AR

(/) afz g, dt IaF siry 7aT § 7

g, wfw, wgofas fawe qa
qgwR A § e SN (S e
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g7 afa & g s oA ¥ s w7
far @rx &1

(9) =@ agar N faurm ¥ @y
# gt wrd g

(3) w= & A& sza1

Tractor Assembly Plant at Nilokheri

1613.  SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU :

SHRI R. BARUA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that Union
Government is considering a plan to set up
a tractor assembly plant at Nilokhir ;

(b) if so, what will be the total capa-
city of the plant ; and

(¢) when a final decision is likely to be
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE, ,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE): (a) The Government has already
approved a programme for the setting up of
Tractor Assembly Plant at Nilokheri by the
Haryana State Agro-Industries Corporation.

(b) A total capacity of the Plant per
shift would be 10 tractors a day which
would work out to an annual capacity of
around 3,000 tractors in a single shift,

(¢) Does not arise.
Reorganisation of Pznchayats in Chandigarh

1614. SHRI SHRI CHAND GOYAL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state : :

(a). the steps taken by, Government to
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improve the lot of the farmers of the Union
Territory of Chandigarh ;

(b) whether it is a fact that Panchayat
Samiti Manimajra has in its Jurisdiction
some villages of Haryana and some villages
of the Union Territory of Chandigarh ;

(c) the steps taken by Government to
bifurca‘e such Panchayat Samities ;

(d) whether some Panchayats in the
Union Territory of Chandigarh have still
villages of Punjab or Haryana alongwith
the villages of the Union Territory and
some are being controlled by those Govern-
ments ; and

(e) whether Government is considering
the proposal to reorganize the Panchayats
so as to bring them under the control of
the State administration ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI M. S. GURU-
PADASWAMY ) The inforination as
supplied by the Chandigarh Administra-

tion is as under :

(@) The following schemes were imple-
mented during the year 1968-69 to improve
the lot of the farmers :

(i) Demonstration on fertilizers and
insecticides Rs. 25,500/—

(ii) supply of improved agricultural
impl on subsidized basis for
Rs. 7,500/—.

(iii) Loans advanced under Minor
Irrigation, Grow More Food
Schemes for installation of tube-
wells, wells etc. and purchase of
tractors for Rs. 1,83,000/—.

tractors were distri-
the farmers by

(iv) 5 imported
buted amongst
lottery.

(b) Yes, Sir.

(¢) The matter is under consideration.

(d) No, Sir.

(e) The matter is under consideration.
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Cultivation in Chambal Ghati, Madhya Pradesh

1615. DR. SUSHILA NAYAR : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government will give a
special consideration to the area of Chambal
Ghati in Madhya Pradesh where most of
the land is lying barren ;

(b) if so, whether it is a fact that if
that land is made cultivaole, the food pro-
duction of the area can meet the:entire needs
of the country in respect of food ; and

(c) whether Government will look into
this matter and help that State Government
so that the Chambal Ghati land may be
made cultivable ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) The Government of India
are aware of the problem of Chambal
Ghati Ravines in Madhya Pradesh which
extends over an area of about 6 lakh acres.
Efforts are being made through State and
Centrally Sponsored Schemes for reclamation
of ravine area as far as possible within
available means.

(b) Only a part of the ravines, which
are shallow, can be economically reclaimed
for agriculture. The rest have to be put
under protective afforestation and grassland
development. The reclaimed ravines where
irrigation is made available, can be made
quite productive. But the needs of the
country are too large to be met from the
Chambal Ghati ravines of Madhya Pradesh,

(c) Measures to stabilise the ravines in
selected areas and to reclaim shallow ravines
and table lands for agriculture have already
been taken. Under a Centrally Sponsored
Scheme, 90,000 acres of ravine lands were
surveyed in Madhya Pradesh. An area
extending over 17,600 acres has been reclai-
med or put under protective afforestation
under State schemes. For the Fourth Plan,
the Central Working Group has recommen. .
ded, under State Plan, reclamation and
afforestation measures over an area of 48,000
acres wi:h an outlay of Rs. 125.00 lakhs.
Besides this, there is a Centrally Sponsored
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Scheme for setting up a pilot project of
Ravine Reclamation in M. P. at an estima-
ted cost of Rs. 50.00 lakhs to be completed
within Fourth Plan period to cover an area
of 5000 acres, The Central Ravine Reclama-
tion Board has also been formed to review
the reclamation policies and programmes
from time to time.

SR w1 A
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Refugees From East-Pakisten

1619. SHRI BAL RAJ MADHOK 1
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the total number of refugees who
came from East Pakistan in the first six
moaths of 1969 ; and

(b) the steps taken to rehabilitate them
in India ?

“THE MINISTER OF STATE IN THE
MINISTRY :OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) 4270
Persons.

(b) Migrants from East Pakistan, who
need the assistance of Government for their
rehabilitation and, therefore, enter relief
camps maintained tor their reception, com-
prise agriculturists, non-agriculturists and
also families belong'ng to Permanent Lia-
bility Category, i.e. old and infirm persons,
unattached women and orphans. Schemes
have been drawn up for the rehabili:ation of
all the agricuiturist families on land. For
the non-agriculturist families, certain pattern
schiemes have been sanctioned which provide
for grant of business or trade loans, training
and empioyment. Families belonging to
Permanent Liability Category are sent to
Homes where ipstitutional care and training
facilities for them are available. As the
vacancies in the existing Homes are limited,
steps are being taken to set up new Homes.
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Loss of Cattle in Rajasthan Dae to
Drought

1620. SHRI BAL RAJ MADHOK :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) how many cattle from drought
affected areas of Rajasthan took shelter in
Punjab and Haryana and how many of them
have gone back ; and

(b) what steps Government propose to
take to replenish the stock of cattle in
Rajasthan to meet the needs of the sowing
season ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) About 1,89,500 head of
cattle from drought affected areas of Rajas-
than took shelter in Punjab and Haryana
States. About 60,000 head of cattle are
reported to have returned to Rajasthan so
far.

() A sum of Rs. 50.00 lakh has been
sanctioned by the Government for grant of
Tacavi loans to agriculturists for purchase
of bullocks and camels for the purpose of
tilling agricultural land.
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Allotment of Sugar to Gujarat

1625, SHRI D. R. PARMAR : Will
the Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the quotas of Sugar being alloted to
the State of Gujarat since Augu-t, 1968 on-
wards ;

(b) whether the quota alloted for each
manth was supplied and lifted by the State
Gavernment regularly ; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement showing
month-wise the quota of levy sugar allotted
10 Gujarat since August, 1968, is laid on

the-Table of the House, [Placed in Library.
see No, LT—1457/69]
(b) Yes, Sir. Almost the entire quotas

allatted were lifted by the State nominees
regularly.

(c) Does not arise.

Risk Insurance for Journalists

1626. SHRI MUHAMMED SHERIFF :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether the Indian Federation of
Working Journalists has urged Government
to make it obligatory for newspaper manage-
ments to institute risk insurance for journal-
ists on duty ;

(b) if so, whether the workmen’s
Compensation Act will be suitably amended
to incorporate the risk ; and

() - if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Yes.

(b) and (c). The Working Journalists
red not covered by the Workmen’s Compen-
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sation Act, 1923 and there is no proposal
under Government’s consideration at present
to amend the Act so as to cover them.

Arrears of Telephone Revenue

1627. SHRI D. N. PATODIA :

SARI Y. A. PRASAD :

SHRI HUKAM CHAND
KACHWALI :

SHRI R, R. SINGH DEO ;

SHRI D. B. RAJU :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) the total amount of telephone reve-
nue which is lying in arrears in the country,
State-wise ;

(b) the period for which this amount
has been lying outstanding ;

(c) the share of Central Government
offices out of this amount ; and

(d) what steps have been taken against
the defaulters ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRT' SHER SINGH) : (a) Rs. 596.27
lakhs as om 1-3-69 for bills issued upto
30-11-68. A statement showing the break
up of this amount according to P & T
Circles/Districts is placed on the Table of
the House, [Placed in Library. See. No,
LT—1458/69.]

(b) For varying periods from three
months to about 14 years. A statement
showing the outstanding relating to each
year since 1955-56 is placed on the Table
of the House. [Placed in Library. See. No.
LT—1458/69.]

(¢) Rs. 1.98 crores approximately.

(d) Steps, such as, disconnection of
telephones, personal contact with subscri-
bers, and finally legel action, where neces-
sary, are taken with a view to effecting
recovery.

Rise in Price of Cotton

1628. SHRI D. N. PATODIA : Will
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the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the prices of cotton in
India have been rising steadily ;

(b) whether the East Africa Cotton
Association have prepared a crash pro-
gramme for stepping up cotton output for
the consideration of Government ;

(c) whether it has also been suggested
that the import of cotton to be rosorted to
in order to bring down the prices of cotton
in India ; and

(d) if so, what are the details of the
crash programme and what steps have been
taken to keep the rise in prices under
check ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. But from a
broader perspective, the rise in cotton prices
is in line with the phenomenon of the gene-
ral rise in commodity prices.

(b) No, Sir.

(c) Yes, Sir.

{d) No details of crash programme pre-
pared by East African Cotion Association
are available. To check the rise in prices
of cotton, besides the import of cotton the

following measures, have been taken during
1969.

(i) The credit levels jn case of cotton
traders were reduced with effect from
3rd May, 1969.

(ii) Stock levels were reduced by one
month with effect from 18th June,
1969.
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Sinking of Tube-wells in Meerut District
(U. P.»

1634. SHRI NIHAL SINGH : Will the
Minister of FOOD AND AGRICULTURE
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be pleased to state @

(a) whether Government propose to
issue instructions to the Uttar Pradesh State
Government for sinking State-owned tube-
wells for cultivation of the land allotted to
the ex-military personnel in Hastimapur
area in Meerut District ; and

(b) if so, whether Government propose
to grant some additional amount to the
State Government for this area of Hast-
inapur ; and if not the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No, Sir, The formulation
and execution of minor irrigation schemes,
including State tubewells, is the responsi-
bility of the State Government concerned.

(b) Does not arise.
Preservation of Wild Life

1635. SHRI V. NARASIMHA RAO :

SHRI K. M. KOUSHIK :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Tourism Department
..-3 urged for a separate high powered body
:0 look after the preservation of wild life
and creation of certain facilities for Shikar
tourism ; and

(b) if so, the reaction of Government in
regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD., AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) On receiving the request from the
Depariment of Tourism the question of
setting up a small High Power Committee
to go into the problem of Wild Life conserv-
ation in the country was considerd by the
Government. It was decided to refer the
matter to the Indian Board for Wild Life,
the highest advisory boby in the country on
the conservation of wild life. The proposal
of the Depariment of Tourism for setting
up a High Power Committee was accord-
ingly placed before the Indian Board for
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Wild Life at its 7th Session held on 8th and
9th July, 1969 at New Delhi for its consid-
eration. The Board did not consider it
necessary to appoint a National Committee
of Wild Life conservation as the work
required to be done by this High Powered
Committee is already being attended 1o by
the Board itself.

Productien of Wheat in Tamil Nadu

1636. SHR V. NARASIMHA RAO:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Director of the Indian
Agricultural Research Institute, New Dethi
has expressed the view that Tamil Nadu can
produce two lakh tonnes of wheat during
the year 1969-70 ;

(b) if so, whether Government propose
to start cultivation of wheat in Tamil
Nadu ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) The Director, Indian Agri-
cultural Research Instiiuze, New Delhi,
expressed the view during a lecture that
South India, including Tamil Nadu, can

produce 2 lakh tonnes of wheat during
1969-70.
(b) The State Government of Tamil

Nadu has not yet taken up any intensive
programme for wheat cultivation.

(c) The Statement by the the Director is
very recent.

Extession of E.S.1.S. to Madorai

SHRI V. NARASIMHA RAO :
SHRI VIRENDRAKUMAR
SHAH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to State :

1637.

(a) whether the Tamil Nadu Govern-
ment has decided to extend the Employees’
State Insurance Scheme to Madurai despite
the advice of the Centre to postpene it ;

(b) the reasons advanced by the Centre
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for the postponement of the extension of
the Scheme ; and

(c) the reaction of Government in
regard thercto ?

TBE MINISTER OF STATE IN THE
MINISTRY OF LABOUR. EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) The benefits under
the Employees’ Staie Insurance Scheme
were extended to the insured persons in
Madurai in  October, 1956. Medica care
under the Scheme has also been’ extended
to the families of insured persons with
effect from 3.6.1969.

(b) and {c). Do no. arise.
Reports of Stady Groups of National
Labour Commission

SHRI R. BARUA :
SHRI CHENGALRAYA NAIDU :
SHRI N.R. LASKAR :

1638.

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

.} whether it is a fact that a report
has been submitted 1o Government by some
Study Groups of the National Labour
Commission ;

\b; if so, their main recommendations ;
and

¢; how many of them have been accep-
ted by the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (¢j The Study
Groups have submitted their reports to the
Commission and not to Government. The
Commission is yei to submit its report to
Government. Government wouid consider
the matter after the receipt of the Commis
sion’s recommendations.

Sugar Production

SHRI P, C. ADICi{AN :

SHRI PRAKASH VIR SHASTRI :

SHRI MUHAMMAD SHERIFF :

SHR1 RAM CHARAN :

SHRI HUKAM CHAND
KACHWAI :

1639.
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SHR1 GUNANAND THAKUR :
SHRI D. N. TIWARY :
SHRI NATHU RAM AHIRWAR :
SHRI BIBHUTI MISHRA :
SHRI BENI SHANKER

SHARMA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

a) the total estimated sugar production
during 1968-69 and . how it compares with
the sugar production in the preceding two
years ;

(b) whether the production has fallen
short of the target and if so, the reasons
therefor ;

(c) how the average prices of sugar
during 1968-69 in the open market compared
with the corresponding figures for the
preceding two years ; and

{d) how far additional land has been
brought undér sugarcane cultivation during
1969-70 and what steps have been taken (o
encourage sugarcane cultivation during this
year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a, The production of sugar
during 1968-69 upto the 22nd July, 1969, has
been 3894 lakh tonnes as compared at
22.03 lakh tormes in 1967-68 and 21.50 lakh
tonnes in 1966-67 upto the corresponding
date,

(b) No target of production was fixed
for 1968-69,

(c) A statement showing the average
prices of sugar in the open market during
1968-69 compared with the prices during
the corresponding period in the last year
is laid on the Table of the House. [Placed
in Library. See No. LT—1459/69]. There
was no open market in 1966-67,

(d) The First Estimate of area under
sugarcane cultivation for 1969-70 has not yet
been made. The information so for available
indicates that there is no reduction in area
under the crop this year. The main incentive
for increased sugarcape cultivation dur-
ing this year was the higher price of
sugarcanc paid last year. The foliowing
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steps are proposed to be taken this year to
encourage sugarcane cultivation :

(i) Provision of adequate irrigation by
allocating sufficient funds from
State Plan Schemes under Minor
Irrigation.

(ii) Creation of special A. R. C. (Agri-
cultural Refinance  Corporation)
Schemes for minor irrigation in
sugarcane development areas.

(iii) Making funds available from the

Commercial Banks for augmenting

_ irrigation and other facilities for
boosting up production.

(iv) Highest priority for laying out
approach roads in factory areas
under State Plan Schemes.

(v) Active participation of factories
for sugarcane development efforts.

Investment in the Trade of Fish and
Fishery Products

1640. SHRI K. M. KOUSHIK : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the total investment in the trade for
the export of fish and fishery products in
the year 1966, 1967 and 1968 ; and

(b) the expenses incurred for the said
trade during the above mentioned period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statistical survey of fish
processing plants in the country is available
in provisional form for 1966. This survey
indicates a level of investment of Rs. 3.37
crores. Figures for 1967 and 1968 are not
yet available. The level of investment in
1966 on fishing vessels operating for the
export trade, which has been computed as a
proportion of the total investment on fishing
vessels, was Rs. 6.64 crores in 1966, the
additions in 1967 and 1968 being computed
at Rs. 0.78 crores and Rs. 1.04 crores
respectively.

(b) The running expenses of fish pro-
cessing plants amounted to Rs. 5,93 crores
(inclusive of the cost of fish) in 1966.
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Figures for 1967 and

available.

1968 are not yet

The running expenses of fishing vessels
operating for the export trade have been
computed as follows :

Year Rs. in crores Expenses '
1966 2.39
1967 2.67
1968 3.05

Allotment of Foodgrains to Deficit States

1641. SHRI K. M. KOUSHIK : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the allot-
ment of foodgrains to deficit States is done
on the consumption of 10.5 ounces per adult ;

(b) if not, what is the basis ; and

(c) the
State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No Sir.

population of each deficit

(b) Central allotment of foodgrains is
made on the basis of requirements of
Government distribution, internal availabi-
lity within a State, availability with the
Centre and similar requirements of all other
States.

(c) The population figures of each
State are available in the Census of India.
Producti

of Foodgrains in States

1642. SHRI PREM CHAND VERMA :
Will the Minister of FGOD AND AGRI-
CULTURE be pleased to state the names
of the States in the country which will be
surplus in foodgrains during 1969-70, which
will have just enough for their requirements
and which will be deficit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : The demand for foodgrains
like that of other commodities is elastic
and depends on a number of factors such
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as population, material prosperity of the
people, food habits, extent of urbanisation,
availability of other substitute foods, etc.
In the developing economy of India, most

of these are changing. No scientific survey °

of conmsumption of foodgrains in India is
also available. It is, therefore, difficult to
assess the requirements of foodgrains at
any particular point of time in any state.
It is also too early to frame any estimate of
production of foodgrains in the different
States in 1969-70. No inference can thus be
drawn about which States will be surplus,
which self-sufficient and which deficit during
1969-70,

New Transmitter for Simla

1643. SHRI PREM CHAND VERMA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the stage at which the installation
of a high power transmitter for Simla rests ;

(b) the power of the present transmitter
and that of the new one ; and

(c) the likely date when the new trans-
mitter will start functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) Construction of the
building for the transmitter is in progress.

(b) At present there is a low power
short-wave transmitter. It will be replaced
by a high power medium-wave transmitter.

(c) During 1970-71.
New Radio Stations in Himachal Pradesh

1644. SHRI PREM CHAND VERMA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the broad-
casts from the Pakistan Radio of Lahore,
Rawalpindi and Karachi can more easily
be heard in hilly areas of Himachal Pradesh
than those from the All India Radio ;

(b) if so, whether Government propose
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to open, more new stations in those areas
of Himachal Pradesh ;

(c) if so, the details thereof ; and
(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
L. K. GUJRAL) : (a) No, Sir.

(b) to (d). Do not arise, However, a
high power m.w. transmitter is under
installation at Simla,
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Development of the East Pakistan Displaced
Persons Colony Near Kalkaji, New Delhi

1646. SHRI M. L. SONDHI: Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether there has been any progress
in fulfilling the programme for the develop-
ment of the East Pakistan Dispiaced Persons
Colony near Kalkaji, New Delhi ;
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«b) the details regarding s$hz water
supply, sewage and electricity arrangements
completed so far ;

(c) whether the allottees have started
construction of houses : and

(d) if so, when the buik of the housing
construction is likely to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRi
BHAGWAT JHA AZAD): (a) and (b).
The internal development of the colony,
including construction of roads, drains,
sewerage, sump and over-head tank and
pipe-lines for water supply has been practi-
cally completed by the C. P. W, D. Electri-
fication is being done by the Delhi Electric
Supply Underiaking. The pesition regarding
water supply, sewerage and electricity is as
under .—

Water Supply : The internal water
supply arrengement is almost complete.
The Municipal Corporation of Delhi have
given a small water connection which will
serve the initial needs of the colony. Pend-
ing final arrangements to be made by the
Corporation, the water supply will be
augmented from tubewells which are being
board by the C. P. W. D. One tubewell
has already been bored and is being
developed. The pipe-line from the tubewell
to the underground reservoir in the colony
has been laid.

Sewerage : The internal sewerage
system has been almost completed. The
Delhi Municipal Corporation have now to
connect the system with its main sewer line
This work relates to the Delhi Municipal
Corporation and is expected to be completed
by Japuary, 1970. The Corporation have
intimated that, in the meantime, they will
agree, as a special case, to allow building
activities without the internal sewerage
system being connected into the outfall
sewer, provided the individual plot-holders
make arrangement for septic tamks for
their houses.

Electricity:  40% of the work has
already been completed. Further work has
been suspended because of the fear of
pilferage of material since the colony has
not yet started coming up. The D. E. S. U,
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have informed that there wil' 12 no delay
in electrification of the colony as and when
the construction of houses is taken up.

(¢) No, Sir.

(d) The construction of houses is to
be done by the allottees themselves ; they
may do so after they have got their plans
approved by the Delhi Municipal Corpora-
tion and after they have arranged for
necessary finances. Under the terms of
allotment, the allottees are requird to
complete construction of the houses within
two years of the date of agreement to
lease.

Sanitary Conditions of P & T Quarters in
New Delhi

1647. SHRI M. L. SONDHI: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the common
latrines provided in P & T Quarters of ‘G’
Point, New Delhi are being used by the
outsiders and as a result the allottees of
Government Quarters are compelled to go
towards the ridge behind Talkatora Park to
answer nature’s call ;

(b) whether it is also a fact that due to
the presence of a large number of outsiders
in the area, the place is grandually being
turned into a slum ; and

(c) if so, what action Government has
taken to provide separate latrines to the
alottees and also keep the area clean ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND IN
THE DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH) : (a) Com-
plaint bas been received that some outsiders
are using the common latrines. These
outsiders are not living on the P & T land.
The NDMC has been requested to clear the
place occupied by the outsiders.

(b) Because of a large number of
outsiders using the common latrimes the
sanitary condition in the latrine blocks has
deteriorated. The Colony, otherwise can-
not be treated as slum,

(€) A proposal to provide one W. C.
for a set of two quarters at an estimated
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cost of 1-4 lakhs was made but has been
shelved for the present because the whole
area according to D. D. A’s Zonal Plan is
to be redeveloped in which case the exist-
ing quarters will have to be dismantled.
Meanwhile, the sanitary staff is being streag-
thened for ensuring proper cleaning of the
latrines. The matter is also being pursued
with the N. D, M. C. for early eviction of
the squatters.

Research Work on Cotton Caltivation

1648. SHRI S. R. DAMANI Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the names of the agencies in India
which are engaged in research work on
cotton cultivation ;

(b) whether Government have made
any special allocation of funds for research
schemes on cotton production and if so,
the amount and the details of the schemes ;
and

(¢) if not, the resons thereof in view of
the important role that cotton plays in the
country’s economy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : @) The agencies are the
State Departments of Agriculture/Agricultural
Universities and the Central Research
Institutions under the Indian Ceuncil of
Agricultural Research. The Indian Council
of Agricultural Research has spomsored a
Coordinated Cotton Improvement Project
since April 1967, which is functioning uadcr
the aegis of the above agencies. Besides,
one of two Private aegencies like the
Nimbkar Agricultural Research Institute,
Phaltan and the Annapurna Seed Farm
Industries, Walgon in Maharashtra are also

engaged in research work on cotton
cultivation.
(b) Yes. The Indian Council of Agri-

cultural Research has formulated a Coor-
dinated Cotton Improvement Project during
the Fourth Five Year Plan with an outlay
of Rs. 110 lakhs. There are 25 centres of
research under the Project in the States of
Punjab, Haryana, Rajashan, Gujarat, Maha-
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rastra, Madhya Pradesh, Mysore, Andhra
Pradesh and Tamil Nadu. This scheme
will supplement the efforts already being
made by the State Departments of Agricul-
ture/Agricultural Universities in Cotton
Research. A provision of Rs. 29 lakhs has
been made in current year’s budget for
this scheme.

(¢) Does not arise.
Improvemennt in yield of Cotton

1649. SHRI S. R. DAMANI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government's attention has
been drawn to the report of the Iniernational
Cotton Advisory Committee, Washington,
that there has been a rise of nearly 5 million
bales in the world cotton production during
1968-69 season due to increased yields and
expanded acreage ;

(b) whether the average yield in India
has improved over that of the last three
years and if so, the per acre yield achieved
last year ; and

(c) the total quantity of cotton prodnced
in the country during 1968-69 and the per-
centage of increase or decrease over the
previous year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. However, in the
‘Annual Review of the World Cotton Situa-
tion’ for 1968-69, the International Cotton
Advisory Committee, washington has reported
the rise of nearly 5 million bales in world
cotton production duriug 1968-69 over the
preceding year. This increase in production
is due to rise in yield as well as expansion
of area under cotton over the previous year.

(b) Yes, Sir. The yield of cotton per
hectare during the last three years was as
follows :—

1965-66 108 Kgs.
1966-67 114 Kgs.
1967-68 124 Kgs,

(c) Official estimates of cotton produc-
tion during 1968-69 are under compilation.
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Effect of Floods on Procurement of Paddy
in Andhra Pradesh

1650. SHRI S. R. DAMANI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the extent of which procurement of
paddy will be retarded as a result of the
heavy rains and floods in the Coastal
Districts of Andhra Pradesh during May,
1969 ;

(b) whether this would lead to any
shortage of rice in the country in the coming
months ; and

(c) if so, the arrangements made to meet
the shortages ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) About 2 lakh tonnes

according to the State Government.

(b) and (c). Shortfall in procurement
in one State does not lead to any shortage
of rice in the country. 1t only reduces the
quantum of rice available for public distribu-
tion. The shortfall in procurement in
Andhra Pradesh may be made good by
better procurement in other States.

Revision of Wages in West Bengal
Engineering Industry

1651. SHRI RABI RAY : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that the
Tripartite talks to settle the issue of revision
of wages in West Bengal's Engineering
Industry took place on the 26th May, 1969
at Calcutta ; and

(b) if so, whether in view of the failure
of the Wage Board and the Tripartite talks
to reach a concensus at the national level
on this issue any tangible result for the
workers has been achieved by the Conference
and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) It is undea-
stood from the State Government thr
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tripartite talks to settle the issue of revision
of wages for the workers employed in
Engineering Induatry in West Bengal were
held on 17-5-69 before the State Labour
Minister, and it was agreed to hold further
talks at bipartite level. These, however,
have not proved successful so far but the
State Government which is fully seized of
the matter, is continuing its efforts to pro-
mote a settlement.

(b) Does not arise.

Use of A. 1. R. by West Bengal and other
State Governments

SHRI RABI RAY :
SHRI D. N. PATODIA :
DR. RANEN SEN :

1652,

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether his attention has been drawn
to the Press reports in the ‘Statesman’ of
Calcutta of 27th May, 1969 that West Bengal
Information Minister wants to discuss the
issue of greater use of brordcasting facilities
by the State Governments ;

(b) whether it is also a fact that the
Orissa Information Minister also suggested
to call a conference of the State Information
Ministers to discusss this issue ; and

(c) if so, the Government’s reaction to
these suggestions ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
L. K. GUIRAL) : (a) and (b). Yes, Sir.

(¢) These suggestions for discussion of
matters of mutual interest to the State
Governments and Ministry of Information
and Broadcasting are welcome. A meeting
of Information Ministers of State Govern-
ments is proposed to be held later this

year.
Price Page Schedule for Newspapers

1653. SHRI RABI RAY : Will the Minis-
ter of INFORMATION AND BROAD-
ACSTING AND COMMUNICATIONS be
pleased to refer to the reply given_to Unstar-
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red Questions No. 1983 on the 3Ist July,

1968 and state :

(a) whether Government have explored
the possibilities to implement the important
recommendation of the Press Commission,
regarding the price page schedule ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) and (b). On the
recommendation of the Press Commission,
the Newspaper (Price and Page) Act, 1956
was passed in September, 1956. After con-
sulting newspaper publishers and their
associations as required under section 3(4) of
the Act, the Daily Newspaper (Price and
Page) Order, 1960 was issued on the 24th
October, 1960. The order, which was to
come into force on 12-12-60, was not put
into effect in view of a writ petition filed in
the Supreme Court by the Salal newspapers
and others challenging the constitutional
validity of the Act and the Order. On
September 25, 1961, the Supreme Court
pronounced the judgement declaring the Act
and the Order as is constitutional and void.
Government are in sympathy wiih the
recommendation but its implementation is
difficult at present in view of the Supreme
Court judgement.

Ban on foreign detective films

1654. SHRI MAHANT DIGVUAI
NATH : Will the Minister of INFORMA-
TION AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether there is any proposal under
the consideration of Government to put a
ban on the entry of foreign detective films
in the country ;

(b) if so, whether it is also a fact that the
modern theft cases like the one in National
Museum and in a Delhi hotel on the
29th May, 1969,are the result of the technique
of the foreign detective films ;

(c) if so, when Government are putting
a ban on the entry of such films ; and
(d) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I.K. GUJRAL) : (a) No, Sir.

(b) No cases of theft which were the
result of techniques shown in foreign detec-
tive films have come to notice.

(c) and (d). Licenses for import of films
are issued in terms of monetary value and
length thereof and not with reference to the
titles or contents of the films. The detective
films cannot, therefore, be separated and
banned as a category. It is also not neces-
sary to do so because all films imported into
the country can be exhibited only if certified
by the Central Board of Film Censors as
suitable for the purpose. The provisions of
the Cinematograph  Act, 1952 and the
Cinematograph (Censorship) Rules, 1958,
made thereunder as well as the directions
issued to the Board in terms thereof are ade-
quate enough to keep out exhibition of films
likely to incite the commission of an offence.

Introduction of Asian Regional
Telephone Service
1655. SHRI MAHANT DIGVIJAI

NATH : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether it is a fact that there is a
proposal for the establishment of an Asian
Regional Telephone Service ;

(b) if so, the time by which the survey

for establishing the Asion Regional Tele-
Communication will be completed ;
(c) whether it is also a fact that

Government are setting up a Commercial
Satellite Station in India for this purpose ;
and

(d) the time by which the
Station will start operating ?

Satellite

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes. There is a pro-
posal made by the Economic Commission
for Asia and the Far East (ECAFE) with
the approval of the participating countries
for the establishment of Regional Telecom-
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munication Network for the ECAFE region
which includes telecommunications links
between India and neighbouring coun-
tries.

(b) The Economic Commission for
Asia and the Far East (ECAFE) has arran-
ged with the assistance of the International
Telecommunications Union (ITU) for
carrying out pre-investment surveys under
the United Nations Development Programme
to assess feasibility of these projects, The
execution of these projects is to be taken
up by the participating countries only after
the report of the experts has been
reeceived and the projects processed fur-
ther,

(c) A commercial Satellite Communica-
tion Earth Station is being set up for India’s
participation in the Global Satellite Commu-
nications Syst2ms.

(d) The Station is expected to become
operational by January, 1970.

S 1 e MY fae

1656. =it fawfa famr : Far &
qar g 731 37 TMW FT FIr F]I®X
fF .

(F) & fafu= &0 & 19 54
ag dare F 7% NN F faqww ¥ foyg
THTT GIT FT AIFAT JAICHT 75 & ;

(=) =ar 1969-70 & wgw & Fr
F JIEA F a’:arqﬁ FLFTT FIE w1
NTAT FAR FCE & ; oK

(w) afz &, ar gEFT AT AT ?

T, 3w, aogofas fawm aar
HEHIX AT § 9w AN (o weAr-
atfga fa?) @ (F) @R #1 fauifa
qeul g3 WA FR@AE ¥ I w5
70 sfawa gega: a3q ITMEFET ¥
faafa =@ & fau afesife &= &
frfa #Y efee ¥ 91T 39 A SamRT N
At afg @7 F  FTW AT A -
= 1 mfad F1ET Tq99dq, 1969 F
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99 ¥ 9 OF Arg HIEd @7 § TEET
sAad, 1969 ¥ 1-26 Am@ W a7 7R
qg, 1969 ¥ 1-59 @@ el @7 7
fear & | wsg @ A #Y 7g wAZ A
T § 5 zA #1201 gead: wlg I9-
Nt & faawm fFar @m0 A
FI@AET F T aWR A faf F fag
fear oA T wfes wEr 9w §
T¥ AW F 60,000 W T F AQFT
FaTd, 19697 70,000 M & #R]
I, 1969 ¥ 95,000 Hredt =7 T faar
T 1 diw STWEEET F1 AT
AALIFATC G aronT ¥ T &g FT
g wh g & 1 T F swafer wiEd
¥ fau faacw 1 sy arafug wsw
FTHT EIT FT AT § |

(@) s agii
() s & ¥ g=ar
Freight Costs of Fertilisers

1657. SHRI HIMATSINGKA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that owing to

the slowing down in the Vietnam war, the
freight costs of fertilisers to be shipped from
the U.S. A. to India is likely to increase
substantially, because of the fact that the
U.S. has of late begun insisting on shipping
fertiiisers in American bottoms In terms of
the decision that 50 per cent of all fertiliser
exports financed out the US Aid Credit
should be carried under US Flag ;

(b) if so, the likely extent of increase in
the freight costs and total amount of extra
‘expenditurz in terms of foreign exchange to
be incurred on that account during the
ensuing year ; and

(c) the Government’s reaction thereto
and whether any approach has been made
by Government to the U.S. Government
seeking relief from this extra burden ;
if so, the U.S. Government's reaction
thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). Under the terms of
aid received from U.S.A. for the purchase
of fertilisers, atleast 509% of ferilisers
procured have to be carried in U.S. flag
vessels. When U S. flag vessels are not
available, U.S. Government allow fixtures
under Non-U.S. flag vessels in excess of
509, limit. Since January 1968 onwards,
there has been greater availability of U.S.
vessels due to (i) reduction in food exports
from that country, (ii) revision of the
ceiling rates by U.S. Maritime Administra-
tion and (iii) release of U.S. vessels from
other commitments.

Whereas the freight paid for the period
July, 1967 to Jume, 1968 for 6.44 lakh
tonnes on U.S. vessels was 22.3 million
doliars, the freight paid for the period July,
1968 to June, 1969 for carrying 6.9 lakh
tonnes was 29.7 million dollars. In the circum-
stances stated above, there is no question of
U.S.A. insisting on this country carrying
50% of fertilisers by U.S. flag vessels or
Government of India seeking relief from the
U.S. Government.

Sugar Prices

1658. SHRI S. K. TAPURIAH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the reasons for keeping two prices
of sugar (controlled and free market) in the
country ; and

(b) whather it is a fact that the reper-
cussions of such policy will be hard hitting
to farmers in the long run who apprehend
low gur prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) The policy of partial decontrol
of sugar under which part of the production
is procured by Government at fixed prices,
and the the rest is released to the sugar
factories for sale at open market prices was
adopted with a view to :—

(i) facilitate payment of a higher
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sugarcane price by sugar factories
to the sugarcane growers ;

(ii) arrest the tendency of fall in
area under sugarcane during two
successive  years 1966-67 and
1967-68, by incentive to cane
growers through (i) above ;

(iii) maximise production of sugar ;
and

(iv) make available sugar to domestic
consumers and for Defence Ser-
vices, exports etc. at a cheaper
price.

(b) No, Sir.

ey 93| § &Y ATHIT &
™

1659, =t Wo o Jfma: Far
qE Fqn Ffw o= g @ S Far
F@ fF :

(%) wex 53w ¥ feqa ¥y qTF
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AT 9X TW g9T g feaAr ufa
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(@) = M=t waar  wrogmTd ¥
WI @A A g0 frar g

(1) = awa @ e § ogw
fradr &% § ; =Rk

(7) S7% <@-T@ra qar swafeq
9 ufa arw fead) ofa &< #t ot 2 2

am, g, agafas fas@ aan
AEE AATAq § Ao wA (S -
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FE WTETIR fAw ¥ £k, wrenareT
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gIAT 39 IFITE :
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TR ATETATET
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+— M g & ) Frawy

wy fead & fag wea w3m =
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1660. =t o Wo wtfexar : FaT @I
aar gf® 7 ag S &7 FOT FO
(%) =g faarg afedadd, 9-
fasra aur ofq swres & fAg 1967-68

o 1968-69 ¥ T[sq ST GIFX F1 &
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() 1968-70 % faq @il a5 wfy
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¥ faeg ddm @wER A fEaar afa
qHET AT E ?

g, ¥fe, agafes faw@ qan
FFET weATed A T Wt (o we-
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FIET A1 dAR wrAifaa qar a0
|gTEar T (QEE oF19) Ayl & fag
fagag @1 s &1 1967-68 =R
1968-69 ¥ A =T ArswrAt & fag
Teq TR EI & & 7 FRa ggEar
fae gwiT § —

(Todr arat §)
fagaa : &t wg wfw

AT 1967-68 | 1968-69

= TYETH | Y ARN
1. 07 qgiaaT a8 42358 185768 45194 147,08

FreTd

2. ¥ grafaa 333 55-84 376 2591

42691 241-52 45570 172:99
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ggraar Sa% @iq fond Y a8 euy dear ¥ &
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e
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Frfagy T agt ¥ A7 TEwT @,
JET SFII F T FT IS UV
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H;FEA-99 qu1 wfdzT g7 gu §
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2. @l STFAA T qAT qgTH
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Creation of additional posts of Postal
Inspectors to deal with Complaints

1666. SHRI D. R. PARMAR : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

\a) whether it is a fact that due to over-
load of public complaints, it has been
decided to create additional posts of Postal
Inspectors to deal with public complaints
efficiently in each division ;
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(b) if so, whether the Postmaster
General, Gujarat Circle has implemented

these orders and created additional posts
in Divisions of Gujarat Circle ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes, but to give better
attention to pbulic complaints and not due
to overload.

(b) and (c). Yes. Orders for creation of
additional posts of Inspectors of Post Offices
(Complaints) as justified have beeo issued
by him.

Rehabilitation of Refugees from East
Pakistan

1667. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the total number of refugees
migrated from West Pakistan and East
Pakistan, separately upto March, 1969 ;

(b) wher it is a fact that the total
amount spent for rehabilitation and payment
of compensation for the West Pakistan
refugees is Rs. 390.57 crores, whereas the
number of refugees from EastPakistan being
larger in number only Rs. 189.68 crores have
been spent for their rehabilitation, and if so,
the reasons for this discrimination ;

(c) whether Nehru-Liaquat Pact of 1950
if practically dead and the sale or exchange
of the properties of the refugees, although
their proprietary right was recognised by the
Pact, has become in reality impossible ;

(d) if so, whether the changed situation
due to changed policy of the Government of
Pakistan necessitates a fresh reappraisal of
the issue of giving compensation to the East
Pakistan refugees ; and

(e) if so, the steps taken by Govern-
ment and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) The total number
of refugees who have been migrated from
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West Pakistan and Bast Pzkisian upto March,
1969 is 49.47 'ak*s a-sd <0.25 lakhs respec-
tetively.

(b) The total amount spent for rchabi-
litation and payment of compensation for
the refugees from West Pakistan upto 31st
March, 1969, is Rs. 405.86 crores. Of this
amount, Rs. 141.24 crores has been received
on account of rent and sale proceeds of
evacuee properties. Thus, the Government
have spent only Rs. 264.62 crores on the
refugees from West Pakistan from their
funds. In the case of refugees from East
Pakistan, the Government have spent, upto
31st March, 1969, Rs. 304.20 crores. There
is no discrimination.

(¢). to (e)., According to the provie
sions of NehrueLiaquat Pact of April, 1950,
refugees from East Pakistan retain complete
proprietary rights in their immovable pro-
perty left behind in East Pakistan and they
can sell or exchange their property. The
Government of Pakistan have, however, not
honoured the the Pact in letter and spirit
and have made it extremely difficult for
the refugees to visit FEast Pakistan and
dispose of their properties. The Govern-
ment of India, therefore, lodged protests
with the Government of Pakistan. It is not
possible for the Government of India to
pay compensation to the refugees from East
Pakistan for their properties left behind for
the following amongst other reasons :—

(i) The properties of the refugees
from East Pakistan are goverened
by the provisions of Nehru-Liaquat
Pact of 1950, according to which
their proprietary rights subsist in
them.

(ii) There is virtually no evacuee
property in the Eastern Zope in
India which cin form part of
any Compensation pool from
which compensation can be paid
to the refugees.

Apart from the financial implica-
tions, there will be serious
difficuities in verification of claims
of the refugees.

(iii)

Cultivation of Apples in NEFA

1668. SHRI BEDABRATA BARUA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased (o statc :
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1a, whether cultivation of apples has
been tried in NEFA ;

(b) whether it is a fact that quality
apples can be grown in that area ;

(c) whether any apple orchard has
been started in this area ; and

(d) if so, what progress has been
achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Yes—in certain selected localities,

«¢j Yes—small orchards have been

started.

(d) About fifty acres are under commer-
cial plantation. The earlier trees have
commenced bearing and small quantity of
fruits arc marketed. There is good res-
ponse from the peopie to extend area under
apple cultivation.

Utilisation of Minor Irrigation Schemcs

1669. SHRI BHOGENDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that small
peasants are not able to take advantage of
the minor irrigation schemes like pumping
sets etc. ;

(b) if so, whether it is being considered
to initiate a drive for forcing trrigation co-
operatives and give them special facilities ;

(c) if so, the deiails thereof ; and
(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) It is true that in some
cases small peasants have not been able to
make use of the institutional financing from
such sources like the Land Development
Banks, Agricultural Refinance Corporation
etc. for minor irrigation works, bccause
t hese sources insist on adequate security.
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(b) to (d), The Union Department of
Agriculture has beeen pressing the State
Governments to encourage irrigation schemes
on community and cooperative basis.
Besides, it is being stressed upon the State
Governments to adopt the following measures
for providing irrigation facilities to the
small farmers :—

(i) The savings under the Plan sector
as a result of increased institutional
investment and reduction of subsidy
shauld be earmaked for undertak-
ing larger programmes of State works
for the benefit of small farmers.

(iiy Community activities should be
encouraged for construction of wells/
tubewells which are jointly owned and
operated by group of small farmers or
by Panchayats for mutual benefit.

Government loan (taccavi) may, be
and large, be restricted only to the
small farmers in backward areas where
they are not in a position to obtain
institutional credit.

(iii)

The credit given by the Land Develop-
ment Banks may generally be confined
to small to medium farmers below a
specified limit of holdings. The farmers
above this limit may, by and large, be
extended medium-term loan only
through the Central Cooperative/
Commercial Banks.

(iv)

(v) The Land Development Banks may
be encouraged to provide joint loans
to group of farmers for one well/
tubewell, etc., in order to bring the
small farmers within the purview of
the benefits and also to improve the
utilisation of wells/tubewells :

Liberalisation of the loan criteria from
50 to 75 per cent of the valuation of
land for the purpose of fixing the loan
eligibility for farmers in the backward
areas, with the State Governments,
guarantee for bad debt contribution,
if necessary, may also be considered ;

(vi)

(vii) Subsidy may be confined to small

farmers below a specified holding.

Liberal subsidy to the extent of 2/3rd
of the total cost incurred by farmers
may be made available for failed

{viii)
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dugwells which are consequently abandoned
by the farmers.

Import of Ewes and Sheep

1670. SHRI R. K. BIRLA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the result of cross breeding of Indian
sheep with the imported ewes ;

(b) the number of ewes and
imported from each country during
last three years; year-wise ;

sheep
the

(c) whether it is a fact that Government
have a Plan to import about 10,000 fine
wool sheep of the marine type during the
Fourth Plan utilising USAID non-project
loan funds, if so, from which country ; and

(d) at what stage the proposal stands
at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Generally imported ewes
are not being used for cross-breeding with
Indian sheep. The cross-breeding of Indian
sheep has been carried out with fine wool
imported rams in the country. The results
of cross-breeding work carried out at Sheep-
Breeding Research  Station, Poona in
Maharashtra, Sheep Breeding Farm, Pipal-
koti, U.P., Sheep Breeding Farm, Banihal—
Reasi (J & K) and Central Sheep & Wool
Research Station, Pashulok, U.P. have
indicated that cross-bred sheep were superior
to local ewes in regard to wool yield and
other wool quality attributes e. g. fibre
lenghth and fleece density.

(b) The number of sheep imported
during the last three years is as under:—

Year Country Ewes Rams Total
from which
imported
1967 Australia 112 26 138
1968 Australia 186 23 209
1968 US.A. 1405 62 1467
1969 Australia 406 51 447
—do— 466 40 506

It is proposed to import
During 1968, 1467

(c) and (d).
10,000 fine wool sheep.
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Rambouillet sheep were imported from
U.S.A. utilising USAID non-project loan

funds.The sheep have to be imported from
U.S.A. in case funds are made available
under USAID non-project loans.

" e wfafa w1 e
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Second Wage Board for Sugar Industries

SHRI K. RAMANI :

SHRI K. M. ABRAHAM :
SHRI MOHAMMAD ISMAIL :
SHRI UMANATH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

1672.

(a) when the second Wage Board for
the sugar industry was appointed ;

(b) whether it has submitted its final
report to Government :

(c) if so, its main recommendations ;

and
(d; if not, the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) The Second
Central Wage Board for the Sugar Industry
was set up on the 16th November, 1965.

(b) No, Sir.

(¢! Does not arise.

(d) The Wage Board has to deal with
complex issues and to reconcile conflicting
interests. The Board’s work, however, is
in an advanced stage and its report is likely
to be submitted by the end of September,
1969,

Jobs for Agricultural Graduates

1673. SHRI R. K. AMIN : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a2 whether it is a fact that large
number of Agriculture Engineers graduate
from the various agriculture Universities ;

(b) whether it is a fact that they do not
find jobs in right places ;

(c) whether this is because of defective
recruitment policies of States as well as
Central Government ; and

(d: if so, the reactions of the.Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.
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(b) No complaints have so far been
received that the Agricultural Engineers have
been placed in posts which are not suitable
for them,

(c) and (d). Do not arise. The Indian
Council of Agriculture Research have
issued a circular to all the State Govern-
ments requesting them to give preference
to Agriculture Engineers over Civil/Mechani-
cal Engineers in the matter of appointment
to posts connected with Agriculture.
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Availability and Consumption of
Fertilisers

1676. SHRI M. S. OBEROI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government has recently
reviewed the position with regard to the
availability and consumption of fertilisers
vis-a-vis its requirements for 1970 in the
country ; and

(b) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The fertiliser con-
sumption requirements of the country for
the year 1970-71 have been tentatively esti-
mated at 20 lakh tonnes of nitrogen, 8 lakh
tonnes of P,O5 and 4 lakh tonnes of K,0.
Domestic production of fertilisers is expect-
ed to be of the order of 12.28 lakh tonnes
of nitrogen and 4.10 lakh tonnes of P,Og
during 1970-71 and the balance will have to
be provided through imports. The supply
position will, however, be reviewed after the
level of consumption reached during 1969-70
is known.

Credit Facility to Agricultural Labour

1677. SHRI DEORAO PATIL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the steps taken by Central Govern-
ment to make the agricultural labourers
eligible for the credit facilities ; and

(b) the names of the States and their
programme for making available credit
facilities to the agricultural labour ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The steps taken by Central
Government are as under :—

'
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(i) On the advice by the Central Govern-
ment, Crop Loan System has been
introduced in almost of all the States.
This enables the small farmers, tenants,
and crop shares who depend partly
on their labour for their maintenance
to get creditfrom Cooperative
Societies.

(ii) The Centrally sponsored scheme for
reclamation of waste land and help-
ing the landless labourers to cultivate
it was taken up in the Third Five
Year Plan and continued during the
three Annual Plans. Assistance was
given @ Rs. 750 per hectare for re-
clamation and development of the
land and another Rs. 750 to each
family to provide necessary resources
for taking up cultivation.

(ili) The Agricultural Labourers Model

Colonisation Scheme saactioned by

the Government of India in the Third

Five Year Plan was in operation upto

31.3 1968. Under this scheme finan-

cial assistance up to Rs. 5000 per

family was given for purposes of
colonisation. This scheme was dis-
continued as a Centrally sponsored
scheme w.e.f. 31.3.68. The schemes
for Resettlement of Landless Agri-
cultural Labourers and the Agricul-
tural Labourers Model Colonisation
schemes are now to be implemented
as part of the State Plan from 1.4.69.

(b) Some of the States make provision
for Taccavi loans to individual agricultural
labourers from their budget while most of
the States do not, There is a provision in
the bye-laws of the cooperative societies
operating in some of the states and giving
credit to the agricultural labourers, while
there is no such provision in the bye-laws
of the Cooperative Societies in some of the
States. The following is the State-wise
position :—

1. State which make provision in thetr
budget and the Cooperatives. wherein
also have in their bye-laws provisions
for extending credit to agricultural
labourers :—

1. In West Bengal, there is a provision
for giving loans by the Government and
Cooperative Societies of the State to tho
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agricultural labourers under the agriculturists,
Loans Act, 1884. During the year 1968-69,
Rs. 273.78 lakhs and Rs. 88,00 lakhs were
allotted to the Collectors for distribution of
Agricultural Loans and Catile purchase
loans respectively.
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2. Maharashtra State also provides in
its Budget for payment of grants and loans
for purchase of bullocks, agricultural imple-
ments, seeds and for construction of houses
etc. to the agricultural labourers as shown
below :—

Name of the Scheme Purpose for which

Assistance to be granted per family

granted Subsidy Loan Total
Rs. Rs.
1. Scheme for Resettle- For purchase of 562.50 187.50 750.00
ment of Landless bullocks, agril.
Agril. Labourers. implements etc.
2. Agricultural Labou- (a) for purchase of 562.50 187.50 750.00
rers’ Model Coloni- bullocks, agril.
sation scheme. implements, seeds
etc.
(b) for constn. of 750.00 250.00 1000.00
houses.
(c) Colonisation 825.00 275.00 1100 00
expenditure

There is a provision in the bye-laws of
cooperative societies of Maharashtra State
for loans to agricultural labourers only
when they become members of the Coope-
rative Societies.

11.  State which do not provide loaus to
individual agriculture labourers from
their budget provisions but their exists
provisions in  the bye-laws of the
cooperative  societies  for extending
such credit facilities to agriculturral
labourer.

The Cooperative Societies in the States
of Uttar Pradesh, Andhra Pradesh, Bihar,
Gujarat, Haryana, Kerala, Madhya Pradesh,
Madras and Union Territories of A & N
Islands, Dethi Himachal Pradesh, Ponicherry
and Tripura contain provisions in their bye-
laws for providing credit facilities to agril.
labourers if they are members of cooperative
societies,

III. State which do not proivde for loans
to Individual labourers and also the
rooperative operating in them have
no provision in their by-laws for
extending such credit facilities to agri-
cultural labours :

The Cooperative Societies in the States
Assam, J & K, Mysore, Nagaland; Punjab,

Rajasthan, and Union Territories of Mani-
pur, NEFA and Dadra and Nagar Haveli
have no provision for providing credit
facilities to agricultural labourers.

Information in respect of Orissa and
Goa, Daman and Dieu is not available,
aigatfas fawe wafag & ok &
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Sindhi Programmes from A. I. R.

1679. SHRI GEORGE FERNANDES :
Will the Mirister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the total time given on All India
Radio for programmes in Sindhi languages ;

(b) the types of programmes broadcast
in the Sindhi language ;

(c) whether there have been demands from
the various Associations of Sindhis in the
country to increase the time for broadcast
in Sindhi :

(d" if so, whether Government propose
to increase the time of Sindhi broadcasts ;
and

(e) if not, why not ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUIRAL). (a) 67 hrs. and 33 minutes
per month,

(b) Sindhi programmes broadcast from
A. L R. stations include news, talks, plays,
features, musical features, light music. poetry
recitation, radio reports of important func-
tions, etc.

(€) Yes, Sir.

(d) No increase is contemplated in the
near future.

(e) Owing to lack of resources and trans-
mission time.

Implementation of Safety Rules
in Mica Miges.

1680. SHRI JYOTIRMOY BASU : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Director General of Mines
Safety recently said that many of the safety
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‘rules had not yet been implemented in the
Mica mines ;

(b) if so, the names of the mica mines
which have not yet implemented many of the
safety rules ; and

(c) the action, if any, taken against the
mine owners who have not implemented the
rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAGWAT
JHA AZAD) : (a) In his address on the
concluding day function of the Safety Week
observed in the Kodarma Mica field on the
23rd March, 1969, Director General of Mines
Safety stated that some of the statutory rules
and regulations concerning the safety of the
workers had not yet been fully imp'emented
by some mine managements in the Kodarma
mica field.

(b) and (c). The following mica mines
in the Kodarma Region were prosecuted
during 1968 and 1969 for contravention of
safety provisions :

1. Berochwa Prospecting Mica Mine.

2. Chatturam Holiram Co.’s Peeparia
Mica Mine.

3. Sobarna Prospecting Mica Mine.

»

. Chatturam Holriam Co.’s Laganwa
Mica Mine.

Peri Diblia No. 3 Mica Mine.
. Kapurwa Mica Mine.
. Jatahiya No. 3 Mica Mine.

, Kadergohia, SQ No. A. I R. Pro-
specting Mica Mine.

9, Kararua No. 2 Mica Mine.

10, SQ No. 36—L ? Prospecting Mica
Mine.

® a9 W

11. Barkola Pit No, 10 Mica Mfne.
12. Angurtutwa Mica Mine.

Note : The provisions of the Metalliferous
Mines Regulations, 1961, relating to the
appointment of qualified supervisory staff
were brought into force with effect from the
1st January 1969. These have not yet been
fully implemented in the mica mines. The
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Mines Inspectorate is trying to persuade the
mine managements (o appoint such qualified
staff. If persuasive efforts fail, the recalcitr-
ant mine managements will have to face pro-
secution.

Growth in Employment Opportunities

1681. SHRI JYOTIROY BASU : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the yearly compound rate of growth
in percentage of employment in the Public
and the Private Sectors in each State, year-
wise, during the last three years ; and

(b) the factors responsible for the increas e
or the decrease in the rates of growth during
these years ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Available
information is given in the statement laid

on the Table of the House. [Placed in
Library. See No. LT —1462/69].

(b) The more important reasons are :—

(i) the reduced tempo of development
as a result of a number of factors,
such as succcessive failure of mon-
soon in recent years, economic
recessione ; and

(ii) reduced investments.
Allotment of Rice to Kerala

1682. SHRI VASUDEVAN NAIR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Government of Kerala
has asked for increased allotment of rice in
view of the likely spurt in prices during the
lean months ;

(b) whether it is a fact that the prices
are showing a steady tendency to rise during
May 1969 in Kerala State ; and

(c) how this rise in rice prices compares
with the prices during the same period in
1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AND AGRICUL-
TURE, COMMUNITY DEVELOPMENT
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AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) In Kerala, rice is
issued directly from FCI depots to the fair
price shops and other nominees of the State
Government on the basis of authorizations
issued by them. The allotments are always
to F. C. 1. depots in Kerala. The Govern-
ment of Kerala had requested that adequate
stocks of rice be maintained in the FCI
depots in Kerala so that full rice ration of
160 grams per adult per day could be issued
through fair price shops in the State during
the lean pcriod. The stocks in Kerala
depots at present are sufficient to meet the
requirements of public distribution.

(b) and (c). The rising trend in the
prices of rice during the lean season is a
normal feature in any State. In Kerala, the
whole State is covered by statutory distribu-
tion of foodgrains, Maximum price of rice
is also in force. However, transactions in the
open market at high prices could not be elimi-
nated completely and the quotations in this
market in May 1969 were Rs. 1.70 to Rs. 2.00
per Kg. against a quotation of Rs. 1.55 to Rs.
1.90 during the April 1969. During 1968,
quotations for May were Rs. 1.80 to Rs. 2.25
per Kg. and for April Rs. 1.90 to Rs. 2,08
per Kg.
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Data to Benefit the Small Farmers

1683. SHRI MOHAMMAD ISMAIL :
will the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have any data
to show how the ‘new strategy of agricultural
development’ has benefited the small farmers ;

(b) if so, the details thereof ; and

(c) whether it is a fact that the new
strategy is likely to enable the agriculturists
with adequate resources to reap substantial
benefits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) and (c). The various evaluation
studies carried out on the implementation of
High-Yielding Varieties Programme have
shown that the farmers, both big and small,
have participated in the production efforts,
The programme Evaluation Organization of
the Planning Commission in their latest
report on the evaluation of the High-Yielding
Varieties Programme for Kbharif 1968 have
given the following distribution of selected
participants

Total No. No. of participants in the Size-Group of Cultivatior Holding
Crop of selected Below 2'5 50 10.0 200 500
participants 25 to to to 1o above.
for study. 50 100 200 500
Paddy 602 158 161 147 79 4 13
Maize 106 6 12 25 25 31 7
Bajra 187 4 11 36 48 74 14
Jowar 79 0 7 18 20 21 13

All farmers big and small, who partici-
pate in the new strategy rcalise benefits
accruing from the programme.

1 Teleoh Exch

Bombay
SHRI N. K. SOMANI :
SHRI MAHANT DIGVUJAI
NATH :
SHRI MOHAMMAD ISMAIL :

at

Inter

1684.

SHRI S.M. BANERIJEE :

SHRI YASHWANT SINGH
KUSHWAH :

SHRI NAMBIAR :

SHRI C.K. CHAKRAPANI :
SHRI EK, NAYANAR :
SHRI DEORAO PATIL :
SHRI D.”. SHARMA :

Will the Minister of INFORMATION
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AND BRCADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether it is a fact that an Interna-
tional Telephone Exchange is proposed to
be set up in Bombay as a part of the
Interpational Tele-communication Union ;

(b) if so, when the Exchange is likely
to be commissioned and its total cost in-
cluding the foreign exchange element ;

(c) whether the agreement with the IDA
for assistance of Rs. 41 crores for tele-com-
munication development in India has been
signed by now ; and

(©) the details of the projects
will make use of this assistance ?

which

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH): (a) An
International Telecommuication Centre is
being set up at Bombay by the Overseas
Communications Service as part of its
Satellite Communications Earth Station
Project and not that of the International
Union. The Centre will accommodate the
Telecommunication International Telephone
and Telex Exchanges and ancillaries.

(b) This Centre will start functioning
as soon as the -Earth Station is ready for
operation, which is likely to be¢ in January,
1970. The cost involved in setting up the
Centre complete with Exchanges is approxi-
mately Rs. 263.40 lakhs with a foreign
exchange component of Rs. 49.50 lakhs.

) Yes.

(d) This assistance be utilized

for :—

will

(i) Expansion of local telephone exchan-
ges to increase the net capacity by approxi-
mately 325,000 lines of automatic equipment
and 20,000 lines of manual cquipment,
together with the necessary cables and
subscriber equipment to add approximately
300,000 installations.

(ii) Expansion of long distance network
approximately 12,000 inter-urban speech
channels together with the necessary switch-
ing and terminting equipment.

(iii) Expansion of the telex network by
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approximateiy 5,000 subscriber installations
together with the associated switching and
long-distance channels ; and expansion
and modernisation of the public telegrabh
service.

(iv) Expansion and moderanisation of
training and research facilities.

Modern Bakeries, Delhi

1685. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Modern Bakeries,
Delhi is running at a profit or at a loss ;

(b) the extent of loss suffered since its
inception and the reasons therefor ;

(c) whether the bakeries are utilising
its full capacity and if not, thc reasons
therefor ; and

(d) what are the reasons for the poor
performance of the bakeries and by what
time they are likely to yield better resu-
Its ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Delhi Unit started
functioning only in the middle of 1968 and
the profit and loss account for 1968-69 is
not yet available, as this has not yet been
finalised.

(b) Does not arise.
. (¢) No.

These bakeries were started only recently
and it would take some time to establish
themselves in the market.

(d) Considcring the fact the Modern Bake
ries went into production only recently, their
performance has been satisfactory. These
are expected to yield better results in course
of the time with the increase in sales of
modern bread.

Scheme for Agricultural Devclopment
in Rajasthan

1686. SHRID. N. PATODIA : Wil
the Minister of FOOD AND AGRICUL-
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TURE be pleased to statc :

(a) whether Government have finalised
the schemes of agricultural development
for the State of Rajasthan which are to be
sponsored during the Fourth Plan period
with Central assistance ;

(b) if so, the particulars of the schemes
formulated ;

(c) whether the quantum of assistance
for the State during the Plan period by the
Centre separately from the above schemes
has been finalised ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b). Details of Centrally
sponsored schemes to be implemented
during the Fourth Plan period are being
worked out. The schemes for implemen-
tation in States will be sanctioned on a year
to year basis, A list of schemes proposed
for implementation in Rajasthan during the
Fourth Plan period with outlays allocated
to that State for 1969-70 is given in the
Statement laid on the Table of the House
[Placed in Library See No LT—1463/69]

(c) and (d). Attention is invited to
Annexure I to Chapter 3 “Plan in Outline™
of the Document on the “Fourth Five Year
Plan 1969-74-Draft” placed on the Table of
the Lok Sabha in April last. Of the total
Central assistance, 30 per cent will be in
the form of Block Grant and the balance
of 70 per cent in the form of Block
Loan.

Joint Farming Cooperatives

1687. SHRI JYOTIRMOY BASU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) how many Joint Farming Coopera-
tives have been formed in each State till
date ;

(b) the
State ;

total membership in each

(c) the proportion of members of the
Joint Farming Cooperatives to total rurel
population in each State’;
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(d) how many of the co-operatives are
active in cach State ;

(e) the amount of long-term, short-term
and medium-term loans advanced through
the farming co-operatives in each State for
agricuitural purposes during 1950-51, 1961-
62, 1965-66 and 1967-68 ; and

(f) the proportion of cultivators covered
in each State by loans through the farming
co-operatives ?

THE MINISTER OF STATE IN THE.
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPAD-
ASWAMY) : (a) to (f). The information
is being colldcted and will be laid on the
Table of the House.

ik ico
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Consumer Co-operative Stores
in Bhubaneshwar

1690, SHRI CHINTAMANI PANI.
GRAHI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the number of Consumer Cooperative
Stores organised in Bhubaneshwar, the capital
of Orissa, so far ; and

(b) the nature of assistance rendered by
the Central Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPADA-
SWAMY) : (a) Seventeen ; these include
fifteen primary consumer cooperatives, one
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wholesale cooperative store and a State
Cooperative Consumers Federation. The
wholesale consumers cooperative store has
started a department store named ‘ALAKA’
at Bhubaneswar.

(b) Under the Centrally sponsored
Scheme for the development of Consumer
Cooperatives, which was in operation upto
the 3]st March 1969, Central Government
placed funds at the disposal of the Govern-
ment of Orissa to provide financial assistance
to consumer cooperatives in the shape of
share-capital contribution, loans and sub-
sidies  for purchase of trucks/godowns,
furniture and fittings, setting up of consumer
industries, and managerial subsidy.

Destruction of Rats

1691. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleascd to state :

(a) whether it is a fact that rats, which
destroy a large quantity of our foodgrains
every year, can be totally ecliminated by
letting loose a hoard of sterile rats among
the rat population ;

(b) if so, what practical steps have been
taken to sterilise the rats and the number of

rats let loose so far, with results thereof ;
and

(c) the reasons why export of rats to
China, the two Koreas, Manchuria and other
Oriental countries is not encouraged by
providing special incentives, seeing that the
people of these countries consider ratmeat
to be a table delicacy ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. Investigations
with certain chemicals had been undertaken
for inducing sterility in rats. The treated
rats were released in cages with their untrea-
ted counterparts. It was observed that none
of the rats fed with chemicals was capable
of reproducing any litter. This indicated
that the breeding was very much checked
with feeding of these drugs. However, this
method has other drawbacks and cannot be
practised on a sizeable scale for effecting
rodent control,



153 Written Answers

(b) As sterilisation of rats in experi-
ments conducted so far has not proved
wholly effective, the question of taking
practical steps to sterilise rats in large
number does not arise.

(¢) Export of live rats for consumption
as meat is not a practical proposition not
only because rats are present in all the
countries but also because of the serious
health hazards associated with their move-
ment from one area to another.

Research on Margo Farming

1692. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether there is any proposal under
consideration of Government for research
for the development of mango farming in
the country ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRICUL-
TURE, COMMNUNITY  DEVELOPMENT
AND COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) The I. C. A. R. has formulated an
All-India coordinated Fruit Improvement
Project for research on major fruits during
the 4th Five Year Plan. Mango finds an
important place in the above programme,
under which it is proposed to establish strong
centres of research at (1) I. A. R, 1., New

Delhi (2) Institute of Hort. Research
Hassarghatta (3) Sabour, Bihar and (4)
Sangareddy, Andhra Pradesh. The first

centre has already started functioning.
(c) Does not arise.

Establishment of Telegraphic Communications
between Bhutan and. India

1693. SHRI SHIVA CHANDRA JHA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that direct tele-
graphic communication has been established
between Bhutan and India ;
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(b) if so, when and at what cost ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes.

(b) With effect from 2--5-69. Further
work is to be undertaken to erecta line for
lopg term arrangements. The cost would
be about Rs. 70,000.

(c) Does not arise.

Supply of Tube-Wells to Rural People on
Cheap Prices

1694. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that Government
have framed a plan for the supply of tube-
wells on cheap prices to the rural people :

(b) if so, the details thereof : and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) to (¢). No, Sir. The
State Governments only provide financial
assistance and drilling facilities to the culti-
vators for installing tubewells. Financial
assistance is now being arranged in most of
the States through credit institutions like
Land Development Banks, Agricultural
Refinance Corporation, Central Cooperative
Banks, Commercial Banks, etc. In view of
the viability of the scheme and its increasing
popularity and considering the fact that tube-
wells are generally installed by comparatively
well-to-do farmers, most of the States have
stopped extending any subsidy for construc-
tion of tubewells. Financial assistance is,
thus, being given only in the form of loan.

For smaller formers, however, several
State  Governments have been providing
subsidy from the Plan scctor funds upto 25%
of the total cost for construction of dugwells
and installation of diesel pump sets. In
addition the State works like tubewells, lift
irrigation schemes storage tanks are being
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taken up in an incrcasing measures from the
Plan funds for the small farmers.
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Erection of A. T. V. Station for Bombay
with the Help of West Germany
1696. SHRI HARDAYAL DEVGUN :
SHRI B. K. DASCHOWDHURY :

Will the Minister for INFORMATION
AND BROADCASTING AND COMMUNI-
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CATIONS be pleased to state :

(a) whether an offer has been received
from the Government of the Federal Republic
of Germany to erect a new Television Studio
in Bombay and T. V. Transmission Stations
both in Bombay and Poona ;

(b} whether it is a fact that similar
offers were also received from the Government
of East Germany ; and

(c) if so, the details of the offers received
from the Governments of Federal Republic
of Germany any East Germany, and the
reaction of the Government of India thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) Yes, Sir.

(b) No, Sir.

(¢) Federal Republic of Germany has
offered gift of studio and transmission
equipment for a T. V, station at Bombay
and a translator transmitter at Poona. The
offer is under counsideration and a final
decision is expected to be taken soon.

Foreign Aided Agricultural Development
Projects

1697. SHRI HARDAYAL DEVGUN :
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state the names of
various Agricultural Development Projests
in India aided by the foreign Governments
or United States of America, Federal
Republic of Germany U. S.S. R., and East
Germany ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : The various Agricultural Deve-
lopment Projects in India aided by the
Governments of United States of America,
Federal Republic of Germany and U.S.S.R.
are listed in the statement laid on the Table
of the House. [Placed in Library. See
No. LT—1466/69]. There is no Agricultural
Development Project in India aided by the
East Germany.
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Agricultaral Project

1698. SHRI HARDAYAL DEVGUN ;
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government of Federal
Republic of Germany have offered to
establish under Technical Aid, the Fourth
Agricultural Project at Almora, U.P.;
and

(b) if so, the details of the offer and
the reaction of Government of India there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Under the proposed agreement the
Government of Federal Republic of Ger-
many would provide " services of experts in
various fields of agriculture like arable
farming, plant protection, animal breeding
and nutrition, horticulture, polato-cultivation,
soil water ~management, agriculltural
epgineering ete. and would also supply at
its expense yield increasing means of prod-
uction like seeds, fertilizers, pesticides and
agricultural implements, for experimental
and demonstration purposes and some other
essential equipments for carrying out an
area development programme. Training
facilities for Indian experts connected with
the project, in West Germany would also be
provided. The project would be for an
initial period of three years.

Government of India has accepted the
offer and the agreement is schcduled to be
signed this week.

Polish Offer to Better Potato
Cultivation

SHRI NITIRAJ SINGH
CHAUDHARY :
SHRI K, G. DESHMUKH :

1699.

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Polish Government have
made any offers for aiding Potato and Beet
cultivation and for development of Piggcries
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to the Minister of State during his visit to
that country ; and

(b) if so, the details thereof and Gove-
roment’s decision thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND-
COOPERATION (SHRI ANNASAHIB SHI-
NDE) : (a) and (b:. During the visit of Mini-
ster of State to Poland, an offer has been
made by Poland to provide breeding material
and Technical information on pig breeding if
that was required, They have also offered to
help India with seed potatoes and technical
know-how for improved cultivation of pota-
toes. There is no offer in the field of beet
cultivation.

Unused land in Possession of Ex-Rulers

1700. SHRI NAWAL KISHORE SHA-
RMA : Will the Minister of FOOD AND
AGRICTURE be pleased to to state :

(a) wheiher Government are aware of the
fact that lakhs of acres of land is in posses-
sion of the ex-rulers and that this land is
lying idle ;

(b) whether S:ate Governmenls are una-
ble to deal with such cases because of the
various canvenants agreed to by Central
Government ; and

() if so, whether Government propose
to take steps to sec that the Land does
not remain idle and grow fallow and also
distribute it amongst the landless, preferably
to Harijans and Scheduled Tribes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB

SHINDE) : (@) to (c). Ceiling on land hol-
dings has been imposed in almost all the
States and is at different stages of imple-
meatation. Surplus lands which come in
possession of the Siate are distributed to
the landless including persons who are
members of the Scheduled Castcs and Sched-
uled Tribes.

Except for Uttar Pradesh where lands
held by ex-rulers are exempted from the
provisions of imposition of ceiling on
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holdings, based on the guarantees given in
the collateral letters, the ex-rulers are in the
same position as any other owner of agricul-
tural holdings so far as the application of
ordinary land reform laws of the State Leg-
islatures are concerned.

In Rajasthan where the ex-rulers were
exempted from the provisonts in the Rajas-
than Tenancy Act 1955, relating to ceiling
on holdings, necessarry legislation has alre-
ady been passed by the Rajasthan
Government to acquire the landed properties
of ex-rulers by the enactment of
the Rajasthan Land Reforms and
Acquisition of Land Owners’ Estates Act,
1963.

In Maharashtra euquiries are in progress
under the Ceiling Act in respect of 1615 acres
of lands held by ex-rulers. In West Bengal
acquisition of 2836 acress of surplus land being
in khas possession of ex-rulers, mostly under
cultivation, has been held up duc to an
interim injunction of the High Court. Land
found surplus will be distributed to landless—
preference being given to those who are
members of Scheduled Tribes and Scheduled
Castes.

Establishment of a State Farms Corporation

1701, SHRI D. C. SHARMA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the proposal to establish a
State Farms Corporation under the Com-
panies Act has been finalised ;

(b) if so, the details thercof ; and

(c) the stage at which the matter stands
at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). Yes, Sir. The State
Farms Corporation of India Limited was
registered as a Company under the Com-
pany Law on the 14th May, 1969. The
Corporation has been set up to administer
the existing State Farms at Suratgarh and
Jetsar  (Rajasthan), Jharsuguda (Orissa)
Hissar (Haryana), Jullunder (Punjab) and
Raichur (Mysore), as also the Farm to be

JULY 31, 1969
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set up in Kerala. The authorised capital of
the Corporation inclusive of the existing
assets of the Farms is Rs. 7 crores. The
Corporation is expected to take over the
administration of the Farms with effect
from 1.8.1969,

Striking Employees Debarred from
Joining Service

1702. SHRI BHOGENDRA JHA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

{(a) the total number of cmployees
debarred from joining service upto mow in
the various States on account of the strike
on the 19th September, 1968 ;

(b) whether the definition of “active
instigation” given by the P and T Depart-
ment differs from the definition given by
the Railway Board for its employees ; and

(¢) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) 647.

(b) and (c). The Ministry of Home
Affairs have defined the words “‘active
instigation” and indicated the types of
activities which could, keeping in view the
circumstances of each case, be considered
as ‘active instigation’. The same are being
followed in the P and T Department. This
Department has not given any separate
definition of the words “‘active instigation®’.
We have also not received any communica-
tion on this point from the Railway Board.

Expenditure on Jalianwala Bagh Festival
by Song and Drama Division

_/ﬁOJ. SHRI GEORGE FERNANDES :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the total amount of moncy spent
by thc Song and Drama Division in organis-
ing the Jalianwala Bagh Festival at Amritsar
in commemoration of the 50th anniversary
of the massacre at Jallianwala Bagh ;
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(b) the break-up of the expenses ;

(c) the names and designation of the
officers of the Song and Drama Division
who stayed with the troupe in Amritsar and
the duration of their stay ;

(d) the travelling allowance, daily
allowance and other expenses involved in
maintaining these officers at Amritsar ; and

(e) who looked after the work of these
officers at Headquarters during their pro-
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longed absence ? —

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) An expenditure of .
Rs. 1,73,200/ — approximately was incurred
on the occasion.

(b)- A break-up of the expenses is gwen
below.

S. No. Item Approx. Expenditure
1. Lighting equipment - 33,000
2. Sound equipment 25,000
3. Stage, Costumes and properties 4,200
4. Installation of equipment 5,000
5. Programme contingencies like Taxi charges, labour 33,060

charges, hire of furniture and electrical equipment,
telephone charges, entertainment to guests and
Artists, printing of daily invitation cards typewriter
and statipnery etc.
6. Expenditure on preparation of the programmes 23,000.
like music composition, recording assistance, script
writing, production assistance and hospitalities to
the Artists relating to above. ’
7. T. A. and D. A, of staff artists (numbering 120} 40,000
8. T. A. and D. A, of supervisory staff and regular staff. 10,000
. 1,73,200

() Names, designation and duration of stay of officers staying with the troupe at

Amritsar are as follows :

S. No. Name Designation Duration of Period  Days
) ' stay in days 1959
1 2 3 4 5 6
1. Lt Col. H. V. Gupte Director 53 8/4 to 12/5 = 35
19/5 to 31/5 = 13
6/6 to 106 = 5
2. Shri P. S, Rama Rao Dy. Director 9 8/4to 16/4 = 9
3. , L.Pant Dy. Director 2 28/5t029/5 = 2
4. , S.P. Gupta - Asstt. Director (A) 14 2/5t08/5 = 7 |
’ ’ 1/6t05/6 = 5§~
— 9/6 10106 == 2. -
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1 2 3 4 5 6
5. Smt. A. Bawa Asstt. Director 61 8/4to 1/6 = 55

5/6t010/6 = 6
6. Shri Gurdev Singh Asstt. Director 64 8/4 to 10/6 = 64
7. ,, Gulshan Kapoor Manager 50 3/4 to 17/4 = 15
21/4 t0 25/5 = 35
8, , Charanjeet Gulati Manager 47 8/4t0 6/5 = 29
21/5t0 7)6 = 18
9. ,, Irfan Askari Manager 14 8/4to21/4 =14
10. ,, J. N. Kaushal Manager 48 8/4t0 11/5 = 34
25/5t0 7/6 = 14

11. ,, Susheel Kumar Manager 28 8/4 to 5/5 = 28

12, ,, Govind Prasad Manager 26 8/4t03/5 = 26

13. ,, R. N. Takyar Technical Asstt. 1 1/6 to 11/6 = 11

14, ,, Sri Chand Accountant 3 1/5t0 3/5= 3

15. ,, G.S. Aggarwal Technical Asstt. 65 8/410 11/6 = 65

16. ,, P.L. Sharma Upper Division 16 3/4 to 18/4 = 16

Clerk
17. ,, B, R. Sarin P. A, to Direetor 42 20/4 t0 12/5 = 23
19/5t031/5 = 13
2/6t0 7/6 = 6

18. ,, Dayajit Singh Store Keeper 65 9/4 10 12/6 = 65
19. ,, Dharampal Sharma Electrician 70 3/4 to 18/6 = 70
20. ,, Tajwar Singh Electrician 8 3410104 = 8

(d) Approximately Rs. 10,000/—

(e) The work of the officers who were

absent on tour was shared by other
officers at Headquarters.
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Commemorative stamp on Best writers
and literature of Orissa

1705. SHRI CHINTAMANI
PANIGRAHI : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether Government has decided to
print commemorative postage stamps for the
best writers and literatures of Orissa ;

(b) if so, their names ; and

(c) whether any Committee has been
formed for this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No.

(b) and (c). Do not arise.

Pending Applications for Telephone in
Bikaner Division

1706. DR. KARNI SINGH : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) how many applications are pending
for telephone connections in Bikaner Divi-
sion ; and

(b) the action which has been taken on
the pending applications ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) 199.

(b) Connection have been offered to all
applicants on the waiting lists in all the
exchages in the Bikaner Telegraph Sub-
Division except Bikaner Town and will be
provided as payments are made by the
prospective subscribers. In Bikaner Town
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additional exchange is being provided
shortly to meet the existing demand.

Fodder Cultivation in Rajasthan

1707. DR. KARNI SINGH : Will the
Minister of FOOD AND AGRICULTURB
be pleased to state :

(a) whether Government has any
scheme for starling a Farm for growing
fodder for cattle in the frequently drought
and famine affected areas of Rajasthaa ;
and

\b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, ACRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The information
is being collected from the State Govern-
ment and will be placed on the Table of
the Sabha when received.

Sale of Inland Letters in Bombay

SHRI S, M. KRISHNA :

SHRI P, VISWAMBHARAN :

SHRI SURENDRA NATH
DWIVEDY :

SHRI RAM CHARAN :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that in almost
all the Post Offices in the City of Bombay
there is no sale of Inland letters ;

1708.

(b) if so, since when this sale has been
stopped ; and

(c) the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) and (b). No.
There had, however, been a temporary short-
age of inland letter cards in a few of the post
offices in Bombay city during April and
May, 1969.

(c) This was due to the non receipt of
inland letter cards in time from the Con-
troller of Stamps, Nasik Road by the Stamp
Depot, Bombay.
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Loss of Foodgrains in Transit and
in Godowns

1709. . SHRI D. B. RAJU :
DR. RANEN SEN :
SHRI D. N. PATODIA :

" 'Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total quantity of foodgrains lost
in transit and damaged in Godowns on
Government account during the years 1967-
68 and 1968-69 ;

(b) who are responsible for such losses
of foodgrains ;

() whether any damages have been
claimed by any State Government from the
Centre for such losses ; and

(d) the steps being taken to prevent
such losses in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
. SHINDE) : (a) The information is given
below :—

JULY 31, 1969

Tonnes

(Quantity lost) Quantity

(in transit) damaged in

godowns
1967-68 9382 1943
1968-69 329 960

This relates to the ports and depots
whose work was being managed by the
Government.

(b) The carriers arc responsible for
the loss of foodgrains in transit depending
upon the merits of each case. When consi-
gnments are booked on ‘‘clear” Railway
Receipts and the loss. is certified by the
Railway staff at destination, the Railways
are resposible for the loss. except for loss of
small quantities of foodgrains due to non-
provision of dunnage at the wagon doors by
the Food Department. Dunnage is not
provided by the consignor i. e, the Food
Department/Food Corporation of India be-
cause the cost is more than the loss sustained.
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In case of road transport, the contractors,
are held responssible for any loss.

Some damage in godowns during storage
is inescapable despite necessary precautions,
and nobody can be held responsible for
such loss.

(¢) In inter-State movement, foodgrains
are transported mainly by rail. The State
Governments can claim from the Food
Department any loss sustained on account
of non-provision of dunnage, provided, it is
more than Rs. 50/- per wagon. The number
of such claims is, however, small. For claims
arising out of other causes, the State Govern-
ments themselves have to take up the matter
with the carriers.

(d) Railways are approached from time
to time to ensure safety of foodgrains in rail
transit. To prevent damage in godowns, the
Government are constructing more godowns
which are rodent and damp proof. Measures
to conserve grain in good condition, such as
fumigation and pest control, are also taken
in all F. C. I. godowns and bins.
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Transfer of Assistant Producers/
Producers

1711. SHRIK. D. TRIPATHI :
SHRI SHIV KUMAR SHASTRE:

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that mass scale
transfers have been ordered in the cadre of
Assistant Producers/Producers ;

(b) if so, the rcasons therefor and the
criteria for transferring this category of
employees ; and

(c) whether a list of such employees
with dates of their employment in the cadre
will be laid on the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I, K. GUJRAL) : (a) Orders of transfer of
20 Producers/Assistant Producers have been
isssued recently.

(b) They had been at their respective
stations for long periods. Their traosfers
were, therefore, considered necessary in the
interest of administration.

(c) Statement is laid on the Table of
the House. [Placed in Library. See No. LT
—1468/69] -
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Loans to State Governments for
Purchase of Fertilizers

1714. SHRI S. B. PATIL : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Central Government
have decided to advance loans to State
Governments to enable cultivaters to pur-
chase chemical fertilisers ;

(b) if so, under what terms ; and

(c) the pames of such States and the
amount of loans so far advanced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Short term loans are being
advanced to State Governments for the pur-
chase and distribution of fertilisers since the
first Five Year Plan.
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(b) According to the procedure now in
force, 509 of the value of fertilisers is sanc-
tioned for marketing and 1/6th of the value
of fertilisers is sanctioned for distribution of
taccavi to cultivators. These loans are
repayable in one. instalment within a period
of six months and carry rate of interest as
fixed by the Government from time to time.
Presently the rate of interest charged is 4%
per annum with a rabate of 1/4% on prompt
and timely repayment.

(c) The loans sanctioned on the basis of
their requests to different States for fertiliser
marketing and fertiliser raccavi so far during
the current year (upto 28th July, 1969) is
given below :—

(Rs. in lakhs)
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Amount sactioned
during 1969-7)

Name of the State

1. Andhra Pradesh 91628
2. Haryana 17616
3. Kerala 153-89
4. Madhya Pradesh 95-20
5. Tamil Nadu 69456
6. Maharashtra 3303
7. Mysore 726'18
8. Orissa 2684
. Punjab 624-36
10. Rajasthan 117-67
11. Uttar Pradesh 191698
12.  West Bengal 219-00
TOTAL :  5700°15
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
(COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government have no dedi-
nite information. :

(b) Small quantities of rice and pulses
are already being exported. It is not possi-
ble to indicate when large scale export of
foodgrains from India will be possible.

Production of Foodgrains and Commercial
Crops in U. P.

1717. SHRI VISHWA NATH PANDEY :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total production of foodgrains
and commercial crops in Uttar Pradesh dur-
ing 1966-67, 1967-68 and 1968-69 ; and

(b) the steps contemplated to augment
the production in Uttar Pradesh during
1969-70 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) A statement showing the
estimates of production of foodgrains and
major commercial crops for 1966.67 and
1967-68 and the available data for 1968-69 is
laid on the Table of the House. [Placed in
Library. See No. LT—1470/69]

(b) The ‘New Strategy of Agricultural
Development’ adopted by Government of
India is being followed by the Government
of Uttar Pradesh; since 1966-67 for increas-
ing agricultural production. The main steps
include: Increased coverage under High

Export of Foodgrains by India

1716. SHRI S. KUNDU : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government are aware that
Pakistan, traditionally an importer of food
grains, hopes to beging export of foodgrains
this year ; and

(b) the time by which Indiais likely
to start export of foodgrains ?

Yieldi Varieties Programme, = Multiple
Cropping, development of Minor Irrigation
for intensive cultivation, organised provision
of inputs like fertilisers, improved seeds and
pesticides, timely and liberal credit facilities
including institutional finance, farmer’s edu-
cation and training and intensification of
research.

Post Offices in rural and urban Areas
of U. P.

1718. SHRI VISHWA NATH PAN'DEY H
Will the Minister of INFORMATION AND
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BROADCASTING AND COMMUNICAT-
IONS be pleased to state :

(a) the number of Post Offices working
at present in the urban and rural areas of
Uttar Pradesh ; and

(b) the number of additional post offices
likely (o be opened district-wise in 1969-70 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Urban : 1360 ; Rural :
11,127,

(b) 1. Agra 10
2. Allahabad 6
3. Mirzapur 5
4. Dehradun 8
s. Tehri 5
6. Uttar Kashi 4
7. Gorakhpur 10
8. Deoria 8
9, Kanpur 5
10. Fatehpur 6
11. Unnao 2
12, Lueknow 6
13. Barabanki 8
14, Meerut 8
15. Moradabad 5
16. Rampur 3
17. Bijnoor 3

18. Varanasi 6
19. Ghazipur 4
20. Azamgarh 10
21. Ballia 4
22, Aligarh 9
23. Buland Shahr 6
24, Almora 7
25. Pithoragarh 6
26. Bareilly 6
27. Shahjahanpur 3
28. Budaun 4
29. Faizabad 8
30. Jaunpur 4
31. Farukhabad 6

JULY 31, 1969
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32. Mainpuri 3
33, Etawah 3
34. Gonda 10
35. Bahraich 1n
36. Basti 4
37. Jhansi 4
38, Banda 2
39, Jalaun 2
40, Hamirpur 2
41, Mathura 6
42, Etah 4
43, Nainital 4
44, Pilibhit 3
45, Pratapgarh 6
46, Sultanpur 4
47. Rae Bareli 6
48, Sitapur 9
49. Kheri 3

50, Hardoi 2
51, Shahranpur 6
52, Muzaffarnagar 4
53. Pauri 11

54, Chamoli 6

Total 300

Grants to U.P, Under Grow More Food
Scheme

1719. SHRI VISHWA NATH
PANDEY : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) the amount of grants sanctioned to
Uttar Pradesh State by the Central Govern-
ment during 1969 for Grow More Food
scheme ;

(b) the amount actually utilised and
that remained unutilised ; and

(c) the effects and results of this scheme '
and the future plan for its implementation
on broad scale ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY " DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The procedure for release
of central assistance to State Governments



177 Written Answers

for their plan schemes has been revised from
1969-70. Assistance will not be released
to Statc in block loans and grants for the
annual plan as a whole and will not be
related to any individual programme or
scheme. An allocation of Rs. 94.00 crores
has been made to the Government of U.P,
for financial assistance for their annual plan
for the year 1969-70.

(b) Assistance will be - released to State
Government towards the end of financial
year 1969-70 on the basis of the expenditure
figures to be furnished by the State Govern-
ment.

(c) The targets for 1969-70 for different
important programmes under the Develop-
ment Head Agricultural Production (includ-
ing land development) and Minor Irrigation
are as under —

1969-70
1. Cultivation of High Yielding
varieties (lakh hectares) 31.81
2.  Multiple cropping (lakh
hectares) 21.56
3, Consumption of chemical
fertilisers—
(a) Nitrogenous (N) (lakh
tonnes) 3.00
(b) Phosphate (P,0;) (lakh
tonnes) 1.16
(c) Potassic (K,0) (lakh
tonnes) 0.70
4. Minor Irrigation-Gross Addl.
area (lakh hect.) 5.73
5. Plant Protection (lakh hect.) 21.56
6. Soil Conservation (Agrl.
land-addl. area)
2.05

(lakh hectare)

An action programme for the implemen-
tation of these scheme has been discussed
recently with the State Government by the
Central Team.

n 1 R

t and Vol y
of Temporary Workers in TELCO

1720. SHRI BHAGBAN DAS :
SHRI B. K. MODAK :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
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Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the total number of temporary
workers employed in TELCO for more than
three years ;

(b) whether the said company is consi-
dering a proposal to retrench a large
number of these workers ;

(c) whether the compay is also press-
ing the workers to accept ‘voluntary retire-
ment’ ; and

{d) the steps taken by Government to
stop retrenchment and the so called volun-
tary retirement of the workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (d). In-
formation has been called for from Bihar
Government and will be laid vun the Table
of the House when received.

Agreement between Tin Plate Factory
Jamshedpar and its Workers Union
for Running the Factory

1721. SHRI BHAGBAN DAS :
SHRI SATYA NARAIN SINGH :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Tin Plate Factory in
Jamshedpur has signed an agreement with a
Union to run the factory for five days in a
week ;

(by if so, the name of the Union and
the deiails of the agreement ;

(c) whether Government are aware that
there is discontent among the workers as a
result of the proposed cut in production
and incentive bonus ; and

(d) if so, the steps taken by Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (d). In-
formation has been called for from the
Bihar Government and will be laid on the
Table of the Housc when received.
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Reimbursement of Medical Expenses
to Staff of Food Corporation of India

1722, SHRI K. N. TIWARY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to statc :

(a) whether his attention has been
drawn to a note published in the July, 1969
issue of “‘Farmer and Parliament’” about
indiscipline rampant amongst the staff of the
Food Corporation of India ;

(b) if so, whether it is a fact that the
monthly reimbursement of the medical ex-
penses to the staff of the Delhi Region used
to be as high as Rs. 1 lakh which has now
been reduced to Rs. 10 to 15 thousand only
on introduction of a procedure for verifi-
cation of the medicines, introduced by the
Regional Manager ; and

(c) the action being taken against the
staff submitting false and spurious bills for
reimbursement of medical expenses ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The figure of monthly reimburse-
ment of medical expenses in the Delhi
region showed a rising trend from Decem-
ber 1967 to April 1968. The figure for
April 1968 was nearly Rs. 1 lakh. The
procedure for scrutiny of claims was tight-
ened from June 1968. Some apparently
spurious cases were also referred to the
C BLIL for investigation. As a result of the
tightening of the procedure coupled with the
starting of the investigations by the C.B.l.
the expenditure has come down and from
February 1969 onwards has varied from Rs.
29000.00 to Rs. 14000.00.

(c) Controlling authorities are autho-
rised to reject medical reimbursement
claims which are prima-facie false. Somc
apparently spurious cases have also been
departmentally taken up or referred to the
Central Burcau of Investigation for an
enquiry.

Assistant Public Relations Officer in
Childern’s Film Society

1723. SHRI SHEO NARAIN : Will
the Minister of INFORMATION AND
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BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

1_80

{a) whether there is a post of Assis-
tant Public Relations Officer in the Childern’s
Film Society ; and

(b) if so, the qualification required for
the post and the mode of selection ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING  AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Yes, Sir.

(b) The qualifications prescribed by the
Childern’s Film Society for the post of
Assistant Public Relations Officer are as
follows :—

(1) Degree of a recognised University ;

(2) A minimum of 3 years’ experience in
a film distribution/publicity organi-
sation.

(3) Knowledge of publc relations, publi-
city, accounts and Hindi desirable ;
and

(4) Age below 35 years, The mode of
selection for the post is by direct
recruitment through the local Emloy-
ment Exchange or through public
advertisement the vacancy being
simultaneously reported to the local
Employment Exchange, In special
circumstances the post may be filled
by deputation of a person from the
Government of India,

1203 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Floods in Kerala, Rajasthan, Bihar and
other States

SHRI P. GOPALAN (Tellicherry) : Sir,
I call the attention of the Minister of
Irrigation and Power to the following matter
of urgent public importance and request
that he may make a statement thereon :

“The havoc caused by floods in
Kerala, Rajasthan, Bihar and other
States rcsulting in large scale loss o
human life, cattle, crops and pro-
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perty, and displacement of thousands
of families and disruption of railway
lines.”

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): In
India, floods generally occur during the
months July to October. We are in the
beginning of the flood season and I will be
laying a Statement on the flood situation
towards the end of August. By middle of
July the monson extended throughout the
country. Duriog the third week, monsoon
was active in the States of Gujarat, Bihar
and Uttar Pradesh. In the last week of
July, vigorous monsoon conditions prevailed
in Kerala and parts of Mysore, (SHRI
RANGA : Now Godavari.) A significant
feature of the last week is the formation of
a deep depression in North West Bay of
Bengal causing active monsoon conditions
in Orissa and Madhya Pradesh, Itisasa
result of Madhya Pradesh that we go floods
in Godavari . The present position in
the several Siates affected by floods is given
below :

1. ASSAM.,

Since the Statement on Floods was
made in the reply to the Calling Attention
Notice on 25 July in the Lok Sabha, there
has been further fall in the levels of the
Brahmaputra along its entire length and the
river is below the warning stages at all
points. The river Barak was, however, in
floods, but it was below the warning stage
on the 28th July. The floods in Rukni river,
a tributary of river Barak, had caused two
breaches in the embankments.

The total number of breaches in the
Brahmaputra Valley so far is 32. In addi-
tion, there was one cut. In the Barak
valley, there were four breaches and one
cut. The damage due to floods in the State
up to 25th July, as furnished by the State
Government, is as follows :

1. Total area affected 8.8 lakh acres
2. Population affected 10.64 lakhs

3, Value of crops damaged Rs. 1.31 crorcs

4. Cattle lost 1.183

5. Human lives lost 5

6. Houses damaged 21, 253

7. No. of villages affected 2,574
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The State Government have taken
necessary measures for relief and evacuation
of the people affected by flonds. A sum of
Rs. 8 lakhs has been sanctioned by the
State Government for gratuitous relief, Rs.
68,000 for subsidy, Rs. 20,000 for test relief,
and Rs. 70,000 for seed loans.

2. BIHAR.

There were medium to high floods in
Burhi Gandak, Bagmati and Kamla Balan
and Kosi during the second and last weeks
of July. On the Burhi Gandak, the old
embankment near Bariarpur in Motihari
Block was eroded, but no damage occurred
as the retired embankment had already been
constructed. Some villages and areas in
the inundated portion in upper reaches of
the Bagmati were inundated. Although the
river Gandak was in low floods, due to
erosion of river bank, eleven thatched houses
along its bank in Madhubani block of
Champaran District were damaged. Floods
have subsided now.

Detailed information regarding damages
is being collected by the State.

3. KERALA.

There were incessant and heavy rains
from 20 July onwards accompanied by
whirlwinds and storms which lasted for
about a week. As a. result, there were
floods in all the rivers, inundating vast
areas. The districts severely affected were :
Caannenore, Kozhikode, Mallapuram, Palghat,
Atleppey, Kottayam and Quilon. In
Alleppey District, large areas of Kuttanad
were flooded. In Kottayam District, Palai
Town was cut off from the rest of the area.
Traffic was interrupted in many places. The
floods have now subsided.

528 houses and huts collapsed and
another 1965 were partially damnaged. Due
to collapse of a school building at Karana-
vam, 14 children lost their lives. 1n all
27 people died and more than 200 were
injured. 36,750 familes were affected and
21,450 were cvacuated. Damage has also

occurred to standing crops. The total
damage has yet to be assessed.
The State  Government took relief -

measures such as evacuation of families, -
providing free rations, cash grants etc. in
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all the affected areas. Prompt action was
also taken to give medical aid to the injured
persons. An amount of Rs. 15 lakhs has
been made available by the State for relief
measures.

4. RAJASTHAN.

The Ghaggar River has been in fioods
since 18 July, The maximum discharge at
the Rajasthan Feeder Syphon was 4,552 cs.
on 2Ist July. The floods are now receding
and the discharge has fallen to about 3,100
cs. on 29th July. The water was not diverted
into the diversion channel as some work
yet remains to be done. Therefore, the
Ghaggar waters are allowed into the original
course. The flood waters have reached
about 10 miles downstream of Suratgarh.
The rail traffic betwcen Suratgarh and
Rangmahal has been interrupted due to
breaches in the. Railway embankments in
the Bikaner-Bhatinda  Section. This s
expected to be restored by first week of
August. No other damage to property and
loss of life has been reported.

Due to heavy rainfall on 26th July in the
catchments of the tanks in Jaipur District,
there have been breaches in three irrigation
tanks.

Since preparing this statement I have
received this morning some information
about Orissa. The southern parts of Orissa
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had very heavy rainfall in the last two or .

three days, particularly in the Koraput and
Ganjam Districts. As a result, the Rishikula
river in Ganjam District and some of the
infalling streams into the Chilka Lake are
in floods. The right side embankment along
this river has been breached. As a result
of the breach as well as spilling of the river
due to floods, Aska town on the left side
of the Rishikula has been affected.

In Koraput District, the Indravathi river,
which is a tributary of the Godavari, is also

in high floods, but due to breakdown of -

communications, details of the flood situa-
tion have not been received by the State
Government.

The Mabanadi is also in floods due to
heavy concentrated rainfall in the lower
catchment. The discharge at Cuttack is
about 9 lakh cusecs and it is expected to go
up to 9.6 lakh cusecs. This heavy discharge
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is likely to cause some drainage congestion
in the lower delta. A close watch is being
kept on the situation to take measures as
required.

There has besn no unusual flood so far
in the Brahmani, Baitarni and Subarnarekha
and the other northern rivers.

Arrangements have been made by the
State Revenue Department for relief
measures in Ganjam District which has been
severely affected by floods.

SHRI RANGA
about Godavari ?

(Srikakulam) :  What

MR. DEPUTY-SPEAKER : The calling-
attention notice concerns only three State,

DR. K. L. RAO : Due to heavy rains
in Madhya Pradesh and Orissa the level of
Godavari has gone up and lower Bhadra-
chalam Town has been affected. No further
damage has been reported.

SHRI P. GOPALAN : Sir, we table
these calling-attention notices on this subject
not only to seek information from the-
Government about the flood situation in
the country as such but also to seek in-
formation about the type of relief measures
the Government has undertaken in the
affected States. This subject does not come
exclusively under the Irrigation and Power
Ministry and, therefore, it would have been
much better and proper—it would be doing
justice too—if the Prime Minister had made
a statement on this very important subject.
It is a misfortune that she has not the time
to make a statement on this subject.

Last year also we had a discussion here
on this subject and replaying to the debate
thea the Minister of Irrigation and Power,
Dr. Rao, assured this House that effective
measures for checking floods would be
undertaken by Government. I would like
to know from the hon. Minister as to what
steps Government have taken in this regard
since then.

This year also we are discussing the
havoc that has occurred In various parts of
the country due to floods. As usual we
are facing the danger arising from this
misfortune. It is a pity and a tragedy thar.
in this rocket age when man has landed on
the moon our ministers are not even facing
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Nature and Nature is allowed to pay any.
havoc on the lives and property of human
beings in this country.

My State, Kerala, has again been very
seriously affected this year also. The
Minister has given an account of the grim
tragedy that has occurred in Kerala. About
528 houses and huts have collapsed there
and 1,965 are partially damaged. Due to
collapse of a school building in Karanavam,
my information is that more than 16 child-
ren have lost their lives and hundreds of
children are still undergoing treatment in
the hospital for the serious injuries sustained
during this disaster.

In short, Kerala is now in the firm grip
of a near panic condition. That is my
information. Therefore, 1 would like to
know from Government, in view of this
frequent occurrence of floods in various
parts of the country, whether Government
have considered the nced of having a per-
manent flood relief machinery to give
effective and timely relief to the people or
the victims of this attack of Nature, I would
like to know whether the State Government
of Kerala has made any request to the
Central Government for any relief in this
regard and, if so, what is thc amount asked
for and what is the amount sanctioned to
the State Government.

Then, I would like to know whether
the Government have ascertained the gravity
of the near-famine conditions prevailing
in our State and, if so, what are the details
thereof.

Further, I would like to know whether
the Government have come to realise
even now that the State Governments are
incapable of meeting the challenge . of
unforeseen calamities like this with their
depleted coffers and, if so, would the
Central Government take upon themselves
in the responsibility of meeting such calami-
ties of nature ?

Lastly, last year, when the floods took
place, the Central Government said that
a team was being seat to various parts
of the country to a make a proper survey
of the situation, May I know whether any
such team has been sent to the affected
areas and, if so, what are the details of
the assessment made ?
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DR. K. L. RAO : The hon. Member
has put a series of questions. I will try
to answer them briefly. Firstly, about relief,
it is true that the Irrigation Ministry deals
only with the assessment of flood damages
and flood control works and the question
of relief is dealt with by the Home Ministry
and the Finance Ministry. That is there.
That is in regard to relief.

In regard to th:z question that when
the man has gone to the moon and, there-
fore, you should be able to control floods,
it is the other way about. Man can go to
the moon but the control of floods com-
pletely is not possible. It is not possible to
control floods to the hundred per cent extent.
All that we can do is to ensure reduction
in the flood damages. As long as the rains
are there, as long as man wants water for
his existence, as long as there is need for
water, the floods cannot be avoided com-
pletely. Therefore, the question of man’s
going to the moon is entirely different to
that of man’s controlling natural forces.

The hon. Member said that 16 students
have lost their lives. I have given the
information as received from the State
Government. Actually, last night, I got
teleprinter message covering 12 pages from
the State Government. 1 havs arranged
and given this information. I am told, 27
persons have died including children. I
think, the information that [ have got is
correct.

With regard to the pcrmanent relief
measures, it is quite true we have got to
take a large number of permanent relief
measures. We have spent Rs. 200 crores in
the last 14 years in the country on the
flood control works. If you want to have
a complete relief for the flood damages,
we have got to spend at least ten times the
amount, that is Rs, 2000 crores before we
can say we have been able to coatrol floods.
We have got so many big rivers in the
country, Ganga and Brahmputra, such big
and mighty rivers and all these rivers as
compared to one river in the United: states.
They have got only one, Mississippi river.
We have got a large number of rivers.
Therefore, flood control in this country is
much more difficult and it also involves a
lot of expenditure,

Then, in regard to the -question of
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Central assistance, a circular has becn issued
by the Finance Ministry saying that every
State, according to the Fourth Finance
Commission, has to spend a certain amount
and, beyond that, they have to write to
the Central Government and the Central
Government gives 75 per cent of it of which
50 per cent is by way of grant and 25 per
cent by way of loan. That is all laid down.

I can quite appreciate that the State
Governments have not been able to assess
damages. It is all very difficult to go about ;
all the communications are upset. Therefore,
it takes sometime for them to find out and
assess correctly and then write to the
Central Government, So far we have not
received any request from any State so far,

DR. KARNI SINGH (Bikaner) : As
my call-attention notice was based on the
floods in Rajasthan, I confine myself to that
State,

The question of floods in northern
Rajasthan in the Ghaggar belt has been
raised on the floor of this House by me
ever since 1961. The hon, Minister had
given an assurance—I think, it was last
year—that two schemes were on the anvil :
first, the short-term and the other, the long-
term ; the short-term scheme had been
implemented and the long-term costing
about Rs, 4 crores or so was going to be
taken up very soon, In spite of the fact
that this assurance was given on the floor
of this House, Ghaggar is once again
flooding vast tracts of arable land in
Rajasthan and has reached the Suratgarh
Farm, and breached the railway lines once
again, 1 do not know whether the hon,
House knows that Rajasthan, particularly
northern Rajasthan, is a peculiar part of
the country where when floods end the
famine begins, The discharge of water from
the Otu rescrvoir comes and floods the
Ghaggar belt. So, it does not necessarily
follow from heavy rains in Rajasthan,
Therefore, floods have become a perennial
source of nuisance to the farmers of this
part of the country, I would like to know
whether the long-term scheme has now been
implemented and if so, why are these
Ghaggar floods still taking place.

The second part of my gnestion is this :
Last year we had raised the same question
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here suggesting to the hon, Minister as to
how best we could utilise the flood water ;
instead of throwing it into the sand-dunes
in the south of Suratgarh Farm, we could
utilise it through a new canal in Churu
District of Rajasthan to irrigate this area
and alto supply drinking water in the
brackish water area,

The third part of my question is this :
In Sawai-Madhopur last year and this year
also severe floods have taken place, Also in
southern Rajasthan last year there were
very bad floods, When this question was
brought on the floor of the House, the hon,
Minister made a statement to say that flood
control in Rajasthan was being given high
priority. I would like to know what steps
the Centre and the State Government
propose to take to control these floods in
southern Rajasthan and also the Sawai-
Madhopur district of Rajasthan ?

DR. K. L. RAO : The hon. Member
said that Ghagger was still in trouble
despite the fact that we expected that it
would become a thing of the past. What
actually happened was this, Actually we
had undertaken the Ghaggar Division
scheme.which involved Rs. 4} crores, but
the revised estimates have gone up and
another Rs. 1% crores would be required
before that project could be completed,
before we could feel confident of diverting
the entire water into the sand-dunes. That
is how it was not tackled this year. The
amount of water that has come so far has
been very little, only about 4,000 cusecs as
against 20,000 cusecs ; in fact, five times
more water would have come, I still
expect some more water to come, Even for
these 4,000 cuseccs, the engineers were not
able to divert because they could not
complete the diversion scheme for want
of finances this year. When I asked them
about it they told me that they got only
Rs. 30 lakhs this year as against Rs, 1%
crores, I shall try to find some finances
and see that this work is done. I would
submit that I heard that 4,000 cusecs were
a blessing for the people of Rajasthan in
the Ganganagar area, in Hanumangarh
and in Suratgarh areas, The hon, Member
said that when floods end the famine
starts, If you want to drive away the
famine, you must have some water in that
area ; a little water there will be useful,
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What I am worried is, in the coming three
months, whether Ghaggar will remain at
that level or whether it will bring more
water and whether we can make use of
the diversion, 1 am sending a team of
officers to inspect and see whether, with a
certain amount of money, we could com-
plete the diversion scheme,

In regard to Sawai-Madhopur and
other areas, generally these are areas where
there is no rainfall, but last year and this
year there was some rainfall, I have asked
the State Government to send a scheme
which will be useful, which may be of any
assistance, to avoid the flood damages, and
I am awaiting that.

SHRI N. SREEKANTAN NAIR
(Quilon) : It has become a regular feature
that half the country is always in the
floods and the other half is always in the
drought. I am very sorry the Minister in
his statement and lamentation says as if he
was attacking. He is a scientist, He is an
eminent engineer and in view of the fact
that very serious famines have occurred
and in view of the statement that 5to 6
lakhs have been spent, I would like to know
what happened to Prime Minister’s relief
fund which was a regular feature in the
country in the past and whether any money
was spent. What happened to the central
Government sending some advance amount
to meet the exigencies of the moment and
arrest the overall damages.

DR. K. L. RAO : In Kerala, unfor-
tunately, the damages have not been so
much as floods in the river but due to
the very hevey rainfall. In Kerala it is really
the poor financial condition of the people.
We hope with the construction of some of
the dams over the rivers the severity of
the floods will be reduced. As regards the
relief measures, as I have already submitted,
as soon as the State Government makes a
request that js gencrally accepted. As the
hon. Member said, probably it may not be
necessary even to send a team straightaway
to place the money with the State. But
still we do require some request from the
State and 1 think it will be coming in a
few days.
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gaq F1 oA FU gEAr g fF Ia
fagre ¥ qeasl ¥ ged I @dW AG &
T IAFHT IEN I@HAA T AWAT &Y
A ag g ?

wgt aF Tl §AN &1 AT @
@A qar § & g AsEr F
fag =g froew & swars fe=ig
AT F1 far $& F994 F g AFAF
AFqW G7T & qFar 2| afwq ag @<
F1 favg 2 f& d@r 7 7% fag ang
fagsam & %1 &9 FW § g @41 W
FFIT AT 2, ATET CFT AT g @d
g, TE qeard Y FH AT fqwgy
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gt gd & | F1g FT AFAr § 9AF R U
Farr g1 A ate F S 93 gu €
9 YT graq § o & A wgew ¥
9&T S1gaT § 5 5w gwenm ¥ s
L& fag arg fAaew gg fasng
AT F T F FIFIU AFAT FT AT
A F@E & fag s saar wv agt
HiT g S¥ WA FW F feafa ¥ § ar
g ?

uHHeg A9 § fAAgT FT@r wrgar
g st ag ag B ag #} gar ag At
frer gu wEY § | 9ad waaed ¥ quAt
QI A, FIE & faw oF ggr awns
AN & qreAT 47 FfRT ag @d TAT
Saw faga @ fadd #@k ag 9T o
g1 fageEw g | %% W@ UEHE &7
FE 25 W@ uFg 7 fgurg &1 wwgSr
& | 3 FIEr U FY FIAT F AN (AT
FW & fag 71 geEe A9y FT W@
2 foay fe ot #1 g9 arg SRR F
g & fag gfaq faw s ?

gHT daW § § Fgar =g fw
R @Y AgT A Awar dqr fF
A Fram g fF 3ax gdgemd @
TFY § | 3T H gEd 71 YAy DA agr
g faawr f& ggares @17 a1 gwr g,
faasr fx sgareq @191 1T 93-33 [qM
F fam, gur Tadly ga@A gAY = A
FEIER FTeA F fFar ) a1g SslaT uw
¥ uF arR fear o1 fage & gen #AY
F fFar | FZT AT 3T AFATFT AT AR
9gaEd gAr Afww WA aF IEw
JEAIT AG g5 T | A T ST
g AR aamIITEfHF aggar sk aEg
gar afea oy aF ag g Ad gE
OIS gW A1 dgi F AT € AT 9@ F
A1 § qg AT 9129 & 5 Jma g
1 Y NFAT § F1AT & AV FAT 1T
FET 1T INT GIEIT A & AT a4
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T 7R E ey s S a1 an
FoqrAt ot wrEr gy ¥ A,
g% fAq F19 @ 917 F9TH qISFIL 9T
@ o fF a3 A e & fyad
faar i faara Y wr g o fagd fr

3 a% R q¥ AT F1 wgar fawr gar
P aH & WA wEw Fr s
S gaT § 7

qig § qrg & oF I AL GEFR
¥ q@ar Fgar | arg o @ gk (g1
JEH ET § AT @ AN, AT WA F
fog &g & waar sy R F faedwie
sfasifal #1 M § 791 zagw fear
Tt g e A A g aw Wik
98 ¥ OF BT oF qEAERy S
) faq q& frae sy 2 7 fruem
# 9 fagedt g, aaf g1t & ok anz
& 1Y & @Y TR ggw ¥ afw N &
fag Jmray 34 & fag @@ A 1€
A FIA I7 W@ 2 oA f et @
9g ¥ IAFT A< 7 qmar 3 ?

DR. K. L. RAO : The hon Member has
suggested some changes in the Ministry in
order to get more funds, and I wish him
good luck in that.

As regards North Bihar, I can straight-
way say that the Government of India have
spent more money on flood relief in North
Bihar than in any other part of India incl-
udig Assam, and we have really done very
gecodwork in North Bihar in regard to flood
control work, and the work done there is
probably the best one for which we can take
credit ; and we are thoroughly competent
to deal with the North Bihar rivers. In fact,
only last night I contacted the Secretary of
the Bihar Government and he told me point-
blank that there wasno flood of any
magnitude in that State so far. In the face

of that, I do not know how the hon.
Member has accused me in so many
words,

Of course, if there is any river any-
where in any part of the world, it is bound
to go this side or that side and cause
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erosion, Erosion can never be stopped
from any river and there is nobody who
can stop ercsion by any river, because that
is impossible, As regards Burhi-Gandak,
we have taken the necessary steps, but in
spite of that, erosion will be there at
some place or other. For example, in Assam,
one-third of Dhubri town is gone and no
one could he!p it, because these things are
natural, As long as we have the rivers,
we have to face thesc things. We cannot
have the rivers and at the same time refuse
to cater to the characteristics of those
rivers.

The hon, Member has talked about the
Western Kosi Canal. That is not the subject-
matter arising out of floods. But [ would
like to tell him this, because he seems to be
under the impression and he has becen repeat
ing it ofien that the construction of the
Western Kosi Canal can stop all floods in the
Kosi, and the flcods in the Kosi will be all
gone. That is entirely wronz, because the
Western Kosi Canal can only take about 7000
cusecs, whereas the Kosi floods have got an
intensity of about 7 lakhs cusecs., So, some
little quantity in the canal will not be able
to have any impact on floods. It is not for
flood control work that we are undertaking
the Western Kosi Canal, but for irrigation
purposes. The Darbhanga district is a
heavily populated area, and we are fully con-
scious that that area has got to be irrigated.
At the moment, lands thcre arc not being
irrigated, and we want to have those
lands irrigated ; the Western Kosi Canal
will be able to irrigate about 7 Iakhs acres.
That is why we are going all out to get the
work sanctioned as exriv as possible, The
first 22 miles lie in His Majesty’s land in
Nepal, and that too, very fertile land. There-
fore, it takes somc time for ®wS (0O
enter into an agreement with the Nepal
Government. They have bcen asking us
to have ceriain things done. We have already
accepted and 1 have been expecting that any
time we would get the sanction of the Nepal
Government. In fact, even two days back,
I wrote to our Ambassador in Nepal to expe-
dite the sanction of that project. So, it is
not as if Government are not anxious about
it. We are fully alive to the whole problem,
but when another friendly Government is
concerned, we have got to be very careful
in our discussionrs, and we hope that we
shall get sanctioa early.
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SHRI VASUDEVAN NAIR (Peermade):
1 too agree with my hon. friend Shri P,
Gopalan  that unfortunately the hon,
Minister of Irrigation and Power cannot
give any reply to our pertinent questions on
this occasion because we are very much
interested in the relicf measures and the
support that we should get from the Central
Goveroment, All the same, I would request
him to convey our suggestions to the
concerned Ministers and take up the matter
in all earnestness on our behalf and on
behalf of the House with the Prime Minister
and the Food Minister especially,

As far as Kerala it concerned, the
statement itself makes is very clear that
out of 10 districts, seven districts are sever-
ely affected by floods. Floods are a natural
occurrence, but this year’'s floods are
something unprecedented. That is why 1
am sure that our Government are going to
request the Central Government for
adequate assistance, Their request might
not have reached the Central Government
at this time, but we have seen unews in the
newspapers that they are approaching the
Central Government,

The most important help nceded at this
moment is additional foodgrairns, In
most of the areas, thousands of families
had been evacuated, and Government have
decided to supply them with free ration at
least for a few wecks to come till they can
go back and scttle down and take_ up their
own work there. During this lean pcriod,
the rationing system in Kerala is aiso very
much hard-pressed. So, we want assistance
from the Cenral Government by way of
additonal foodgrains.

So, I would request the Irrigation
Minister, because he represents the Govern-
ment of India at this time, to take up this
matter imimediately with the Food Minister
and also with the Prime Minister and do
something in the matter, I would like to
know whether already any discussjon has
taken place and whether there is any effort
on the part of the Central Government to
help the State of Kerala, because this in an
unprecedented  situation, by  supplying
additional foodgrains, apart from monetary
help.

DR. K. L. RAO : Ishall pass on the
suggestion made by the hon. Member to
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Finarce Minister, the Prime Minister and
the Food Minister I would also request
the State Government to send in their requ-
irements immedietely,

12.40 hrs
PAPERS LAID ON THE TABLE
Aircraft ‘Amendment) Rules

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
On behalf of Dr. Karan Singh,

1 beg to lay on the Table a copy each
of the following Notifications under section
14A of the Aircraft Act, 1934 :—

(1) The Aircraft (Third Amendment)
Rules, 1969, published in Notifi-
cation No. G.S.R. 1045 in Gaz-
ette of India dated the 3rd May,
1969 together with an explanatory
note. [Placed in Library. See No.
LT—1444/69.]

(a) The Aircraft (Fourth Amendment)
Rules, 1969, published in Notifi-
cation No. G,S.R. 1370 in Gazette
of India dated the 14th June, 1969
together with an ecxplanatory note.
[Placed in Library. See No, LT—
1445/69.1

Notifications under Employees’
Provident Funds Act
faars agr fag g weama § gu-sst
(st fagmae g ) - st wETAR W
oraTT #1 s § & famfafed o aar-
gee g3 I@ATE ¢

(1) s wfaeq fafa wlafqam,
1952 F €10 7 FT IT-AT
(2) & ;e fawafafaa ufa-
AT F 0F-0F A6

(o) FHaQ wfaen fafa (g0
dag) drwar, 1969 @t
fai® 28 97, 1969 F W@
F oA § wfqgaar &
Sto  THo HTTo 1510
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(s sewTw) AW o
udo Mo 1511 (fewt
geFw) # gwifaa gg 4

FHaT wiger fafy (e
gET)  A19A1, 1969 FY
feai® 28 97, 1969 F #Ig
& T § afyg=ar dear
SiTo THo Ao 1512 (ﬂ;l'iﬁ
HEHIU) WX Slo  THo
#¥o 1513 (ferd) dewam)
# gifaa gf 4

(2) wawQ wfaen fafa nfafqas,
1952 &Y 911 4 F IT-910(2)
F wefia wfagaar deat foudo
Ao 1506 (HTFT HEHIA)
AT Sle THe H;To 1507
(feedr devzar) a1 us ufa
a1 feqis 28 A, 1969 &
W@ & AT §  wHifug g
&Y qar fagF @ 93q wfa-
fran # wgga 1§ asar
FTETHIT ISIT HT ST 4T |

(3) wa=rd wfasy fafy ufuafaas,
1912 ¥ "ixr (1) F z=T
iy # a5 wfugaar gear
Sto GHo Ao 1508 (HAKT
FEFIW) A Sto THo HIo
1509 (fe=dt gewew) F wH
sfa & feais 28 97, 1969
FART F AT § gFIfEa
g qa fagd gro W
afafraw 1 37 a0 @@l 9T
femma fear @ faqad @i
a1 3§y ufys aafwm sm
w7 &l | ‘

" [Placed in Library. See No. LT—1446/
69.]
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Mah htra Agro-Indi ies Develop

ment Corporation

»it fag zax vz : oY sEAERa fasd
& MR A, & Froar wfufqaa 1956 #r
a1 619 F Ft IT-URI(1) F wNT AL-
U THI-FREIT IFGqHT FRAET
fafaze, avag & 1967-68 & arfas wfq-
33T &t us sfq, w@r odifas a@ qar
37 o fagas wgwEr odgs ¥
feafaat, aar-v2a 9 @At |

[Placed in Library. See No. LT—1447/
69.]

Indian Telegraph (Ninth Amendment)
Rules

THE MINISTER OF STATE IN THE
MINISTRY OF INFORAMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : I beg to lay on the Table
a copy of the Indian Telegraph (Ninth
Amendment) Rules, 1969, published in
Notification No. G. S. R. 1079 (English
version) in Gazette of India dated the 28th
April, 1969 and G. S. R. 1969 (Hindi ver-
sion) in Gazette of India dated the 19th
July, 1969 under sub-section 5 of section 7 of
the Indian Telegraph Act, 1885. [Placed in
Library, See No. LT—144 72/69]

Notifications under Coal Mines Provi-
dent Fund and Bonus Schemes
Act, 1948

st fagmac watz: = o Jo
JT F NI A, § Frgar @q wfqeq -
fafy qar Swa Araard sfafran, 1948
e 7& & A fawfafaa afy-
Al 1 oF-uF g @wEr-ged 9%
w@arg :

(1) #aar @m  wfass fafy
(F;w) giwar, 1969 @t
feais 17 w8, 1969 & 9Rg &
UsqA § wfagaar dear Ao
T HTo 1140 ¥ gFifaa

g
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[+t fagzaz &g |

gty 4T Fgar @i wiEem
fafa (g ) @A, 1969
w1 fgais 17 wE, 1969 &
W@ F wwew § nfagaar
HEqT 3o Vo Ao 1141 ¥
awifag g% 4

TSEAR F1gar @ wfger

fafq (F=ga) @71 1969 v
fzaiz 17 9%, 1969 F aRF
& usaeT ¥ afagear e
Sto ufo ;To 1142 H FFI-
fara g 4

3T Figar @ afgey fafa
( ®mas ) #@iwAar, 1969 s
fgaiw 17 w$, 1969 & wia &
T § wfagEat gear so
Tdo AMTo 1143 ¥ waifaa
gsan

[Placed in Library. See No. LT — 1448/
69.]

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following messages reccived from
the Secretary of Rajya Sabha :—

(i) *“In accordance with the provisions
of rule 111 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed 1o enclose
a copy of the Monopolies and Res-
trictive Trade Practices Bill, 1969,
which has been passed by the Rajya
Sabha at its sitiing held on the 24th
July, 1969.”

(i) “In accordance with the provisions
of rule 111 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to en-
closc a copy of the Central Reserve
Police Force (Amendment) Bill, 1969,
which  has been passed by the
Rajya Sabha at its sitting held on
the 28th July, 1969.”
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BILLS AS PASSED BY RAJYA SABHA
LAID ON THE TABLE

Sir, 1lay on the Table of the House tae
foliowing  Bills, as passed by Rajya
Sabha :—-:

(1) The Monopolies and Restrictive
Trade Practices Bill, 1969.

(2) The Central Reserve Police Force
(Amendment) Bil!, 1669.

PETITION RE. BANKING COMPANIES
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL

SHRI D, N. PATODIA (Jalore) : I beg
to present a petition signed by Shri P, L.
Tandon and 1919 other bank depositors
regarding the Banking Companijes (Acquisi-
tion and Transfer of Undertakings) Bill,
1969.

12.43 hrs.

STATEMENT RE : RELAY FAST IN
DELHI BY PRIMARY SCHOOL
TEACHERS

MR. DEPUTY-SPEAKER : Dr. V., K,
R. V. Rao,

SHRI DHIRESWAR KALITA (Gau-
hati) : On a point of order. We had tabled
a calling attention notice on this. Instead
of zllowing it, you have allowed the
Minister to make a statement. This will
give us no opportunity to discuss the mat-
ter and put questions,

MR. DEPUTY-SPEAKER : I have al-
rcady said on the floor of the House that
the Minisier would make a statement., We
shall sce,

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V., K. R, V.
RAO) : A number of Hon’ble Members have
cxpressed their concern, both in the House
and outside, at the fact that batches of
school tcahers from different States have
asscmbled in the Capital and are on relay
fast from 2 th July, 1969 to press the de-
mands made on their behalf by the All
India Primary Teachers Federation. As I
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also share their concern, 1 have thought
it proper to make a statement giving rele-
vant facts, though the matter deals with a
State subject and is thereforc primarily the
concern of Statc Governments,

The All India Primary Teachers Fede-
ration had submitted a Memorandum of
demands to the Prime Minister in Novem-
ber, 1968, The representatives of the Fede-
ration met the Prime Minister and the then
Education Minister, During thesc meetings
it was clarified that though the Government
of India had the utmost sympathy for the
teachers, the main demands made by them
had to be considerd by the State Govern-
ments. A Lok Sabha Question was also as-
ked regarding the demands made by the
teachers Federation and the same was
answered vide Question No. 643 of 2lIst
March, 1969.

A delegation from the Federation met
me on the 24th July, 1969 and 1 explained
the position to them again, The Federation
wanted a formal reply to their memoran-
dum and the same was delivered to them on
the 26th of July, 1969,

As Hon’ble Members are aware the Edu-
cation Commission in its Report dated the
29th June, 1966 had made the following
recommendations as regards the pay of
teachers in Primary schools :—

(a) The minimum pay of a primary
school teacher who has completed
the secondary school course should
be Rs. 100,00, This minimum should
be given effect to immediately ; and
within a period of 5 years, it should
be raised to Rs, 125.00.

(b) The minimum pay of primary school
teachers who have completed the
secondary school course and are
trained should be Rs. 125,60 and
within a period of 5 years, it should
be raised to Rs. 150.00.

(c) The following scales of pay should
be adopted, as soon as practicable
and at any rate not later than the
first year of the fifth plan, for all
primary school teachers who have
completed thc secondary school
course and are trained.
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Stariing salary Rs, 150
Maximum salary (to be

reached in a period of 20

years), Rs. 250
Selection grade availabl Rs. 250
for 15 percent of the to
cadre. Rs. 300

The Commission made it clear that the
scales of pay recommended by it included
the then existing dearness allowance that is,
as on Ist April, 1966.

The immediate aim of the Kothari Com-
mission was to secure a minimum of Rs,
125,00 including allowances for a trained
teacher. This has since been achieved in
all States, Regarding untrained teachers,
the position varies from State to State and
the information is not readily available.
Some of the States have also revised the
pay scales to the level suggesied by the
Commission and some have given ad hoc
increases bringing the salaries more or less
to the level of Rs, 150-250, Statewise infor-
mation avilable with the Government is
appended to this statement,

Regarding the other demands lssted in
the Federation’s memorandum, the position
is as under :—

(i) The Constitution will have to be
amended if primary school teachers are to
be given voting rights in teachers Consti-
tuencies.

(ii) As regards uniform service condi-
tions for teachers in the country, education
beiog a State subject such a uniformity is
not possible,

AN HON, MEMBER : Why not ?
MR, DEPUTY-SPEAKER : You want

the Centre to enter that sphere too ?

ot Wiz W (FgEEr) 0 T W
FZT ¥ @A = wwwa fFar
zgfaq a1 § Tqedism &1 AT far
ST

MR, DEPUTY-SPEAKER : Let him
include ; we shall follow the old practice,

DR. V. K. R. V, RAO: (iii) Itis
not considered neccssary to establish a Joint
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Teachers’ Council at the National Icvel,

‘The Governments concerned have ‘been re-
quested to estabish such Councils as recom-
.mended by the Education Commission.

(iv) As regards a National Wage Board
for primary teachers the pay of teachers is to
be determined by the State Government and
hence a Board at the National level is not
considered necessary.

(v) The Federation wanted the problent
of wastage and stagnation in primary scools
to be investigated by a Committee. A Semi-
nar was arranged iast year to discuss the
problem, The recommendations are being
considered by the State Governments. It
is also proposed to have pilot projects to
study the problem.

(vi) As for the demand that a ratio be
fixed between the Centre and States for
financing primary education, the question
does not arise as primary education is the
concern of the States,

st Ay famd ((g97):
g e

o o Fo Mo &lo T : TF T
ag # a1 3

=t W wm () Frerd FHET
1 fawrfa #1 far gom ?

DR, V. K. R. V. RAO : (vii) One of
the demands is that the Planning Commis-

uq FT
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is for higher allocations, My Ministry has
been urging for higher allocation for edu-
cation and will pursue this question with
the planning Commission.

(viii) The Government of India have
examined the question of establishing a
Primary Education Commission on the lines
of the University Grants Commission. The
legel advice is that this could mot be done
without amending the Constitution.

(ix) As regards the demand that primary
education should be made a Central subject
the Hon’ble Members may recall the efforts
by Shri M. C. Chagla, the then Education
Minister, to persuade the States to agree to
make education, even if only higher edu-
cation, a concurrent subject. Almost all
the States declined to agree to the amend-
ment of the Constitution for this purpose,

Government of India will try its utmost
to persuade State Governments to improve
emoluments and service conditions of
teachers so as to make the teaching career
attractive enough to enable the best avilable
talent to take up this profession. All avail-
able forums such as Education Ministers’
Conference, Central Advisory Board of Edu-
cation etc. will be utilised for this purpose.

In conclusion, 1 earnestly appeal to the
teachers Federation to call off the fast and
in turn, I can give them the assurance, if
such assurance is at all needed, that I shall
continue to use my very limited powers—
they are only powers of persuation and
education of the public—to see what can be

sion should reconsider the allocation of done to better the lot of the primary
funds for education. Obviously, the demand  teachers.
APPENDIX

Pgy including D.A. of Primary School Teachers (Matric Trained) in Govt./Aided Schools.

State As on 1.1.1966 As on 1,7,1969
Minimum Maximum Minimum Maximum

Rs. Rs. Rs. Rs.

1 2 3 4 5 6
1. 4 Andhra Pradesh 108 197 151 272
2. Assam 135 210 169 285
3. +Bihar 120 T 230 150 250
4. Gujarat* 126 145 160 236
5. Haryana - - 204.5 361
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1 2 3 4 5 6
6. Jammu & Kashmir 90 200 130 285
7. +Kerala ' 11g 225 160 304
8. Madhya Pradesh* 115 200 161 292
9. -+ Madras 148 198 188 238
10. Maharashtra 116 130 166 236
11, 4 Mysore 113 215 145 264
12. Nagaland 175 264 195 400
13. +Orissa 110 165 158 208
14, Punjab 70 135 223 446
15. Rajasthan* 116 195 208 * 376
16. — Uttar Pradesh 95 150 130 265
17. 4 West Bengal 105 205 157.5 222.5
(4) These States have introduced the Triple Benefit Scheme.
*) These States give provident fund contrbution
SOME HON. MEMBERS rose...... 12.51 hrs.
(Interruption)
MATTER UNDER RULE 377
MR, DEPUTY-SPEAKER : Only one
of you. Otherwise 1 will call Mr. Limaye. RESIGNATION BY VICE-PRESIDENT

DR. V. K. R. V. RAO We shall

have a full discussion ii you want.

SHRI HEM BARUA (Mangaldai) :
That is meaningless. The Kothari Commis-
sion was appointed to give a national mini-
mum wage . (Inzerruptions)

SEVERAL HON, MEMBERS rose—

MR. DEPUTY-SPEAKER Order,
order. What I suggest is this, The state-
ment that has been made by the Education
Minister is before us. He has explained
his role in this case : his powers are very
limited and with all his good wishes he is
helpless in a way. Even then, we shall
consider if we can find some time for dis-
cussion on this subject.

AN HON. MEMBER : Have a dis-
cussion.

MR. DEPUTY-SPEAKER : We shall
consider. I do not promise anything now.
(Interruption) 1 said [ will consider,

ACTING AS PRESIDENT

=l wy foAd (3'9%): weqer AT,
F s 939 § FEAgH Ul dvodto
fafz & =% & wifaer @i Farfasar

FT gaTe ISMT AgAr § WX 9% fag
Ffgem #1 9T 56 (1) & (%) A I
e Giar 91gar § S wgar @ fw

“The President may, by writing
under his hand addressed to the Vice-
President, resign his office ;

5T a1 62 (2) W R@ F ¢

«An election to fill a vacancy in the
office of President occurring by rea-
sons of his death, resignation or
removal, or otherwise shall be held as
soon as possible after, and in no case
later than six months from the date
of occurrence of the vacancy ; and
the person elected to fill the vacancy
shall, subject to the provisions of
article 56, be entitled to hold office
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[ =t 7y famy |

for the full term of five years from
the date on which he enters upon his
office.”

Iguezafa & ark § #Fft fez ww 67
(=) # wgr war & fF—
“a Vice-President may ; by writing

under his hand addressed to the
President, resign his office ;"

IrdE aruHl § wifgr A g &
7 a1 gfga ¥ T feafa &Y afegeqn
F AT sgaen & a1 & & weeafa
¥ fafeeg 9w @ AR wegafy &1
T WX AN F 03 & S gt
o9 9% ¥ FE-9F 3 0 ¢ §Ag ¥ fauq
g oy usgafa Swwrfus fa¥aw
qif gor 3ad it @ fadw feafa &
fag sgaear A ®1 A °9Y

@aFL g am g f5 a3 %
Trszafa &1 AT FeOeT A g1 A0 I
F T Tld §  @reT § fag
NE waIW AG & WEmA qd
qRF qE F FgA mfewmfal
wifgg &t f 3 = dvo Ao fafc &1 &
FIAY gl A AR FU&F AR
I FEFQ usgnfa F a7 ¥ A
3 ¥ dau ¥ fatag 7@ 1 8% faqdq,
s SR ar fRE) wew safaa 7 9%
ag awg & f& dfgas & sgaear
wgaT Usgafa F1 o frast F 7ad 9z
T T F 973 § | 98 Jear@A1a g 5
FEAFQ Tafy F A @-aT W F
gwg #1% usgafr o & Af i w9
Trezafar € AEY a1 & W 3 o A faan
st ? <rsgafa & AE) Tgq Y gew 9T 97
& ¥ s gaa sfafefy s g7 6T
&g FArATdY FAF 3T H AT GG
o FNada sfFar § 1 @ a9y wd
it @@ gF A ferfa ¥ fom g wrga
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TEI JATGT 797 7 Y7 AT @ ARG
¥ 1T mwegRw 78 A 3 awdy o,
S IEN A% F UhaFW@ F A H
fear ? =3 gmuer % car w_;Mm fE
A% F7 o7 frg qug ueafs & Ew
I T@T AGT AR qg T frw adE
F1. {59 gux ulcea § wrar ? @y @
AT ¥ IR %7 gIF T qIAN WX ?

ST g1, WF T A T§ 9 9%
TEE FIN FT AR GFR FT 57 goay
# fqmr A &1 wAge waww foear

2T A FI9E FEA A waTF qfk-
FIT FT GRATF g fAFrawT g

SHRI. N. DANDEKER (Jamnagar) : 1
support entirely what Shri Madhu Limaye
has said.  (Interruption)

MR. DEPUTY-SPEAKER : This is an
occasion when a statement is made under
the rule. The suggestion is that opportunity
should be given ; we will consider it at the
proper ttme.

The Law Minister.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): Mr, Deputy-
Speaker, Sir. under article 65 (1) of the Con-
stitution, the Vice-President has to act as
President in the event of the occurence of a
vacancy either on account of the resignation
of the President or on accout of the death of
the President or when the office falls vacant
on any other account, Article 65(1) does not
indicate that the individual who is the Vice-
President in the vacancy of the President shall
continue to act until such President is elec-
ted : nowhere has it been provided. I will
read article 65 (1) :

«(1) In the event of the occurrence
of any vacancy in the office of the
President by reason of his death,
resignation or removal, or otherwise,
the Vice-President shall act as Presi-
dent until the date on which a new
President elected in accordance with
the provisions of this Chapter to fill
such vacancy enters upon his office,”



Sir, then article 67, which has been also
referred by the hon. Member, provides the
manner in which the Vice,President may
resign his office. 1 am reading article
67 (a)

“a Vice-President may, by writing
under his hand addressed to the Presi-
dent. resign his office ;"

This presupposes the existence of the Presi-
dent because the letter of resignation is to be
addressed to the President, If there is no
Presiden’, for example, and the Vice Presi-
dent wants to resign., then article 67 (a)
would have no application to such cases,
Proviso (a) of article 67 does not provide
for the acceptance of the resignation before
it becomes effective. If one reads this pro-
viso of article 67 carefully one would be
convinced that the moment the resignation
is submitted it becomes effective. It
is not necessary that if the resignation is
submitted by the Vice-President it must be
also accepted by the President, Nowhere it
has been provided in the Constitution,

1 also want to make it quite clear before
the House that in this particular case Shri
V. V. Giri has only resigned his office as
Vice President because he was only actling
President discharging the duties of the Presi-
dent on account of the death of the
President.

AN HON, MEMBER : On what date ?

st 7y famd © AT OF 91EE WE
AT E 4

MR. DEPUTY-SPEAKER : Let him
conclude. At this stage 1 am not permitting
anything. Let him conclude his reply to the
statement that the hon. Member made.

SHRI M. YUNUS SALEEM : If hon,
Members want to know the date for their
reference 1 will rely on the Notification
published in the Gazette of India dated 20th
July, 1969. There it is said :

“I, V. V. Giri, have resigned my
office of Vice-President with effect
from the forenoon of the 20th July,
1969.”

This is the resignation of the Vice-
President. ’
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SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Addressed to whom ? Is it
addressed to anybody ?

=t 7y fowy ;. Iwens AT, WM
T 9T wrh wE g difse o ww
qiEE A% FIET AT F XA AW
afer fag 0 § #N wgiey T F%
WRE ST aRF

MR. DEPUTY-SPEAKER : No, Sir, not
at this stage,

SHRI MADHU LIMAYE : Why not ?
I am raising it under rule 376,

MR. DEPUTY-SPEAKER : Let him
conclude, Under the rules I have permit-
ted you to make a statement and he is to
make a reply. 1 will listen to him at the
end,

=t Ay fawd : g AR AET SN
F 9T FI§ A AT FHFATE

SHRI M. YUNUS SALEEM : Sir, with
whatever I have read I hope I have satisfied
the hon, Members of this House as to from
what date the resignation became effective,
I am not reading the contents of the letter
which was addressed by the Vice-President
to the President. I have read the Notifica-
tion which appeared in the official Gazette
of India, Under article 67 (a) obviously the
letter of resignation should have been addre-
ssed to the President as contemplated. Here,
in this particular case, the Vice-President
has addressed his letter of resignation under
the advice of Attorney-General,

The Attorney-General had advised him ..

13.00 hrs.

SHRI MADHU LIMAYE : Sir, ona"’
point of order (Interruptions).

MR. DEPUTY-SPEAKER : I would
request all hon, Members to resume their
seats, 1 will not listen to anybody if they
interrupt like this, The first poiat is that
the Law Minister ought to have given a
copy of the full reply to the chair, He has
given me only a summary.

SHRI M. YUNUS SALEEM :1 am
sorry. :
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MR. DEPUTY-SPEAKER : It not a
question of a verbal reply, So, he should
have submitted a full statement to the chair
before making it. That is one point. Then,
he has referred to the letter or opin-
ion of the Attorney-General, Hew ill
have to place it on the Table of the House.
He can give the full statement even
tomorrow, Then alone we will proceed
with the matter,

SHRI M. YUNUS SALEEM: Iam
sorry, J could not do it today, It will be
done tomorrow,

13,02 hrs.

" BANKING COMPANIES (ACQUISI-

TION AND TRANSFER OF UNDER-
TAKINGS) BILL—Contd.

MR. DEPUTY : I want to make one
announcement about this Bill. Though we
had allotted only four hours for the clause
by clause consideration of this Bill, we have
already exchausted 3 hours and 25 minutes
on two clauses alone. It is an important
measure and guillotine is the last desperate
remedy which I do not want to follow. So,

-1 would make one suggestion. After lunch
hour when we take up the clauses various
parties should concentrate their attention on
those clauses and points with which they
are vitally concerned. In that case, there
will be no overlapping. In that way alone
we can conclude a major portion of the
work today. Government have given notice
of some amendments now.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : They are debarred.

MR. DEPUTY-SPEAKER : 1 will per-
mit them with this condition that those
clauses to which amendments have been
given notice will be held over and debated
tomorrow, bccause full notice must be
there,

SHRI N. DANDEKER (Jamnagar) :
Sir, I intend challenging some of those
amendments, given notice of by the govern-
ment, under rule 80 (i) of the Rulesof
Procedure.

MR. DEPUTY-SPEAKER : That can
be done only when the amendments come
before the House.
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SHRI N. DANDEKER : I am giving
advance notice so that you may give me an
opportunity to do that at the proper time.

MR. DEPUTY-SPEAKER : We will not
dispose of those clauses today, because I am
permitting'those amendments, Those clauses
and amendments will be held over till to-
morrow., The rest of the clause by clause
consideration will be concluded today. The
third reading will be take up tomorrow.

SHRI N, DANDEKER : Sir, you have
stated that some of the amendments given
notice of by the government will be consi-
dered tomorrow. But they will certainly
affect some of the amendments that are
going to be considered today to other
clauses.

MR. DEPUTY-SPEAKER : I have
already told the Law Minister that the con-
sequential results of the present amendments
must be taken into consideration while
other clauses are being debated. That will
be done.

1 would appeal to members to help the
chair to see that within the three hours that
are at our disposal we conclude every clause
except those where fresh amendments have
been given notice. I would inform the Law
Minister that as a consequence of these
fresh amendments if certain modifications
are called for to the other clauses, he should
be prepared for them after the lunch hour.
He should be well-prepared for them. Now
we will adjourn for lunch.

13.05 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock

The Lok Sabha re-assembled after
Lunch at four minutes past
Fourteen of the Clock.

[ SHRI VASUDEVAN NAIR in the Chair ]

BANKING COMPANIES (ACQUISI-
TION AND TRANSFER OF UNDER-
TAKINGS) BILL—Contd,

Clause 4—(Undertaking of existing
banks to vest on corresponding
new banks.)

SHRI S. S. KOTHARI (Mandsaur) :
Sir, I move :
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Page 3.—
after line 3, insert—

“Provided that the Central Govern-
ment shall constitute a Central Board
of Banking which shall control, direct
and coordinate the management and
operations of the new banks.” (210)

SHRIMATI ILA PALCHOUDHURI
(Kishnagar) : Sir, I move :

Page 3, line 1.—
aftrer “of” insert—

«and all shares and debentures issued
and/or held by’ (347)

MR. CHAIRMAN : There is a Govern-
ment amendment to clause 4.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : I am not moving my amendment
(No. 120).

MR. CHAIRMAN : Then, there is an
amendment in the name of Shri Somani, He

is absent.

SHRI S. S. KOTHARI : Sir, the activi-
ties of the new banks have to be co-ordinated
and for this purpose there must be a central
authority constituted of a Central Board of
Banking, just as there is a Controller of
Insurance or the Company Law Board.

Such a Central Board is necessary in
order that it may look after the formulation
of banking policy : give direction and
guidance to these banks from time to time ;
control their functioning and coordinate their
activities, This would also be the authority
with whcih they will file their returns, etc.
and the Board will also control and pull
them up, if they do not act in a proper
manner consistent with Government policy.
Besides that. the returns that would be
submitted by the new banks will also have
to be serutinised properly.

In all these respects, in my opinion, the
Central Board is necessary. Somebody
may say that the Resarve Bank is there. It
js precisly leecause the bureaucratisation
that is represented by the Reserve Bank is
to be avoided and we have to introduce
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an element of professional management and
control that it is ncessary that the Central
Board of Banking should be constituted.
A professional banker should be made the
Chairman of the Central Board, so that we
have the least amount of bureaucratsation
and that would assist in fulfilling the pur-
pose of nationalisation.  Otherwise, what
will be the difference between social control
and nationalisation if the same policies are
pursued, if the control is in the hands of
the same bureaucrats, the some Reserve
Bank officials ? Therefore, in order to obvi-
ate such bureaucratic control and to ensure
that the new banks to adhere Government
policy, that the new direction that is given
to Government banking policy is pursued
properly by the new banks, the Central
Board of Banking is absolutely necessary.
Therefore, I would urge upon the Govern-
ment to accept it.

SHRIMAT! ILA PALCHOUDHURI :
Mr. Chairman, Sir, I commend this amend-
ment to the House. It is a very simple
one. It is from the point of view of making
the clause more specific. My amendment
is to insert ‘‘and all shares and debentures
issued and/or held by” in clause 4, on p. 3.
Unless it is made as specific as possible,
some Jloophole might be left and the
very object of nationalisation may be jeopar-
dised.

There is one other point. My amend-
ment to clause 5 is just consequential and
and my amendment to clause 6 is from a
point of view that Government must also
take into consideration. It is that cash
must be given as compensation. We all
welcome this Bill. But in West Bengal,
particularly, lately, as you have seen, many
things have cropped up and ever after this
bank nationalisation Bill. Many people have
been deprived of land, fisheries, etc, by
forcible occupation. Thousands of people
have been thrown out of employment. Now,
compensation is to be paid as per clause 6
and 1 would say my amendment should be
accepted and Rs. 500 should be given in
cash. It would then certainly have some

" effect of ameliorating the grievances of these

people. 1 would also commend to the Trea-
sury Benches that although it is a fact that
perhaps Rs. 10 crores is easier to give to
an entrepreneur across the table then Rs.
1 crore to 50,000 farmers. It is more
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[ Shri S. S. Kotbari ]

difficult to do this. The machinery must be
evolved so that the benefit of the national-
isation percolates to the lowest strata of
the farmers. If that is not done, then the
whole object of this Bill as stated in the
Objects and Reasons of the Bill will not be
served.

When the Opposition Members and Shri
Dange welcomed this Bill, 1 thought of a
saying in Bengali :

FAT G TAAATH

When the evill spirits take the name of-

Rama, they are delivered from their State
of evil spirits. Now, the Communist
Party has also congratulated the Congress
Party on taking up this measure. I hope
this measure will serve the purpose which it
richly deserves.

There are one or two points that I
‘'would like to bring to the notice of the
ton. Minister...

MR. CHAIRMAN : We do not have a
general discussion at this stage.

SHRIMATI ILA PALCHOUDHURI : But
everybody has spoken about everything.

MR CHAIRMAN : The hon. Member,
I am sure, must have heard the Deputy-
Speaker saying in the morning that the time
allotted for the second reading was almost
over, '

SHRIMATI ILA PALCHOUDHURI :
1 shall conclude in just two minutes,

. 1 would put it to the hon, Minister that
there are certain things which vitally need
to be done, and in countries like Malaysia
where they do not like nationalised banks
operating, negotiations must start at once
so that some viable agreement could be
reached, because otherwise, the persons
working in those banks would not only be
rendered homeless but rend jobless too. So,
the negotiations must be taken up at once,

T would also stress that the whole benefit
should go to the poor farmer. The hon,
Food Minister himself has ‘said that about
Rs, 500 crores will be needed for farm
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implements, Let that come out of this Rs,
2700 crores, that will b made available to
Government now, Let us not hear that there
is “no money with the Central Government"’
to make farm implements for the benefit
of the poor farmer. Otherwise, the rich
landlords, or to use the Russian phrase,
“kulaks” who are now replacing the zam-
indari system will get the benefit.
It is really to be seen that the very
poorest farmer with one acre or half an
acre of land gets the benefit of nationali-
sation.

1 hope my amendments will commend
themselves to the House, particularly the
one where I have suggested that Rs, 5000
should be paid in cash at once to those
who may have some assets in these 14
banks, and want to start some new venture
after having been thrown out of employ-
ment, as far instance, from land and fisheries
in West Bengal.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHR1 GOVINDA
MENON) : Shri S.S. Kothari wants a central
board to be appointed to co-ordinate etc.
the work of these 14 banks which have been
taken over. I am not opposing the idea,
1 am sure the hon. Member and the House
heard the Prime Minister saying that a
scheme would be framed for the manage-
ment of these banks, and in clause 13,
there is a refarence to that scheme, and,
therefore, 1 would suggest to the, hon.’
Member to raise that matter when that
scheme comes up.

Regarding Shrimati lla Palchoudhuri’s
amendment, I would say that she wants
not only the undertaking but also the shares
and debentures issued or held by the under-
taking should be taken. The ,debentures
issued by a bank are liabilities of the bank
and therefore, they will come under
liabilities which are taken over.

SHRIMATI ILA PALCHOUDHURI :
Liabilities are also to be taken along with
assets.

SHRI GOVINDA MENON : Assets
are being taken ; shares held by the banks
are also assets of the bank and they are
taken over. The shares issued by the bank
are taken over. That is what was coveréd
by Shri P. C. Sethi’s amendment, that is,
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‘Government will be taking the shares also.
It was thought that it would be superfluous;
when the entire undertaking is being taken
and the value of the undertaking is being
given, a provision to purchase the share was
thought to be superfluous and, therefore, we
have not put it forward. So, these two
amendments are not necessary and I would
pray that they may be withdrawn.

SHRI S.S. KOTHARI: In view of
the Law Minister’s assurance that a Central
Board would be included in the scheme...

SHRI GOVINDA MENON : I did not
say that. I said that that was a matter
which could be considered.

SHRI S. S. KOTHARIL : In view of
that assurance, I seek leave of the House to
withdraw my amendment.

SHRIMATI ILA PALCHOUDHURI :
If the hon. Minister will give some thought
to the contents of my amendment, I am
willing to withdraw my amendment. I
would also like him to give thought to the
idca of giving cash compensation.

I seek leave of the House to withdraw
my amendment.

Amendments Nos. 210 and 347 were, by leave,
withdrawn.

MR, CHAIRMAN : The question is ;
*That clause 4 stand part of the Bill”.
The motion was adopted.
Clause 4 was added to the Bill.

Clause 5— (General effect of vesting)

SHRI BHOGENDRA JHA (Jainagar) : 1
beg to move :

Page 3, after line 47, insert—

“Provided that all the credit advances
committed by the ‘existing banks’
shall be thoroughly scrutinised by the
corresponding new banks and recalled
if not found in consonance with new
policies and priorities.”  (48)

SHRI P. C. SETHI : 1 beg to mave :

Page 3, line 13, after ‘liabilities’ inser:
_“(includipg contingent liabilities)”” (121)

SRAVANA 9, 1891 (SAKA).
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Page 3, line 24, for ““winding up the
affairs of that bank™, substitufe ““transferring
such assets and discharging such liabilities.”
(122)
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Page 3, lines 20 and 30, omir *in con-
nection therewith™. (123}

Sir, I am not moving my amendment
No. 124,

MR. CHAIRMAN : These amendments
are now before the House.

&t Wt W gahy S, A e
ST §, 9% A1 A A g @
wla s st ofoey avd
ag 7ag forv F@T 8, w6 STw A
qfa & fag o S9F! we s F fag
A 7g Garew & fafy @ Y swey
WA, AILIE AT A fF A
TWE Y T E A A WYL AT
gHT A & -

“Provided that all the credit advances
committed by the ‘existing banks’
shall be thoroughly scrutinised by
the corresponding new banks and
recalled if not found in conso-
nance with new policies and priori-
ties.”,
g 9§99 ggfac dar gar & fF
19 qrdE F wEgRT AT gAT AlFA
18,17, 16 AR 15 qrit® & F§ &
fey g § faw T 9T E,—17-18
Gl &1 3% gL 8, THW &1 HIAM
afigd , durds ¥ @& FFETamw
wFIt e fraraar g @1 ag sfaedz
g IFT 3 1 SE F AT JU g wAEA
ighasdfs g9 ¥ qAA Az
gs & #4ifF 24 qrdm ) @zwdw @t 5
21T FT AQATR &, AfF TG ACE-
FX &7 fady wzar w@r g...
SHRI S.S. KOTHARI: On a point

of order. How does he say that The Siaras-
man is Tata’s paper ?
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SHRI BHOGENDRA JHA : If he has
got inner knowledge he will know it. If
he contradicts it, 1 have no objection,

SHRI PILOO MODY
he contradicts it.

(Godhra) : Yes,

SHRI BHOGENDRA JHA : He seems
to be a better authority.

A SzEdT ¥ gw q@ AT fa% fear
2, s ¥ faaw & 5 951 § ) §@R
Y F AT FIG E IAFT  gT G397
feear, Aa-tard  wqaT AWE) Hfade
graFr sk W wfars & FwY
ITHI,YIA A gAT &, A1 { AT A
HET FIA FT 1 G&T T |

“All the credit advances committed
by the existing banks shall be
thoroughly scrutinised by the corres-
ponding new banks and recalled if
not found in consonance with new
policies and priorities.”.

dr ¥ 9g I A FT Y IET T
WY S YIAE A gATR I
TR Hagd Asmmrsar g fr fafw
ey ST EAIHTT HAN AT qET § A
Ju Az & A EMHT B EER
Eadl

SHRI P. C. SETHI : With regard to
amendment No. 124 to clause 5 (1), it seeks
make it clear that liabilities include contin-
gent liabilities also. That is why I am
seeking your permission to insert after
“liabilities’ ‘including contingent liabilities’,
Contingent liabilities are those which are
liable to arise in future.

As far as amendment No. 122 is con-
cerned, sub-clause 2 of clause 5, deals with
the question of vesting of all assets and
transfers of all assets and liabilities of any
foreign branch of an existing bank, where
such vesting or transfer to the new bank
as envisaged in the Bill cannot take place
in accordance with the law of that country.
As the intention of the expression ‘winding
up’ is to transfer the assets and liabilities
of the existing bank to the pew bank for
actual transfer deeds, it has been felt that
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the position may be clarified through the
proposed amendment. The amendment
seeks to substitute the words ‘transferring
such assets and discharging such liabilities’

in place of the words ‘winding up the
affairs of that bank’.

Amendment No. 123 is only a verbal
amendment. As I have said already, I
have not moved amendment No. 124.

SHRI N. DANDEKER (Jamnagar) : I
object to amendment No. 121 concerning
the inclusion of contingent liabilities. As

" the hon. Minister has just explained, contin-

gent liabilities are liabilities which are not
present liabilities, but liabilities which may
arise in future in respect of past transactions.
I see nothing in the Second Schedule as
regards the valuation of contingent liabilities.
That is the first objection that I have.

The second and more important objec-
tion is that, if contingent liabilities are to
be included among the liabilities taken over
and, therefore, going to reduce the net value
of the assets taken over, then certainly I
cannot see why Government have not
included among the assets the intangible
assets, There are several intangible assets,
some of the simplest examples being the
tenancy rights and things of that kind. I
see nothing in this that says that intangible
assets are to be included. This seems totally
contradictory to talk on the one hand of
including contingent liabilities and on the
other hand of nothing about intangible
assets. As a person connected with financial
affairs, 1 admit that there are such things
as contingent liabilities, that is to say, a
situation may arise in relation to a present
asset which, in future, may be contingently
found to be not worth what it is supposed
to be at present. But the whole scheme of
valuation of assets and liabilities is in
praesenti, as at the date of acquisition which
is the date on which the Act comes into
operation. I cannot see, on the date of the
Act coming into operation, how liabilities
which are not liabilities now and which
may . hereafter become liabilities—this is
one of the calculated commercial risks ons
has to take when one takes over an undertak-
ing—are to be deducted on the one hand and
one on the other, why intangible assets of
kinds which, I am sure, the Finance Miais-
ter and certainly the Reserve Bank of India
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would be aware of, are not being included.
1 oppose the inclusion of contingent
liabilities.

.ot gFW I HHAM (ITAT) ¢ WA
quER &l & @ g f& wwAm faw
JITFW Y Fegd A7 ArIF ) Al
I #fge fF ag 937 § ga137 FT |
TR FTAT & AV F1Z T |

ot vy famd (gAT) : A
g UF AASHE g1, § g@l F1A { war
qr| g, g @l FE W@ AV
giEHz § |

SHRI SHEO NARAIN (Basti) : I want
to submit ..

MR. CHAIRMAN : Let us not waste
the time of the House on these matters,

SHRI SHEO NARAIN: You tell the
other Member also.

MR. CHAIRMAN : Yes ;
him also.

I request

s} goW 9 #gTA : 9 TAT A
@ &) v D wF T qrar g,
FIRET T 9 @ E |

MR. CHAIRMAN : Order, please,

SHRI GOVINDA MENON: I am
accepting the amendments moved by Mr.
Sethi and in doing so would like to speak
one or two words about what Mr Dandeker
said. He objects to contingent liabilities
being included in the liabilities of the
company, i.e., in 5 (1), ‘...and shall also be
deemed to include all borrowings, liabilities
and contingent liabilities’. I hope that you
will agree that when the entire assets and
liabilities of the banks are being valued
and the difference between the assets and
the liabilities is being proposed to be given
as compensation, unless contingent liabilities
are also taken into account, it will lead to
a very incopgruous situation.

The hon. Member spoke about assets.
1 hope that he would refer to it when the
definition of ‘assets’ given in the Second
Schedule to this Bill is taken up,
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SHRI N. DANDEKER : Perhaps I have
not explained adequately, for the understand-
ing of the Law Minister, what I have in
view. Things like debts have to be valued
according to Schedule at their realisable
value. In other words, all the assets are to
be properly valued —we shall assume for the
moment—according to the Second Schedule.
What is this contingent liability that is
being thought of in those circumstances,
I really do not understand, because, Mr.
Sethi whlle moving this did speak about
liabilities which may arise in future. If
you are acquiring an undertaking as of a
given date, Ireally do not see how liabili-
ties which may arise in future in respect of
past transactions—and they may well arise
because of mishanding of past transactions
after the undertaking have been taken over—
are being included when the assets are
being properly valued which is, 1 suppose,
admitted under the Second Schedule.
Whatever objection I may have, the Govern-
ment’s proposal will result in a proper
valuation of the assets. When the proper
valuation of assets has taken place and a
proper allowance for liabilities has taken
place. there is no room forany future
liabilitiy that may arise. Ido not know
how or what will happen to these future
liabilities that may arise 10 years later, or
may not arise at all in relation to a transac-
tion which is presently merely a contingent
liability in the technical sense of the term.
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Am I to understand that even after a
proper valuation of liabilities and assets,
once again some kind of contingent liabilities
is likely to be deducted ?

SHRI S, S. KOTHARI : If the Minister
refers to ““the present value of contingent
liabilities™ it may make some sense. If you
you simply value contingent liabilities as
they are in the form of Notes an Accounts,
mean over-valuation of liabilites.  The
contingent liability arises only on some
contingency occurring. If that contingency
does not occur, the contingent liability may
not arise at all. Therefore, an estimate
must be made of the present value, if at all.
1f the Government wants to include contin-
geat liability, let them take the present
estimated value of the contingent liability.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) What are the contingencies
he has in view ?



SHRI GOVINDA MENON : Shall I
try to illustrate ? Suppose taking over is
taking place. Income-tex assessment mmay
not be over. lncome-tax assessment may
become a liability only a little later. It is
a contingent liability. Gratuity payable
to the staff of the concerns. That may
not be immediately payable. It may be a
contingent liability.

SHRI S.S. KOTHARI : The present
value of that.

SHRI GOVINDA MENON : This is
a matter of detail. Contingent liability is
something a liability which occurs later.
But the sense of it is already there in the
affairs of the bank and unless the words
‘contingent liability’ are mentioned, it will
lead to an incongruous situation.

SHRI S.S. KOTHARI : The officials
do not explain the correct position to the

Minister. The Minister must consult them
again.
MR. CHAIRMAN : You will agree

with me, you cannot go on arguing -like
this. There must be an end to it.

SHRI GOVINDA MENON : Provided
that all credit advances submitted by the
exlsting bank shall be thoroughly scrutinised
by the corresponding new bank and regula-
ted. According to the new banks wec can-
not regulate it immediately. It will all be
released. It will become part of the assets-
of the undertaking.

MR. CHAIRMAN : 1 will put amend-
ment 48 to clause 5 to the vote of tae
House.

Amendment No. 48 was put and negatived.

MR. CHAIRMAN: I shail now put
amendments 121, 122 and 123 to the vote
of the House.

The questson is :

Page 3, line 13,—

after *“liabilities”, insert

“(including contingent liabilities)” (121)
Page 3, line 24,—

for “winding up the affairs of that
bank”, substitute *transferring such
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assets and discharging such liabili-
ties” 122)
Page 3, lires 29 and 30,—

omit “‘in connection therewith”’ (123)

" The motion was adopted.

SHRI N. DANDEKER : I am assured
by the Deputy-Speaker on one thing. Some
of the amendments of Government which
have not yet come but may come tomorrow
and consequential upon the amendments that
are then givea notice of, some of these we
are now dealing with may be affected. In
that case they will be taken up tomorrow.
This was the assurance given to us this very
morning that such clauses will be held over
till tomorrow. On some of the amendments
which he is bringing forward tomorrow,
we may have amendments to suggest and
1 cannot say what would be the repercus-
sions of those amendments on this clause.
In terms of the Deputy Speaker’s assurance,
I request that consideration of this clause
be postponed now.

MR. CHAIRMAN : Let us go ahead
with clause 5. As far as I can understand,
the assurance of the Deputy Speaker was
that those clause for which there are new
amendments which are not already in the
hands of members will be held over.

SHRI N DANDEKER : There may
be a consequential effsct upon this clause
on account of the amendments which may
come. I do not know what they are. So
this should be held over till tomorrow.

Shri Shakdher was here at that time and
1 got this confirmed from him in regard to
the Deputy Speaker’s assurance. I do not
know now what are the consequential
clauses that arc effected. 1 feel sure
that on «cl. 5 as it is now, there
will be consequential things that may have
to be considered. I do not know. Iam
only guessing. I cannot but be guessing
because I have no other basis to go upon
now in dealing with this matter.

SHRI GOVINDA MENON : There
are no new amendments to this clause.

SHRI N. DANDEKER : But this clause
may be consequentially affected because of
the other amendments which are still to
come.
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SHRI GOVINDA MENON: In that
way, no clause can be put to vote.
SHRI P. RAMAMURTI (Madurai) :

Consequential amendment comes in this
way. If, for example, we pass an amendment
which requires a consequently amendment
to some other clause, than that particular
thing can be held over.

SHRI N. DANDEKER : He was not
here when the Deputy Speaker gave the
assurance.

SHRI GOVINDA MENON: With
respect to cl. S or the contents of cl. S,
Government are not moving any further
amendments.

SHRI N. DANDEKER : Let me repeat
for the thousandth time. 1 am talking of
consequential matters arising out of amend-
ments not before me now. 1f those amend-
ments were before me now and I find that
there are consequential matters affected in
cl. 5, then that cl. has to be held over,
The Deputy-Speaker has assured us that
such clauses would be held over.

SHRI GOVINDA MENON : If that

generalisation were accepted, no clause can

. be put to vote. But 1 can assure you that

none of the other amendments which have

been tabled by Government will have any

consequential impact on the provisions of
cl. §.

MR. CHAIRMAN : For the time be-
ing, on that assurance, let us proceed,

SHRI N. DANDEKER : Suppose they
have amendments to Schedule Two. Schedule
Two is obviously going to have a conseque-
ntial effect on cl. 5. If the Minister is going
to say that such amendments will not have
any effect on cl. 5, T am astonished.

MR. CHAIRMAN : The new amend-
ments are (o clause 6, 7, 8, 9 and 21. There
are no amendments to Schdule Two. Any
way at this stage of the disposal of cl. 5,
that question does not arise.

SHRI N. DANDEKER: I got a
speciic clarification from the Deputy-
Sp cker in this matter, Even in regard to
cl. 6, the Minister says he is going to move
pew amendments. Clause 6 is a very
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important clause. If it has a consequential
effect on cl. 5, then the clause can be re-
worded. But unless I know what those
amendments are, I cannot proceed with it
now, With great respect, 1 should submit
that in the light of this considcration, cl. §
must be held over until I can see whether
there are any consequential amendments, 1
would like to suggest to cl. 5 because of
the amendments suggested to later clauses.
I hope 1 am being clear. I hope I am not
overstating the assurance to Deputy-Speaker
gave.

MR. CHAIRMAN : Even ofter hear-
ing Mr. Dandekar again, I think we can
continue with clause 5 on the assurance
given by the Law Minister that the subse-
quent amendments do not have any bearing
on clause 5. As far as subsequent clauses
are concerned, let us discuss them and if
there are some concrete cases where conse-
quential changes are neeeded, we shall con-
sider them at that stage.. (Interruptions.)
The question is :

“That Clause 5, as amended, stand .
part of the Bill.”

The motion was adopted

Clause 5, as amended, was added to the
Bill.

MR. CHAIRMAN : Clauses 6, 7, 8 and
9 are not being taken since the Government
are moving amendments to those clauses
and the Deputy Speaker has ruled that those
clauses will be considered only tomorrow.

SHRI KANWAR LAL GUPTA : (Delhi
Sadar) : When the Government is not
preparéd to discuss ciauses 6, 7, and 8
which are the most important clauses of
the Bill, how can you discuss the other
clauses which are dependent upon those

clauses ? This is unprecedented in the
history of Parliament. We want your
ruling on this,

SHRI GOVINDA MENON : Please

look at chapter 1V—management of corres-
ponding banks and clauses 10, 11. 12, 13,
etc. This can have absolutely no bearing
on the other clauses. Thesc are independent
things.

SHRI PILOO MODY : You will recall
that initially there was a good deal of
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discussion on how many hours should be
spent on this Bill, and the Law Minister
was very adamant that we should not
spend more than eight or ten hours on this
Bill. If we had at that time accepted it
and spent only eight hours on this Bill,
these amendments to the Bill would have
come after the Bill had been passed because
we have already spent more than eight or
ten hours.

What Iam trying to say is that none
of us are able to understand the indecent
haste of the Government which is causing
complete confusion by passing legislative
processes, bringing in amendments after the
the clauses have been passed. This is no
way of making legislation. This is a
legislative body ; it is not a butcher’s shop
where you can go no chopping and chang-
ing everything at your will. I submit that
if the Law Minister is not prepared to bring
forward a logical and orderly Bill which
can be passed by the due procedure laid
down by this House, he must withdraw his
Bill till he is ready.

MR. CHAIRMAN: Has he got to
say anything on the point made by the
Law Minister that  Chapter IV deals with
certain matters which have absolutely no
benring on chapter III ?

SHRI PILOO MODY :
to pass legislation piecemeal ?

Are we going

Is this what you are suggesting we
should do ?

MR. CHAIRMAN : Iam placing be-
fore him a particular point that was raised
by the Minister.

=t ®aT A qea ;. wArafq wgEy,
safe AT o=, ot g N, ¥ FA
ag faega st g 5 R «1 fa@
§ard & wrg @ faa &1 amar [y,
ag a1 99 faegw adt 1 &1 fewmw
¥us & AT TAT AR UF mfEdw
I FT fear ok S8 a1 uFeH
faq qUFT AT G gIE F AT W@
FIFIX F qIF § Totg QHsHEA
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DafE Nfr Ggawi ¥§ ) saF
I T /A ANIT Fg W E F @
TF 37 FArfgs  wifeasg #@ & fag
FuTTAZY & 1 TWFT F1Q 77 & fF AN
qar €Y A& & fF #11 s 2 Al @@
AR FET R

& O 1 oA A9 13 H TS
feamn wran €, faad sgrmar @

“The Central Government may, after
consultation with the Reserve Bank,
make a scheme for carrying out the
provisions of this Act.

(2) In particular, and without preju-
dice to the generality of the forego-
ing power, the said scheme may
provide for all or any of the follow-
ing matters, namely :—

(a) the capital structure of the
corresponding new bank, so however
that the paid-up capital of any such
bank shall not be in excess of rupees
fifteen crores ;

(b) the constitution of the Board
of Directors, by whatever name
called, ..”” and so on and so forth.

¥ dzw qaaiz &1 qEe Y af
fF ag fwad 95 § araNa FF
IATY & qra+g § TH ST AT FL
ST 3 ¥ FWRANT F qU3 § sgawqr 1
TS} FAT WY qreqF AG & 7 ww
¥ g FAA, frqar weRQwT fear
S T IqF @17 fHaAr Gor Iy
TN, T UF QAT FT Y YT § |

& gigy 9fy § #4 #glem @
ggTr Ttgar g 5 9N dwgl faw
qigee f& g, afFT ¥ arw q% w40
gargm e fF aaR A s @1 5 oyw
Farfas 1 g famr q@, S99 WA ]
safss &1 & foar Sd 35 ww
sasfasfes aa §, <Y Wi aF & g
2 adliz #1 waw F Darfagig 7T
g U©F gga 21 T 13 §F oo
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TIAHE FT UF @ FTT I qET A
ST I § 1 FAT HAT qEAY Hez¥ 3 F
agi g ?

gwefs Agiea, gW AIOFT AT
g & 1 ST AFAE e g9 faw &y
g FW &, I FY, N T gAaqd
gl & 1 YT Y z@ET fade FAT AEA
gy @ Qe w3 Afwa faa W
g S # 9gfa Aw gmy =feg )
g ot fegdt efiFT § ®eq 71 49 fwar
& @ wifaaided gfazg w1 Fes
frfta 5t a@@ ¥ 39 faoar @
FEATIAT &1 9§ w7 qrfaaded
ifee & goifas & @ faw 1 T
w1 F1fgq |

SHRI N. DANDEKER : Sir, you
asked Shri Piloo Mody a question, and with
your permission, I would like to reply to it.
You asked him and so did the Law Minister
how on earth the chapter about management
of corresponding new banks, which is what
Chapter 1V deals with, could in any way
possibly be affected by anything that might
be done in relation to the clauses to which
even hereafter he may be moving amend-
ments.

Preliminarily, I would like to say that a
whole hecap of confusion has been caused by
their having previously notified the amend-
ments to clause 4, and now that they have
suddenly withdrawn, I have again to start
thinking about the whole structure of clause
4. 1 am mentioning this for the reason
that they are postponing clause 6 ; and I do
not know how they are going to prepare
for it.

1 will read out the provisions of clause
11 in this connection. Clause 11 says :

“‘Every corresponding new bank shall,
in the discharge of its function, be
guided by such direction in regard to
matters of policy involving public
interest as the Central Government
may, after consulation with the
Governor of the Reserve Bank, give.”
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Now, the mode of acquisition, the
manner of payment of compensation, who
is to pay compensation, all this kind of
thing is going to be covered by matters
of policy.

Secondly, more specifically, what clause
13 says is :

“The Central Government may, after
consultation with tb= Reserve Bank,
make a scheme for carrying out the
provisions of this Act.”

1 do not know what the provisions of
the Act are going to be in relation to
clauses 7, 8,9 and 10 which the Minister
mentioned.  “The Central Government
may, after consultation with the Reserve
Bank, make a scheme for carrying out the
provisions of this Act...” ; but some of
these provisions I do not know. Therefore,
I am not in a position to deal with the
provisions of clause 13.

Moreover, item (c) of sub-clause (2) of
clause 13 says :

“such incidental, consequential and
supplemental matters as may be
necessary to carry out the provisions
of this Act.”

If we were to go logically section by
section one knows the point at which these
management provisions come in and there-
fore one knows the main character of the
Bill. The main character of the Bill is
contained in clauses 3, 4, 5 and 6. -These
are the main clauses which contain, what
1 may say, apart from definitions, the main
substantive provisions of the Act. Clause
3 which has been passed, clause 4 which has
been passed, clause 5 which has been passed
and clause 6 which has not been passed are
the main fulcrums, so to speak, of the
character of the Act. I do not know what
it isand I do not know what I shall be
agreeing to when I say :

“The Central Government may, after
consultation with the Res:rve Bank,
make a scheme for carrying out the
provisions of this Act.”

Act means the Act as a whole including
the sections which are held over in, what
you may call, suspense. Wc¢ do not know
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anything about them. They too do not
kpow anything about them. Nobody knows
what the sections are going to be like.
Therefore, my submission is that we really
cannot proceed further.

SHRI GOVINDA MENON : It isa
well known legislative practice to hold over
clauses and go to subsequent clauses. That is
the ruling given by the Deputy-Speaker,
Shri Dandekar and his friend, Shri Gupta
and others. are in effect questioning the
statement or ruling of the Deputy-Speaker,
that some of the clauses over which there
are new amendments will be held over
(Intertuption). Which are the clauses ? The
clauses in Chapter 111 deal with compensa-
tion. Whatever be the decision of this
Parliament with respect to compensation,
Chapter 1V deals with-the management of the
corresponding new banks, and even the
provisions read out by Shri Dandekar are
intended simply to create confusion, with
due respect to him, because these deal
with scheme to be regulated prepared by
the Government in cousultation with the
Reserve Bank. That does not depend upon
the provisions of the clauses held over. I,
therefore, submit there is absolutely no-
thing wrong if we take up consideration of
clauses 10, 11, 12 and 13 contained in
Chapter 1V which stand apart because they
deal with the management of the corres-
ponding new banks. The previous clauses
refer to compensation payable to the exist-
ing banks. Whatever be the compensation
payable to the existing banks we can have
our own ideas as to how the corresponding
new banks should be managed, and I do
not see any reason whatsoever, with great
respect to Shri Dandekar and his wisdom,
how there will be any difficulty to consider
any of the clauses in Chapter 11} and that
was the ruling given by the Deputy-Speaker
earlier (Interruptions).

MR. CHAIRMAN : I understand the
difficulty of hon, Members because Govern-
ment has chosen to move amendments at
such short notice. They are not yet in the
hands of hon. Members. So it is a real, gen-
uine difficulty that hon. Members are feeling.
With all that, I should also say that on
former occasions we have held over parts of
Bills, clauses like this, and considered the
other clauses, and here with all the argu-
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ments given by my hon. friends on this side
1 too feel that without difficulty "we "can
consider clauses 10, 11 etc. in Chapter 1V.
Even though one can argue that there
is a mention of /‘“‘according to the pro-
visions of this Act’”, Chapter III is a very
specific subject of payment and determina-
tion ef compensation, which need not have
any complication on the working of the
new banks. So, I think, we can proceed
with the work of consideration of other
clauses of the Bill. Now we take up clause
10,

Clause 10—{Head office and branches).

SHRI S. S. KOTHARI : Sir, I rise on
a point of order.

MR. CHAIRMAN : No point of order
at this stage.

SHRI S. S. KOTHARI :I have givea
notice of an amendment to clause 10 this
morning. I submit that that also shou'd be
taken up. It is a very small amendment.

\_’SHRI GEORGE FERNANDES : (Bom-
vay South) : I beg to move :

Pagce 6, after lie 5, insert —

“Provided that where his emoluments
exceed Rs. 2,000 per month they
shall be reduced to Rs. 2,000.” (21)

Page 6, line 9.—add at the end—

“which shall not ‘exceed Rs. 2,000
per month.”  (22)

SHRI ABDUL GHANI DPAR (Gur-
gaon) : 1 beg to move :

Page 5, lines 35 (o 38,—

for ‘‘at such place as the Central
Government may, by notification in
the Official Gazette specify in this
behalf, and, until any such place is
so specified, shall be at the place at
which the head office of the existing
bank,”

substitute—
“‘as situated at present’”’ (72)
Page 5, line 44,—

after “Custodian” insert—
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‘‘against whom no allegations have
been made before the date of the
Banking Companies (Acquisition
and Traosfer of Undertakings)
Ordinance, 1969.” (73)

Page 6, line 1,—
after *‘Chairman’’ insert—

‘‘except those against whom allega-
tions have been made for enquiry
before the Banking Companies
(Acquisition and Transfer of Under-
takings) Ordinance, 1969.” (74)

Page 6, line 6,—
Jfor “is of opinion> substitute—

“‘has substantial reasons” (75)
SHRI HUMAYUN KABIR (Basirhat) :
Page 5,—-

Sor lincs-35 to 40, substitute—

“10. (1) The head office of each
corresponding new bank shall be at
the place at which the head office of
the existing bank, in relation to
which it is the corresponding new
bank, is on the date of the commen-
cement of this Act located :

Provided (hat the Central Govern-
ment may, on the advice of the
Reserve Eank, have the head office
located at some other place in the
interest of decentralization.” (94)

Page 6, line 8,—
after “‘bank” insert—

‘““on the recommendation of the
Reserve Bank.” - (95)

Page 6,—
Jor lines 10 and 11, substitute—

“*(4) The Custodian shall hold office
till such time as permanent arrange-
ments are made under section 13 of
this Act for the administration of the
corresponding new bank unless on

Undertaking Bill
the recommendation of the Reserv
Bank he is removed earlier by th
Central Government and ia . such
case a new Custodian shall be
appointed in-terms of sub-section |
(3) of this section.” (96)

SHRI P. C. SETHI : I beg to move :
Page 6, line 6,—
after ‘Central Government may”’, insert

““if the Chairman of an existing bank
declines to become, or to continue
to function as, a Custodian of the
corresponding new bank, or”. (128)

SHRI KANWARLAL GUPTA : I beg
10 move :—

Page 6, line 11,—
add at the end —

“‘Provided that no custodian shall be
removed from his office unless he has
acted to the detriment of the interests
of the bank.” (147)

SHRI MADHU LIMAYE : I beg to
move :

*Page 5,—
after line 40, insert—

(2) “Every corresponding new bank
shall maintain as its branches all
branches of the existing bank
which were in existence immediate-
ly before the 19th July, 1969, and
no such branch may be closed
without the previous approval of
the Central Government,

(3) Every corresponding new bank
may establish branches at any
place in or outside India in addi-
tion to the branches referred to in
sub-clause (2).

(4) Notwithstanding anything con-
tained in sub-clause (3) every
corresponding new bank shall
establish not less than 50 branches
out of which at Icast 25 branches
in rural areas per annum for a

*Amendment printed as corrected, see col. 272
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period of five years or such
extended period as the Centrai
Government may specify in this
behalf. The places where such
additional branches are to be
established shall be determined in
accordance with any such pro-
gramme as may be drawn up by
the Central Government in con-
sultation with the Reserve Bank
and the Planning Commission
from time to time and no such
branch shall be closed without the
previous approval of the Govern-
ment.” (178)

Page 6,—
for lines 1 to 9, substitute —

(3) *“The Central Government shall
appoint such custodian with in
one month of the commencement
of the Act; and he shall be a
person who has not been the
Chairman or Director of the
Corresponding existing Bank, and
shall receive such emoluments as
are fixed by the Central Govern-
ment :

Provided that until the aforesaid
appointment is made, the Chair-
man of the existing Bank holding
office as such immediately before
the commencement of the bank
shall be the custodian of the
corresponding new bank and he
shall be associated by an officer of
the Reserve Bank of India as Joint

Custodian.” (185)
SHRI S. KUNDU (Balasor) : I beg
to move :
Page 6
Jfor lines 1 to 5, substitute—
“(3) The Central Government will

have the power to appoint new
Chairman of the taken over banks
who will bec the Custodian of
corresponding new bank.” (224)

SHRI LOBO PRABHU (Udipi) : I be
to move.

Page 6,—
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omit lines 6 to 11.  (225)

SHRI NAMIBAR (Tiruchirappalli) : 1
beg to move :

Page S line 43,—
afrer “section 13" insert

“but for a period not more than one
month.”  (322)

Page 6, line 3,—
after “‘new bank '’ insert—

“for a period not more than one

month”  (323)
Page 6, line 3,—

for *“during the pleasure of the Central
Government” substitute

“for a period not more than one
month and shall be replaced by a
new one who had no connections
with the bank in any capacity pre-
viously”. (324)

SHRI SHISHI RANJAN (Pupri) : I beg
to move :

Page 6, lines 10 and 11,

for “Central Government”’ substiute—
“Reserve Bank” (352)

SHRI LAKHAN LAL KAPOOR (Kis-
hanganj) : 1 beg to move :

Page 5, linc 46,—
add at the end

*The Custodian of the bank will act
by the advice of a board consisting of
repesentatives of workhers, creditors
Government nominee, representatives
from Industry, Commerce and Trade
and persons having special know-
lodge of Banking, system, accoutancy,
economics.” (375)

ot NS FEATT ;. HeqF  HGIT,
¥ AT F—21 "X 221 21 FT
qawg ¢ & qgt ara @ fadas & g
gIFIL 98 FIgdl ¢ f& 951 & ue-
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zafan w7 o1 g7 UhTEIa d)
FIFX @ & Ud@FI@ F gy ar
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qarat s, foasy 99 ™ 1 aqat @),
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SHRI GOVINDA MENON: With

regard to Mr. Kothari’'s amendment, I shalt
be prepared to have a discussion over thé
matter.

MR. 'CHAIRMAN : Let us finish the
discussion on the other amendments.

SHRI HUMAYUN KABIR (Basirhat) :
To clause 10 as it has been proposed by the
Government, I do know if there are any
more amendments coming to it. But as it
is contrary to what the Prime Minister her-
self has said that the identity of the different
banks will be maintainéd and also that they
will be allowed to function more of less
freely. But the clauses that have been
introduced  introduce an element of un-
certainty. The first line of the clause said
that the head office shall be at such a place
as the central government may by notifica-
tion indicate. Only for the time being if
such a notification is made, it continoes.
In other words, the entire operation of
the bank is put in jeopardy. That is why
I have suggested my amendment. Presump-
tion should be since the identity of these
banks has to be maintained and it should
not be disturbed as far as possible I do
recognise some modification may {be neces-
sary. There may be some necessity to have
those in certain areas where there are mo
l:anking headquarters. There are a few
citi¢s, where a very large number of banks
have their headquarters and there are a
large number of cities where there are not
headquarters at all. In my amendment,
the presumption is that the headquarters
shall continue where it is. But, in case
where the necessity arises especially in the
interests of centralisation and in the interests
of more or less equitable development in
the different regions of the country. That
should be contingent. That is the first
amendment which I have sought to make.

My second amendment is amendment
No. 95. If the existing chairman is appoin-
ted a custodian, I would not make any
comment. If the gentleman bas been in
position for a long time, unless there are -
any grave charges against him, he should
continue and one should not disturb him.
But if a new person is to be appointed, it
should be such a person as enjoys some
confidence in the banking and moanetary
world, and, therefore, any new appointment
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should be on the recommendation of the
Reserve Bank.

My third amendment is this. It has
been provided in the Bill that the custodian
shall hold office during the pleasure of the
Central Government. This is how the clause
stands in the Bill as moved. I have sugges-
ted in place of that the custodian shall hold
office till such time as permanent arrange-
ments are made under section 13 of the Act
for the administration of the corresponding
new banks unless on the recommendation
of the Reserve Bank he 1s removed earlier
by the Central Government and in such a
case a new custodian shall again be appoin-
ted on the recommendation of the Reserve
Bank. The purpose of this amendment is
that the removal or the continuance of a
custodian should not depend upon the
discretion of the Government. I think
Government will also recognise that in such
matters it is always advisable to have a
buffer between the Government and the
particular executive officers with whom they
have to deal. In many cases, advisory
bodies are set up, applelate autborities are
set up, and some kind of intermediary bodies
are constituted so that direct political pres-
sure may not in any way affect any of the
functions of the banks.

My first amendment only puts in a
legal form what the Prime Minister herself
said on the floor of the House, namely
that the intention is to maintaic the
present position and not to disturb it, but
fiom the way in which this Bill has been
introduced, we find that Government are
introducing an element of uncertainty and
they are starting with the presumption that
it shall be at such place, which means some
other place, in other words, it means that
until it is removed to some other place at
the discretion of the Central Government,
it may continue to have its present head-
quarters. Secondly, when a new custodian
is appointed, it should be op the recom-
mendation of the Reserve Bank, aund thirdly
if any custodian is to be removed, it should
not be at the absolute discretion of Govern-
ment but on the recommendation of the
Reserve Bank.

SHRI P.C. SETHI: My amendment
reads :
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Page 6, line 6, after ‘Central Government
may’ insert.

“if the Chairman of an existing bank
declines to become or to continue to
function as, a Custodian of the
corresponding new bank, or”,

“This amendment seeks to make clear
that the Central Government may change:the
custodian if the chairman of the existing
bank declines to function as the custodian,

WY Fa W g g o, 147
qo FT 1 HW HAvedz § a7 FAT 10
OESIRCEcE Lo &

“The Custodian shall hold office

during the pleasure of the Central
Government”.

15.15 hrs,

[MR. DEPUTY-SPEAKER in the Chair,]
1 have added at the end :

“Provided that no custodian shall
be removed from his office unless he
has acted to the detriment of the
interests of the bank.”

HU FRIT FAT TG} 6 A1 faw
@i wh wERw Ty E fr fwaw
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foa®T wqwa ag & fs maddz ¥ eifar
qrad g9 a9 @ 31 g faw -
A A wEifeaT &1 9@z A w o,
feelt o F1e@r ¥ o, Iwr A gar
aFar § 1 #Y Faw ad @M fear g
5 7 ag seRifeaw F1€ Gar w90 F<ar
g fF 9% & gdee & fawg &1 @Y 9ewT
A g2T HfTT—3| I19 T GF
gfuF1z a1 Tfge—afeT ik ag 95
F 52 & favg A1 &7 Af Fw@r
a9 f6T SUF gE A q1Ea aF A
gt gAY =rfgr 1 0 aret ¥ usdawa
o faQy fFar § SeFT 0F ger
Fruded 5 g8 28 X ¢fF @
JIFR F 99 39 fa¥qF % afg ¥Fdg
A 5 g FAT T991 A faesd faw
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T g 5 58 s @i § wlefeaq q
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R agh X N Nfafera wfegua @
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HwEY Fe /Y wTAERT (F7E): SO
araddt St oF & ST F oAy §

St ®qT A YA © gH IAH TH]
F STAF T a1 A & | (=)
. AEd AT fag o Rafae ¥,
wa feet § | w1 wgw ag 2 fs
FIOG H F4T & AAT T AF-AY FHRAE )
ST g 19 61 & § 91 €. .. (@A),

&t e fag (Tgas) : 79 ;Lo
THo THo & fe%aex § 1 ... (sm@wm)...

s FEX A LA G FiG A
gy sma & f5 frg a0 § am@Ew
faags 1 sudt &1 swfag dw #gar
2 fx zod #1$ q1df &1 wfagaT adt &
T AT 3§ AAAQ F1 @A G
FTI ATRT & Ot § qoft wgRT § wFm
fF a3 3T 9 IAYT FT L FA |
Fifs §1 3ad Fr5 AEY a17 TG I
S fF e g1 @ agr @ & E faa
Feeifend #1 aw) gzrsq wafs ag a9 3
fgdl & faeg 1 17 )

MR. DEPUTY-SPEAKER : I would
q hon. Members to be very brief.
Even this morning 1 had objected to the
bringing in of extrancous things, If hon.
Members bring any extraneous arguments
in their speeches, as 1 have noticed just
row, then I shall cut short their speeches.
Otherwise, we shall not be able to conclude
the debate. Hon. Members should be
relevant to the clause and to their amend-
_ments,
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MR. DEPUTY-SPEAKER :
no point of order. I repeat what 1 said in
the morning. This is not the stage for
dwelling on the sins of commission or com-

mission, What was said in the general
consideration need not be rep:ated now.

SHRI KANWAR LAL GUPTA : Why
not ?

MR. DEPUTY-SPEAKER : [ will not
pérmit it in discussion of clause by clause.
Otherwise, we will lose time and it will
have to be guillotined.

SHRI ABDUL GHANI DAR :
to your ruling. But -can you quote the
rule under which you are saying this ?

There is

I bow '
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MR. DEPUTY-SPEAKER : We are on
the clause by clause stage to scrutinise the
clause to add to them or subtract from them.
On that members can argue and ask why a
particular phrase should be there or should
not be there.

SHRI RANDHIR SINGH
Speaker is a rule himself.
wrong,

The
He can do no

it AN TEW AR (JIEER)
a1 £ graar Feifeaeq T friesmn
AR I fAgfd dvgar & A OT
gift =ifge | ueAifas o o A
gt =fge ..

MR. DEPUTY-SPEAKER :
followed him.

1 have
I did not interrupt him.

=Y Wi swrw cawh ;o wT gar
qGAT &1 YAFTA H, FAT IH AW FY
fagfazai 7 g € a1 9z 7 gy 9T
afa it radfas wrare g frgfaaar
g
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[T FATT AR 178 & 1 gad Fx Ffww
sggEar & fawe & fae g gwie
g1 3@ QX fadas ¥ @@ T A FE am@
TR 1 s § 40 gfardy fawg 0
g e gt afawe A ga A
WE I A F qIET WA FroET
g @ mfasr ¥ fagam o &
g7 o A% F1 wow gra A &% AR A
T AL ]

A, 9 faT Y oF @A ;W @
Y TF o=y S Qe R 99%, IR
§C VAYE @ WA s gwyAeqw, gge
T SuF g @A mEr fw g
oyFg Y A gnir ) gEra qww W
& orar f5 gad g e T g ?
FT Ag 937 &1 AEAET & fi5 S oA
F 14T FAAY 95 A ot fF o Iqd
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=it e fag g {6 ST FT
@ & 1| wi9g F7 aifaaf 37 &1 3F IaT
@ g?

=t W THTH QAW TAET | HTE
219 ¥ &1 Ay g @ran fEogw ?

st wy faay : & 77 § ;zaEa
=igar § fF gk gu srafaai & fa¥ ag
7€ §feT sHawaT YEeIgHe  gSedr Ag
T |

foam & X § JX o A7 gwra §
I § AT H 9T F TR @ATE
graggA & wgar g fF a8 « @
IAWA WEIT & IART g7 A fFar amw
o% a%F f& F=a avwRa gRig A
& 1q |

@A am gg 7@ g fF w0 ag
[T g8 AW A} farai § @i &t
ge g Tl

| 1@ 4 & (5 14 &% 79 7oA
O HAREFA AR FaT w0
7 O T O 9 q & 4§ 50 e
1 7z a7 & faw & fag & @
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g1 T S et § @ 25 amEd
REIAT AT F g

HY 37 @S F 9@ (3) F ¥
# fA3gq FAT wigdr § &1 AR
Ja%qIg HIX AT g FEfgg 1 g
FaF el & F37 HIT €T AT TI-AR
UIAATE FT AT FA 17 FA & | AfdT
W gwai g fAUFR ag f
qTg § 1| 1 N qF GHTSEIL FT ®1% 3@
At~ ffz=a giar A8 W@ a9 6% w19 91
&1 & Aifed, ar AT fHEr Al g a7
Hifoe, zreag ¥ 1€ afiggq a8
At d | FEIAIT FT §Ed ST @
UL, G | FfF 5T A R a7
FO F 4% g 1 g2 fodl g §F aw@d
¥ A% & 1 wf3al 1 gaeg, 99 AR
gfaara 3fed | FRI e FA F TW@
FET A5 FIA TG FAT | HOH A
grr f5 wifazama seara § @wg AT
TRFT N X uF a1 FG A F oA A
TF Q2T T A7 5 st 1 A gy,
a4l &1 VL ALY, afFT g geg e &
ars# fafreexi...

SHRI K. NARAYANA RAO : Is that
relevant.. (Interruption)

»ft Torie g ¢ fadi § @ S &
I frwad €1

MR. DEPUTY-SPEAKER : I leave it
to the good sense of the Members.

=t Yo fog : @I guT A &
AamAYT vy fawd ot F1 A6 a9 8
AT gAFT gt W wigw fafex g
ST § 1 gt s fafaee gfvar &
arzw fafaed #1 afiea @@ ¥ i
T § @ §

SHKI K. NARAYANA RAO (Bobbili) ;

1 have a point of order, You cannot stop
me,
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MR. DEPUTY-SPEAKER : We can-
not conclude even one clause if we go on
like this.

=t T} fag ;oo ¥ @w
Aeq F7T 9FF gAd wizw fafre
Fer g ag fawat am #T, Is A
FEFE F@ &7 qg WX FY Frq A
#T @R & | 3TF Fra AT RO

MR. DEPUTY-SPEAKER : What is
your point of order, Mr. Naryana Rao ?

SHRI K. NARAYANA RAO : My
point of order is this, What is the scope
of the Bill ? What is the scope of discus-
sion ? When we discuss the generalities
of the Bill, perhaps we make go a little this
way or that way. But when we are discus-
sing the clauses, our comments and discus-
sions must be in conformity with the
partlcular clause before the House.

MR. DEPUTY-SPEAKER I have
followed your point. I have ruled, but
unfortunately, if a Member brings in extra-
neous matters while arguing his point or
his amendment, ultimately I will have to
jeave it to his good sepse. What else can I
do ?

sy fag : 3@ faw § waw
fafreee & 7o F1 gl fF Amar @ 7

MR. DEPUTY-SPEAKER : I have told
him already.

st ek fag: @ o gw @
FETT 3N | HA 98 AR NAIF T ar
gq\ﬁiz‘(t z FA |

=t wy famd : a8 go9r F AT
AT FAFT AT F AT B R E 7

Y Yo} fog . RO ag w3
aY g7 |8 QFT AT |

SHRI K. NARAYANA RAO rose—

SHRI N. DANDEKER : Sir, can you
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not restrain those self-appointed, spiritual
bodyguards of the Prime Minister ? (Inter-
ruption)

MR. DEPUTY-SPEAKER : Mr. Rao,
intervention because of something irrelevant
or semething unparliamentary, may be all
right. Now, it is over., Please resume
your seat.

stayg famd : agt ox = e
o WA G EUE S mowrafewer
do 2§ 1 g T Y 1 FAT FT Ad)
FIA ? AMAIG A HGIZT I A X
U F gl ) wg W e fF gAdr ot
79 gl 9 fAgew swrafgg ) & @
fae & savar ang ag gaw

IqTEA AGIRA, ;T FgT AT E |
qUTIETE FT AN T A=4gq  fhar
gAT & | T FAIFATR 34T § AT & | 74T
T 3T I FT FIE G607 § ! GHIIIR
¥agrqg auad g1 Fag sgar &5
qIF! qATT-9Ag w9 Ay | wfuyw @
gfus qUIN gy 1 AT §F 79
wrar fs dfufaat & gars & ae §
F&T AF T T | AFFT ara @ i
sz fg@ F1 AT IEIW AT HAY AR
AT AN & ITHT TEAIGT /I A 9T
A% qrEd | § wwan § F w9 w135 e
ag UFE T - A @ wr ) &
fAac g ag o FT W T

TTIFT GO IIFIWRATE | = sy
@ 3 gmya fear 5 2,000 w93
q% WT FL | WA T qAGT FI @ E |
TAifad 9919 F F 9HE FT 49 7L
FTEHY HeEr Agr adr ar ¥ Igwr G
qar§ ¥ gaQ a1a FEAT§ 1 P9 gAR
gt TenEl & fASY F9 FT gar wy
WL | &9 FEET g Fmet 1 9wy
qrew q, S I 9T & AR 9y Ny
& & wgar =1gan § 5 fag aw@ ¥ gon-
qfral ¥ gATs X 5@ e § AT § I6
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a@ ¥ AvaEEr X N amEy %9
A SR AT A St
21 7t Ad awar & fF sNAdr ghew
wieY ¥ wfwea § AT AGrOAS
wHRE gg §Y gar 3 f5 oS
IMIR ZET F AT Fg M AW W
Ty Fy § FIH AGAT FJ
afe qrag ag W wAy € fF owgrue
SrgEd F gUH TS AN FTFF
FA T AR T2 § 1 F A A FX W
a7 fif fastt F161 & TR § 57 931 g7
It g1 TLIFRT F w1 A gH
TR B fear § & amar gy § 7%
AFQE g NarE F aww, dar ffqar
q &gr ¢, 78 & 9T TEq § 4 A
qSTg g FT g0 AT FEATT FQ 3,
Faw dfewr Wedr agf | gEsEe WY
fam % agy & fag, v goang
T aXE Ay, AF@E qur gATAG FIAT
Fr FeaTgl SR wat a% o qF qm
o faslt F16t &1 gaTeq frar 9@
& it AT § FTEUS qET F, T
g ¥, fagR ulaww w1 faar-
fas wew Euar w7 & ¥ W ?
g SN F§ I¥ AT E 1 ST AG-
ST @ ¥ At ghaw A 4y
g ¥ gy § 5 smus anes,
JegI TR HI I qIgT ;X Wy
0T 3851 F UKWWEW F TG F

TR IR T A7 |

SHRI P. RAMAMURTI : Mr. Deputy
Speaker, Sir, my amendment relates to the
personnel of these custodians. The pro-
vision under this Bill is that the existing
chairman will continue as the custodians
unless the Government for any reason
choose to remove any one from that custo-
dianship. Shri George Fernandes and Shri
Madhu Limaye were talking about the emo-
luments of these custodians. While I agree
with them I want to lay emphasis not on
that aspect.

1 want to say that these people who have
been the chairman of many of these banks
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do not deserve to continue as the custodians
of these banks. After all, we have the ex-
perience of the nationalisation of the LIC.
When the LIC was nationalised and the big
officers of the various insurance companies
were brought here as officers we know what
was the result. I am not blaming anybody
particularly. A man may be good, a man
may be bad, but there is a mentality that
has been developed over years of function-
ing. That mentality is to abet, to help, to
aid big business houses in this country.
You cannot today take away that mentality
merely because Government has today
nationalised them. My friends might be
very anxious to keep them, but my point is
that these people cannot bring to bear on
this national sector that outlook that
is necessay if this nationalised sector is to
perform its functions.

Therefore, if it is to perform its func-
tions and if the functioning of these banks
has to be informed with social purpose, as
far as the people are concerned they think
social purpose synonymous with interest of
big businessmen, Therefore, my amendment
seeks that within one month these people who .
have been chairmen of these banks or any of
these banks—not one particular bank—they
shall have nothing to do whatsoever with
the custodianship, and during that one
month they can—because Government has
got to make some arrangements and I do
not except them to make them overnight—
make the necessary arrangements. During
that period of one month I do not want
them to play ducks and drakes. Many things
may be dooe in this one month. So I want
that they should be associated as co-custo-
dians with some other officers appointed by
the Government of India. This is my
simple amendment and I want Government
to accept it.

SHRI S. KUNDU (Balasore) : Mr.
Deputy-Speaker, Sir, my amendment
number is 224. I have suggested in an-
other amendment that there should be an
advisory board consisting of workers, some
experts and persons who have know'edge of
banking to manage these banks. In this
amendment I have suggested that the conti-
nuance of the chairman as custodian should
go and the appointment of custodian should
remain with the Government. Ultimately
they will be under the contro! of the advi-
sory board. When I am suggesting this
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amendment, I want that if the Government
are really keen to pursue the larger social
purpose for which they have taken over
these banks they should see that the men
who directly run these banks have some
sort of abiding commitment to the social
purpose. Otherwise, the entire purpose for
which banks are taken over would be
defeated.

These banks have been taken over not
to perpetuate their transformation into a
certain form. We want that the transfor-
mation should be real and should have some
content and quality. If you want that it
should have a transformation bearing a
certain content and quality, then the men
who man these benks must be really purpo-
sive. They must show their loyalty to the
larger purpose; otherwise, the entire purpose
will be defeated.

We committed this mistake in 1947
when we took over ‘the reins of adminis-
tration from the British. We wanted to
nurture the same bureaucracy with which
the Britishers ruled this country for 200
yoars. We committed the same blunder
again in running the big national projects
in the public sector. We put some ICS or
1IAS people, who had passed the exami-
nation with British history, as directors or
managers of fertiliser corporation or some
such peojects in which they had no bearing.
There were some ICS or IAS people who
had passed out in agriculture, and they were
put as directors or managers of other
public sector units. Those who had no
knowlede of the subject were put there. For
20 years we have been suffering from this
wrong prescription of irrelevancy of
purpose.

This is a very innocuous amendment.
The power of appointment of Custodians
may be with the Government and if there
are some good Chairmen, you appoint them
as Custodians but if there are bad chairmen,
throw them out. As your clause is drafted
you cannot do anything but appoint them
as Custodians. The humiliating thing
about the amendment that has been moved
by the Government is that if the Chairman
does not like he can get out. If he
does not like, he will of course, go out. No
amendment is necessary for that. There-
fore I request the Law Minister to bave-the
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power to appoint Chairman as Custodians,
if so likes, but my amendment also gives him
power not to appoint them. His amend-
ment and clause leaves a lacuna. It does
not mean that you do no: appoint Chair-
men as Custodians but if there are good
people, take them and if there are bad
people .do not appoint them. He is a
reasonable man and sometimes accepts
amendments. I hope, he will accept it

SHRI LOBO PRABHU (Udipi) : My
good friends here have no! realised the deep
meaning of appointing ex-Chairmen as
Custodians,  The reason why they are
appointed as Custodians is to take the line
of least resistance and have people from
the other camp to handle affairs of
nationalisation. Therefore my friends are
making a mistake in insisting that these
people should not be appointed Custodians
because they are ex-Chairmen, If you do
not do that, what is going to happen is that
when you do not have the Chairmea as
Custodians they will be aggrieved parties
and will go to the Supreme Court. This is
a very important point.

No doubt, clause 15 provides for a com-
miitee of advisors and of chairmen thereto
for whom some expenditure may be sanc-
tioned to maintain the interests of share-
holders, but the interest of the bank as such
is not under any Custodian or any Chairman.
So, what the Government has achieved by
this very clever move of appointing Chalr-
men as Custodians is to draw the teeth out
of the bank, to have it just their own way
and, so to say, to leave to others to fight
this battle of the freedom of banks.

‘What 1 have suggested is that since you
have appointed these people as Custodians
even for your own nefarious purposes you
should not have the further power of order-
ing them or of removing them because in
that case not only will these people betray
the interest of banks as they are put in fu-
ture they will do exactly as the Government
orders them. So, I have proposed through
my amendment that this power to remove
the Custodian should be cancelled. This is
what 1 want.

The other relevant point is_this. Who
he is a custodian for ? * Ordlparily, thé
custodian would be for those who have been
deprived of their rights or -property. You
have a Custodian of Evacuee Property, a
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Custodian of Enemy Property etc., but in
this case he is a custodion for Government.
It is such a contradiction in terms. He
should not be called a Custodian because he
is no longer watching the interests of the
erstwhile owners or the share-holders of the
banks. ‘In these circumstances, 1 would
suggest that the clause must be enlarged.
You can have a Custodian if you have
obtained a man from the other side to be
in your camp. But there should be a Chair-
man who will look afier the interests of the
banks and of the sharc hoiders who will be
able to take the case to the Supreme Court, if
necessary, and as is necessarv. That is my
amendment. Therefore, you delete the portion
mentioned by me and also enlarge the clause
to give the Chairman and the Board of
Directors full power to represent the bank
and the full power to spend moncy to defcnd
the interests of the bank.

SHRI N. DANDEKER : 1 have only
one comment to make. [ would like to
hvae an assurance from the Law Minister
that, inconformity with the policy announce-
ment that have been made, in no circum-
stances will the Chairmen or the Custodians
of the Banks will be non-professional bank-
ers. I take it that the purpose which has
been made clear in the speeches of the
Prime Minister and also of the Law Minister
that they wish to continue the process of
professionalising the management of the
Banks will be strictly adhered to. if I have
their assurance, I do not press both my
amendments.

MR. DEPUTY-SPEAKER : Thea, there
are amendments by Shri Nambiar ; he is
not here.

SHRI N. SREEKANTAN NAIR : I am
a signatory to these amendments.

MR. DEPUTY-SPEAKER : All right ;
.you can speak on them.

SHRI N. SREEKANTAN NAIR : Sir,
these are also very small amendments almost
on the lines of those of Shri P. Ramamurti.
We understand the difficuities of the
Goveroment and we do realise that, all of
a sudden, from nowhere, they cannot bring
experts in banking. These people have got

‘10 be continued for the present as Custo-
dians. But I want to urge the urgency and
the. thoroughness with which the Govern-
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ment should tackle this problem. Otherwise,
the Government and the country will fail to
achieve the purpose of nationalisation. First
of all, in sub-clauses (2) and (3) thereis a
contradiction. In sub-c'ause (2), it is said
that the chief executive officer should be the
Custodian and in sub-clause (3), it is said
that the Chairman should be the Custodian,
In some Banks, he may be the same person
but in some other Banks, he may be differ-
eat person. That coafusion has got to be
corrected.

1891 (SAKA)

Then, the Custodian should not be there-
for more than a month. Why ? The con-
tinuity must be there. He is the Custodian
of the share-holders also. The share-holders
are to be paid compensation. Therefore,
what Mr. Lobo Prabhu said is not correct,
to say that he is not the Custodian of the
Government. He is the Custodian of the
Government and of the share-holders. He
is the Custodian of both. But f the policy
of nationalisation of the Government is to
be carried out, I am afraid, these peopie
should not continue for long. Some of
them may know nothing about banking.
But there may be others who know some-
thing about banking, In one respect, . I
agree with Mr. Dandeker that those people
who know something about banking should
be there. But those who know nothing
about banking and who have misused thous-
ands of share-holders’ money in crores and

.crores of rupees should not be allowed to

continue.

SHR1 SHASHI RANIJAN : Sir, my
amendment is very small but it is of a very
far-reaching consequence. As a matter of
fact, the managements of the baoks are the
crux of the question of nationalisation and
the idea of nationalisation, If the manage-
ments are drawn properly, we will meet the
same fate as we are meeting in other public
sector enterprises. From the Bill as it is
preseated to us, it is more towards govern-
mentalisation than nationalisation. I would
request that it must be looked from the point
of view of nationalisation. I see that the
Central Government has consumed all powers
in all matters.

I agree—not very much agree but to
some extent agree—that the Reserve Bank
needs lot of improvement. but I do not
agree that the Reserve Bank is completely
not doing properly its duty. I koow that
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the Reserve Bank has very much put its
hands on the other banks and has controlled
the banks efficiently, if not very efficiently.
So, 1 feel that wherever it is said that the
Custodian shall hold at the pleasure of the
Central Government, it should be ‘at the
pleasure of the Reserve Bank or the Gover-
nor of the Reserve Bank’. Of course, the
Reserve Bank is under the control of the
control of the Government and they can
make improvements. One insitution is
already there to look after the banks and
unless and until we set up another institu-
tion, we have no reasoa to shut completely
the Reserve Bank from laying its hands on
the other banks.

The Government has not given any plan
about co-ordination. the integrated homo-
genous growth of the entire banking sector.
After the nationalisation of these banks,
there will be three or four institutions—the
Reserve Bank, the State Banks, these
nationalised banks, then the commercial
professional bankers may be those who
banks. If at all there is going to be an
apex body, Government must come out with
a complete plan as to what will be the co-
ordination between these bodies., Only then
we can have the full idea, the full purpose,
of nationalisation.

The Prime Minister was good enough to
say that the banking industry would be left
in the hands of professional bankers. 1
have only one word to say in this connec-
tion and that is that it must bs in the hands
of professional Commercial bankers, because
professional bankers may be those who
bave got only book experience, but this
needs persons who are in the commercial
line. Whatever Mr. Dandeker and my
other hon. friend might have said, 1 wish
that the word ‘commercial’ must be added
there.

St AgA AT FIL : INEAN TG,
J wHSHE Ho 3758 | UK UG FETE -
Page 5, line 46,—
add at (the end—

“The Custodian of the bank will act
by the advice of a board consisting of
representative of workers, creditors,
Government nominece, represcntative

JULY 31, 1969  Transfer of Undertakings) Bill 264

from Industry, Commerce and Trade
and persons having special know-
ledge of Banking system, accountancy
and economics.”

| il aF &1 wefega g &Y
57 & T @ § o> wsaw ¥ 0
W, ST qLFR 99 TART TENA-
FW FT W@ T qGESFE F I E
9 QR0 & wwar & 97 F gd o o
Fmafrar 2 5 27 i & whafafy
W@, % sfafafudi & @ 3 & awwar §
fe a1 gATA A awg ¥ D
q7AT § A WA I@ I W A (A @
gFdl @ faed fac fagas o fear
TaT R 1

MR.
Kothari.

SHRI S. M. BANERJEE (Kanpur) : I
want to oppose the Government’s amend-
ments.

MR. DEPUTY-SPEAKER : I will call
you later on.

DEPUTY-SPEAKER Mr.

Mr. Kothari may move his amend-
ment.

SHRI S. S. KOTHARI : I beg to move :
Page 6, after line 11, insert—

“(5) The Custodian shall be designated
as ‘Chairman’ from the date of
commencement of this Act.”

We have heard of the Custodian of
Enemy Property, and Custodizn of shares,
but with regard to full-fledged new banks
which will be public sector companies, I do
not understand what it means, unless it is
enemy property in terms of class war,

1 do not understand how you can term
as custodian, persons who will enjoy very
high status. They will also preside over the
Advisory Board and the Board of Directors.
Therefore, they should be designated as
Chairmen. This is a very simple amend-
ment. I hope Government will accept it.

MR. DEPUTY-SPEAKER : What do
you want Mr. Banerjee ?

SHRI S. M. BANERIJEE : The amend-
ment tabled by Shri Samarendra Kundn
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depends upon the free will to the Chairman.
If the Minister aceepts amendment No. 224,
then I will have nothing to say. If he does
not accept it, then I wlll explain further.
The present chairman is co-extensive.
Whether a particular Chairman of a parti-
cular Bank believes in nationalisation or not,
he will become the custodian according to
the law. My contention is Government
should reserve the right, should have some
power in the hands to change that particular
person if they so desire. I am opposing to
this particular amendment by Government.
" Let them accept the amendment of Mr.
Kundu,

SHRI TENNET! VISWANATHAM : I
am also apposing it. They have supported the
nationalisation for good motive. After 24
hours their minds might have changed. The
original proviso is good enough. It says that
the Central Government may appoint any
other person as the Custodian of the Bank. It
is a beautiful proviso. It is an effective ans-
wer 1o all the criticisms made that the Govern-
ment are really perpetuating the old system.
But, on the other hand, here comes the Law
Minister with an amendment which binds
him. In that he cannot touch anybody.
Exactly what my friend fron: the Swatantra
Party, Mr. Dandeker, said was that nobody
shall be touched. On the other hand, the
original proviso was good. If they find it
necessary to change, they should change.
Here comes an amendment which unnecess-
arily extracts the power to the Government.
Sometimes, the person may not believe
in nationalisation. They are all supposed
to be professional man. While the Banking
Regulation Act continued all these years
while the Reserve Bank is exercising this
control over these deposits, they are used
only for concentration in a few hands.

16 hrs.

That is what we have been observing.
Somehow or other, the results we see do
not logically flow from what has been done.
They had perfect freedom, perfect control
and perfect regulation ; yet concentration of
wealth in a few hands has been the result,
These funds had teen utilised only to help
big business. It is to undo this that Govern-
ment had the good idea of nationalisation.
But now they arec binding themselves
bhand and foot. Therefore, I would ask

SRAVANA 9, 1891 (SAKA)

Transfer of 366

Undertakings) Bill
minister to with how the govern-
ment amendmeot. The other amend-

ments also won't be necessary because
wherever it is necessary, they will remove
the custodian ; otherwise, if they are good
men, they can continue.

SHRI GOVINDA MENON: Cl 10
deals with the head office, Custodian etc.
There have been very valuable sugges-
tions. Shri Dandeker did not move his
amendment and said he would not
do it provided I would assure him that the
management of the bank would be entrusted
to people who know banking business. The
Prime Minister has said—I think repeated it
—that is the idea. Therefore, there need
be absolutely no anxiety on the part of
anyone in this House that we are going to
import anyone else who doss not know the
A B C of banking to run these banks.

SHRI KANWAR LAL GUPTA : No
political appointments,

SHRI GOVINDA MENON : Some of
these people may have politics.

That is a different matter.
avoid it.-

We cannot

Now arises the question of the custo-
dian. Three members have spoken about it
in different strains, Shri Lobo Prabhu,
Shri Ramamurti and Shri Kundu. Imagine
for a moment what happened. The Ordi-
nance was issued on 19 July,

=Y e WY e HN O FEr
fr fad faare ldwey &, SA&r 4
@ 17 |

WS e See—yfs o g2 ]
&5 5G] yav phaakel] SIS Lo S 2
[- a6

SHRI GOVINDA MENON : I will
come to that By virtue of the Ordinance
on 19th July, these 14 banks came into the
custody of the Government of India, Would
it have been possible for Government to
go about and find people who will run the
bank ? The practical method was to ask
the persons who were then Chairman to
continue as Custodians. There is nothing



267 Bank{frg.Gys. (Acquisition & - JULY 31, 1969 ~ Transfer of Undeértakings)-Bill 368

) [ Shri Govinda Menon ]

wrong in the word ‘Custodian’, They are
persons who hold custody of the banks on
behalf of Government. I want to remind
the House that this was the word used when
life insurance business was nationalised some
years ago,

Shri Ramamurti arnd Shri Kundu do
not want the existing Chairmen to continue
as Custodians. The existing Chairmen are
professional bankers who have run these
banks. Unless these banks are prosperous
and flourishing banks, Government would
not have gone to nationalise them. There-
fore, under the tutelege of these 14 Chair-
men, these banks have been flourishing.

Shri Sreekanatan Nair and some
others want to provide in the Bill itself
that they will continue for only a month
ortwo. 1 want the House to consider
whether that kind of formulation is possible
in a Bill like this.

1 will now say why the amendmeni of
Shri Sethi tecame necessary. Cl. 10 (3)
says :

“The Chairman of the existing tank
holding office as such immediately
before the commencement of this

Act shall be the Custodian of the
corresponding new bank and the
Custodian so appointed...... ”

We wanted to provide for a contingency
in which one or other of the Chairmen of
these 14 banks may say- ‘I do -mot want to
be there’.  Therefore, we thought this
amendment necessary. If they do not
agree, we can appoint other persons, It
is not at all the intention of Government to
cause dislocation. There were friends here
who suggested that when the banks are
taken over, the employces should be left
undisturbed. For a transitional period, we
want to sec that those who have been
working the bank upto now continue as
Custodians. Other questions may arise.
Suppose they do not behave properly or
are not doing things well Sub-clause 4
meets that contingency as the custodian
shall hold office during the pleasure of the
Central Government. A suggestion was
made by Mr. Dar, as also Kabir who is not
here, that there should be provision that
they can be removed only for proved mis-
conduct, etc. The result would be to raise

the position of custodians- and- ofhers-to
the status of Government servants who are
governed by article 309 of the Constitu-
tion. That way we cannot carry on. the
management of commercial banks. Then
comes the point raised by Mr. Fernander
and Mr. Limaye regarding salary. What
they-on the one hand say and what Mr.
Dandekar and others on this side say do
not go together. If you want persons who
know something about banking, with some
expericnce of banking, it may not be
possible for us to get such persons for Rs.
2,000. If you want to get as custodians
and managers. persons on Rs 2,000 they
may not kncw anything about banking.
That is the difficulty we are placed in. But
I agree that there should be no -extravagance
and that is the object of the Government
also. In the matter of the conduct of the
nationalised banks, Government has to
steer a middle course. They have to see
that the bank is run by persons who - know
the business of banking, Because it is a
nationalised bank, an agriculturist walks ia ;
he wants some money and he may say ;
give him some money. Or any man with
a small business goes in and he says : give
him some money. If inexperienced persons
are appointed that kind of thing will happen.
On the other hand we have to see that the
conception of credit worthiness is changed.
The old conception that only a man with
some property or huge accumulation of
holdings in gilt edged securities or otherwise
can draw from bapok-that should go. There-
fore. wé must have an arrangement under
which co-operatives will  directly deal
with agriculturists and advances to the
agriculturists are also protected. With that
view we shall be drawing up a scheme which
would not be an autocratic scheme but
which will be placed before the House as
provided for under clause 30 in consulation
with the reserve Bank.

Mr. Limaye had a very interesting amend-
ment (0 his credit that each of those four-
teen banks shall estalish fifty brances every
year and it would come to this: every
year 700 ncw branches of these banks will
be established. I think he did not consider
the consequences when he moved the amend-
meat. :

st 7y fowd : @iEr g ) S9reRy
qzq, AW cqFE AE WIST 1 ¥
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SHRI GOVINDA MENON : The
consequence will be that in the course of a
few years, the country will be floodcd with
banks and nothing else.

SHRI MADHU LIMAYE
point of Jorder. He has not

On a
read the

amendment. I quoted the number for him.
o7 178 afzn
SHRI RANDHIR SINGH : Let us
hear him.

‘MR. DEPUTY-SPEAKER : He is not
opposing the opening of branches in the
villages, Only he referred to the number.

=t Ay fomd @ TAFT AR 93
st | § 7% @1g § AAA WEA |
700 FIYST gY FFAT, IFF AT FIAQW
&% & g1 a1 ag 9ig §i@ qF @
fau w21 1 @R TR A #fuF awg
TqT gFAT 21 ¥ uF W AHsHE 927 A
g 1...(WA ) AR AZ A/TAAT 2
ar 7 wifadr

SHRI GOVINDA MENON: I shail
stand corrected if there is a printing mistake,
because the amendment reads as foliows :

“Notwilhstanding anything contained
in sub-c'ause (3) cvery corresponding
new bank shall establish not less than
50 branches per annum...” -

That-is what I referred to :—

“out of which 25 shall be in rural
areas” etc. v

What I said is, if this is adopted and
incorporated, it will be a mendate in the
statute that 700 braoches shall be opened
every year: 50 multiplied by 14.

SHRI MADHU LIMAYE : Printing
€rror. -

-“SHR1 GOVINDA MENON: That is
why I said if it is a printing -error, ‘1 stand
corrected. _The idea is that there should
be branches where they are necessary. In
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a statute like this, where we lay down the
principles, .we <caonot say how many
branches shall be opened every year, etc.
Therefore, I hope that all these amendments
will be with drawn ; and | accept Mr:
Sethi’s amendment.

st fagfa fas (@WAgd): ¥ 50
F3¥ —zaat Tfgu g, g9zg, av AW
atat g3 9 1 9y fF A9 sAF qE I
£ 60-7 0T a7 & £ AW FEA
=gy dra, 71", a1 9919 AT 9L &
g @t | gL faq F A Har g an
ot Teg aAn IgA A FE WM A& |
afql Y ;i T WA & AT IFHT 9P
gerfrar mar @ 1 § Tg@r§ W9 wgA
Fifaw | fr a¥ afal gz oF g awd
I L (mFEmE)...

SHRI R. D. BHANDARE :
Centre) What is the procedure . you- are.
following ?  After the reply to the debate

on the amendments, you are allowing him
10 speak. h

(Bombay

st fawfq fawr: oo g9 q%E #r
FAT IAEAT A FW @9 A ?
..(saFuT) ...

ot T fag : & oF a@ Fa
qrgar § fF oF I g o g7 & ag
SR & fF 25 gMTHT ATAEY II FY AT
A TV EH qg F @I FiAT Ag7 A §
gy 7410 aia) 1 Arad gfiww ¥ 57
TATTE 1T & | gT i W@ &Y A
Q1T 9F7 & a1 a7 @gral § ¥ oA
a1 7t 7 zafag a0 ganfear ag &
saa qrag woq § ;g wifaw ge
arfzg | g@d  mAmEr wWR FE WSy
geeiz gaQ a6 § a1 = 7y fawd.
N aE ¥ AR § I FI@ o A
qEFIT F A FAX TG AT AAHE
@21 .. (WA qF ARASE-
T ¥ 45%QT AT A1 wEEr ATy
‘faa¥ gfcaa, dwas mifgard, fFaT o
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A § 1 5% FAT FY FE A TR I
IE J A ORI E A SEF qEAr
arfge 1@ Az F A eAF Aa

MR. DEPUTY-SPEAKER : If you want
to open a debate a second time, that is not
possible now. You want some sort of
assurance ; he has said that every effort
will be made to open branches. keeping the
banking and other interests in view. Beyond
that, what assurance can he give ?

SHRI GOVINDA MENON : 1 am
ex'remely sorry that I have been misunder-
stood. All that I meant was that there can
be no rigid provision such as is contained
in Mr. Madhu Limaye’s amendment. But
the policy of the Government would be this.
1 can give an assurance to friends here that
it will be our attempt to see that there will
banks in the rural areas.

SHRI - RANDHIR SINGH :
cent of them,

SHRI GOVINDA MENON : And the
Reserve Bank has not said that they will
only be in towns. Unless the policy is to
open as many branches in the rural areas
as the requirements of the rural population
demand, it would be of no use. The
branches in the towns are intended to draw
the deposits, and we will have as many
branches as are required in the rural areas
to serve the purpose of the rural people
(Interruption).

MR. DEPUTY-SPEAKER : 1 shall put
all the amendments, excepting Government
amendments, to clause 10 to the vote of the
House (Interruption).

SHRI SURRENDRANATH DWIVEDY
(Kendrapara) : Sir, the Minister has not
said whether he is accepting or rejecting
the amendments that some of our friends
have moved to this clause.

MR. DEPUTY-SPEAKER : He said
that he was not accepting any amendment
except the amendments moved by Shri
Sethi. Unless he conveys to the House
and to the Chair his willingness to accept
any amendment, there is no acceptance of
any amendment, So I will put all the other
amendments together.
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SHRI KANWAR LAL GUPTA : Sir, 1
want amendment No. 147 to be put
separately.

SHRI GEORGE FERNANDES Amend-
ments Nos. 21 and 22 may be put separa-
tely.

SHRIS. KUNDU : No. 224 may be
put scparately.

SHRI NAMBIAR : Nuuber 324 also.
it vy fowd : AU AT AW
qETE |

MR. DEPUTY-SPEAKER :  Order,

order. The hon Member is not the master
of rules, Once the process of voting begins
no point of order can be raised. 1 am not
prepared to hear any point of order now.
Iam pow asking hon. Members whether
they want any amendment to be put to vote
separately. 1f the hon. Member wants any
amendment to be put separately he may
tell me the number.

stwyg famd :gEt & ax H
{7 ANSHT @ Ay qE FG¥ K AW
sfaFrz 3

=) T fag : wg faay ot sz
qEhT aTd TEY FeA | FAHT FATAT g
AT gz /WA AN I@IZ R E

st vy fam? : 178 § @ 1= fafen
Ut & | 99 9 To o Hro o &
IRHF G JT IAF FIT gEET FI |
5 qieg 1 A IqY ATAwEIH @Y
T2 | &1 IFHT FWE qIT FAT 915 |

MR. DEPUTY-SPEAKER : The ques-
tion is :
Page 6, after line S, insert

“Provided that where his emoluments
exceed Rs. 2,000 per month they shall
be reduced to Rs. 2,000 (21)

Page 6, line 9—add at the end —

*‘which shall
per month”

The Lok Sabha divided :—

not exceed Rs. 2,000
(22)
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Abraham, Shri K. M.
*Azad Shri Bhagwat Jha
Benerjee, Shri S. M.

Bharti, Shri Maharaj :Singh

Biswas, Shri J. M.
Brmahanandji, Shri,Swami
Brij Bhushan Lal, Shri

Dwivedy, Shri Surendranath_

Esthose, Shri P. P.
Fernandes, Shri George
*Gajraj Singh Rao, Shri-
Gopalan, Shri P.

Guha, Shri Samar
Haldar, Shri K.

Jha, Shri Bhogendra

Jha, Shri Shiva Chandra
Kalita, Shri Dhireswar
Kameshwar Singh, Shri
Kapoor, Shri Lakhan Lal
Kundu, Shri S.

Kushwah, Shri Yashwant Singh

Achal Singh, Shri

Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmed, Shri F. A.

Amat, ShriD.

Amin, Shri R. K.
Ankineedu, Shri

Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.

Basumatari, Shri
Bhagavati, Shri

Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Birua, Shri Kolai

Bohra, Shri Onkarlal

Buta Singh, Shri

Chanda, Shri Anil K.

Limaye, Shri Madhu
Madhukar, Shri K. M.
Mandal, Shri B. P.
Mangalathumadam, Shri .
Meghachandra, Shri M
Misra, Shri Janeshwar
Nair, Shri Vasudevan
Narayanan, Shri

+ Nihal Singh, Shri

Patil, Shri N. R.
Ramji Ram, Shri

.Satya Narain Singh, Shri

.NOES

Sen, Shri Devan
Sharma, Shri Yogendra
Shastri, Shri Ramavatar

Shastri, Shri Raghuvir Singh - ... .

Shastri, Shri Sheopujan

Shastri, Shri Shiv Kumar .

Thakur, Shri Gunanand
Viswambharan, Shri P,
Yadav, Shri Jageshwar

Chanda, Shrimati Jyots,n; ’

Chatterji, Shri Krishna Kumar
Chaudhary, Shri Nitiraj Singh

Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri '
Damani, Shri S. R.
Dandeker, Shri N.

Das, ShriN. T.
Dasappa, Shri Tulsidas
Deo, Shri K. P. Singh
Deoghare, Shri N. R.
Desai, Shri C. C.
Deshmukh, Shri B. D.
Dhuleshwar Meena, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

o

*Wrongly voted for AYES.



378 Banking Cos. (A

Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gautam, Shri C. D
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.
Godwer, Shri Nanja
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hazarika, Shri J. N.
Jadhav, Shri Tulshidas
Jadhav, Shri V. N,
Jagjiwan Ram, Shri
Jamna Lal, Shri
Kahandole, Shri Z, M,
Kamble, Shri

Karan Singh, Dr.
Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Khan, Shri Zulfiquar Ali
Kinder Lal, Shri

Krishna, Shri M. R.
Krishna , Shri S. M.
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri B
Lobo Prabhu, Shri

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mabharaj Singh, Shri -
Mahida, Shri Narendra Singh
Majhi, Shri Mahendra '
Mandal, Shri Yamuna prasad
Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri
Mehta, Shri P. M.
Melkote, Dr,

Menon, Shri Govinda .

Minimata Agam Dass Gﬁ:u,_ Sliri_mqi .

Mirzd, Shri Bakar A_]i
Mishrp, Shri Bibhuti
Mishra, Shri G. S.

‘Mody, ‘Shri Piloo s -

Mrityunjay Prasad, Shri
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Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Murti, Shri M. S.
Naghnoor, Shri M, N, -
Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pabadia, Shri Jaganath
Palchoudhuri, Shrimati Ha
Pandey, Shri K. N.
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Patel, Shri N. N.

Patil, Shri Anantrao

Patil, Shri Deorao
Patodia, Shri D. N.
Poonacha, Shri C. M.
Pramanik, ShriJ. N.

. Qureshi Shri Mohd. Shaffi

‘Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajasekharan, Shri
Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak Shri Chowdhary
Ram Swarup, Shri
Ranma, Shri M. B.
Rane, Shri

Ranga, Shri

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao. Dr. V. K. R. V.
Reddi, Shri G. S.
Reddy, Shri Ganga
Reddy, Shri R. D.
Reddy, Shrimati, Sudha V.
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Saigal, Shri A. S.
Saleem, Shri M. Yunus
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Salye, Shri N.'K. P.
Sambasivam, Shri
Sankata Prasad. Dr.
Sant Bux Singh, Shri
Savitri Shyam, Shrimati
Sayeed Shri P. M.
Sen, Shri Dwaipayam
Sethi, Shri P, C.
Sethuraman. Shri N.
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Shashi Ranjan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramanand
Sheo Narain, Shri
Sher Singh, Shri
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shivappa, Shri N.
Shukla, Shri S, N.
Siddeshwar Prasad, Shri -
MR. _DEPUTY-SPEAKER : The result*
of the division is :

Ayes 42 ; Noes 177.
The *Noes’ have it.
The motion was negatived.

MR. DEPUTY-SPEAKER : Now I am
putting amendment No. 147 to the vote of
the House.

Amendment No. 147 was put and negatived. ~

MR. DEPUTY-SPEAKER : Now I am
putting amendment No. 178 to the vote of
the House.

SHRI MADHU LIMAYE : As corrected.

MR. DEPUTY-SPEAKER : Yes, as
corrected.

. Amendmeny No. 1781, was put and negaative.

MR. DEPUTY-SPEAKER : Now I am

putting amendment No. 324 to the vote of
the House

SRAVANA 9,
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Sinha, Shri Mudrika

Sinha, Shri R. K. _

Sinha. Shrimati Tarkeshwari

Snatak, Shri.Nar.Deo -

Solanki, Shri S. M, SR
Somani, Shri N, K.
Sonavane, Shri

Supakar, Shri Sradhakar
Surendra Pal Singh, Shri
Sursingh, Shri

Swaran Singh, Shri
Tiwary, Shri K. N.

Ulaka, Shri Ramachandra
Veerappa, Shsi Ramachandra
Venkatasubbaiah, Shri P.
Venkatswaniv. Shri G.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri

Vyas, Shri Ramesh Chandra
Yadab Shri N. P,

Yadav, Shri Chandra Jeet

78

Amendment No, 324 was put and negartved .

MR. DEPUTY-SPEAKER : Now [ am
putting amendment No. 224 to the vote of
the Honse.

Amendment No 224 was put and negatived.

MR. DEPUTY-SPEAKER : Now I put
amendment No. 375 to the vote of the
House.

Amendment No. 375 was put and negatived

MR. DEPUTY-SPEAKER : There is
Government amendment No. 128 moved by
Shri P. C. Sethi.

The Question is :
*Page 6, line 6,—
after ‘*Central Government may",insers

“*if the Chairman of an existing bank
declines to become, or to continue to
function as, a Custodian of the
corresponding new bank, or”  (128)

The motion was adopted.

*The following Members also recorded their votes for NOES : Sarvashri G. S. Dhlllon,
M. G, Uikcy, Shashi Bhushan, Randlnr Siagh, Bhagwet Jha Azad and Gajra) Smgh Rao;.

tCorrected Amendment No. 178, see col...
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MR. DEPUTY-SPEAKER : Now I put
all other amendments together to the vote
of the House.

Amendments Nos. 72 to 75, 94 to 96, 186
225, 322, 323, 352 and of Shri S. S. Kothari
were put and negatived

MR. DEPUTY-SPEAKER : The dues-
tion is :

“That Clause 10, as amended, stand
part of the Bill”

The motion was adopted.
Clause 10, as amended, was added to the Bill

MR. DEPUTY-SPEAKER : Before I
take up clause 11, as I said this morning,
we had allotted some. time. and that time
had been exhusted long ago. I am very
reluctant to apply guillotine because it is an
important measire” and I ‘want to give as
much opportunity as possible to hon.
Members. But even- then there is a limit, I
find it dithcult. 1 put it to the House.
There are two courses open. There is a
dis¢ussion dnder Rule 193  on law and order
situation in -Delhi at 5 O’Clock today. I
suggest it could be taken up next week...

SHRI KANWAR LAL GUPTA : 1
don’t mind. -

“ MR. DEPUTY-SPEAKER : ...and we
‘may comtinue tlause-by-clause consideration
of the Bill till 6 O’clock. and at 6 O’clock we
may apply guillotine in respect of remaining
clauses other than those which have been held
“over ‘for tomorrow Those clauses will be
exchided.

SHRI SURENDRANATH DWIVEDY :
How can you apply guillotine today ?
(interruptions)

‘MR.” DEPUTY'SPEAKER : With the
concurrence of the House, we have post-
poned four or five clauses.

. SHRI N..DANDEKER : Let the clause-
by-clause consideration go on only till
5 O’ Clock. We cannot go on beyond that.
We have got other engagements also. We
should stop at 5 O’ Clock -and tomorrow
we can go longer. We will see tomorrow.,
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MR. DEPUTY-SPEAKER. :-
tomorrow, we will apply guillotine.

R Then;

SHRI TENNETI VISWANATHAM '
What is guillotine in regard to a” Bill?'1
have not understood it.

MR. DEPUTY-SPEAKER : You will
find other instances also. The Business
Advisory Committee recommends time. As
we extend time. But there is
some limit somewhere, I have ‘extended
time four times.

SHRI P. RAMAMURTI
sion is that the Government

: My submis-
itself has not
In this
matter, the Government is to be blamed.
At the last minute, they go on bringiag
forward amendments after amendments
with the result that you have to hold over
certain clauses. When that is the position,
why try to guillotine it 7 Let the other
Members also move amendments and speak
on them, It might take half an hour or so
more, If you are not able to finish by 5 O’
Clock, you need not apply gmlloune. Let
us go over tOomorrow.

MR. DEPUTY-SPEAKER : Tomorrow
we will apply guillotine.

SHRI D. N PATODIA :
fault of the Governmeat.
to this.

It is the
-We cannot agree

SHRI SURENDRANATH DWIVEDY :
You say that some time has been fixed and
that scheduled has to be followed. We agree
there, but the whole thing is this. As you
know, we wanted 15 hours, but these people
were not prepared for it.. Now it will go
for more than 15 hours, but ina very
haphazard manner. Tomorrow we are going
to get new amendments ; we have to study
them, consider them and then go over to
the -.other Clauses. - To .say that you would
guillotine it would be very unfair -; that
will be contrary to the practice that we
have been following. Guillotine:cannot be
applied to this Bill because Government has
been bungling from the begioning. They
wanted to stall the progress of the Bill. The
Law Minister had the cheeks to say that.
These people have not applied their mind
to the Bill. They wanted to get it passed in
two days..,
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guillotine me.

: Don't

SHRI SURENDRANATH DWIVEDY :
A person so irresponsible as that should be
guillotined.

. MR. DEPUTY-SPEAKER : Now let us
£0 to the next Clause,

Clause il—Carrespanding new bank to be
guided by the directions of the Central
Government).

SHRI ABDUL GHANI DAR : I beg to
move :

Page 6, line 19,—
add at the end—

«if the Supreme Court does not

pullify it (76)
SHRI D. N. PATODIA : I begto
move :
Page 6,—

for lines 14 and 15, substiture—
‘“‘involving" ‘public_ interest as the
Reserve Bank may, whenever neces-

sary in consultation with the Central
. Government, give.” (100)

Page 6,—
omit lines 16 to 19 (101)

SHRI SHIVA CHANDRA JHA : I beg
to move :

Page 6, line 15,—
after “Bank” insert—

“and the the

employees of that Bank™.

representatives of
(113)

SHRI P, C. SETHI : I beg to move :

Page 6, line 13.— ‘

(1) for *“function”, substitute—
“functions” ;

(i) for “direction”, substiture—

“directions™; - , - (129)
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SHRI KANWAR LAL GUPTA : I beg
t0 move :

Page 6, line 15,—
add at the end—
“subject, however, to the condition

that there shall be no intervention in
the day to day administration and

affairs of the bank.” (148)
SHRI MADHU LIMAYE : I begto
move :
Page 6,—

after line 19, insert—

«(3) Every corresponding new bank
shall utilise the additional deposits
received by them over the deposits
as on 19th July, 1969 in lending to
various sectors of the economy as
per the proportions specified in this
behalf by the Central Government
and such proportions shall not be less
than the undernoted ' percentage :—
Small-scale industries 20 per .cent
Agriculture-small farmers 40 per cent
Self-employed persons 10 per cent.

(4) Notwithstanding ~ anything  con-
tained in any law at present in “force,
the Central Government shall appoint
a one man Tribunal with a person
who is or has been or is qualified to
be a Judge of a High Court or the
Supreme Court to go into complaints
relating to cases of corruption in
sanctioning of advances or * other
facilities by the various authorities in
the corresponding new banks, the
minimum punishment for which -shall
be two years imprisonment extending
upto five years.” (179) o

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : I beg to move :

add at the end—

“and in accordance with the policies
laid down by the Apex Body.

The nationalised baoks as specified in
the First Schedule and -such -other
banks which might hereafter be
included in the First Schedule shall
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| Shrimati Sharda Mukerjee ]

be subject to the credit policies laid
down by the Apex Body and shall
observe the percentage allocations to
the different sectors of the national
economy”’. (199)

SHRI LOBO PRABHU : I beg to move :

‘Page 6, line 14,—

for “Central Government™

(226)
SHRI N. DANDEKER : 1 beg to move :

- Page 6, lines 12 to 15

substitute —

*‘Parliament”

for sub-clause (1) of clause 11, substitute—

“Subject to the provisions of this Act,
the provisions of the Banking Regu-
lation Act, 1949, as applicable to the
existing banks'immediately before the
commencement of this Act shall

apply to the corresponding new
banks”. (287)
SHRI BIBHUTI MISHRA : 1 begto
move : .
Pages 6, line 14,—
after “involving™ insert ‘‘rural” (344)

" Page 6, line 17,—
after “involving” insert “rural.”

SHRI SHASHI RANJAN
move :

(345)
: I begto

Page 6, line 14,—

for “Central Government” subsritute—
“Governor of Reserve Bank™ (353)

Page 6, line 15,—

for *“Governor of the Reserve Bank”
substitute—

*Central Governme_nl" (354,

Page 6, lines 17 and 18,—

for ““Central Government” substirure—
“Reserve Bank™ (355)

Page 6, line 18,—

for “Central Government™ substitute—

“Reserve Baok.” (356)

JUi_Y 31, 1969 Transfer of Undertakings) Bill

.

284

oft wy fomd : wieHcE § aga &
Tafaat §, § e gdq fafafex #
Zar

SHRI SURENDRANATH DWIVEDY :

. Before you call upon anybody to speak, I

would like to say this. Tomorrow the
Government is coming with new amend-
ments on as many as six or seven Clauses.
Tomorrow we would practically bhave only
one hour for this because I do not think
that before 2 O'Clock it would be possible
for us to begin the discussion on this Bill.
The Private Members' business starts at 3.00
P.M. Is it possible for us to finish all these
Clauses and also the Third Reading within
one hour ? Is it at all possible ? It has to
be held over to the next week ; it cannot be
finished tomorrow ; within one hour we
cannot finish it.

st FaTA TA: 99 FA gag
gFER F guedz fad as & gwar &
fF 3% wHslza % gw 1 wHHew
FWag | g F AW A & fF gER
T I q 747 AASHE WA T § FAfF
ot S ) g wgw s A
FqT HAEHT FIAT § | ITH AASHE AR
& q1E IS gH W FAT GO W
fa gn v @ & wAsHe R @9 §
TR GIAIL F faw I A g
1 A wAeHT @

MR. DEPUTY-SPEAKER : We shall
discuss about time and everything tomorrow.
1 cannot say anything now.

=t SaE g AT W9 § FA
REFMIIER FTEam R R
% frag a7 a5 =1 wASHE 3 <F
o gATHT AIEA, qEl ;man, Ny fq
aET | § A9 GIU @R T AT
q1gar §, SuFt aifawr @/r wgm g
IHATT #T g0 AHSHE AGT | Iq a7
w1y &1 frefer adf 3 anfed

MR. DEPUTY-SPEAKER : I have al-
ready assured the House about the new

a

an ..(Interruptions) .
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WeaEm A @ 5@ §

A AN F RAm e w & 0

¥ gle oz § ok MR @A @

Ay Rwrda g @ 2

St WegN T TR : gAreAE WA,
& wr9% a1q Fiarake war gur,fad @
foe s wifglz qz g & Fgar
argar g 5 ¢

SEIATT ¥ § T F1X A
fanreg & @ T A ¥ dN L
AT 43T |
¥fFT qwlew mfag & -

“EHAgT A T A gW *1 W g9
T |aT g "’

oS IAF gEd qg 3 fF gAwr
g @ Al § f5 oag wm s<q oaw
wWE agszmr @ wAy § fF
gfexr ot ag smAeY & f& gw gdAw
Al § gEw A &) gasr qifad
Tt | AT &, sAdr @ifad s
Ffea Sad T Az F E o w wE
AT 421 @ WAM a1 gA & SaET
AT FT W | gW AR F AQ A faw
@AY & 5 T ag @réf ad @) mifed
geqIX S+E AgY far wifgy fF ag
HEEAT FT |

Lekamalyl ,vs s 2]
UyS ayslyS agle é & it - cppe

33 ke Shpal 2] e g0 Sy [y
—&5 gp Woly LS yae - Wiyl

di.g.} ULﬁ ¢)K )’,JO 2 ddjb Ulﬁ
2 F9b b SO dain 5T gb ek
Joas ylai
- &l ‘_,.z.. u‘é’
P e U o U r"
u" Uty s ol s i
nio,m,b]d A & u,‘la‘_s L’)]c'

SRAVANA 9, 1891 (SAKA)

Transfer .of 286

Undertakings) B:Il
oot s 58 WS H S gy
&9 ‘_’J.)JK ’)63' & 5, Sl P sl
ute pslelaa LyRil b oS gan Hls
C Rl gl S o - Sl o S
k) - Kala ety (O] - 8 Saf
S8 K e S & oom S )
wlagi Kl oo pp 37 E Sl o2 [os R
ué)‘ W 4.)L! uJ -4“2‘3)5
Ptk S & SIS a N S
5 S Jaly U g yagd lasd] AT
[+ o clas
16.36 brs.
[ SHRI K. N. TIWARI in the Chair,]

SHRI D. N. PATODIA : My amend-
ments are 100 and 10l. One particular
thing that is noticeable and conspicuous is
that the Reserve Bank has receded into the
background and the Reserve Bank has been
bypassed. The Reserve Bank has been func-
tioning more or less as a department of
the Finance Ministry. This Bill proposes’
that most of the important decisions with
regard to the policy, with regard to the
constitution of the advisory Board, with
regard to the constitution of the Board of
Directors will now be handled directly by
the Central Government in some cases in
consultation with the Reserve Bank. The
Reserve Bank over all these years had
developed and acquired an expertise and
intelligence over the banking activities,
They were working satisfactorily and succes-
sfully, The commercial banks and the
Reserve Bank had very good relations with
each other. Secondly keeping this Resrve
Bank in between the Central Government
and the Commercial Bank would have pre-
vented in future these banks to work as a
department of the central government.
Therefore, in my opinion, it is a very wrong
decision to acquire power direct by the
Central Government bypassing the Reserve
Bank. My amendment, therefore, is a
very simple one. What I have suggested is
that in respect of all these matters parti-
cularly in respect of carrying out the poli-
cies of the banking, the decisions should be
taken by the Reserve Bank of India and
whenever necessary in consultation with
the Central Government and not by the
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[ Shri D. N. Patodia ]

Central Government as originally proposed
in the Bill

st faawr W ;. gwafa @@Ew,
T S g 11 9T 113 Fo qT )
Fals § wgrwar § f

“‘Every correspending new bank shall,
in the discharge: of its function,”

g § agdx @e fr foad &5 &
a1z § TEAT rear g 5

“and the representatives of the emp-
loyees of the bank.”

HGFIY T AT FE@eT F F
o, #9973 faar M7 a9 fawi F
aifas w17 I9H garg N fag 9%
F G Y I qanea qg § 5 fwd
&F %1 oY TFAT G IaF gwg Q1 o,
|19 G919 S A FHA) FE@ET 95 §
I FW & 3% o fegdeefeq §f sy
W FAE A

%1 & UEAFW F g A I8
fadas @ #gr <d@7 AR fagra &
garfas @mar qar & fF @ aw at
Jafras faferag A1, 9993 g ok
quA FT Feal g1 3@ feqfq ¥ ag
IEQ g Sar 2, gg 3faga 1 gwTaT
3 f& o ghwg § 91 § 19 FW@
& 3 ot aF1 M wgEar ¥ g dE
w1 mfus fear s 99 §@R
UEEFW FW & qg a8 T 79N
faast ¥ gaifas =% foad 3% & aa@%
F. oG9 ¥ WA, @ IAEAFQ
a gATHT F WL F gofaw A
aifget & sar 6 a=i & ww=fa)
F1 At {ASHz, sqqeqr, ¥ wifgs fear
sy | 9ifge & f5 g 9% FHIfEt &)
fyodz & wfad s@T gowa Ag &
zafan 9% gfe-ffudd & S0 a1
sq9EqT & wraeq # Ifwd garg & Iy
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ok g Az § wam feam Wi
Rar FW R G AY IH &7 TR AR
qIg § Jr, 9N wigfaar @@ geir
NI AF g gAR |AfaE s w@En
FY gi gnir |

SHRI P. C. SETHI : My amendment
No. 129 is only to correct the - printing mis-
takes on p. 6, line 13.

Y gacena A 0 At -I_J@aq',
FugmeT 148ag 2 fF #sa § T s

oirg fair 9 ¢

“subject, however, to the “conditiom
that there shall be no intervention in
the day to day administration and
affairs of the bank™.

R fam, = qrafkan, 7 9 $7 F@
qEqnyagra Aafi § Fewwn§ fr
g FATT ¥ o1 syaedr #1 WL Y, UG
faega 8% ¢, #4if% 9@ aWER ¥ 51
FT U@ fFar g, N gAF A
fagifea & &1 afaw N www H
ar sifeg | § @ #0197 g9 SwaEdn
FT1 AN FYAT§ 6 foad 95 F nade d
FARFAF qT g WX GF1 1
Ty ¥ g § Ao Aifs faaifa
w31 afeq sfeeH ANfa fagifeq @
1 wfawry, fFAsr SO T wA-
FEAT, TIE-EhA ST WX ATT-S
geetw wife #t fFaat sm AT d, 3@
faqia w3 F1 AfaFIT GIHIT F1 AT
Tifge 1

afFT g o § g% oF ofigea g,
foms ey § § ¥R ¥ TRE
Tgar g1 gwsE fe da A TR
wefufredan & a@R F1 @« g,
dar fr qfees §9e & gax dearE) &
oA IF QAT @I &1 AAF AGHE fF
gaTEfes waga 95 & ma-sfean wnm
FAE F) q@ Ar@ waEr A fawr, @
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AR oF AR &% ¥ Wt sigw N 79 oG
Y FT A9 faer, wafs sHg 3 #}E
femafr adf @ ot | R aFar 2 fr 77
a5 wgiey, o1 s ¥ M A Aar,
& 35 & afasd & &3 fr ac
farafcdt & sidg #t @72 fagr oy
01X Fid g F qrg AT I97 F@ F g
ag s Y el § =
T FT q@A qE) gt gy

ag) feafg umdedza a1 & asar .

f o 7 wgiea 78 7 guy 7w wredy
AT &, I 7g ITHT FT To Yo dYo 3
T AT &Y, SEFY garEe w3 faar amr
oY FHET F 1Y 9 FATT FT qHIA
F3q gq # ag uaiew angar § R dw &
far-gfafear & sm & & gw F1
g@d gl fear s, wordedzE Q-
fegm safastm & ag &n, afes
IR R AT F fgaa efed ag
HFgfs gav dal ¥ uwdasww 0
frdg frar g, afF oa g I €
TN TV JE ¥ AR FEAE &
CICEE |
=t Ay fowd : gwefy w@Eg, AR
g § o wafaar @ af § & gawy
g FT A, qfE AN qgiRT w)
e F) IFSIE T & 1 AU FMYT W
IFLE ¢
“Every corresponding new bank shall
utilise the additional deposits receiv-
ed by them over the deposits as on
19th July, 1969 in lending to various
sectors of the economy as per the
proportion specified in this behalf by
the Central Government and such

proportion shall not be less than the
undernoted percentage :—

Smail-scale industries 20 per cent
Agriculture-small farmers 40 per cent
self-employed persons 10 per cent”
fgdty q=-a€fq DI § AT IF
grard &7 § o fasf &9 § | 9%
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T QA 9T Gix qAr-sfam ad
i femrmar gy & guwarg &
faaat g'st g gIEIT A g IAWI 9T
qrs &, ST IaAr ot qx qmE
gAY, A MT ToF N gEd FF g@d
A | ST qrg g7 AR A fwar, @
99 fast &7 § WgAr & 1 ag FEA A
sraasar g g & fagy Qg @iEi §
Il & fearfazg aga & & ag & &
fr fegd 35 & giwsi & arw & war
g1 agFdaF0 ara dar a3 I,
g #1, TR WA N gy -foy A
#t faer &) graRw ==t & koA ¥
&Y wiwe R gifaq et fs Qe dw ¥
Y qa1aT 99T Fre@wd S g f&ar

™| FT TAAr a3 § F Frasrd
g A&l F1 oww W qAZWAT AR
AEHA 9T fAdT FTAT ggaT § 1 W=
aF @ feafa #Y ag ager Sy, @9
% T3 Q¥ aem g 1 ua §fEw
STl &1 faea gr W WY 4% a4
T @I QAT HR AT GET AE,
¥ d @raRw AW LA gwE fan
2 fF 97 gl Tedy WEIA FT45 @
47 sfqag fggar &t ¥ smar §, av F@a
Twg & fF gn a3 fewifaza, ¥ 40 sfama
N > AT RN & fag o A g @
gFqr & fF g e ASAr ¥ 571
qedi F1 W@, AfFT AT g I9 AT w9-
wraga §

o @ sy & fr fegmm #
fatmE Hr sAw ¥ § e
R Faual el W
fag #x gwia fear & e gz sl 1
fewrfaeg & & 20 sfrma #ef faar
Sipd]

# Jep-graATAT G W 10

sfags ¥ w1 gwea far § ) ¥ew-
qFyATE geR & 33T A § o
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[ st wyg fomdr ]

T 1, 9 a1 FIOMT AR A g@
G- @FT 1 I W WA FA-GET
T & feg 9 g wIe fawAy
wifgu | szrER@ ¥ fag frat dfee M)
FE W Ao g @R F fqg ozg A
IR &Y F) TEG QI § | TR EF 9
haar w1 fF ) TFTEE AT 09, T AR
FY mnand) a1 wig 1 FE { wOAY A
T, gH I@ F W FIAN, QU asT
u=gr g |

IqY g S GG JIAT AIHST §
ag W 3w g saw

e & f9Y gaR ndsHE 9% AT FY
@ FW@ § | AT T FIE AFAT4
FHITH |

*Notwithstanding anythirg contained
in any law at present in force, the
Central Government shall appoint a
one man Tribunal with a person who
is or has been or is qualified to be a
Judge of a High Court or the Sup-
reme Court to go into complaints
relating 1o cases of corruption in
sanctioning of advances or other
facilities by the various authorities
in the corresponding new banks, the
minimum punishment for which shall
be two years imprisonment extending
up 1o five years **

ag &% g wafag @r §, w9
A W Agiem @ fF udhasw ¥
T T I G egeA T v dHN F
N wiasd g, qrEE & S G393
e ag F91 Y guy feEa@dy FI3T )
frega@d ®Y aFzar wgr gfEw g
AfFT 9T & SraEt @ 99 & fag &
argar § & wew grasnw g1 AR &= @
¥ gea & o171 3aF fAg oew Rl §
@t qfigdqd #q F) wI@FAr g Sar
IARFIT A1ET F2F £, @ ag N fEar
-9 | AT g fagty 1 @i Fg9 71
AT G ANl F IS aFHIE Q)
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guiafg agies, mww @ fra s@
Fr § o Sy § fF o ama S
Y § 98 aFIE AT a® WAL 200 T9T
FY gwat § @1 60-70 wq¥ frzaq AN
gedl gt F gl w1 W mfawifa
FY J BAT G0 F ) 72 Qv A7 38y av
FE GrAeT ALY i A g @y § A
AT § FAT A0gar §, § N A F+1
s adt g, ffas adl g, gamad) Giemn
# ag Y arg Q1Y a1 gt a1 gar F9, §
YA FWET FY 198 77 F A 1 AfEA
F1E €9 A9 A L qE g aFET X
F X H @1 Dar § 92 @ Jraw Qe
At & faw 15 wfqeq agf &, ad &
FZAT ATZATE

SHRIMATI SHARDA MUKERIEE :
Mr. Chairman, Sir, my amendment is No,
199. Clause 11 reads as follows :

“(1) Every corresponding new bank
shall, in the discharge of its functions,
be guided by such direc'ions in regard
to matters of policy involving public
interest as the Central Government
may, after consultation with the
Governor of the Reserve Bank, give.”

To this, I seek to add the following :
add at the end—

“‘and in accordance with the policies
laid down by the Apex Body.

The Nationalised bank as specified in
the First Schedule and such other
banks which might hereafter be in-
cluded in the First Schedule shall be
subject to the credit policies laid
down by the Apex Body and shall
observe the percentage allocations to
the different sectors of the national
economy.”

We have had the National Credit
Council functioning for the last six months.
In the last few days we have heard first
that the National Credit Council is to be
wound up and that there would be an Apex
Body. Once again, we hear that there is
not going to be an Apex Body. From
this ¢clause, it appears that the entire control
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of the resources and allocation of credit,
etc, will be inthe hands of the Ministry
of Finance and will be directed through
the Reserve Bank of India. As you know,
some years ago, there was quitc a conside-
rable controversy over the fact that the
Reserve Bank, which was an independent,
autonomous body, was brought under the
purview of the Ministry of Finance which
in itself was viewed with some doubt
by a large section of the people. In addition
to that, today, we have a situation where
the Ministry of Finance will have everything
done through the Reserve Bank of India.
In fact, it his been said quize ofien that
orders and directions were given to the bank
managers on the telephone. They were not
even given in writing. This clause should
include a direction as to how the orders are
to be given, and we should know what
assurance we can have that the credit would
be properly utilised.

It seems that this clause has been more
or less copied from the State Bank of India
Act, section 17 (2), with this exception that

_in that State Bank of India Act where we
have said in this clause “involving public
interest” there is one addition *‘in accor-
dance with business principles”. It is all
very well to say that banks can function in
accordance with public interest, but in addi-
tion to that one must see that they also do
not funciion in the manner thai some of
our public sector projects have been function-
ing. 1t is something we recally cannot afford
in the banking secior. Therefore, 1 would
request the Minisicr to add this also “in
keeping with business principles®.

My third point is, I am inclined to agree
with my colleagues who have spoken before
me that unless you have a separate body
which is apart from the Government there
is going to be quite a possibility of political
considerations rather than ecomomic con-
siderations coming inio being. To avoid this
it is mecessary, if you are not going to have
the National Credit Council, to have the
apex body with proper representation of
the Deputy Chairman of the Planning

“Commission, trade, industry and economic
technocrafts etc. Without that 1 do not
_think that for yecars to come, when we are
legislating, we can leave it entirely centrali-
sed in the Ministry of Finance.

SHRI LOBO PRABHU : Sir, this clause

SRAVANA 9, 1891 (SAKA) *
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concerns policies. The first problem of
policy that this clause is concerned with is
the investment of about Rs. 4000 crores. -
The magnitude of this amonnt must be
realised. The policy here conceras also the
problems that may arise in following the
principles laid down for this nationalisation,
in carrying out those directives. That is
the second problem of policy. The third
problem of policy is the opportunity for
misuse of this large sum of money and
power and the opportunities of political
misuse of this large magnitude. Therefore,
we cannot dismiss the direciion of policy
simply by saying that the Cen'ral Govern-
ment in consultation with the Reserve Bank
will give dlrectives. The Reserve Bink is
only ‘His Master's Voice® and the officials,
the Chairman and the Directors are appoin-
ted by Government. They have no indivi-
duality as such. Thercfore, it means. as
many speakers before me have said, the
Central Government will have the final
power of decision. It therefore means
some official in the Central Government
will lay down what should be done in
respect of these three very important ques-
tions.

17 brs.
I have, therefore. suggested in my
amendment that Pariiament should be

substituted for the Central Government. I
would like to explain that by “Parliament”
I do not mean this who!e body hzre but I
mean by “Parliament’” a Committe of Parlia-
ment like the Estimates Committee which
will represent all pariies and which can
give direciions on policy. It is a very
important suggestion because this will
eliminate many of the grievances if we bring
to bear on ‘these questions of policy the
best talent available, at least the best talent
which has been elected to this House. So,
1 would suggest to the hon. Minister that
he accept my amendmeat; namely, that in
place of ““Central Government” the word
“Parliament’’ be substituted, ‘Parliament”
implying a committee appointed by Parlia-
ment.

MR. CHAIRMAN :

+ft waT @ Iean : gArafy Agaa,
Sast oy & a0 ww ¥ wrgar g v =5
79 59 fagqg §1 A9y 3@ 79 7

Shri Dandeker.
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[ = wa< @@ g3 |
ferrzm wedt @ew §7 T At @ ey
a1 F9 faar g 717 A fawg 93 agq
YEF AT |

awwfa wga @ fFeEly Aivedeey
1§, I[F AT |

SHRI BAL RAJ MADHOK (South
Delhi) : May I submit that we have our
other engagements and we have adjusted
our programme according to this ? There-
fore we would like you to take up the
next item,

MR. CHAIRMAN : That will take
only five minutes.
SHRI BAL RAJ MADHOK : You are

.not going to finish it in five minutes.

MR. CHAIRMAN : 1 will call only
Shri Dandeker and than tdke up the next
item.

SHRI KANWAR LAL GUPTA : Then
the Minister will reply, 1n this already
five minutes have gone.

SHRI P. VENKATASUBBAIAH (Nand-
yal) : This is an important clause. Of
course, Shri Madhu Limaye has said that
those who have not moved amendments
should not be allowed to speak but this is
a matter on which some of our Members
also would like to offer their opinion. I
therefore request you to consider this matter
_and allow some more time.

MR. CHAIRMAN : Others will be
given time but after we have finished with
the list of those who have move amend-
ments.

SHRI KANWAR LAL GUPTA ;
can they speak
minutes ?

MR. CHAIRMAN : Not today.

SHRI KANWAR LAL GUPTA : Then,
bold it over.

MR. CHAIRMAN :

How
in support just in five

All right.

17.03 hrs.

DISCUSSION RE : DETERIORATING
LAW AND ORDER SITUATION
IN DELHI

it gar A g (faeelt @) ¢
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gwafa Y, fasel § wowe) & e
@AY ¥ ¥ agdy w1 W R FE
JAF gAER T § ogy § R owre
gl 93 FTT P T, HA qg0 FeA &
TAT | Fow, GRATEY, DA HR EA A
AREE AFAT agadt a1 @ § 1 qumafa
T, wg wgd fRedt # @y & foadt
zafesnifedt o1 oF F1aa-9q faoet §
BT FLGAT &, JdT FAT ALY A7 1 T @E-
@HIT FIgEG AEAIGSS AW F TRA
Y § A g% 3@ & @1g T 93T
f 5qaT 35 @ F a1g N 7w aF gfew
1 Wt Fgad F aifgd, suH gfaw
g 38 ¥ FATE FUE

gamfa o, #ATaN agr T — 1§ W
Feet giar g, gfew 9eF1 35 7 3P @R
2N ok ww g 5 oA o3y
iwE &N, A1 AT AT FT FAF
f 9g¥ TAA A gU, I9 WA TN FA
gC, 9g¥ zaqr =ifeat gf, @@ @ @A
g5 1 9% & niFS § F w@ad g
g1 I miwe A &) ggedt Agf X g4,
¥ giss @l & 74 ¥ fagaifey agi &
g&d, fagarE 7 @1 aFy | 79 aF gfew
F1E 319 HIW ALY ISTA, T IF | F
s fagaig gl @t @war & gfaw
IART T FT aFdT

ag fas feeet &1 @ar@ ag
mifgarag go o, gfeamur, dare,
[gqrE F Y oS § agh - wET aER §
o} faeslt uF Uar F+g & 94T & w@P
qUgH FE G%d § {5 gg Fhee-grse-
e g T4 g, wgl I g&r § 6
FITH T R/ & 1 TE A QI-FEAT
¥ meqy, fe¥eq FTAMT A1 @A F1a1-
frg & @iwfeehes wreew g g1 agt
Fae-feery frard wmar &, faad fax
Tl #2020 #IT 25-25 wqar fer
Srar 2, agt fawy 99 v &, AR a@w
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TG F GUEIT 97 v & ...

|t @o Wo awl (FMAYY) : Fal
gt g

ot FIT A AT TG A AFC
g i

TF AIGF faoadt F S g aar g )
arn # gfew & fagamw A wr @ 9]
S gH agT Ig9 I § @Y HAY Agley
IFFT 979 T W E—Fg 2 § 5 @A
AT &W 71 fifag 301 AfFT grew
fea-.fa fared ar @Y &1 A4 wiqd
sigar & fF 9 9% F1g Sig www Ad)
ISTAT FAAAT, FTH TG I997 | ¥ AHS
av grer 3 a1 §

F AuAY Fiedigera § fagy awg
us € fad & 1T @ gg 1 wewr w,
qedl #Y ¥ & T4 FT FA gAT ) TF
FY I 6 g 4 /T gL F A\ are
o : agt ¥ @A F AW F T
faFat mar - AT FT OF g wHg { gu—
oA F 6 &y F @TAT 7R gfag T g7
oF e FEAT a1 & 5 3 @it F
YA FT 99 ¥ gY | UF TATGF FAT
IEA AR AT F T IFA Fg g F
Igy == F T ATA-II-EA
femr sl W@ @sET I G o
A Srer g=a1 agf @ QT, IGH! FS
¢ fgar, 3% 41T 3 &1 e 5471, IF
¥ 917 g% WiE AMF AW A wifaw
#, q@ wEr ag @l @ gl § w)
Fiz 1 7R 6T Fraz-gehe @ faar |
g9 a<g ¥ Ifw § oF wellw & Fger
qAFT AT A FY gL gD FT
fear 1

¥ g & {5 wue A wgika 3w

ZaTF ¥ o7 FI 3@ Al IART WA g
fr uF fa7 93y 99 sfe A fEd

Ty Fc g g IfeE F S I
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qg Fg1 91 fF &9 & AL W AW
AT T 413 &, Iy gy g, @an
AFA1 =gy ¢ FfwT g9 qraf § Ig=r
feqid svag fawr ) gwafy o, @9
IGF Y gy I AT A g gg @AY
grar g, N gfea d qarg , @ ag ama
S@H U A9% fgsFy 989 2139 q@
FY wgrt gfaq a1 vy g, SfFT Tay
draY F meg fazarg @iy aren gt 20
o1 faeeht 27 gfaw t ag gram & wd
g fF fagazg & awg@ § o¢F qardy
grar 2, us gat war §, 98 w7 gqear
L aaregar 9FT Fg 71 & fF owmw
T, f6T gqu gt g g, 9% |
Y a8 sgagIL FIar g 1 f& e gnar
2, 99% grg ¥t 97 T AR FIAT |
IuF IR RS gAvFe Ad ar g,
q7g fReY FT TET 7T AT FETT AU
g, ag Y H9ar F1H VAT F qEY
FA1 J1aT g | I avg ¥ ;T faewr Y
gfag av #1% wax A gar 1 T FgA
§ i gEaTc I A1 49 @ AT wEw
g, griqree #X9 § ) 919 9% WA "gEy
F ar & g @I 9T aF 2 Fw
e qrA1 g @ 1 3fhE F uEEr ok
famiady & | S AT Fe T & AT M
[T § A AT F war g 8 uWA-
ffas g I8 FW § | UIAAIfaF Aav
st A AT —agh aF & Jo
ng[T A o qg AT FE AT A F IFA
Fg1 fF &3 Qaradl Fgr a7 m@ar
ard} & wzifeqe frar 5 o7gia Fg1 8
&1 & FgA1 TFAT § A SAFT FATR |
faeet & 1§ fad) ardt F1 @), & &FaT
AR F A FEa g AT 3@ AW
5 grexfpae a1 39 aYg FT A AGY
it & 1 FAT AT FAY H FEEG B
fgm® ¥ fag Tgag 1 A & A
g six i #1 agAw fRar a@r e o
e 1% oar Nfafesa AT a1 9w
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FgAr gfew &1 adf A =nfgg ? 9aF
qIg a1 FIFA &, A § FE IAHT 9T
&Y wifgw | st gArd WMfewr g Fo
maAx ¥ agh @ aW ot F AR
Fgr fe g @ 71§ @1 afsasa
o9 99 1T ¥ Sieq F1 gawzy aifw
gruFansw w3 fF gmu aafsg wag
19 FGI &, SR Ig FIW ALY FTAT
aifge | zafae aw sgr 3 f5 ag Fa«
UF FILE, MT &, WI¥ 0O qT 93
TON & FATET HIX G AT Al & |

gwiafa &, sa¥ Far T §?
T W9 TG aY agh 9% agq T § )
FIE FT gAY 7 FQ dar & grE-
FE > uF 5, & fF 59 qIT F 937
&, s gr a1 5 §aq 91 ;WAAEST
#r oferm &1 HaY ag Al wgm afEa
7z wex FFM & w@ ;AAIETE AT F
a1g faeeh) gfaa #7 gfaea FAEFE IET
21 S 91T RaT Agf &, FE THo THo
Ho T@T A & N fF 87 i F g
7 faeT 811 TF 917 41 50 gAR ®WQ
T giF S1@ TTT GF BT G HY FIAGAY
¢\ fgag &7 QT A F | T OFLY
fr & edifan fommad #33@r g 1 9 9"
argar AT ¥ T 1§ saHy
G T TGFL AT A-AT g fF s
¥ a1t ¥ 9eer Far 2 | g o e
F o7 489 qz fa@mr § 1 —

«We, therefore, seé that almost every
one agrees that corrupton is prevalent
to a very large extent in the police
force among the low ranks and in a
smallar mecasure in the higher eche-
lops. It is not possible to say
whether the constabulary is corrupt to
the extent of 80 per cent or 90 per cent,
but there is little doubt that, judging
by the volume of complaints, it may
be assumad that thkere is hardly a
police constable or hecad constable or
who can be said to be free from the
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canker of corruption’; in any case,
no: one of them is free from the
chain of rublic accusation and mis-
trust.  This is a very serious state
of affairs and must be rectified at all
costs.”
'3g 3§ FHIEE Fr RO Fww F
TXHE)
gadr ard § ag Fgar Tigar § f5mq
nad¥e q9-79 F K9G F ¢ F WA
FUd § afFq a1 F9 od feeh gfag
F afumfadl & maza § ae#d W «iw
FUS § | HFgar § w9 wiw FUT ) 78
& g fs g0 gedia smI g mdq
afFq gg 19 IR WRA WA @
FEIT § SET GIFIX FT F a9 g |

da R ag & 5 gfew & A
dear § 97 9g7 F9 € | agh 9N AT QI
HIET AT g8 Wiead g W gad as
aamw fefmeds my wy & v @d
gfera Sad @t wEar 1 sRafeitaa wik
EGA FFW F g yfaw &1 oA
g1 7t strar g o fag@d @gd wid,
Fq FE gau T 9@l w1 Aw9q
AT — qrd gfww 9w qIE =S|y
sy WX ST Fe@ F OAAA FY AH
IFAET €ATT g1 ALT SIFAT | gH FHIRA
Fagarg At 79 § 5 feelt H dflw
o ugo Mo & FHT 2, qiF FeqaRT
TN FY 2, 202 @7 gEyFELd U OFHATE,
405 35 Fiefaey &7 9 § #1186
Fiecfaen 1 ®41 § 1| 4% Miga & 5 =
H9Y S Y 3 §RT A E qg AWM QA
qia & arg g W 9 | zEfag 7Q
wm § fr g A feedt A gfew Y
area gfag FAMI AMET & A1 9T aF
FyAM A F WA A AF F fAg
1T WG T8 F AT FIFA F FgC
fr zq @ug gt 9 faadr s9 § seN
¥ qu A

ey < g & & agt & o @ifaac
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mfEws § ¥ dee ¥ owm oA w@,
ITHT gafaw 7 3w adf :—F saEmaw
fraral AR ereal 1 & Fm o F@ E
T FHtaT A N , fre iz ¥ W
ST SF AR F Y qgHT YATAr sEar
g1 39 151 9T S Far 8
“The Commission during its inquiries
found that in Delhi the Superin-
tendent hardly ever supervises at the
spot the investigation’ of a crime
except in very sensational cases. The
Sub Divisional Police Office super-
vises a few burg'ary and theft cases.
The Superintendents  spot report
files are mainainzd by constables
and Head Cons'ables who make
remarks for the Deputy Superintend-
ent of Police 1o peruse. It is asto-
nishing that this type of unauthorised
and unwanted application should be
a regular feature of Police work.

¥ fegy Sdfar fraag &1 ang
15T § sufag & o1 saqr gl wgAr
wigan, A FgAT Az & fr ¥ o gfaw
W § waas ¥ Tifees adi Qv ag
% F1E WW ZA JAT A g W
ITFT AT Al A UT T I AW
a1 1 & ara fady gy & & wFaAT
g MRET gl AfFET gu T FT WEER
A& A% @ faw gu § s A
FATIY ¥ AT 199 X § Y
g g ag W § #AEF gwI qeAr
STEATE ¢

Indeed almost all the public witnes-

ses who appearecd before the com-

mission have testified that the Police

have no public image at all, people

do not trust them because they are
unreliable and corrupt.

guiafg o, A H & Y gEnR
I gME FET ARAT Fu AT gAY
qg wgAT 9g & FF e agiey mit o
qgo o WX AweT mfrgd® F1 gEy
afernrs § giAE 7T GFa § AT 77
A¥ & mfped, Tae Qo w0 TG
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F W gEE FA AT @R F,
ITRM X AT 9F @ Iay ghaar
g gay, e H S o dle mTo
F YEFAT § IR Tg faAi ¥ fag
gafasm 5 F fag amgw afs 7 39
fF &% avg ¥ Rl oot QT & ar A,
fzag fradt & wix o fema 9% § sa=t
9FT FIF FAAI-JIHY W@ % | Agd
17 ag £ 5 e @ger sAwT &Y
e g AT ar waw frar § Afww
AR S 9% www qdf fear § | waw
AT AT AT "AAT A9 FO g9 qF
FYET qIAr agt g9 N agd
fe 91 e wiv SAfeedaA #1 w@w
g SEFT WT o« HfTQ | a7 Tre AR
iz fefiqedia 51 7929 5@ F fag =
AT ®RQ 1 2@ HATAT A9 qF gfeq
FraaT 1 ggargFedz Hifwg) agi 9%
1% gfiergs wfed ad & 1 &) w
o THo, F T ATEo WMo HIT FEY T
F1E 9V § | HIX M9 gFABITS qefaf-
waa s @ vud gfag Ffaa f
faszk sguse . wiwr @ ag g
g % frel arare a1 sifaa & faams
FEAATE FIAT 92T § a1 ag faar o
QWo F1 qAfxT F A &1 qwaT & | WY
q91 gfag €ew § nHede NfagsRdar
area #IX AR A% ag § 2 duT @ wgi ax
FiRa | gefasta w1 aF faa gev g
w3 a9 § AfFT ag Sfawg F1 ww
agl 391 | g F SR g2fada g
auY a1 g nfafesa adfa & g &
FET E ... (sqq91) ...

FIET ¥ TF 1T FZH GATT F&AT
f& & waan § 5 7%+ gfve &1 ag @
A8 2/ 99 9% IAF T qleAw &
FAAMTIAT TN ST JIAF F17 § I =T
agl 2 1 afsas &1 FHEATE WA fag
@t gfag &1 wifew FE afgg ) S
diga A ga MTATATE § STHT A
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w5t 2 5 & oY ¥rgve 8 § 9% faamw
&t & argfa dar #3019 gfam o
AT faa® F TR F g7 qGAMT AR,
G IFTC Y FAFIH 7 a1 § Guadr
g {5 Sgae wg Foa & aFar g1 A
Aged ag & W & f5 feecht ©s
faamnt gad) o1 W § AR faest & Al
9T UF "I SrAT g &, WX F7E g
Fg aFar i faafed sg7 as &

z7 weal & iy & HAY wPIT [
Fgar 5 ag gaa ¥ AR S gfew FAaa
¥ fetE € 99 X Fed ¥ Sedt mAd
FUT |

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Delhi has crime galore with
about 13,488 policemen, 75 DSPs and a
galaxy of many other officers with various
imported gadgets. Of course, today they
are all busy for Nixon. If there is a murder,
5 murders or even 20 murders all over
Deihi, you will not find a single policeman
to deal with that situation. They are all
there to serve the old, big Master from
across the seas.

We in Delhi have been spending Rs.
3,42 crores a year for 36 lakhs citizens.
That works out to Rs, 9.52 per head per
annum. At the same time, people are pay-
ing Rs. 20 per hcad per annum for so-
called defence of the country. 1n this
wonderful city, policing is wholly in the
hands of the Jan Sangh Delhid Aministra-
tion.

SHRI KANWAR LAL GUPTA : Not
at all.

SHRI JYOTIRMOY BASU : It isin
the hands of the Home Ministry. Things
are happening under the very nose of that
Ministry. The Jan Saugh runs the Delhi
administration. Here they are collaborating
and watching while they criticise when such
things are happening in others States. May
"I tell the Home Ministry and the Jan
Sangh party here : Doctor, treat thyself.

Shri Jha had said that the politicians are
_hand in glove with the criminals. Of
course, he bas modified that statement
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later. But we are not interested in that. It
is a fact. It is a good thing that it has been
said. People here have known it all along.

The Home Ministry and the Jan Sangh
in order to cover up these things try to
find fault with others. They whip up the
press. They talk about the Rabindra Sarovar
incident which is nothing buta myth. In
Delhi, there have been 4 murders in a day.
Nobody feels secure.

SHRI C, K., BHATTACHARYYA
(Raiganj) He is going through a mid-
summer night’s dream.

SHRI JYOTIRMOY BASU : From
diplomats to girl students, none is safe. An
Arab diplomat was butchered the other day.
A woman administrative officer of the
Brazilian embassy was murdered. There was
an article in The Statesmen graphically des-
cribing how girls students going to schools and
colleges are molested, insulted and humilia-
ted under the very nose of the Home
Ministry, though they pose themselves with
such efficiency as the big watchdogs.

Minorities in the city have many
things to say. They have been feeling very
insecure.

SHRI C. K. BHATTACHARYYA :
Have you studied the law and order situa-
tion in West Bengal ?

SHRI JYOTIRMOY BASU : Thefis
and burglary have touched an all time high
in Delhi. According to official figures, more
than 5,000 thefts and burglary ecases were
reported during the past six months, Pro-
perty worth nearly Rs. 50,000 was stolen.
Kidnapping of girls also on the increase
in Delhi. " During January-June this year,
158 girls were kidnapped as against 128
duriog the corresponding period last year.
Murders and attempts to kill have also regis-
tered a sharp increase during the past few
months. According to official figures, 47
murders and 55 attempts to murder were
reported in Delhi during the past six months
as against 43 murders and 33 attempts
during the same period last year, Car thefts
and illicit distillation and everything else
including smuggling, racketing in foreign
exchange, espionage for foreign countries
and all sorts of crimes are being com-.
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mitted. Why ? Because the British tailored
police department cannot cater to people’s
nceds. But it know how to suppress the
people. They serve the purpose of their
masters. Mr. Khosla said in one of his
reports : '

“Among the higher staff there is
lack of Proper supervision control
and discipline. This must be added
to the other distressing factors.”

The police misuse the power and. harass
innocents. When we were in Tihar Jail we
were told by half a dozen persons that as
soon as they camc out of jail they were
arrested and put back. ! met a man who
had been in jail twenty times in the last
three years. Immediately he comes out and
is in New Delhi he is caught and sent
back. Their past record speaks of the Sadhu
riots and the events in Connaught circus on
New Year's Eve. And then this 144. When
trade union people demonstrate for their
living, they are repressed. The whole city is
an ocean of 144. We know what atrocities
they committed in the Indraprastha Estate,

When it eomes to a question of tack-
ling crime, it seems they do not move because
they are hand in glove with the criminals.
Mr. Khosla says that except in maintaining
order during demonstrations which can be
done by any trained armed force, the Delhi
police have been unable to acquit them-
selves creditably in any aspect of real police
.work. They are experts in suppressing
people. When we led a peaceful demonstra-
tion of uncmployed boys who came all the
way from Kera'a, we were lodged in Tihar
jail for ten days. The Minister should take
note that the police forcc is not meant to
serve the V. 1. Ps and isoiated Government
leaders who require police protection but
it must serve the people. It must not all
the 1ime devote iis energy to serve the
V. 1. Ps or do political blackmailing and tap-
ping of our telephones or opening of our
letters. Crime is generatcd out of Govern-
ment’s wrong policies and economic measu-
res. 1 say orient the police to serve the
people and draw the police force on a lien
basis fromr different States. That will per-
haps solve your problem permanently. They
must also stop dragging them into politics.

st nf w (@rend) o wTta
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wgiad, feeet # wraid) qga wfaw 2,
I FAZ § Ag W Ifaw QU awrw
5 FT qQUET | IAFT gEAT WX @I
ardfl Aifgd 1 § gwaw § A agEd §
5 gt gfrw Ffaw aga wedt aamn
st wifsd ) @t ak & gfw e §
as aga T & gafay agt @ gfaw &
a1 famrdt € SAF w9 W adeig w1}
A Ty g 1 a1 AT g
g FW Y F AT g qAAT 90T |
FIX AT §, 918 &9 g1, g ANAHI
g1, 7 aE ar fREq g, "gwEd AR
faarfgat #1 afzaigw a1 fas o7
F @ O3 ¥ qqT q9 § 1 AfwT At
faarfeai #1 afzar sat o+ & fagwr
fegmr  aff 2 1 wEFT W L
gl ¥ AT 984T &, afea g% i
Fal FT A A 1T & I F @A
T FIE SN AT | IAKT NS Hea<d
F%913S 7€ & | 9 grAq ¥ a8 FY FW
F7 w8 ? ’

@ qaag fFag & Al |
sqiar @ satar Qifafess @@ dov @
%1 59 a1d 93 OF FATA FHLL AT
=ifgd fa fvaa ga At 97 9T § AT
# fawifea & far 43 WA &1 F4Nfa-
fea gifaa & #3aT ot o097 T 9 AW
F a3y & 9a Wt g agi9a § a9
a2 AT gfew ar fReag 5@ € )

azi &1 w0F gEeEE M g
gl wafsdl # oF ar@ & @ A
@Y ¥ SAST agr § @@ |, qLg A"
e g2 e fear wA § o agh SAF A
Y F1E sgaear AgY & | zAfA WA I
Hy @AM AT FAT G W
Fagarg a2 fr ug wfaem @
qrell & FEFE 9 & 1 WY qg B AEA
refafaed o § s 9@y TR s faan
g fr formr Al F1 ag J1gL AT @
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g gAOEF T W AR AT
TEF W A AIA TG | TIT X
@A o # 2fed, St s § agt
Forag ¥ a2, I AT q=491
B ga WA fegarr smr R, @t
sarar fagear smar 1 wfex @ a@
yag a8 FFT F|T A HAT Yafaw
o ¥ = 1 g S fq@amwn ao
a1 TSt JATAT famerar Y 2 oy a=4l
= qrew feet =nfgd agh ag @«
FZPar g | Tad fau farde feoeht
refafrgas & sk 58 & gue N
STl g 1

arg g & ag W Fgm A g
R faeet efafEas der s =
agt & WM F grg @ qgt F JAar Y
STedt & 5 aEas W'T gr W
FHE, I AT Y qg FA g AT,
afew faege @@ @ 9w 1
smmaifer feurddiz o ga oy @<-
FT0 fearede foeet efufadaw & &
3% feeaq a9t §, 9 weerE R 73 <@
g1 ag AFT AL o gqT, z9fAq e
TANT FT agq AT 7@ g AT |
T I A gy vy, Arwe gfra
& 91T @ g faqy, IAwr wifas
T AF F AT AR GEH AR Y
faarfgal /1 adtaw @grar @y 9 Og
SEH F7 G TET |

*t gvw Aaw  (&fer feeey) ¢
gamafa Agigd, et § A a@g
@ & |F A H F15 Q 79 TG )
HAY AT TG fHnd aqar & AT w30
6 wrew agq sATaT Ag a¢ | Afea &
I FEATATGATE 5 o9 50 aw@H
e @R L N fEE A N
aafTF gasi A Q7§ AW
wEw T ®© & fowsr ww owar 9%
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sis Afas gar 3 sk WY s
3 f& fefaaen &1 fFAT A =@ &
AW F o Wy a3 @ § faesr
¥ 98 9gT @ WAEF | wWR
FRW FATE g T @rEar  HAw
FqEAET §, TG A FAE A J
FaEr 3 § 3% wfuyws aff s
TEAT N FgET FIWE §F IS
IAFY AT =T fewmT Twgar § )

FaRu a g g fE feeat & Q-
ust § | faeelt § @G wET W
fafedl & gepta & wkR faoeht Q.
fafreaw 1 z@d fodl sFTwr qa
TG g1 Tz T A fgrgema & 1919
#FAusi A gl gE A1 IwHT 9fe
M AR T8 A9 & | o9 qer 9i%-
e el § gARAEI AT @I L ST
sar & sfafafa § s gfew v A%
FA G, FE AF A, AR T ST
1§ qeamg F@r & | fod gy § gfew
FT F2I19 § AT faoet F FATT F AT
FE g aff &1 @A & ad &
FAg WA E, SAH ¥ @R A wmEgArd
fo feeslt ¥ SOy UqET TN R | &9
I T N W AN & & % T
Wagg yai & & A FA-awT §
ghaig d 1966 § faesft samaa &Y ot
qfeqs frmeg w38 @ ged faeelt
FIW @ FAA F 979, T FWIF AGAS
Fwarar v fog gag g s &Y
ST wt Hig aiaEHdy qEf # e
TN 7, 99 gwy faw wfE & @9 ag
A FTH 7 7g faoedt T oF ATEI
7T &, WX 99 §9T FT I afAE
MR @ § g% far @t g 41 v«
9 Y8 F 3T F SAqW HAN T A
@ SFRF =fEm & g AT a1 3=y
qfee #m wgia < ahdr g1 § agl
93 gg fFet safra 9x qigA gl s
q1EAT, TR A JEF S g5, A
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fF feeelt Fid @ FAA & wurT §, feesit
sargq #t Aifew & ag AT ay &) 99
IF ag 919 IF AGY g, a9 aF ;9
g Wt 7@ @, fee & e arx
AqF I & aFar |

safae & g § 5 faect & arv
# gafa=e fwar wmr sfee 1 g s
M ¢ FEifs faed 2w & wawE &
a1 q% faeell &1 AT-Uee W FUET
Fg ¥ g ¥ @) wfET 9z g &
gnau gwa g fs foet 1 @t
AT gigel @ wifge  faeedt Qe-
fafasgas & gro & 1| qaT woAY o =R
g fs g% agl 9T ade §, R gad
919 § zafog ag wfeFx wox g &
@E | ¥ Fgar argar g A fae
wfafadfady &1 9 gFT R, w@P A<
TS TG § 98T 9T 98 HUAT THo
fro @ 9FT §, TG WX AT AUFR
G q9d §, AfEA @ W, fwar
grETE 40-50 W@ § MR WY AR
FTEHIT FT FATETET F a7 fgamrasd s_a v
ATy SARTE, FT A AT AR
feeet Yefafrde™ & gar war =fgy,
gife st oW SAaT & AR E, W
waar & gfy ETalg § ag vES A H
§g F O | FAAT Ig S HAAT ST
@I A agt A AFEAT agdi @A

SHRI N. SHIVAPPA (Hassan) : Mr.
Chairman Sir, Delhi is the centre of the
Ram Rajya of our friends. It is supposed
to be the place from where we have to
spread our policies. What is the position

of Delhi ? It has been already pictured by
my hon. friends who run the Delhi Adminis-

tration now.

Sir, too many cooks spoil the broth.
This is a famous proverb. There is the
usual quarrel between the Jan Sangh
Administration and the Central Govern-
ment to have the police control in this
capital city of our country. Because of
this quarrel the citizens of this city, who
constitute the third party, are suffering.
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1 think the hon. Minister has received
many complaints in this regard. I want to
invite his particular attention to this fact
that in a South Indian colony near Moti
Bagh there is a regular illicit liquor manu-
facturing centre which is now governed
under the sanctity of prohibition, a policy
for which Mahatma Gandhi sacrificed his
life and left a slogan on his friends, It is
continuously being run with the co-operation
and in collusion with the so-called police
officers in the capital city of Delhi. The
residents there have said that this should
be stoppcd as otherwise there may be
innumerable murders. The hon. Minister
received such a complaint and the next
morning there was a murder of a teen-aged
boy. Till this day not even an iota of
effort has been made by the Delhi Police
to investigate it and see that relief the given
to the people there. Why should there
be this police if they cannot protect the
people ? Are they meant only to safeguard
the ministers and carry their articles.

I would like to bring a very recent
incident to the notice of the hon. Minister.
In ‘I’ Block in Sarojini Nagar the wife of
one of the employees of Lok Sabha Secre-
tariat was sitting just in front of her
quarter. An attempt was made by some-
one who came in a car to remove her
necklace. This kind of daylight robbery
is allowed under the misrule or inefficient
rule of the Delhi Police, whoever may be
the person concerned. The law and order
situation in the capital is very bad. Ba-
cause of this quarrel between the two
administrative organs the people are feel-
ing a sense of insecurity. Law and order
in the capital has been completely paralysed.

These are the inStances. We may quote
innumerable cases but I want to suggest
only a few points. My hon. friend has
made the point that they are not properly
clothed and equipped. They have been
sufficiently provided with. Many quarters
have been provided to them. Many build-
ings have been constructed. Policc officers
are getting a lot of bribery and they are
well off economically.

My first suggestion in that there should
be a uniform system of registering cases, of
taking cognisance of them and then saying
whether there is a cognisable case or whe-
ther therc is material for the case or other-



3n Law and Ordcr Situation

[ Shri N. Shivappa ]

wise. The police officers do not at all care to
take cognisance of it when a public man goes
to lodge a compldint. So, the Minister
should instruct the police officials to take
cognisance of cases and then to gather
evidence or material and seek the co-opera-
tion of the public. How can public co-
operation come if police officers do not
care to register cases even ?

Then, the highest man in Delhi Police
administration is going to be a Delhi man
and Delhi Police officials will not be trans-
ferred to other places.  This gives them
the determination that whatever wrong they
may commit they will be happy in the
capital city with all their luxury and bribery
earnings. They should be changed and
transferred from this place to other places.
Any inteltigent man in this country should
be -appointed to the highest post of authority
in the Delhi Police administration irrespec-
tive of whether he comes from here or
somewhere outside Delhi. Are they here
only to construct bunpgalows ? There was
an ‘incident when onc Mehta was the IG
Police here. He had given instructions
that nobody should enter his premises. If
there is a good man in Madras or Bengalore,
let him be put as 1G of this place. Why
should there be this parochial and disinte-
grating attitude that only Delhi people
‘should enjoy the privilege that no police
officer from here would go to other places ?
This order should be changed.

Police administration is a State subject.
Why is the Centre keceping it with itself ?
The Central Government has got the military
and other capacities (0 protect embassies
and so many other dignitaries and VIPs.
So far as the common man’s administration
is concerned, it is a State subject, The
Government must decide and see that the
police administration is handed over to the
State administration. When the Jana
Sapgh says this, it may be parochial, but
when we people also say that, it must be
taken into consideration. 1 hope, the hon.
Minister will concede this.

1t is a very ' important subject and there
are many suggestions that I want to make.
Please give mec two minutes just to make
suggestions.
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MR. CHAIRMAN :
speech nmow. There
from different parties.

Please finish your
are many speakers

SHRI N. SHIVAPPA : So far as lodg-
ing of complaiats is concerned I want that
education for lodging complaints should be
started by the police. If I take a complaint
to the police ™ station, I will write it in my
own language and I do not know law. So,
there should be an education campaign by
the Police Department to educate people
on how to lodge complaints in a particular
language, whether Hindi or English. Tf a
police officer receives a complaint, he says
that it is a bogus complaint and throws it
in the waste paper basket. So, let there be
education for the poor and the innocent
people who do not know how to lodge a
complaint, The question of investigation
requires the technique of a police official, so
to seek co-operation from the - public ‘et
there be a system of ec;lucation.

I have so many other suggestions to
make which are very valuable, But in the
interest of the public and the nation, it is
high time that the Minister put his con-
crete inclination to see that some change
is brought about both in the adminis-
tration and other thing and clear out the
abhorrence in the mind of the public and
at least get a good name in the interest of
the nation though not in the interest of his
party.

aanfa w@w : HIAAIT gew SqIEr
A | 9T § AFET GIET a1t
Mg § ) WAL MAAT qIEd qr1-AIET
99 |, a1 FIEY AIAAIT GREAT FT arAq
w1 wag¥ faa qFar g

=t gagE et (AEAFD) ¢ I
#9 qIgd, SIFA AT TRT |

qaafa gl @ T i ALY Jgrar
ST gFAr § | '

=it R T qAT (gHGR) - Fuafa
agiaa, #% fazdl famsc T gg & #r
T FATAT AT AT qg ?

qumafq wEET : AIAAE GeRd B
Aqr " 97 Jg 91 z@fay #9 o
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oA F ger fqar ) wg 9 A §
AT fear smdar

ot T fag (Vgas) ¢ @ faae
% fay arg

=t &'axe o ;0 AIST IATH G
femr s

o} gagM @Ewe . AAHA AT,
30 W ar agrar Tifge

awmafa wgea : = 395 |

'SHRI DHIRESWAR KALITA (Gauhati):

Unless you extend time, how can

accommodate them ?

you

MR. CHAIRMAN : I will adjust that
but I am not going to extend the time.

SHRI S. KUNDU
Chairman, Sir, we have discussed this
matter many times in this House. When-
ever we want certain things to be done on
the basis of the khosla repor(s submitted, the
Government has come out with a positive
a positive denia'.  The question is in what
attittude you are going to see the police
administration. That is the moot point
here.

iBalasore) : Mr.

The British people used police as an
implement of coercion. The British people

equipped police only with danda. When
they thought of having a daddaraj, they
utilised the police. With the change

of times, we have never given new
oricntation, a new outlook, to the police
administration. The British people kept
the police at the lowest income level be-
cause they did not bother about its utility
o Seciety. They somehow through training
inculcated all animal instincts. Wh
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types of crimes. One type of crimes is a
psychological phenomenon, the crimes com-
mitted by the affluent section of the society
and the sons of the affluent fathers and
mothers. They pick up such hobbies which
make them indulge in a sprce of vulgari-
sation. Then, there is another type of
crimes performed by the habitual offenders,
foreign exchange racketeers and such other
offenders. There are other type of crimes
which take place behind the screen in
the darkness of the night. To study these
things, to understand these problems and to
meet these challenges, some sort, of basic
capacity is necessary. Training is necessary.
Lot of education is necessary ; a better
quality police force is necessary. The
Khosla Commission has said that. Can
you ever think of semi-illiterate constable
getting Rs. 70 to understand all these
things ? It is impossible : You want to
entrust law and order problem in city like
Delhi to a constable who gets Re. 70 or
so ? The Khosla Commission has said
that Rs. 125 should be minimum wage for
constables, The minimum wage of workers
in factories in Delhi is Rs. 230. The Govern-
ment is not prepared to accept the recom-
mendation. Unless you go into basic
things, you cannot achieve anything.

There are two aspects of the Khosla
Commission Report. One aspect deals
with the emoluments of the police. Another
aspect is how the deficiency in the police
administration could be rectified. I want
a categorical answer from the hon. Minister.
These things could be sorted out in two
days. Give me police administration and
in two days 1 will set it all right. You sit
with the police officers and others and see
whether you can square out the deficiency
which has been pointed here. Khosla
Commission says there is no structural inte-
gration. Nobody knows who is the master
in the police administration. You can set
it right in ome day. You can make the

they wanted them to open fire and use
lathis, the police force was trained to oblige
them.

In the last twenty years, the police force
have not basically changed. Before we go
into all the problems, we would like to
analyse the type of crimes. Particularly,
in. big cities like Delhi, there are different

Cc issioner or somebady responsible for
the entire department. Nobody knows who
is to cbey whose command.

The Commission has said that there is no
proper system for prosecution, investigation
beat and patrol. You can set right things
in one day. They have also said that there
is frustration in the mind of the police. I
will read out these lines. This is basically
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‘a psychological matter. The Khosla Comm-
ssion says :

“The policeman feels frustracted and
disturbed when he finds that he can-
not afferd to see any cultural show,
cannot buy luxury  goods, cannot pay
for a good meal though the hotels
serve delicious dishes. This works
on his mind and demoralises him.
He cannot afford to enjoy many of
the pleasures which the City of Delhi
provides for its inhabitants.”

I do not say that you should give him
all these luxuries. But you should at least
train him to meet the challenges coming
from an affluent society. The policemen in
the rural side have to work even without
shoes. The Khosla Commission says that
you have not provided bim with special
training to have the -orientation to meet
these new challenges. Why don’t you
provide this ?

Hundreds of policemen are being haras-
sed because of the past strike. They are
dragged to Court as prosecutions goes on.
I would ask the hon. Minister to be a
little more generous to them and not be
petty. They have been sufficiently harassed.
This itself has been a type of punishment.
I would request the Minister to take back,
withdrawume those cases. He may also
please implement the emoltants recommended
by the Khosla Commission. He may also
settle the other deficiencies, which have
been pointed out here and can report in
two days that he has done it,

=t Az faw ( pEgR ) @ sl
e, foeelt § gl agy & i )
My gug § 74 v & g fF ag ag
a&T g1 fp feeelt @) §—uw g faeelt
& w1 o gAY feee €1 quiAT foost §
feady =y &, wran Afeqz F a1g 2099
TFT ATEHY AT qrET & A G FAr
FWH Fer R AR ge g aT
Frar & AT 39T % faeet ¥ weqX AW
& @1 gt g9 #Y faeaan, wATET AT
MY ¥ FIAT 99T T aqT GH
7T Feer g0 &1 | W a1 4 feeelt § o

JULY 31,1969

in Delhi (Dis.) 316
Fo GIF § afeT a8 WEA wea g §
S NS 9 Foww @ wn, @iw
IF W, T OwE A, A g
T {AT W F W N A @Y
AT A F fag Wik %
far @ @7 § sl sW GA-AA
A 9R, WS A ), FaFA ¥
AT 9T WIS g 9T FWQ@ &1 F g
W& wgmfF we fee @ g R
#CT e 2 @1 4 a9 9g AW famn
¥ 39 fr @) faeelt 81 A sl g &
AW ¥ T THI FT OF faeeft a91C | Q&
& g fergmm AY s i &0 wE
WA ¥ 1 R, 5 fafaw awmA ¥
A 9T, FE A VT HF AW 0, FE
A g NG F oam gz R
fargeara & wgd & 2 fgwy & a@ier &1
A Fr farent & &% wEr @ ouR
fargit § ®F 713 ¥ Fro-a1q @I W
farly &1 #1ma & o &F  wa fear
g ome foedt § mo fen fasma
qIRE AQ § | g g Afewar =y
w1 gt vy §, gfew aren @@=
g ST & AT g@ A arw meH
g I & AR #1E Oy ¥ gu
"I XA &, 98 a9 ars 2@ & 1 AY qg N
I 757 § wd ow fger s Far g,
frwra gar & qust &1, waWmad &1 AR
W #T | ag A A gy @A E
agi ¥ Afeds R ISTERF -
dfas S N qEd fyemn o F
ar gt 1 wwm fear FWE ) K ow
WIET & A1 F sarar @1 A Fgav Tgan
£ TRTIR TAGTTF WA AN E |
Th fe7 A g7 aed ggear ¥ o1 @
ar | & g JTAar 9t fF 98 T W@ &)
AT ST H Gy A @y &1 S F
fa g 99T o @ AT @ agh 9
fr gfew & faardl @t <t § oF AFw
N TEREETA a1 @ 71 0w wEF
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¥qgr e ag feasr =@ @ ged
qamr fr feeelt & feey  wrfas &7 9%
g1 sy sfew Wit w1 W =X
gangrarg # g F wAar g fF oA 9
# gfrm w1 faardt adf war w9 g
I E a1 war g AfEw S oge
TqY HEI FT FIATA FIAT & FIA A
F wgr@ar g9 & fau, Iy gfew
F fan ¥ w9 qAr 2 A ARy oo
FT fqurgy Swar & @ I &, saw g
/I a9 A & ;ifs fggsa
FR Y & gar 3 A graa § F wed
SI9AT FEAT FAF AT arA F A
() s gw @@ & fau =g gz w4
qTga ¥ Ffgy, & gaoT o ¥ @@ AR
Fgm Fifs o X FET FAT AT A
FH A, gHREHF owg g A &
T2 A ¢ HAT oY FFA@ qIET F
Y gear gy

gamfa WERT : |WY W AW FT
ﬁiw T@‘%"'(Wﬂm)“'

Y saTax faw ;. zafae & @
AT FET fF 48 @@ ARy JE)
faoet F1 GF FL AT A TA-AT T
gRa & fay oF dfgar aag fF e
qi¥ gTd gXt € ar g A & g
2 1 9 gy TgT AEFR QAT IR q7
gfew @ g a1 et &, s@d
AT e ¢ far g @ &
3 & s #Aifs wfET SR AR
Fa@ g fw fag &1 qF TFA F
g @ TR g Al ag A
gg T ar | feeslt § g &1 wWTEA
% g e § fr o a3 § SR g A
¥ ar agT &1 Afgede TFAT S ;M
T TR Ao @ smar 1 F%F A
W g g wivg o &fgar g
F a4 78 | UF aeadl & g
FqARY 1
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qa ara & wt wew AT A
gfqm &1 fadeddw T & foar
qfegd & a1 FROTT g T F 7=
AR gra ¥ A gfag A1 @ F A
Fgar afeT mar gfaw 3 3T Tfg
qrE! gHRAT TG IAFT RN A
THTHT A g A AFT A § qg A
FLHF | TEF arg-Arg { T P,
Y it qF fazdy faet O — e faesft
) g Ag) g, o fegea & @ @,
IgH #F Faran {6 uF I A FT gear
Fe ¢ fear @ oF ¥ Fafke A
Igd # 9 ATt fF uE oq@ &
og gfa@ ¥ OF W FTF A
Fw T faar | o= §F foar i w axe
1 TG AR & @ E it wg
TEAIT § g3 g, K*

awmafa AT ¢ T TIT W W
g S (o0 (smAww) A I #°y
1w &, ag T W §F g amwiy )

st (g0 .): g qEAR §
qAET &

st E faw: & et e @
AW Ag T W|WE A AW qqT @
E‘»...

wafa wgEa ;. Ag foeel @) A
7z @ &, faeet FY @1g $fog

=N ST A . @ qEEl N
st g & fF ag g7 #1 fagz § afew
sgt aF A & fawn &1 oo Fe
FT g g, T fawrfan &0 54
St ¥ AR AT W FET, AW
it Fwga fw gam F1 foent srgt o @
fdagiag 0 @a, e e
fawg 7€t AT a1fgy, a8 ¥ &1 faww
& =

** Not recorded.



319 Law and Order Situation

[ =t s=zaT fas ]

% qre-g1g § yrgar F%A-F 73
TR quAY T & arFedTHl B 0F
19 937 F) I1F FIX AT Tg FEY AL
feeelt 1 qF & FTFIN |

SHRI DHIRESWAR KALITA (Gau-
hati) : I came to Delhi in 1950 as security
prisoner. Again 1 came here in 1954 for
my party meeting—then 1 was staying in
South Avenue. Then I did not come across
any news in papers about murders and
theft like these years. Now when 1 have
come here in 1967—as M. P., daily 1 am
reading news about murders, burglary,
thefts, kidnapping going on.  Shrimati
Naidu, wife of an air force officer, who was
missing sometime ago is still untraced. In
1967, one women from UP came here with
her family and met Shrimati Indira Gandhi,
the Prime Minister, complaining that her
daughter had been taken away from near
-about Delhi and was not traced. Today 1
have read a report in the press that in Pusa
Road a necklace was snatched away. We
have read in the Statesman about girl stu-
dents going to school or college being mole-
sted and insulted by young boys or
goondas. 1 fail to understand all these
things. 1he political administration here is
under the Jan Sangh.
openly condemn these things ?

18 hrs.

SHRI KANWAR LAL GUPTA : We
have done it.
SHRI DHIRESWAR KALITA : Here

the Lt. Governor has come out with a
statement that some influential political
parties are sheltering these goondas. Who
are they in Delhi ? Certainly not the Com-
munist Party, certainly not the Congress.

1t is certainly the Jan Sangh.

SHRI RABI RAY : And Congress.

SHRI DHIRESWAR KALITA : Who
is controlling the police ? Shukla Sahib.
Law and order is not within the province
of the Delhi Administration. But for their
political purposes, they may be sheltering
goondas. Both these parties may be doing
this. So both are uniting to murder citi-
zens of Delhi.

JULY 31. 1969
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SHRI S. M. BANERIJEE : both should
be hanged.

SHRI DHIRESHWAR KALITA : Some
ways and means should be found out to put an
end to this situation immediately. It should
be the responsibility of the ruling party in
the Territory as well as that of the Govern-
ment of India to do that,

Shri Kundu mentioned that in the last
one year 3,000 cases of policemen are pend-
ing. More than 500 policemen have al-
ready been suspended or dismissed. Here
there is a Police Karmachari Sangn.
If ordinary policemen are not taken into
confidence by the administration, how can
one official or two inspectors or sub-ins-
pectors go and control these criminals ?

MR. CHAIRMAN :
Shri Abdul Ghani Dar,

That would do.

o Hagewl X (IA) TG
arga, § 77w Al ¥ ogwWA AR @
AT ATEAT § ) @ 47 FY faeet Faq
69 F favelt fawg® gaasfas & 1%
g 3ftar = & W gl wwc §,
g o §, fegrgearT wid ofweasy
gt 997 § —ag I ATH AT GO
@Y ATfE | gad ara— et F1 Arandy
gAY Saver g1 % 3, gagafs war &
AT agt wTHT a9 T §, A= fAagary
FLAT F1HY girwa g war § 1 Arad arg—
TF gIR & A9 gfag aral 1 gein

. zafae fefemm &3 faor ar f& s

gfaas vt Y, sAFr g frogeange

&l frar ok AN Fra—gfaga=i

o &9 a¥a faa <@r &, ag g, .
gt F FE 9 A9 w@r § 1 ¥ I aiq,
A AT 0T 1 Hedr W PFS1-9@ 37

A GEA wE § 99 X AR fFRar

ST AT )

gay 9ger A & ;o¥ qg A FEAT
argan § fF fomd Fue @ qEr W
a1, o fefena far a1, S9+1 ag@
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w2 & AR gfar it daE ¥ gnfaw ol g o8 gl omalp—sls iy
agt &1 gfee 71 aErE wTE afE B e wieh wlya b 2 by Lo
qTRTZ H SART AT TG, FAAT F ool gl sla &2 -2 Uy J= S
T dmrdiagg a3 T 8 7 A gn S ome ISl 5 5 Slaf
AT GA N EFATE - F @ A D gF H Uk b WS gpé s ] @ ST dele by
afi § v ofem Yz Fwea Ha ) 1 gl ~e
fE gfag I & w3 ¥ & @Y WfEw, P ety
afer e @1 Ao wEE Rard :::‘fy;’z; p ;ﬁ;ﬁ 58 e
e arfa v ot € TGS s e e
R F o foma SR A QA e 5 Ol ) sl gl o
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